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 LOK  SABHA

 Wednesday,  28th  November,  7956
 —

 The  Lok  Sabha  met  at  Eleven  of  the  Clock
 [  Mr.  Dgputy  SPEAKER  in  the  Chair}

 ORAL  ANSWERS  TO  QUESTIONS
 Foodgrain  Supply  to  East

 Pakistan
 +

 Shri  Gidwani:
 Shri  Bansal:
 Shri  Bhagwat Jha  Azad:

 *si04  Shri  Bahadur  Singh:
 Shri  D.  C.  Sharma:
 Shri  Bishwa  Nath  Roy:
 Shri  Ram  Krishan:
 Shri  B.  D.  Pande:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  a  request  was  received
 from  the  Pakistan  Government  sometime
 in  September  this  year  for  a  loan  of  a  size-
 able  quantity  of  foodgrains  for  East
 Pakistan  5

 (b)  whether  the  request  has  been  grant-
 ed  and

 (c)  the  terms  and  conditions  of  the  loan  2

 The  Deputy  Minister  of  Food  (Shri
 M.  V.  Krishnappa):  a  Yes,  Sir,

 (b)  and  (c).  Against  the  request  for
 ‘30,000  tons  of  rice  we  could  only  spare  two
 thousand  tons  and  these  have  been  given
 on  loan.  Pakistan  Government  has
 promised  to  return  this  loan  before  the  end
 of  1956.

 Shri  Gidwani:  Will  it  be  returned
 in  cash  or  in  kind?

 Shri  M.  V.  Krishnappa:  In  kind.
 They  willreturn  it  in  the  shape  of  rice.

 Shri  Gidwani:  In  view  of
 ihe!

 past
 experience  of  our  dealings  with  Pakistan,
 are  Government  sure  that  the  loan  will
 be  returned  ?

 Mr.  Deputy-Speaker:  That  is  a
 matter  of  opinion;  it  is  not  information
 sought.
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 Shrimati  Kamlendu  Mati  Shah:
 How  much  is  the  loan  which  Pakistan  has
 taken  from  us  so  far?

 Shri  M.  V.  Krishnappa:  We  have
 given  I7,000  tons  of  rice  as  fear  and  about
 5,000  tons  as  gift.

 Dr.  Ram  Subhag  Singh:  In  view
 of  the  fact  that  Government  are  aware  of  the
 other  loan  transactions  with  Pakistan  and
 also  about  the  canal  water  experience,  may
 I  know  what  considerations  weighed  with
 Government  in  advancing  the  loan  to
 Pakistan  ?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  Humanitarian
 considerations,  because  there  was  great
 distress  in  East  Pakistan.

 Sardar  Iqbal  Singh:  If  humanitarian
 consideration  is  behind  this  loan,  may  I
 know  whether  the  Government  of  India
 has  offered  the  use  of  the  Calcutta  port  for

 the  transport  of  foodgrains  from  West
 Bengal  to  East  Bengal  and  whether  the

 Government
 of  Pakistan  has  rejected  this

 offer

 Shri  A.  P.  Jain:  The  hon.  Member
 may  address  this  question  to  the  relevant
 Ministry.  I  am  not  in  a  position  to  answer
 it

 Railway  Employees
 >

 “grr,  f  Shri  A.  K.  Gopalan:
 Shri  Karni  Singhji:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  the  matter
 of  fixing  seniority,  gradation  etc.  of  class
 III  staff  of  Claims,  Rates  and  Refunds
 Sections  on  the  Northern  Railway  Zone,
 the  position  of  Staff  of  Jodhpur  and  Bikaner
 has  not  been  taken  into  consideration;  and

 (b)  if  so,  the  reasons  therefor  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Shahnawaz
 Khan):  (a)  and  (b).  As  a  large  majority
 of  staff  of  these  Sections  of  Jodhpur  and
 Bikaner  Divisions  were  reluctant  fortransfer
 to  Delhi,  the  claims  work  continued  to  be
 performed  at  the  respective  headquarters
 and  these  Sections  were  treated  as  inde-
 pendent  groups  for  the  purposes  of  seniority
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 and  grade  promotion.  It  has,  however,
 now  been  decided  that  for  promotion  upto
 grade  Rs.  160-220,  these  Sections  at  Jodh-

 ;pur  and  Bikaner  as  also  Delhi  and  Banaras
 will  be  treated  as  separate  units,  as  adequate’
 number  of

 higher
 grade  posts  upto

 Rs.  I60-220  are  already  available  there.  Pro-
 motions  beyond  grade  Rs.  160-220  against
 all  the  available  posts  in  various  groups
 of  Commercial  Branch  will  be  regulated  on
 the  combined  seniority  of  staff  employed
 at  Banaras,  Delhi,  Jodhpur  and  Bikaner.

 Shri  A.  K.  Gopalan:  While  deciding
 the  seniority  issue,  may  I  know  whether
 the  integrated  staff  engaged  in  all  the  Claim
 Offices  of  Northern  Railway  will  be  taken
 into  consideration  ?

 Shri  Shahnawaz  Khan:  Yes,  Sir.

 Shri  Velayudhan:  In  regard  to  the
 channel  of  promotion,  may  I  know  whether
 the  percentage  of  promotion  has  now  in-
 creased  or  whether  people  from  outside,
 from  the  —  general  sections,  are
 brought  into  this  category  when  the  promo-
 tion  comes?

 Shri  Shahnawaz  Khan:  That  is  not
 the  general  rule.

 Shri  B.S.  Murthy:  May  I  know
 7

 the
 reasons  given

 by thowe
 employees  for  refusal

 to  come  to  Delhi?

 Shri  Shahnawaz  Khan:  Maybe
 they  do  not  want  to  go  away  from  their
 homes—they  have  been  there  fora  long

 _time;  maybe  they  are  apprehensive
 of  not  getting  accommodation  at  Delhi.

 Provident  Fund  of  Railway  Staff

 *gr3.  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  Starred  Question No.  2144  ०  the  13th  September,  7956
 regarding  the  delay  in  the  payment  of
 Provident  Fund  dues  to  retired  Railway
 Employees  and  state:

 (a)  whether  the  statistics  have  since
 been  collected;  and

 (b)  if  80,  how  do  they  compare  with  the
 previous  years  ?

 The  Deputy  Minister  of  Railways and  Transport  (Shri  Shahnawaz
 Khan):  (a)  and  (b).  Yes  Sir.  ,  a  statement
 is  placed  on  the  Table  of  the  Lok  Sabha.
 [See  Appendix  III,  annexure  No.  I]

 Shri  T.  B.  Vittal  Rao:  From  the
 statement  it  appears  that  the  cases  are  on  the
 increase,  as  compared  to  I-20-3955. Could  we  know  the  figures,  because  we
 were  told  that  steps  have  been  taken  to
 clear  the  arrears  ?
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 Shri  Shahnawaz  Khan:  |  might inform  the  hon.  Member  that  there  is  a
 slight  increase  in  the  number  of  cases
 since  I-I0-955.  But  I  might  also  tell him  that  since  rat  October  955  approxima-
 tely  30,000  people  have  also  retired.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 whether  any  percentage  of  the  ho'dings
 is  paid  to  the  retired  employees  as  soon  as
 they  retire  ?

 Shri  Shahnawaz  Khan:  Yes,  a
 certain  percentage  is  paid.

 Shri  T.  B.  Vittal  Rao:  What  is  the
 percentage  ?

 Shri  Shahnawaz  Khan:  It  varies
 but  in  most  cases  it  is  ninety  per  cent.

 Shri  T.  B.  Vittal  Rao:  May  I  know...
 Mr.  Deputy-Speaker:  Hon.  Members

 should  wait  until  they  are  called.  Mr.  Velayu-

 _Shri  Velayudhan:  Is  the  hon.
 Minister  aware  that  cases  three  years  after
 retirement  are  still

 Pending
 with  the  Rail-

 ways,  with  some  of  the  Railway  Regional
 Offices—they  are  still  kept  pending  and  not
 disposed-of?  May  I  know  the  reason  for
 the  same  and  the  number  of  cases  like  that  ?

 Shri  Shahnawaz  Khan:  That  is
 given  in  full  detail  in  the  statement  which
 has  been  laid  on  the  Table  of  the  Sabha.
 The  reasons  are  that  in  some  cases  the
 whereabouts  of  the

 pees
 are  not  known; and  then  some  legal  formalities  have  to  be

 undergone,  some  legal  certificates  have
 to  be  produced,  in  other  cases.

 Shri  T.  B.  Vittal  Rao:  May  I  know if  these  employees  are  allowed  to  occupy the  quarters  till  they  are  paid?
 Shri  Shahnawaz  Khan:  No,  we

 require  those  quarters  rather  urgently  for the  new  staff.

 श्री  जोकि  ध्ाल्वा  :  कल  रेलवे
 मिनिस्टर  ने  कहा,  चार्ज  बनाझो,  चार्ज
 बनाया,  कोई  दबता  नहीं  है,  रेलवे  एम्प्ला-
 चीज़  डरते  नहीं  हैं।  मैं  पूछता  हूं  कि  रेलवे
 डिपार्टमेंट  प्राविडेंट  फंड  पर  हाथ  लगाये,  तो
 क्या  होगा  ?

 श्री  शाहनवाज  | ।  :  में  सवाल  को
 समझा  नहीं  t

 उपाध्यक्ष  सहोदय  :  प्रानरेबल  मेम्बर-
 साहब  कहते  हैं  कि  लोगों  में  डिसिप्लिन
 नहीं  रहा  है  ।  कल  बयान  किया  गया  कि  उन
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 केपुबलिलाफ़  चार्ज  भी  लगावो  तो  भी

 एम्प्लायर  नहीं  डरते  |  झगर  उनको  यह
 हर  दिखाया  जाय  कि  उन  के  प्राविडेंट  फंड
 में  एक  पड़ेगा,  या  नहीं  मिलेगा,  तो  बह
 रेंगे  या  नहीं  ।

 Indian  Agricultural  Research  Institute
 +

 र्फ
 Ram  Subhag  Singh: *S™44  Shri  Bhagwat  Jha  Azad:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 (a)  whether  experiments  to  introduce
 vegetables  with  hybrid  vigour  are

 being made  at  the  Indian  Agricultural  Rese:
 Institute,  New  Delhi;  and

 (b)  if  so,  what  are  the  objects  on  which
 experiments  are  being  made?

 The  Minister  of  Agriculture
 @r.  P.  Deshmukh):  (a)  Yes.

 (b)  Experiments  on  hybrid  vigour  aim
 at  investigating  the  extent  of  hybrid  vizour
 exhibited  by  various  vegetables  and  the
 methods  of  economically  producing  hybrid
 seed  on  a  commercial  scale.  The  crops
 being  worked  with  are  tomato,  bhindi,
 onion,  brinjal,  cabbage,  turnip  and  radish.

 ढा०  शाम  सुभग  सिह  :  प्रभी  मंत्री

 महोदय  ने  उन  सब्जियों  के  नाम  पढ़े  जिन  के
 बारे  में  उन्होंने  बताया  कि  आविष्कार  किया
 जा  रहा  है  क्या  देहात  के  किसी  एरिया
 में  उन  का  प्रचार  किया  जा  चुका  है  ?

 डा०  do  धा०  देशमुख  :  कभी  तो  बहुत
 प्रचार  नहीं  ह्झ्ा  क्योंकि  हन  चीज़ों  को  पैदा
 करने  में  काफी  दिक्कतें  हैं  ।  एक  जनरेशन
 में  वह  ठीक  नहीं  होता,  दूसरी  जेनरेशन
 का  उस  को  पैदा  करना  पड़ता  है  ।  भ्र भी  यह
 एक्सपेरिमेंटल  स्टेज  में  ही  है  i  हम  ने  मेज

 के  मामले  में  कुछ  प्रगति  की  है

 aft  wart  wet:  यह  जो  परीक्षण  किया

 था  रहा  है  वह  मैदानी  तरकारियों  के  सम्बन्ध

 में  ही  किया  जा  रहा  है  या  पर्वतीय  इलाकों
 कौर  रेगिस्तानी  क्षेत्रों  में  मी  इस  का  परीक्षण
 किया  जा  रहा  है  ?

 डा०  do  Mo  देशमुख:  फिलहाल  तो

 यह  एक्सपेरीमेंट  यहां  ही  किया  जा  रहा  है  ।
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 Shri  द  P.  Nayar:  The  hon.  Minister
 said  that  some  experiments  are  being  carried
 on  in  finding  out  the  hybrid  vigour.  I
 would  like  to  know  whether  such  ८
 ments  are  Carried  on  the  principles  laid  ows
 in  olden  days  by  Mendel  and  Morgan  or
 whether  the  theory  of  vernalisation  is
 being  looked  into  in  this  regard  ?

 Dr.  P.  8.  Deshmukh:  In  this  matter,
 all  the  previous  knowledge  accumulated
 for  centuries  is  taken  account  of.

 Shri  R.  P.  Garg:  May  I  know  whether
 the  experiments  of  introducing  hybrid
 maize  in  cultivation  have  been  successful  ?

 Dr.  P.  S.  Deshmukh:  Yes,  Sir.

 Food  Adulteration  Act

 ers,  Shri  Gidwani:  Will  the  Minis-
 ter  of  Health  be  pleased  to  state  whether
 the  operation  of  the  Prevention  of  Food
 Adulteration  Act  has  proved  effective  to
 curb  adulteration  of  food-stuffs  ?

 The  Deputy  Minister  of  Health
 (Shrimati  Chandrasekhar):  It  is
 premature  to  assess  the  effects  of  the  opera-
 tion  of  the  Act.

 Shri  Gidwani:  May  I  know  how
 many  prosecutions  have  been  launched
 throughout  the  country  during  the  last  two
 years,

 Shrimati  Chandrasekhar:  I  have
 got  the  information  from  some  of  the  States.
 The  prosecutions  launched  are:  Bombay—
 ‘11166,  Coorg—ri,  ‘U,P,--12652)  Delhi—
 2I6!,  Kerala—2082,  Punjab—350!,
 Madras—5405,  West  Bengal—257,
 Orissa—362,  Assam—g09  and  Andhra—
 3545.

 Shri  Gidwani:  I  know  whether  the
 Stete  Governments  have  stated  that  due
 to  lack  of  funds  or  financial  difficulties
 they  are  not  able  to  appoint  more  staff
 to  check  food  adulteration  ?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  No  such  difficultics  have
 been  represented  to  us  by  the  States.

 Many  of  the  States  in  which  these  numerous
 tions  have  been  taunched  have

 actually  said  that  the  Act  is  proving  effec-
 tive.  In  some  of  the  other  States  the  Act
 did  not  come  into  force  as  quickly  as  it
 might  have  and,  therefore,  they  are  not  able
 to  assess  its  benefits.

 ओलती  कमलेंदुमति  शाह  :  क्या  सरकार

 के  ध्यान  में  यह  बात  भाई  है  कि  जो  पिसे

 हुये  मसाले  होते  हैं  उन  में  बहुत  ज्यादा  मिला-
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 ae  होती  है  कौर  क्या  गवर्नमेंट  इस  बात  की
 कोशिश  कर  रही  है  कि  मसाले  बिना  पीसे

 ही  बेचे  जायें  ?

 राजकुमारी  ध्रमृतकौर  :  ये  सब  बातें
 उसी  एक्ट  के  इन्दर  भाती  हैं  wa  यह  स्टेट्स
 के  ऊपर  निर्भर  करता  है  कि  वे  हन  सब  बातों
 की  खोज  करें  ।

 Shri  8,  S.  Murthy:  In  view  of  the
 fact  that  there  are  a  large  number  of  ca  ses
 like  this,  may  I  know  what  steps  are
 being  taken  by  Government  to  seethat  adul-
 teration  is  nipped  in  the  bud  ?

 Rajkumiri  Amrit  Kaur:  Well,
 Sir,  I  cake  it  that  the  States  take  all  the  pre-
 cations  that  they  possibly  can  and  all  the
 action  thatis  possible  for  them  to  take  under

 the  Act.
 Shri  Krishnacharya  Joshi:  May  I

 know  how  miny  cases  ended  in  conviction
 and  what  punishments  were  awarded  ?

 Rajkumari  Amrit  Kaur:  I  am
 8057 I  have  not  got  those  figures  here.  But

 cin  oaly  say  that  Bombay  has  said  that  the
 Act  is  proving  effective;  so  has  Kerala,  so
 has  Punjab  and  so  has  Madras.

 Shri  V.  P.  Nayar:  I  want  to  know
 whether  the  attention  of  the  hon.
 Minister  has  been  drawn  to  the  fact  that
 Chicken  essence  now  manufactured  by  some
 Calcutta  firms  shows  a  lesser  concentration,
 the  reasons  being  that,  instead  of  veal
 which  they  were  using  for  chicken  essence.  .

 Mr.  Deputy-Speaker:  That
 woul’ be  too  detailed  a  question  to  arise  out  of

 this.  This  relates  to  g:neral  adul-
 teration  and,  if  you  take  everything  that  is
 being  adulterated  we  might  not  exhaust
 the  subject  altogether.

 Dr.  Ram  Subhag  Singh:  Is  it  true
 that  since  the  operation  of  this  Act  adul-
 teration  of  foodgrains,  and  even  water,
 has  alarmingly  increased  in  the  country,
 and  if  so,  whether  Government  hope  that
 this  can  be  checked  ?

 Rajkumari  Amrit  Kaur:  I  have
 not  got  information  to  that  effect.  I  am
 telling  hon.  Members  of  the  House  that
 many  of  the  States  have  said  that  the  Act

 =o
 roving  effective  and  we  hope  that  the
 will  be  check:d  in  time.

 Sardar  Iqbal  Singh:  May  I  know
 whether  statistics  are  maintained  to  show
 the  prosecutions  launched  in  respect  of
 adulteration  of  differ:nt  products,  and  if
 80,  may  I  know  the  number  of  prosecutions
 launched  in  the  country  for  adulteration
 of  Ghee  and  whether  adulteration  of  Ghee
 has  increased  in  the  country?
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 Rajkumari  Amrit  Kaur:  This
 matter  is  for  the  States  to  pursue  and,  I
 am  sorry,  it  is  impossible  for  me  to  have  this
 kind  of  figures  available  here.

 Shri  Joachim  Alva:  Out  of  the
 thousands  of  cases  cited  by  the  hon.
 Minister,  may  I  know  how  many  are  cases
 where  mud  or  stone  has  been  finely
 and  added  to  food?

 Mr.  Deputy-Speaker:  That  will  be
 beyond  the  scope  of  this  question.

 Shri  Joachim  Alva:  It  is  done  in
 sugar.

 Sh-i  (उत्:  I  understand  that
 there  are  some  States  where  the  Act  has
 not  yet  come  into  operation.  May  I  know
 the  names  of  those  States  ?

 Shrimati  Chandrasekhar:  The
 Governments  of  Mysore,  Rajasthan,
 Himachal  Pradesh,  Tri

 pare
 Manipur  and

 Andaman  and  Nicobar  Islands  have  not  so
 far  been  able  to  implement  this  Act.

 Railway  Accident  Claims

 °
 6

 Shri  Krishnacharya  Joshi:  Will
 the  Minister  of  Railways  be  pleased
 to  refer  to  th:  reply  givento  Starred  Ques-
 tion  No.  3405  on  the  25th  August,  7956
 and  state:

 (a)  the  action  taken  against  persons  who
 have  cheated  Government  by  bogus  claims
 and  drawn  about  Rs.  11,000  by  way  of
 compensation;  and

 (b)  the  steps  taken  to  realise  the  amount  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Shahnawaz  Khan):
 (a)  and  (b)  .  The  question  of  instituting
 legal  proceedings  against  claimants  for
 fraud  and  for  recovery  of  the  amounts  is
 under  consideration  in  consultation  with  the
 state  Government  authorities.

 Shri  Krishnacharya  Joshi:
 May

 I
 know  how  many  persons  were  involved  in
 cheating  Government  and  whether  any
 Officer  was  also  involved  in  this?

 “Shri  Shahoawaz  Khan:  Three
 ns  were  involved  and  no  officer  was

 Favolved.
 Shri  Krishnacharya  Joshi:  I  know

 what  st¢ps  8re  being  tak:n  to  realise
 the  amount?

 Shri  Shihnawaz  Khan:  We  are  still
 considering  the  line  of  action  to  be  taken
 in  consultation  with  the  Government  of

 Hyd
 lerabad  (now  Andhra).  We  hope  we
 come  to  some  decision  soon.

 Shri  Dhusiya:  In  view  of  the  fact
 that  without  the  assistanc:  of  d:partmental
 people  the  bogus  claimants  could  not
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 have  drawn  the  amount,  may  I  known  in
 what  manner  Government  hopes  to
 remove  such  things  in  future  ?

 Shri  Shahnawaz  Khan:  The  Cl  ims
 were  nOt  decreed  by  the  Railway  Depart-
 ment,  A  Claim  Commissioner,  who
 happened  to  be  a  retired  Sessions  Judge,
 made  all  the  allocations.

 Shri  Dhusiya:  My  point  was  that  the
 amount  Could  not  have  been  drawn  without
 the  assistance  of  departmental  people.  I
 want  to  know  whether  Government  will
 take  action  so  that  the  departmental  people
 may  be  questioned  in  a  thorough  manner.

 Shri  Shahnawaz  Khan:  I  really
 cannot  understand  how  the  hon.  Member
 is  trying  to  rope  in  the  department  in  this,

 Mee
 Shri  Velayudhan:  The  hon.

 et
 ity

 ster  said  that  no  officers  are  involved
 in  this  case  of  Rs.  I1,000.  Is  it  not  a  fact
 that  the  monc

 is
 dispersed  by  the  officials

 and  with  the  knowledge  of  the  officials  ?
 Are  they  not  also  partly  responsible  to  find
 out  whether  the  claimants  are  proper  per-
 sons  or  not?

 Mr.  Deputy-Speaker:  That  would
 be  entering  into  arguments.  We  will  go
 to  the  next  question.

 Homoeopathic  Pharmacopoeia

 na
 *gx7.  Shri  S.  C.  Samanta:  Will  the

 master  of  Health  be  pleased  to  state:

 (a)  whether  the  member  of  the  Ad.hoc
 Committee  on  Homocopathy  were  asked
 to  give  their  views  on  the  preparation  of  a
 Homoeopathic  Pharmacopoeia  in  Indig;

 (b)  if  so,  what  are  their  views;
 (c)  whether'any  sum  has  been  provided
 the  purpose  during  the  Second  Five  Year
 in;

 (9)  if  8०,  how  much;  and

 (e)  whether  Homoeopathic  Pharma-
 cists  will  be  consulted  in  the  matter  ?

 The  Deputy  Minister  of  Health
 (Shrimati  Chandrasekhar):  (a)  Yes.

 (b)  The  Committee  agreed  that  the  pre-
 paration  of  a  Homoeopathic  Pharma
 was  necessary  and  recommended  that  st
 should  be  taken  for  the  preparation  of  the ९ same.

 (c)  Yes.

 (9)  Rs.  50,000  has  been  ear  marked
 for  the  purpose;

 (e)  Presumably  yes.  But  this  is  a
 matter  for  the  proposed  Pharmacopocia
 Committee  to  consider.
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 Shri  S.  ८,  Samanta  १  May  I  know
 whether  this  Ad  hoc  Committee  recom-
 mended  that  a  committe>  should  be  estab-
 =p  ra

 pharmacists  should  be  inclue
 in  i

 Shrimati  Chandrasekhar:  Yes,
 Sir,  that  is  true.

 Shri  S.  C.  Samanta  :  May  I  know
 whether  Messrs.  M.  Bhattacharya  and
 Company

 requested  the  Government  to
 entrust  the  thing  to  them,  and  if  so,  what is  the  reaction  of  the  Government}

 4  Shrimati  Chandrasekhar:  they id  ask  for  the  thing  to  be  entrusted  to  then,
 Because  itis  a  private  firm  we  though  it  is
 A

 Proper  to  Cntrust  the  entire  work  to
 em,

 Shri  C.  Samanta:  May  I  know
 whether  the  opinion  of  State  Governments
 have  been  invited  in  this  matter,  and  if  so
 what  are  their  reactions  r¢

 Shriman  Chandrasekhar:  No
 uch  thing  tias  been  done.

 Scneme  for  Controlling
 +

 Shri  Bishwa  Nath  Roy: *s18,  4  Shri  हर.  N.  Singh:

 Ghagra

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  1705, on  the  2th  September,  7956  and  state
 whether  any  major  scheme  is  under  consi-
 deration  for  controlling  the  river  Ghagra in  East  U.P.  and  West  Bihar?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  A  statement

 giving
 the  requisite  information  is  laid  on  the

 ‘able  of  the  House.  [See  Appendix  III,
 annexure  No.  2].

 Shri  Bishwa  Nath  Roy:  May  I
 know  whether  besides  the  bunds  and  spurs
 any  scheme  is  under  consideration  in  the
 Second  Five  Year  Plan  which  might  be
 helpful  for  irrigation  and  generating  power  ?

 Shri  Hathi:  There  is  8  reservoir
 scheme  at  Jalkundi  and  that  would  be  a
 multi-purpose  scheme.

 Shri  Bishwa  Nath  Roy:  May  I
 know  whether  it  is  a  fact  that  owing  to  the
 bunds  that  are  under  construction  at  some
 places  during  flood  time  tre  other  side  of  the
 bank  is  affected  ?

 Shri  Hathi:  This  is  a  general  question,
 It  may  be  in  certain  cases  that  because  of
 the  bund  there  may  be  difficulties  abour
 local  drainage  and  water  may  not  be  able
 to  pass  through  that  particular  bund.  In
 that  case  sluice  gates  arc  being  provided.
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 The  Minster  of  Planning  and  इशा
 gation  and  Power  (Shri  Nanda):  If
 on  ome  side  an  embankment  has  been
 constructed  possibly  on  the  other  side
 difficulties  might  increase.  It  sometimes
 happens  that  a  stream  runs  on  the  border
 of  two  States.  Then,  corresponding
 measures  are  taken  in  the  other  States
 also  and  sometimes  when  disputes  arise
 we  have  to  deal  with  them  and  find  out
 some  kind  of  a  unified  scheme  for  the
 purpose

 Rice  Milling  Committee

 Shri  tDabhi:
 न्र  Shri  K.  C.  Sodhia:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  3569  on
 the  30th  August,  4956  and  state;  .

 (a)  whether  Government  have  since
 reached  a  final  decision  on  the  recommenda-
 tions  of  the  Rice  Milling  Committee;  and

 (b)  if  so,  what  is  the  decision?

 The  Deputy  Minister  of  Food  (Shri
 M.  V.  Krishnappa):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Shri  Dabhi:  May  I  know  when  was
 the  report  submitted  by  the  Committee  and
 how  long  it  will  take  for  the  Government
 to  take  final  decisions  on  the  recommenda-
 tions  of  this  Committee?

 Shri  M.  V.  Krishnappa:  The  report
 was  submitted  in  June  ‘1955.  The  recom-
 mendations  were  far-reaching  and  very
 important.  So  we  had  to  consult  all  the
 rice-growing  States  because  it  is  they  who
 have  to  execute  the  recommendations.  So,
 it  took  sometime  tO  get  all  the  replies  from
 the  States.  Very  soon  we  are  going  to  take
 a  decision.

 श्री  qo  to  सोधिया  इस  कमेटी  में

 कुल  कितनी  सिफ़ारिशों  की  थी  ?

 जो  मो०  Fo  कृष्ण प्पा  बीस  |

 श्री०  स्वू  बं  सोनिया  उन  में  से

 कितनी  सिफारिश्षो  के  बारे  में  स्टेट  सरकारों

 से  पूछताछ  गया  ?

 श्री  मो०  बे  कृष्ण प्पा  सब  की  सब

 सिफारिशों  के  बार  में  l

 Shri  Shree  Narayan  Das:  May  I
 know  whether  in  spite  of  the  fact  that  this
 Committee  has  recommended  the  abolition
 of  the  rice  mills,

 PE  aac
 od  have  been  given

 for  the  starting  of  fresh  rice  mills  in  di  decent
 States  and  if  so:  what  are  the  reasosns  ?
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 Shri  M.  चक,  Krishnappa:  That  is
 because  the  Committee’s  recommendations
 are  still  under  considerstion  and  we  have
 Not  yet  taken  any  action  on  the  recommen-
 dations.  Very  soon  we  are  going  to  take
 action.

 Shri  T.  S.  A.  Chettiar:  May  I
 know  from  how  many  States  the  Govern-
 ment  have  received  replies  and  how  many  of

 em  have  agreed  to  the  recommendations
 of  this  Committee  ?

 The  Minister  of  Food  and  A  gricul-
 ture  (Shri  A.  P.  Jain):  The  process  of
 consultation  with  the  States  is  over.  In
 fact  the  matter  was  put  before  the  Economic
 Committee  of  the  Secretaries  on  the  29th
 May,  956  and  they  made  certain  proposals
 and  those  p-oposals  have  been  sent  to  the
 relevant  Ministries  for  further  consideration.
 A  meeting  of  the  Economic  Committee  of
 a  Secretaries  was  to  have  been  held
 thereafter;  it  may  have  been  held  already,

 think.  Now,  the  case  is  mature  for  being
 sent  for  final  decision  either  by  the  Econo-
 mic  Committee  or  by  the  Cabinet.

 Shri  Ramachandra  Reddi:  May  I
 know  what  the  reactions  of  the  State  Govern-
 ment  are  espccially  with  regard  to  the  res-
 triction  of  milling  licences  in  the  future?

 Shri  A.  P.  Jain:  I  do  not  know  whether
 it  would  be  in  the  public  interest  to  go  into
 the  details  now  and  into  the  recommnenda-
 tions  that  have  been  made  by  any  parti-
 cular  Government.  But  the  final  decision
 will  be  communicated  to  the  Parliament.

 Shri  Dabhi:  May  I  know  whether
 the  opinion  of  the  All-India  Khadi  and
 Village  Industries  Board  has  been  invited  on
 this  subject  ?

 Shri  Av  P.  Jain:  That  is  one  of  the
 departments  which  is  concerned  with  this
 subject.  ५

 Weigh  Bridge  Siding  on  Central
 Railway

 22:  Shri  kK.  S.  Rao:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  the  reasons  for  the  delay  in  opening
 for  traffic  the  weigh  bridge  siding  extension
 at  Kothagudium  Collicries,  Bhadrachellam
 Road,  Central  Railway  though  the  same
 was  completed  several  months  ago;

 A
 whether  Government  are  aware

 of  the  fact  that  the  delay  is  impeding
 the  stepping  up  of  coal  productian  at  these
 collieries;  and

 (c)  when  the  same  is  likely  to  be  opened
 for  traffic  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Shahnawasz  Khan):
 (a)  The  extension  of  the  weigh  bridge
 siding  could  not  be  brought  into  use  imme~-
 diately  on  its  scompletion  because  the
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 interlocking
 arrangements

 at  Bhadrachellam
 Road  station  to  be  completed  before
 bringing  it  into  use.

 (b)  No.

 (c)  The  siding  has  already  been  opened
 for  traffic  on  28-9-1956.

 Shri  K.  S.  Rao:  May  I  know  whether
 it  is  a  fact  that  the  delay  in  opening  this
 siding  for  traffic  arose  because  the  siding

 ‘wags  not  inspected  by  the  Government
 Inspector  of  Railways  personally  ?

 Shri  Shahnawaz  Khan:  The  delay
 -was  for  the  reasons  which  I  have  just  read.
 Since  the  siding  has  already  been  opened,

 —
 there  should  be  no  more  controversy

 about  it.

 International  Fishing  Gear
 Congress

 23  Shri  R.  P.  Garg:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (8)  whether  the  U.N.  Food  and
 Agriculture  Organisation  has  planned  an
 International  Fishing  Gear  Congress  in
 957  in  Hamburg;  and

 (b)  if  so,  whether  Government  intend
 to  send  a  delegation  to  the  Congress  ?

 The  Minister  of  Agriculture  (Dr.
 P.  Deshmukh):  (a)  F.A.O.  propose  to
 hold  such  a  Congress  at  Hamburg  in  957+

 (b)  The  question  of  sending  a  delega-
 tion  will  be  considered  when  an  official
 invitation  to  participate  in  the  Congress’  is
 received,

 Shri  R.  P.  Garg:  May  I  know
 whether  the  Government  *has  received

 the  comprehensive  handbook  on  fishing
 gear  methods  supplied  by  the  PAO  for  the
 coming  Congress  ?

 Dr.  ्,  S.  Deshmukh:  The  handbook
 is  not  said  to  be  quite  ready.  We  have
 requested  them  to  supply  us  a  copy  when  it
 is  ready.

 Shri  R.  ह  Garg:  May'l  know
 whether  we  have  prepared  some  recom-
 mendations  to  be  made  to  the  Congress  ?

 Dr.  P.  S.  Deshmukh:  In  this  parti-
 cular  case,  we  are  somewhat  in  a  prelimi-
 nary

 stage
 We  have  not  advanced  very

 much.  e  have  not,  therefore,  prepared
 any  striking  or  important  recommendations,

 Shri  Punnoose:  May  I  know,  if
 and  when  such  a  delegation  is  sent  to  the
 Congress,  whether  representatives  of  the
 fishermen’s  organisauons  such  as  fisher-
 men’s  co-operatives  and  representatives
 from  States  like  Kerala  where  fishing  is  a
 very  important  industry  will  be  included?
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 Dr.  ड्,  §S.  Deshmukh:  Generally
 speaking,  we  take  care.to  sce  that  all  the
 relevant  interests  are  represented,  but  in
 this  particular  case,  I  do  not  think  it  will
 be  very  useful  to  include  representatives  of
 the  fishermen  because  they  are  not  likely
 to  have  any  scientific  knowledge  in  this
 matter.

 अभी सती  कमलेंद्मति  शाह  :  कुछ

 पहाड़ी  नदियों  में  डाइनामाइट  से  बहुत  सी

 मछलियों  को  मार  दिया  जाता  है,  जबकि

 हाथ  में  कंवल  दो  चार  ही भाती  हें।  क्‍या

 सरकार  इस  तरीके  क  रोकने  की  व्यवस्था

 करेंगी  !  हा०  पं०  का  बेह मुख  :

 यह  प्रदान  इससें  नहीं  उठता  है
 Shri  हरे.  ह.  Garg:  May!  know whether  there  has  been  a  substantial

 increase  in  fishing  since  these  new  methods with  modern  trawlers  and  other  appliances
 began  to  be  used.

 Dr.  P.  S.  Deshmukh:  This  is  also
 avery  different  question  from  the  one  which
 has  been  put  down,.  All

 bes  a
 ]  can  say  is

 that  it  is  progressing  well  in  this  direction.

 Pusa  Institute

 9524.  Shri  Velayudban:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  itis  a  fact  that  the  students
 studying  in  the  Pusa  Institute  for

 ag;
 ree

 course  afe  required  to  pass  a  qualifying
 examination  in  Hindi  in  order'to  get  the
 degree;  and

 (b)  if  so,  when  was  this  system  intro-

 The  Minister  of  Agriculture  (Dr.
 P.  S.  Deshmukh):  (a)  Yes,  this  is  so  in  the
 case  of  students  in  the  Central  College  of
 Agriculture  under  the  Institute,

 (b)  July,  ‘1952.
 Shri  Velayudhan:  May  I  know

 whether  students  who  have  got  first’  class
 in  M.  Sc.  course  in  the  Pusa  Institute  are
 not  also  given  the  degree  or  diploma,
 because  they  have  not  passed  this  Hindi
 test  ?

 Dr.  P.  Deshmukh:  I  have  al-
 ready  stated  what  the

 gas
 about

 the  hindi  examination  is.  €  stick  to  that
 position  on  and  to  the  rules  we  have  made.

 Shri  Velayudhan:  May  I  know
 whether  the  Government  have  taken  up  &
 definite  policy  that  only  those  who  pass  this
 qualifying  examination  in  Hindi  will  be

 romoted  from  one  class  to  the  other  in  the
 universities  and  the  colleges  ?
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 Dr.  P.  S.  Deshmukh:  |  think  that
 is  the  position,  Sir.  Although  the  decision
 is  not  ours,  it  is  made  by  the  Delhi  Univer-
 sity  which  has  posed  this  restriction.

 Shri  Velayudhan:  May  I  know
 whether  it  is  not  a  fact  that  the  Government
 of  India  or  the  Home  Minister  and  even
 th:  Prime  Minister  said  that  any  decision
 regarding  Hindi  being  made  a  subject  for
 the  quali

 7
 ying  examination  will  be  taken  up

 only  after  the  Languages  Commission’s
 report  is  finalised  and  decided  and  discussed
 by  Parliament  ?

 Mr.  Deputy-Speaker:  That  is  a
 broader  question.  pe

 a
 Shri  T.  S.  A.  Chettiar:  This

 Institute  being  an  Institute  where  students
 from  all  over  India  are  admitted,
 including  students  from  non-Hindi  speaking
 areas,  is  the  Government  aware  that  the
 students  from  the  non-Hindi  speaking  areas
 will  be  put  in  a  disadvantageous  position  if
 this  qualifying  examination  in  Hindi  is
 imposed  ?

 Dr.  P.  S.  Deshmukh:  The  starting of  this  college  was  really  due  to  the  non-
 availability  of  colleges  in  certain  areas,  and
 ‘80,  the  students  from  all  over  India  were
 admitted,  but,  at  the  present  moment,
 there  are  sufficient  number  of  colleges  in
 allthe  States,  and  so,  the  all-India  character
 of  this  Central  College  does  not  very  much
 subsist  now  as  before.

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.  Jain):  I  may  add
 that  the  Government  of  India  decided
 to  hand  over  the  Central  College  of  A;

 i culture  to  the  Delhi  University.  e
 felt  that  there  was  no  need  for  the  Govern-
 ment  of  India  to  maintain  this  college  and
 we  have  decided  to  close  it.  Then,  the
 university  authorities  approached  me  and
 said  that  they  were  trying  to  get  some  sort
 of  assistance  from  the  University  Grants
 Commission  and  that  they  would  be  pre-
 pared  to  take  over  the  college.  It  is  not  a
 matter  of  very  great  importance  for  us
 because  so  far  as  we  are  concerned,  this
 college  will  cease  to  exist.  It  may  either
 not  continue  or  it  may  be  taken  over  by  the
 Delhi  University.

 Shri  M.  K.  Moitra:  Are  instructions
 in  the  Pusa  Institute  given  through  the
 medium  of  Hindi?

 Dr.  P.  S.  Deshmukh:  No,  Sir.

 Shri  Ramachandra  Reddi:  In  view
 of  the  fact  that  has  just  been  disclosed  that
 this  college  has  not  been  handed  over  and
 affiliated  to  the  Delhi  University,  will
 mere  be  any

 Rossibiliry
 for  the  Govern-

 ment  to  relax  the  rules  with  regard  to  the
 compulsory  pass  in  Hindi?
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 Shri  A.  P.  Jain:  This  college  is
 affiliated  to  the  Delhi  University.  It
 is  the  Delhi  University  which  grants  a
 degree.  and  this  rule  has  been  laid  by  the
 Delhi  University  and  not  by  us.

 Shri  B.  S.  Murthy:  May  I  know
 whether  any  concession  is  shown  to  the
 students  coming  from  the  non-Hindi  areas?

 Mr.  Deputy-Speaker:  That  has
 already  been  put.

 Shri  Velayudhan:  May  I  know
 whether  the  sylla Sus  and  the  standard  of  the
 qualifying  examination  given  in  Hindi  are
 very  high  even  for  the  Hindi-speaking  peo-
 ple?  Are  the  Government  aware  of  that
 fact  ?

 Shri  A.  P.  Jain:  That  is  not  so.  In
 fact,  there  are  certain  exemptions,  Exemp-
 tions  are  given  to  hose  who  have  passed
 the  qualifying  or  admission  examina-
 tion  held  by  the  University  of  Delhi  or  who
 have  passed  the  Higher  Secondary  Examina-
 tion  conducted  by  the  Board  of  Higher
 Secondary  Education,  Delhi  or  who  have

 assed  the  Intermediate  Examination  of  an
 ndian  university  with  Hindi  as  a  subject.

 Mr.  Deputy-Speaker:  Next  question

 Shri  T.  S.  A.  Chettiar—ro.e.

 Mr.  Deputy-Speaker:  Would
 he  take  upon  himself  to  put  the  question  or
 would  he  ask  my  permission  ?

 Shri  T.  S.  A.  Chettiar:  J  am  asking
 for  the  permission.

 Mr.  Deputy-Speaker:  That  is  not
 given.

 Kottayam-Quilen  Rail  Link.
 +

 Shri  C.  R.  Iyyunni:
 *525°4  Shri  Nettur  P.  Damodaran:

 Will  the  Minister  of  Reilways  be
 pleased  to  state:

 lin (a)  when  the  work  of  laying  the  ८
 trom  Kottayam  to  Quilon  will  be  completed:
 and

 (b)  when  the  line  be  opened  for  traffic  ;

 ce  Deputy  Minister  of  Railways
 and  Transport!  (Shri  Alagesan):  (a)
 The  work  is  expected  to  be  completed  by
 September  ‘1957.

 ‘ (७)  It  is  expected  to  be  opened  for  tre-
 ffic  in  October,  7957

 Shri  C.  R.  Iyyunni:  May  T  know
 whether  there  is  any  difficulty  in  the  cons-
 ruction  of  girders  or  culverts  along  the  line?

 Alagesan:  Yes,  sir;  I  Fed  occasion
 to  ponies  his  questionbefore  also.  But,
 a  part  of  the  line  has  already  been  opened
 on  the  17th  of  last  month.  The  difficulty
 was  in  getting  girders.  Now  the  necessary
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 arrangements  for  getting  steel  for  that
 purpose  have  been  made  and  it  is  expected
 it  will  arrive  in  time.  We  wili  be  able  to
 open  the  rest  of  the  line  for  traffic  as
 indicated  in  my  answer.

 Shri  Punnoose:  May  |  know  whether
 line  that  has  already  been  opened  is  open
 १०  goods  traffic  also  and  whether  the  time
 taken  to  cover  that  distance  is  normalised  ?

 Shri  Alagesan:  I  am  sorry  I  am  un-
 Gable  to  say  whether  it  is  open  to  goods
 teaffic  also.  I  re

 quire
 notice  of  that

 question.  I  thought  it  would  have  been
 opened  to  goods  traffic  also,  but  I  am  not
 sure,

 Shri  Punneose:  May  I  know  whe-
 ther  work  on  the  remaining  line  is  proceeding
 according  to  schedule  or  is  it  being  held  up
 due  to  lack  of  certain  materials  ?

 Shri  Alagesan:  The  whole  line,  l
 should  say,  could  not  be  completed  in  the
 scheduled  time  because  of  the  difficulties
 already  pointed  out,  But,  we  propose  to
 open  the  rest  of  the  line  by  next  year.
 suppose  we  will  te  able  to  stick  to  that.

 Shipping
 +

 Dr.  Ram  Subhag  Singh:
 "526.  Shri  Gidwani:

 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  whether  the  Director-General  of
 Shipping  has  recently  visited  some  European
 countries  with  a  view  to  explore  the
 possibilities  of  buying  some  ships  for  India;

 (b)  if  so,  whether  he  has  succeeded  in
 contracting  any  agreement  in  this  regard;
 and

 (¢)  the  likely  tonnage  to  be  bought  as
 a  result  of  this  visit  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 and  (b).  Yes.

 (०)  25,767,GRT.
 Dr.  Ram  Sugbhag  Singh:  May  I

 know  which  are  the  shipping  yards  on  which
 orders  fave  been  placed  and  when  the  ships
 are  likely  to  come?

 Shri  Alagesan:  This  tonnage
 comprises  one  tanker  which  hes  already
 been  purchased  and  which  we  will  be
 getting  in  our  possession  in  January  next.
 Orders  for  2  ships  have  been  placed  in  a

 rd  in  Germany  and  an  order  Er  one  ship
 has  been  placed  in  a  yard  ir  Italy.  These
 ships  are  expected  to  be  delivered  during
 the  years  959-~I96!.

 Shri  Gidwani:  How  many  second-
 hand  ships  and  how  many  new  ships  are
 going  to  be  purchased  ?
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 Shri  Alagesan:  The  tanker  that  has
 been  purchasd is  a  second-hand  one,  The
 other  three  ships  for  which  orders  have
 been  placed  are  new  ships,

 Shrimati  Tarkeshwari  Sinha:  In
 view  of  the  Government’s  efforts  to  bring co-ordination  between  river  navigation  and
 coastal  navigation,  may  I  know  whether
 there  is  any  proposal  in  the  ‘second  Five
 Year  Plan  to  get  small  ships  that  can  operate
 on  coastal  lines  and  rivers?

 Shri  Alagesan:  The  question  relates
 to  orders  for  oversews  ships.  The  Diren
 tor-General  of  Shipping  went  to  place  orders
 on  bekalf  of  two  corporations—The  Eastern
 Shipping  Corporation  and  the  Western
 Shipping  Corporation,  These  corporations
 do  not  operate  ships  on  the  coastal  line.

 Sardar  Iqbal  Singh:  May  I  know
 whether  this  Director-General  0

 Shipp
 ing

 proposes  to  visit  Japan  also  for  the  purchase
 and  construction  ० f  ships  ?

 Shri  Alagesan:  Apart  from  the  orders
 I  have  mentioned,  we  are  also  considering
 placing  orders  on  8  British  vard,with  whom
 certain  negotiations  have  taken  place.  At
 present  we  do  not  have  any  Japanese  yard
 in  view.  But,  may  inform  the  House  that
 the  amount  already  placed  at  the  aisposal
 of  the  Ministry  for  purchasing  ships  in
 the  public  sector  has  almost  been  exhausted.
 It  was  about  Rs,  20  crores  and  we  have  made
 commitments  worth  about  Rs.  79  crores.

 Shri  R.  P.  Garg:  May  I  know
 whether,  during  the  recent  visit  of  the
 Director-General  of  Shipping  to  European
 countries,  he  negotiated  cnly  for  the  buying
 of the  ships  or  also  for  building  the  ships  in
 our  country?  If  so,  wnat  is  the  progress
 of  the  agreement  with  Yugoslavia  ?

 Mr.  uty-Speaker:  There  was
 only  the  possiblity  of  buying  ships  and  not
 constructing  ships.

 Sardar  Iqbal  Singh:  Is  the  hon,
 Deputy  Minister  aware  of  the  fact  that
 Japan  is  the  only  country  in  this  world
 which  is  dvwlivering  the  ships  within  the
 shortest  possiblc  time?  May  I  also  know
 why,  in  view  of  this  fact,  we  are  giving  pre-
 ference  to  the  U.  K.  shipyards  ?

 Shri  Alagesan:  As  far  as  dates  of
 delivery  go,  it  is  very  difficult  to  get  new
 ships  delivered  within  the  second  Plan
 period.  The  dates  given  are  I96  and
 beyond  that.  We  would  be  very  glad
 to  purchase  ships  within  that  time,  but  it  is
 not  possible.

 Shri  Velayudhan:  The  hon.  Deputy
 Minister  said  that  @  second-hand  tanker
 has  already  been  ‘pu
 May  know  whether  this  canker
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 can  be  used  only  after  the  Government  of
 India  incurring  heavy  expenditure  on  its
 repairs?  May  I  also  know  whether

 G  wernment  is  thinking  of  getting  this  tanker
 after  it  has  been  repaired  by  the  owners
 themselves  ?

 Shri  Alagesan:  We  have  satisfied
 ourselves  that  the  tanker  that  we  have  pur-
 chased  is  in  a  very  good  condition.  It  is
 another  thing  to  say  that  some  minor  repairs
 may  be

 necessary
 ;  but,  no  major  repairs  will

 be  necessary.  am  also  informed  that
 after  we  have  made  the  purchase,  the  owners

 of
 ered  to  take  back  the  tanker  by  paying

 200,000  more,  because  the  prices  went
 up  in  the  meanwhile.

 Shri  Gidwani:  In  view  of  the  fact
 that  the  money  provided  has  already  been
 spent  away,  are  any  negotiations  being
 carried  on  with  the  World  Bank  and  has
 the  World  Bank  agreed  to  give  any  assis-
 tance  ?

 Shri  Alagesan:  Not  in  this  connec-
 tion,  Sir.

 गन्ना,

 +५२८.  श्री  सात  दर्शन  :  क्‍या  खाद
 और  क्च  मंत्री  २१  जुलाई,  १६५६  के
 तारांकित  प्रश्न  संख्या  १८५६  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  डोईवाला  (ज़िला  देहरा *
 दून)  की  चीनी  मिल  में  गन्ने  से  होने  वाली
 “रिकवरी'  के  बारे  में  सब  आंकड़ों  का  भ्रध्ययन
 कर  लिया  गया  है  ;  पौर

 (ख)  यदि  हां,  तो  उस  क्षेत्र  में  गन्ने
 के  मूल्य  की  कटौती  को  बहाल  करने  के  बारे
 क्या  कार्यवाही  की  गयी  है  ?

 Wie  उप मन्नी  (श्री मो०  हम  क्ृष्णप्पा) : :
 (क)  जी  हां  ।

 (ख)  सभा  की  टेबिल  पर  एक  विवरण
 रख  दिया  गया  है  t

 विवरण

 चूंकि  इस  इलाके  के  गाने  से  चीनी  की

 सम्पूर्ण  'रिकवरी'  ८५,५८६  प्रतिशत  थी  जब
 क  बुनियादी  रिकवरी”  €.६  प्रतिशत  है,
 इस  लिये  कटोती  बहाल  नहीं  की  जा  सकी  |
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 श्री  क्त  बदल :  इस  विवरण  से  ज्ञात

 होता  है  कि  इस  मिल  में  रिकवरी  ८.८९

 प्रतिशत  हुई  जब  कि  बुनियादी  रिकवरी

 ६  होनी  चाहिये  थी  ।  मैं  जानना  चाहता  हूं
 कि  जो  कटौती  की  गयी  थी  कया  उसके  भाषार

 पर  भी  पूरा  रूपया  किसानों  को  मिल  चुका
 है?

 wre  तथा  कृषि  मंत्री  (शो  To  प्र०

 जैन)  :  जहां  तक  मेरी  इत्तला  है  १  रुपया

 ५  जाना  के  हिसाब  से  सारा  पैसा  किसानों
 को  मिल  चुका  है  ।  मेरे  पास  इसके  खिलाफ़

 कोई  शिकायत  नहीं  भागी  है  ।

 भरी  भक्त  वोन:  क्‍या  मैं  जान  सकता  हूं
 कि  इस  मिल  को  चलाने  के  लिये  क्‍या  ब्य-

 अवस्था  की  जा  रही  है,  क्योंकि  इसक  मालिकों

 ने  पहले  ही  घोषित  कर  दिया  था  कि  वे  इसको

 नहीं  चलायेंगे,  कौर  क्या  इससे  किसानों  को

 नुक्सान  पहुंचने  का  सन्देशा  नहीं  है  ?

 श्री  अ०  yo  जैन  :  इंडस्ट्रीज़  रेग्यूलेशन
 कौर  डेवेलपमेंट  ऐक्ट  के  मातहत  इस  कारखाने

 का  कब्जा  गवर्नमेंट  ने  ले  लिया  है,  भौर

 गवर्नमेंट  ने  भ्र पनी  तरफ़  से  एक  भ्रफसर

 मुकर्रर  कर  दिया  हैं  कौर  वह  इसको  चलाने

 की  व्यवस्था  कर  रहा  है  |  बहुत  जल्दी  यह
 श्वसनी  शुरू  हो  जायेगी  |

 श्री  भक्त  ह.  :  क्‍या  मैं  जान  सकता  हूं
 कि  पिछले  साल  जौ  कटौती  गन्ने  के  रेट  में

 की  गई  थी  वह  इस  साल  भी  जारी  रहेगी  या

 सारे  प्रदेश  में  जो  गन्ने  का  रेट  लागू  किया

 जायेगा  वही  इस  मिल  पर  भी  लागू  होगा  ?

 श्री  wo  प्र०  जैन  :  जो  कटोती  पिछले
 साल  की  गई  थी  कौर  जिन  शर्तों  के  साथ

 की  गई  थी,  वह  इस  साल  भी  लागू  होगी  ।

 Shri  Heda:  May  I  know  whether,
 in  order  to  find  out  the  recovery,  the
 Government  rely  on  the  statistics  maintained
 by  the  mills  or  whether  they  have  got  their
 own  machinery  to  supervise  and  verify  it?

 Shri  A.  P.  Jain:  In  this  particular
 c&se,  @  specialist  in  the  employ  of  the
 Government  was  appointed  to  test  the
 recovery.  He  went  four  times  and  he  per-
 sonally  iested  them.
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 Shri  Shivananjeppa:  What  is  the
 formula  that  is  appliea  Er  fixing  the  price

 for  the  s  :zarcane  in  the  case  of  this  parti-
 cular  mill?

 Shri  A.P.  Jain:  This  is  given  here.
 The  price  of  Rs.  r-7-0.  is  based  on  9.6.
 per  cent  recovery.  In  this  particular  case,
 the  recovery  has  been  found  to  be  8-89  per
 cent.  Therefore,  initially  it  was  ordered
 that  instead  of  Rs  I-7-0,  the  farmer  will
 get  Rs.  I-5-0.  In  case  this  reduction  was
 not  warranted  by  the  recovery,  additioral
 payments  will  have  to  be  made  by  the  mill-
 owners.  Similar  orders  were  passed  in  the.
 case  of  certain  mills  in  Naini  Tal  and
 Terai.  It  was  found  that  the  recovery
 was  9.6%  and  orders  for  payment  have
 been  passed  in  reg@rd  to  these  mills.
 Because  here  the  recovery  wes  only  8.89
 per  cent,  which  would  mean  a  reduction
 of  Rs.  0-2-3  per  maund  of  sugar  cane
 no  further  orders  for  payment  have  been
 passed.

 सरदार  झ्र कर पुरी  :  कया  मैं  जान  सकता

 हुं  कि  जो  मिलें  नवम्बर  में  चलनी  शुरू  हुई
 हैं,  उन  के  लिये  किसी  कटौती  का  प्राकार

 किया  गया  है  गन्ने  की  कीमत  में  ?

 श्री  Go  So  लेन :  ऐसा  फैसला  किया

 गया  है  कि  वेस्टर्न  यू  पी०  के  अन्दर  जो

 'मिलें  ४  नवम्बर  से  पहले  डरपना  काम  शुरू
 कर  देगी  उन  को  ६  कराना  मन  की  रक़म

 एक  तरह  की  सब्सिडी  कहिये  या  जो  कुछ
 कहिये,  दी  जायेगी  -  २  का  की  रियायत

 एक्साइज  ड्यूटी  में  की  जायेगी,  २  झान

 आओ  है  वह  सेस  से  छोड़ा  जायेगा  और  १  झान

 जो  हैँ  वह  गन्ने  वाले  को  कम  दिया  जायेंगी  ।

 बाकी  जो  न्‌कक्‍्सान  होता  है  वह  भी  १  झा०

 होगा,  उसे  मिल  वाले  को  उठाना  पड़ेगा  ।

 बजे  वाले  को  बजाये  १  र्०  ७  पता  के  १  रु०

 ६  भा०  मिलेगा  और  वहू  उस  गन्ने  पर  मिलेगा
 जो  वह  १२  भ्रप्रैल  तक  मिल  को  देगा  ।

 Shri  Bishwa  Nath  Roy:  May  I
 know  whether  any  arrangement  is  under
 consideration  for  ascertaining  the  percen-
 tage  of  sucrose  in  sugarcane  under  direct
 Government  agency?

 Shri  A.  P.Jain:  That  would  require @  very  big  organisation.  We  have  no
 scheme  of  that  type  in  Contemplation  for  the
 whole  of  tne  country.  We  are,  however,

 ‘trying  some  experiments  to  make  p&yment
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 on  the  basis  of  recovery.  It  may  be  that
 this  experiment  may  be  tried  this  year  in
 Io  mille 8  or  may  be  &  smaller  number.
 There,  of  course,  supervision  by  the
 Government  will  be  exercised.

 पंडित  go  do  wat  :  क्‍या  मैं  यह  जान

 सकता  हूं  कि  वेस्टर्न  यू  पी०  में  कितनी

 मिलें  हैं  जो  ४  नवम्बर  से  पहले  चलाई  मई

 हैं  धौर  उन  को  प्रन्दाजन  कितना  मसा

 मिला  है  ?

 करी  wo  wa:  मैं  इस  के  ठीक  आंकड़े

 नहीं  दे  सकता,  मेरा  ख़्याल  है  कि  22  या

 १४  मिलें  चलाई  गई  होंगी  |

 Dr.  Ram  Subhag  Singh:  May  I
 know  whether  there  are  any  mills  in  the
 U.P.  where  recovery  of  sugar  is  more  than
 9.6  per  cent,  and  if  so  whether  the  cane
 growers  who  supply  the  sugercane  to  these
 mills  will  be  given  enhanced  price,  that  is
 more  than  Rs.  I-7-0  per  maund  ?

 Shri  A.  P.  Jain:  There  are  a  number
 of  mills  where  the  recovery  is  more  than
 9.6  per  cent.  The  hon.  Member  would
 be  aware,  because  he  has  discussed  this
 qiestion  more  than  once,  that  there  is  &
 scheme  known  as  the  bonus  scheme  under
 which  -certain  payments  are  made,

 Indian  Council  of  Agricultural
 Research

 *s30.  Shri  Keahavaiengar:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Indian
 Council  of  Agricultur@]  Research  planned
 @  liquidation  of  the  entire  population  of  all
 goats  in  North  India;  and

 (b)  if  so,  what  progress  is  made  in  this
 direction  and  with  what  success?

 The  Minister  of  Agriculture  (Dr.
 ह  8,  Deshmukh):  (a)  No.

 (b)  Does  not  arise.

 Ticketless  Travel

 * 535.  Shri  B.  D.  Pande:  Will  the
 Minister  of  Railways  be  pleased  state  :

 (a)  whether  he  has  seen  tne  recent
 judgement  of  the  Allahsbec  Court

 ecquicting
 Shri  M.  P.  Suhukla  of  av  «  ffence

 of  travel  without  ticket  under  scction
 2  of  the  Railway  Act  and  setting  aside  s
 fine  of  Rs.  00  8nd  the  Railway  fare  of
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 Rs.  3-1-0  on  the  plea  that  tne  Magistrate
 was  not  competent  to  try  the  case,  being  a
 member  of  the  raiding  party  as  well  as  the
 prosecutor;  and

 (b)  whether  this  requires  amendment
 of  the  law  so  far  as  raiding  parties  and
 magistrates  are  concerned  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Shahnawaz  Khan:

 (3)  Yes,  Sir.

 (b)  No,  Sir.

 Suspension  of  Railwaymen  at
 Kharagpur

 i
 fae

 Subodh  Hasda: 539  ९  Shri  H.  N.  Mukerjee:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  number  of  railwaymen  sus-
 pended  or  otherwise
 alleged  _  participations
 bances  at  Kharagpur,  Eastern  Railway in  May  last;

 (b)  the  number  of  railwaymen  who
 have  been  proceeded  against  in  Courts
 of  Law  for  such  participauon;

 (0)  what,  if  any,  is  the  number  of  con-
 victions  ;  and

 (d)  whether  it  is  a  fact  that  a  num-
 ber  of  suspended  railwaymen  are  not  bei
 re-absorbed  into  service  in  spite  ‘of exoneration  by  the  Courts?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  :
 (a)  258  railwaymen  were  arrested

 by
 eal

 the  Police  o:  charges  of  un-
 lawf  assembly,  criminal  trespass,  violence,
 rioting  etc.  and  all  of  them  were  suspended. In  addition,  7  other  Railwaymen  were
 also  suspended  on  charges  or  serious  mis-
 conduct.

 ©)
 25  railwaymen  are  being  prosecu-

 ted,

 (c)  None  so  far;  all  the  25  cases  are
 still  under  trial,

 (d)  No,  Sir,  the  men  are  being
 pu

 back
 to  work  but  only  after  verifying  that  their
 record  is  such  as  does  not  merit  disciplinary
 action.

 Shri  Subodh  Hasda:  May  I  know
 what  are  the  reasons  for  the  disturbance  ?

 Shri
 Alageseni

 That  has  been  very
 fully  debated  in  this  House  during  the
 Question  hour  and  otherwise.  It  was  & ue  to
 an  illegal  strike  that  occurred  which
 resulted  in  many  unfortunate  accidents
 and  occurrances.  The  whole  crew  of  a
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 train  were  pulled  out  of  the  train  by  the
 strikers  and  the  train  was  allowed  to  go.
 It  caused  a  lot  of  damage  also.  In  the  course
 of  the  strike  all  these  things  happened.
 These  arrests  were  made  and  there  are
 cases  against  some.

 Dr.  Jaisoorya:  We  cannot  hear;  what
 is  this  numbling?

 Shri  Subodh  Hasda:  May  I  know
 whether  any  officers  have  been  involved
 in  these  cases  ?

 Shri  Alagesan  :  No.
 Shri  B.S.  Murthy:  May  I  know

 whether  any  of  these  people  under  orders
 of  suspension  have  expressed  regret  and
 wanted  to  join  work  and  if  so,  whether
 any  consideration  was  shown  to  them?

 Shri  Alagesan:  As  I  have  said;  several
 people  who  were  under  suspension  have
 already  been  taken  back.  n  regard  to
 others,  their  records  are  being  verified
 and  if  it  is  found  that  there  is  no  ground
 for

 aps
 at  action  against  them,  they

 also  be  taken  back.

 Compensation  to  Jaundice  Victims

 Mr.  Deputy-Speaker:  Shri  Kamath;
 absent.

 Dr.  Ram  Subhag  Singh:  It  may  be
 answered.  Thct  is  an  important  question.

 Mr.  Deputy-Speaker:  Yes.  We_  shall
 see  subsequently.  The  Minister  also  is
 not  here.

 Dr.  Ram  Subhag  Singh:  Both  of
 them  are  here.

 “™“Mr.  Deputy-Speaker:  Yes;  it  may  be
 answered.

 *gqo.  Shri  Kamath  :  Will  the  Minics-
 ter  of  Health  be  pleased  to  refer  to  the
 statement  laid  on  the  Table  by  the  Mi-
 nister  for  Parliamentary  Affairs
 on  the  r2th  September,  1956,  in  answer
 to  Unstarred  Question  No.  ‘1828  on  the
 7th  May,  73956  and  state:

 (a)  whether  any  compensation  has
 been  paid  to  the  dependants  of  the  thirteen
 Central  Government  employees  who
 died  during  the  outbreak  of  jaundice
 epidemic  in  Delhi  last  year;

 0)  if  so,  how  much;  and
 (c)  if  not,  the  reasons  therefor?

 The  D
 है;  कर

 Minister  of  Health
 (Shrimati  Chandrasekhar):  (a)  No  com-
 pensation  has  been  paid.

 (b)  Does  not  arise.

 (c)  No_  such  proposal  was  considered
 by  the  Government  of  India.
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 Dr.  Ram  Subhag  Singh:  It  has  vir-
 tually  become  a  practice  that  if  lives  of
 people  are  lost  because  of  certain  govern-
 mental  ‘action,  compensation  is  paid  to
 their  dependants.

 May  I  know  why  no  action  has  been
 taken  in  this  regard,  because  it  was  no
 fault  of  theirs?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur:  I  asked  the  Home  Ministry
 whether  any  representations  had  been
 made  to  them,  and  the  answer  was  “‘No’.
 In  the  case  of  one  personal  representation
 that  was  made  to  me,  I  did  give  the  widow
 some  help  on  compassionate  grounds.

 Dr.  Ram  Subhag  Singh:  May  I  know
 if  representations  are  made  now  by  the
 dependants  of  the  persons  who  have  lost

 pista  dives,
 the  Government  will  consider

 em

 Rajkumari  Amrit  Kaur:  I  am  always
 willing  to  consider  representations,  and
 if  there  are  any  funds  available  for  com-

 sionate  grants,  we  should  certainly
 k  into  it  but  I  would  like  to  draw  the

 attention  of  the  House  to  the  fact  that  this
 was  the  responsibility  of  the  Delhi  State
 Government.

 श्री  सकत  बर्न :  क्‍या  गवर्नमेंट  के  ध्यान

 में  यह  बात  भाई  है  कि  पिछले  वर्ष  जो  सरकारी

 कर्मचारी  पीलिया  से  बीमार  हुये  थे  उन्हें  भ्र पना

 इलाज  कराते  समय  बिना  वेतन  की  छुट्टी
 दी  गई  थी  और  कया  स्वास्थ्य  मंत्रालय  की

 झोर  से  गृह  मंत्रालय  को  लिखा  जा  रहा  है
 कि  कम  से  कम  उतने  दिनों  का  वेतन  तो  उन्हें
 दिला  विया  जाये  ?

 राजकुमारी  अमृतकौर  :  जहां  तक  मुझे
 रह्म  है  सैंट्रल  गवर्नमेंट  के  जो  कर्मचारी

 बीमार  पड़े  थे  उनकी  बीमारी  के  टाइम  में
 वेतन  भी  मिलता  रहा  और  उनको  इलाज
 जी  मुफ्त  में  मिलता  रहा  लेकिन  झगर  कोई

 ऐसा  केस  हो  तो  मुझे  माननीय  सदस्य  बतलायें,
 मैं  उसके  बारे  में  देखूंगी  ।

 Shri  Joachim  Alva:  Has  Government
 offered  or  publicised  any  offer  of  com-
 pensation  ?

 Rajkumari  Amrit  Kaur:  No,  Sir.

 38  NOVEMBER  956  Oral  Answers  644

 Paighat  Community  Project
 _*gq2.  Shri  IL.  Eacharan:  Will  the

 Minister  of  Community  Development
 be  pleased  to  state

 (a)  the  number  of  application  for
 loan  received  from  the  Scheduled  Castes
 of  Palghat  Community  Project  area
 for  constructuin  of  houses  in  the  year
 7955  ad  956  separately;

 (b)  how  many  have  been  —  granted

 and
 how  many  have  been  rejected  so  far;

 a
 (c)  what  is  the  average  time  taken

 for  disposal  of  each  case  ?
 The  Minister  of  Community  De-

 velopmens  (Shri  S.  K.  Dey):  (a)
 7955  9
 I956  :  है  202

 (b)  Granted  ’
 Rejected  .  re

 (c)  One  month  approximately.
 Shri  Eacharan  :  May  I  know  the

 grounds  on  which  these  applications  were
 rejected  ?

 Shri  S.  K.  Dey:  The  difficulty  in  es-
 tablishing  the  title  to  the  site  on  which  the
 houses  are  intended  to  be  built  is  one
 of  the  principal  grounds  on  which  appli-
 cations  are  rejected.

 Shri  Eacharan:  In  the  absence  of  the
 consent  of  the  land  lords,  will  the  hon,
 Minister  cansider  the  desiralbility  of
 looking  into  the  records  maintained  in  the
 villages  showing  the  possession  of  houses
 and  house  sites  by  the  Harijans  in  the
 community  project  area  ?

 Shri  S.  K.  Dey:  The  officials  in  charge
 of  the  block  usually  take  all  sudsidiary
 evidence  into  consideration  in  considering
 applications

 Dr.  Ram  Subhag  Singh:  Has  it
 come  to  the  notice  of  the  Minister  that

 ap.
 plications  for  constructing  houses  are

 80  rejected  on  the  ground  that  the  area
 is  given  in

 Dighas
 and  katthas  and  not

 in  square  feet
 Shri  S.  K.  Dey:  I  could  not  get  the

 last  part  of  the  question.
 Dr.  Ram  Subhag  Singh:  Many

 persons  in  India  mention  in  the  applica-
 tions  that  their  plot  is  so  many  acres,
 and  cents  or  so  many  bighas  and  katthas
 and  because  they  do  not  mention  the  area
 in  square  feet  their  applications  are  re-
 jected.  Has  this  come  to  the  notice  of
 thehon.  Minister  ?

 Sbri  S.  K.  Dey:  I  am  not  aware  of
 such  details,  In  fact,  the  possession  by
 the  Central  administration  of  knowledge
 of  such  details  would  not  be  quite  consis-
 tent  in  our  opinion  with  the  autonomy
 that  we  wish  the  States  to  practise.

 Shri  B.  S.  Murthy:  May  I  know
 whether  the  Minister  is  not  aware  that  in
 the  majority  of  cases  the  Harijans  cannot
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 produce  any  documantary  evidence  as
 regards  their  habitation  ?  But  will  not
 the  Minister  take  into  consideration  that
 he  and  his  forefathers  have  been  living
 in  thut  place.....

 Shri  Frank  Anthony:  The  Minister’s
 fathers  ?

 Shri  B.  S.  Murthy:  Is  not  continued
 residence  an  evidence,  and  will  the  Mi-
 nister  be  pleased  to  act  on  that  evidence?

 Mr.  Deputy-Speaker:  Itis  a  sug-
 gestion  for  action.  No  information  is
 \sked  for.

 Dr.  Ram  Subhag  Singh:  The  hon.
 Minister  said  he  does  not  intend
 to  go  into  details.  Throughout  Bihar
 our  measurement  is  made  in  bighas  and
 katthas,  and  the  area  of  plots  is  mentioned
 in  the  applications  in  bighas  and  katthas
 and  virtually  all  the  petitions  which  go
 to  the  officers  in  block  development  and
 community  projects  are  based  on  that
 ground.)

 Mr.  Deputy-Speaker:  Normally
 a  question  should  not  be  so  long.

 Dr.  Ram  Subhag  Singh:  I  want.
 to  make  myself  understood  by  the  Mi-
 nister  because  he  did  not  understand  so
 far.

 Mr.  Deputy-Speaker:  The  only
 question  is  whether  there  are  any  appli-
 catiors  that  have  been  rejected  on  the
 technical  ground  that  the  land  was  mentioned
 in  a  particular  measure  because  normally
 they  have  a  different  measure  in  their
 own  areas.  Is  that  the  question  ?

 Dr.  Ram  Subhag  Singh:  Yes.

 Shri  S.  K.  Dey:  It  is  hardly  likely  that
 this  could  have  happened,  but  if  the  hon.
 Member  can  let  the  Ministry  know  about
 such  cases,  certainly  adequate  action  will
 be  taken.)

 Shri  Eacharan:  May  |  know  in  how
 many  cases  the  project  executive  officer
 constructed  houses  for  Harijans  with
 inferior  quality  of  housing  material,  and
 how  may  have  fallen  within  few  months
 in  places  where  the  houses  constructed  by
 mudwalls  and  bamboo  roofs  will  last  for
 a  number  of  years

 Shri  S.  K.  Dey:  The  question  is  of
 such  a  general  nature  that  it  is  very  di-
 fficult  to

 five
 an  on  the  spot  answer.  If

 the  hon.  Member  would  Iect  the  Ministry
 know  about  the  particular  block  he  has
 in  view,  certainly  the  Ministry  would  be

 bape
 py  to  make  enquiries  and:  place  the

 information  at  the  disposal  of  the  House.
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 Shri  Eacharan:  May  I  know  whether...

 Mr.
 Deputy  Spe

 aker:  Again  ‘my
 request  is  not  heeded.  The  hon.  Member
 begins  to  speak  before  I  have  called  him.
 Shri  Krishna.

 Shri  M.  R.  Krishna:  May  I  know
 whether  these  Harijans  are  given  any
 design  or  plans  for  the  construction  of

 noe
 when  the  money  is  advanced  to

 Shri  S.  K.  Dey:  This  is  the  usual
 practice.

 Jedhpur  Mail

 “g43.  Shri  Karni  Singhfi:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 thatthe  Jodhpur  Mail  ex-Delhito  Jodhpur
 passes  Sadulpur  at  00.04  A.M.  hee  only
 I6  minutes  before  the  arrival  of  the  4
 BSB  from  Sri  Ganganagar  thereby  causing
 the  Jodhpur  bound  passengers  a  delay
 of  24  hours  in  reaching  their  destination  ;

 (b)  if  so,  and  in  view  of  the  fact  that
 the  High  Court  bench  for  Ganganagar  is
 situated  at  Jodhpur  and

 consequently there  is  a  regular  heavy  traffic  from  Ganga-
 nagar  to  Jodhpur,  whether  Government
 have  considered  the  feasibility  of  80  ad-
 justing  the  timings  of  the  Jodhpur  Mail
 as  to  pick  up  passengers  of  4  BSB  at
 Sadulpur  and  what  steps  Government
 have  taken  or  propose  to  take  in  this  con-
 nection  ;  and

 (c)  if  not,  whether  Government  will
 now  consider  the  matter  ?

 The  Deputy  Minister  of  Railways

 ©  Feseapore
 (Shri  Shahnawez  Khan):

 (a)  Yes.

 (b)  and  (c).  It  is  proposed  with  effect
 from  T-1-1957  to  provide  a  connection  at
 Sadulpur  between  No.  479  Up  Mail  and
 No.  3  BSH  Passenger  (not  4  BSB).

 Churchgate  Railway  Station
 +

 “g45.  (Shri  Kajroikar  :
 Shri  Banaal:

 Will  the  Minister  of  Railways  be
 pleased  to  state

 (a)  when  the  new  Churchgate  station
 building  is  expected  to  be  completed;

 (b)  the  total  cost  of  the  building;
 and

 (c)  what  special  amenities  for  pas-

 ta
 rs  are  to  be  provided  in  the  new

 building  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesen):

 ५० The  concourse  and  the  station  portion  is
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 expected  to  be  completed  by  June  1957)
 and  the  remaining  portion  of  the  build-
 ing  for  use  as  office  accommodation  by
 June  1958.

 (b)  Rs.  60  lakhs  approximately.

 (c)  Larger  concourse  and  circulating
 area,  larger  and  greater  number  of  booking
 offices,  larger  area  for  tea  stall  and  more
 and  wider  entrances  and  exits.

 Shri  Kajrolkar  :  Is  there  any  pro-
 posal  to  rebuild  the  Grant  Road

 a
 and  provide  such  amenities  there

 also

 Shri  Alagesan  :  This  relates  to
 Churchgate  station.  I  am  unable  to  say
 anything  about  the  Grant  Road  station,

 Electricity  Supply  in  Delhi
 Shrimati  Kamlendu  Mati  Shah:
 ShriD.  C,  Sharma  :

 346  <  Shri  Bhagwat  Jha  Azad  :
 Sardar  Iqval  Singh  :
 Sardar  Akarpuri  :

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state  in  view  of
 the  increasing  population  and  shortage
 of  electric  lighting  in  Delhi,  the  gteps Government  are  taking  to  increase  the
 supply  of  the  same  ?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi)  :  It  has  been
 decided  to  meet  the  shortage  of  power
 in  Delhi  by  the  installation  of  —

 (f)  Diesel  generating  sets  aggregating
 to  20,000  K.W.

 (४)  A  Steam  plant  of  30,000K.W’

 श्रीमती  कसलेंदुमति  काहू  :  क्‍या  यह
 सत्य  है  प्रौढ़  क्या  सरकार  को  पता  है  कि  कई
 स्थानों  में  हालांकि  हाउस  टैक्स  लिया  जाता

 है  लेकिन  लोगों  को  कुछ  भी  फैस्लिटीज़

 पानी,  बिजली,  सीवेज  कनेक्शन  एंड  राइस
 की  नहीं  दी  जाती  हैं  ?

 Shri  0.  C.  Sharma:  May  I  know
 if  the  Government  knows  the  total  require- ments  of  electricity  in  Delhi  at  present  and
 the  ratio  of  the  supplies  given  at  present  ?

 Shri  Hathi:  Yes,  A  survey  of  the  load
 demand  has  been  made,  and  in  1956-57 the  power  required  would  be  724  me-
 gawatts  by  day  and’  75:0  megawatts  by
 night,  and  the  power  available  in  1956-57 would  be  62  megawatts  and  therefore
 there  will  be  a  shortage  of  13,  megawatts
 by  the  end  of  the  year.
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 Sardar  Iqbal  Singh:  May  I  know
 whether  the  Goverrment  has  any  agree-
 ment  with  the  Punjab  Government  re-
 garding  the  power  supply  from  Bhakra
 to  Delhi,  and  whether  Government  will be  ready  to  revise  this  agreement  owing
 to  shortage  of  power  in  the  Punjab?

 Shri  Hathi:  The  Delhi  State  Govern-
 ment  had  come  to  an  agreement  with  the
 Punjab  Government  in  this  regard;  and
 they  are  at  present  giving  20,000  k.w.3
 a  further  quantity  of  40,000  k.w.will  be
 given  in  1959-60  by  which  time  the  power
 will  be  generated  at  the  Bhakra  dam.

 Shri  D.C.  Sharma:  May  I  know
 whether  it  is  not  a  fact  that  electricity  for
 industrial  uses  is  very  much  in)  shortage,
 and  if  so,  whether  something  will  be  done
 to  make  good  this  shortage  ?

 Shri  Hathi:  That  is  why  the  present
 scheme  of  adding  to  power  generation  in
 Delhi  has  been  approved.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Sethu  Samudram  Project

 *s32,
 Shri  Chattopadhysya: *

 \  Shri  Matthen:

 Will  the  Minister  of  Transport  be
 ‘pleased  to  refer  to  the  reply  given  11  Starred
 Question  No.  623  on  the  ard  Auyist,
 3956  and  state:

 (a)  whether  the  technical  exemi-
 nation  of  the  reccmmendaticrs  cf  Sethu
 Samudram  Project  Committee  has
 since  been  concluded;

 (b)  if  so,  at  what  stage  the  whole  pro-
 posal  is  ;and

 (c)  if  not,  the  reasons  thereof  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  (a)
 to  (c).  A  pre  fmin#ry  yechnical  examinaticn
 showed  that  the  alignment  of  tne  navi-
 gation  route  recommended  by  the  ccm-
 mittee  would  be  satisfactory,  but  thet
 the  estimate  of  cost  would  have  to  be  re-
 vised  in  the  light  of  the  results  of  @  full
 hydrographic  survey,  sub-soj]  borings
 ana  a  study  of  the  action  of  the  waves
 during  the  monsoon.  ‘The  hydrographic
 survey  has  been  included  in  the  prograrrme
 for  the  current  survey  season,  The  Go-
 vernment  Of  Madras  have  been  requested
 to  undertake  the  work  on  the  other  items
 on  the  assurance  that  the  expenditure
 incurred  will  be  met  by  the  Central
 Government.
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 The  Deputy  Minieter  of  Railways
 sand  Transport  (Shei  Alegesan):  (a)

 Yes,  Government  are  aware  of  a  agrec-
 ment  between  Shri  Vasavada  President
 N.F.I.R.  and  Shri  Guruswamy.

 (b)  In  response  ‘to  a  request  from  the
 Federation  the  Government  in  the  Ministry

 wof  Labour  have  agreed  to  spare  the  ser-
 vices  of  Regional  Labour  ‘Commissioners.

 (९)  No.

 (d)  The  two  parties  concerned  have
 “held  a  meeting  sogether.and  they  propose

 to  meet  again,  It  is-hoped  t:at  satisfactory
 ,  Progress  would  be  made  in  due:  course,

 }  Power  Generation  :  and
 “Goneumption

 *532.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Irrjgation.and!  Power  0९
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  -pre-
 -.sent  proportion  of  power  .  generation
 -and  consumption  in  the  country  is  49
 yper  cent  of  powerfor  24  per  cent.  of  the

 urban  popiilation  and  $  per  cent,  of  power
 for

 the
 -97-6-per  cent.  «0  rural  population;

 ani

 (b)  if  so,  what  -steps  ‘are  contcm-
 :  plated  =  for  reducing  this  vast.  and  ‘gla-ing

 disproportion  ?

 ‘tThe  Deputy  Ministen.of  Arrigation 7  and.  Power  (Shri  Hathi):  (a)  and  (b).
 A  statement  is  laid  on  the  Table  of  the

 t  Lok  Sabha'  [See  Appendix’  III,  annexure
 No.  4)

 Adsistam:  Surgeons  in  \Northern
 Railway

 *533.  Shrimeti  Renu  Chaekravartty:
 Will  the  Minister  of  Railways  be  pleased

 t  to  state:

 (a)  whether  it  ‘is  a  fact  that  higher
 :istarting  salary  enjoyed  by  medical  gra- +  duates  appointed  before  rst  April,  i954

 as  Assistant  Surgeon  Grade  II  in  Nor-
 thern  Railway’  has  been  denied  to  those
 appointed  after  that  date;  asid

 (b)  if  so,  the  reasons  therefor  ?

 The  Deputy  Minister  of  Railways
 ६  and  Transport  (Shri  Skahnawasz  Khan):

 (a}and  (0).  Oas-6-953,  orders  were  issued
 to  all  Railways  providing  that  Assistant
 Surgeons  Grade  *I]  who  were  medical
 graduates  should  be  fixed  at  Rs.  200
 from  that  date  if  they  were  drawing  less
 than  this  rate  of  pay.  This  was  not  gran-

 ‘ted  to  fresh  recruits  on  the  Northern
 Railway  as  licentiates  were  available  for
 tecruitment  as  Assistant  Surgeons  Grade
 TY  in  this  area,

 497  L.S.D.-52
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 कोयला

 Nga.  श्री  अभर  सिह  डा सर  :  क्‍या

 "रेल  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारतीय

 रेलवे  को  कोयले  की  ढुलाई  के  बारे  में
 '  पाकिस्तान  से  काफी  बड़ी  रकम  वसूल  करनी

 :है।  और

 (ख)  यदि  हां,  तो  बकाया  रकम  कितनी

 है  प्लोर  उसको  वसल  करने  के  लिये  क्‍या

 ब्य वस्ता  की  जारही  है  ?

 परेखबे  और  परिवहन  उपमंत्री  (को

 *शाहनवाज  | है  :  (क)  और  (ख)  भारत-

 पाकिस्तान  व्यापार  समझौते  (Indo-
 Pakistan  Trade  Agreement)  के

 प्रनुसार  १६९५१  से  पाकिस्तान  को  जो  कोयला

 दिया  गया  उसकी  ढुलाई  बाकी  नहीं  है  क्योंकि

 इस  कोयले  की  ढुलाई  का  भाड़ा  रेलवे  को

 या  तो  भारतीय  कोयला  कमिश्नर  से  मिलता

 है  या  पाकिस्तान  कोयला  भेजने  वाले

 भारतीय  कोयला  खान  के  मालिक  से  ।

 लेकिन  बटवारे  के  बाद  ही  आरजी  तौर  पर

 “उस  समय  की  fo  पी०  रेलवे  ने  एन०  डब्लयू
 क्लब  को  कुछ  कोयला  दिय  था  जिसकी

 लाई  ६.४६  लाख  रुपये  थी  |  इस  रकम

 की  पूरी  अ्रदायगी  पाकिस्तान  सरकार  ने  अभी

 नहीं  की  है  a

 बाकी  रकम  में  से  एन०  डब्ल्यू  रेलवे  ने

 फिलहाल  ६.३६  लाख  रुपये  अपने  नाम

 खाते  में  मान  लिये  हैं  और  बाकी  रकम  के

 बारे में  अभी  जांच हो  रही  है

 Feed  Production  -

 हर  Shri  Bheekha  Bhai:
 ‘+g38.  ५  Pandit  D.  N.  Tiwary:

 Will  the  Minister  of  Food  and  Agri-
 ecultuse  be  pleased  to  state  the  steps

 taken  to  step  up  food  production  and
 food  supplies  since  the  establishment
 of  separate  Mrustries  of  Food  and
 _Agriculture  ?
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 बाढ़

 +५२०.  श्री  रा०  mo  सिंह  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  हाल  की

 बाढ़  से  जितनी  रेलवे  लाइन  क्षतिग्रस्त
 अथवा  ध्वस्त  हुई,  बाढ़  से  उसकी  रक्षा  के

 लिये  नये  बांध  आदि  बनाये  गये  थे  ;

 (ख)  क्या  बाढ़  के  पानी  के  जोर  से
 ये  बांध  टूट  गये  जिसके  फलस्वरूप  रेलवे

 लाइनें  टूट  गयीं  ;

 (ग)  वर्षा  और  बाढ़  से  ध्वस्त  रेलवे

 लाइनों  में  से  कितनी  नई  शौर  कितनी

 पुरानी  थीं;  भौर

 (घ)  दि  उपरोक्त  के  भाग  (क)
 का  उत्तर  हाँ  हो  तो  उन  बांधों  का  नाम
 क्या  है  जिनमें  दरार  पड़ने  के  फलस्वरूप
 रेलवे  लाइनें  टूटी  थीं  ?

 रेलवे  तथा  परिवहन  उपमंत्री  (भरी

 बा हुन बाज  स्वां  ):  (क)  रेलवे  लाइनों
 के  पास  रेलों  ने  हाल  में  कोई  नये  बांध  नहीं
 बनाये  हैं  ।

 (ख)  सवाल  नहीं  उठता  ।

 (ग)  पिछली  बाढ़  में  भारतीय  रेलों

 के  ८४  सेक् दानों  को  नुक्सान  पहुंचा  ।  इनमें
 दो  सेक्शन  नये  थे  |

 (घ)  सवाल  नहीं  उठता  ।

 Damage  to  Railways

 “62x.  Shri  Ram  Krishan  :  Will  the
 Minister  of  Railways  be  pleased  to
 state  :

 (a)  the  total  number  of  attacks  on
 Railways  during  States  Reorganisation
 riots  so  far  zone-wise  ;

 (b)  whether  any  loss  to  railway
 pro: perties  has  been  incurred  in  these

 clots  3

 (c)  if  so,  the  nature  of  loss  sustained  ;

 (a)  whether  any  persons  have  been
 @rrested  in  this  connection;
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 (e)  if  so,  the  total  number  of  persons
 arrested  ;  and

 (f)  whether  any  precautionary  mea-
 sures  had  been  taken  to  avoid  such  losses
 infuture  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Shabnawaz
 Khan):  (a)  and  (c).  A  statement  is  Igid  on
 the  Table  ofth+  Lok  Sabha,  [See  Appendix
 III,  annexure  No.  3]

 (b),(d)  ana  (f).  Yes.

 (०)  349.

 Mokameh  Ganga  Bridge

 *ga9.  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Railways  be  pleased  to
 etate  ;

 (a)  the  total  number  of  skilled  and
 unskilled  workers  emplcyed  in  Mokamch
 Ganga  bridge  construction;

 ®
 whether  there  are  foreign  skilled

 workers,  if  so.  their
 poy

 and  emolu-

 sents
 as  compared  to  Indian  experts;

 and  ;

 (c)  whether  the  work  is  proceeding
 according  to  the  prescribed  schedule?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Shahnawaz  Khan):
 (a)  Skilled  357

 Semi-skilled  306
 Un-skilled  §27
 (b)  No.
 (c)  Yes.

 National  Federation  of  Indian
 Railwaymen

 *53x.  Shri  Nambiar:  Willthe  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  agreement  signed  by  the  leaders
 of  the  two  wings  of  the  Natioral  Fe-
 deratjon  of  Indian  Railwaymen  in  March
 3956  for  achieving  unity  of  labour  on  the
 Railways  ;

 (०)  whether  Government  have  taken
 steps  to  secure  the  services  of  the  Labour
 Commissioner  to  conduct  the  elections
 of  office-bearers  under  the  terms  of  agree-
 ment;

 (c)  whether  Government  have  sought
 the  services  of  the  Judge  of  the  ad-hec
 Tribunal  to  go  into  the  dispvtes  arisirg
 out  of  the  interpretaticn  of  the  agreement;
 and

 (d)  at  what  stage  the  unity  move  stands  ?
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 The  Minister  of  Food  and  Agriculture
 A  statement  is  placed (Shri  A.  ॥  Jain):

 on  the  Table  of  Lok  Sabha,
 Statement

 Besides  continuing  the  firancia)  gssis-
 tance  given  to  the  GMF  Schemes  in  the
 First  Five  Year  Plan  steps  have  been  taken
 to  saturate  the  country  with  improved  seeds
 by  establishing  seed  multiplication  farms.
 in  the  Nationa]  Extension  Blocks.  Schemes
 for  the  fuller  utilisation  of  Jocal  manurial
 resources,  green  manuring  and  for  the
 tdoption  of  improved  agricultural  prac-
 tices  by  tr€ining  and  propaganda  have
 been  launched.  In  the  National  Extension
 and  Community  Project  areas  foremost
 priority  will  be  given  to  agricultural  pro-
 duction.

 As  regards  food  supplies,  imports  ate
 being  made  in  order  to  build  up  reserves
 to  meet  emergencies  and  also  for  current
 consumption.  In  due  course  it  is  proposea
 to  build  up  8  reserve  of  about  0  lakhs
 tons  each  of  rice  and  wheat.

 Employment  of  Medical  Gradustes:

 "537.  Pandit  D.N.  Tiwary:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  a  larre  number  of  medical  graduates
 are  unemployed  in  the  country  and  many
 of  them  have  got  registered  at  the  Employ-.
 ment  Exchanges  ;  and

 (b)  whether  any  scheme  has
 been  formulated  to  employ  them  in  rural
 areas  ?

 The  Minister  of  Health  (Rajkumari:
 Amrit  Kaur):  (a)  According  to  the  informa-
 tion  available  with  the  Government
 there  is  no  large  scale  unemployment  among
 medical  graduates.

 (b)  Apart  from  posts  in  the  Heaith
 Services  of  the  various  States  and  the
 Centre,  the  Health  schemes  included  in  the
 Second  Five  Year  Plan  of  State-Govern-
 ments  do  offer  employment  for  medical
 graduates  in  rural  areas.

 Koai  Projec

 *538.  Shri  L.N,  Mishra:  Will  the
 Minister  of  Irrigation  and  Power:  be
 pleased  to  state  the  programme  of  the
 Kosi  project  for  the  coming  season  that:
 has  been  agreed  to  by  the  Central  Water
 and  Power  Commission.

 The  Deputy  Minister  of  Irrigation:
 and  Power  (Shri  Hathi):  A  statement

 showing
 the  programme  of  the  Kosi  Pro-

 ject.  for  the  working  season
 395

 1
 Bat

 as
 approved  by  the  osi  Con  .
 of  which  a  representative  of  the  Central,
 Water  and  Power  Commission  is  a  member
 is  laid  on  the  Table  of  the  Sabha  [See
 Appendix  III,  annexure  No..  §.}.
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 द  Shri  M.S.  Gurupadaswamy:
 के  १  Shri  Nambiar:

 S54t.<  Shri  Wod  5
 (  Shri: Sy.  च् |  Ratenaniioay:

 Wil!  the:  Minister  of.  Railways  be
 pléased  to  state  whether  itis  a  fact  that
 he  made  an  announcement  recently  at
 Mysore  that  the  construction  of  a  railway
 line  between  Ghamarajanagan:and  Satya-
 Mangalam  would:  be.  taken  up:  very  soon?‘

 The  Deputy  Minister  of  Railways  5
 and  Transport  (Shri  Shahnawaz

 _—_
 :

 It  was  stated  that  thie  railway  line  could
 be  considered  next  year  itself  provided  «
 funds.  were  available  for  the  purpose.

 Cancellation’  of  Train  on.N.  E.
 Railway

 *g4qq.  ShritM.  Islanauddin  :  Will  the  -
 Minister  of  Railways  be  pleased  to  state:~

 (a)  whether  great  resentment  pre-
 vails.  among  the:  public  of  Purnea  dis-
 trict  due  to  cancellation  from  October, ~
 986  of  the  313,  Down  and  374  Up~
 trains  over  North  Eastern  Railway;  which
 ran  through  from  Gagbani  to  Kanpur
 via  Katihar,  Sonepur™  CS.

 (b)  if  so,  whether  Government  pro-
 pose  to  start  them  again  in  view  of  public  -
 demand  ;  and

 (c)  if  not,  the  reasons  therefor  ?

 The’  Deputy  Minister  of  Railways  +
 and  Transport  (Shri  Shahnawaz  Khan):
 (ap)  A  few  complaints  have  been  received  '
 against  the  curtailment  of  the  runs  of  शद
 trains  No.  3:3  Up  and  3:4  Dn.  between
 Jogbani  and  Katihar  with  effect  from  1-10-56

 (७)  and  (०).  -  The  matter  is  under  exami-
 nation.

 Manipur  Sfate  Transport
 Woerkshop:

 *347.  Shri  Rishang  Keishing  :  Will:
 the  Minister  of:  Transport  be  pleased
 to  state  :°

 (a)  whether  the:  Manipur:  State  Trans-
 port  Workshop  accepts  repairing  and.
 overhauling  of  private.  cars  and  trucks;
 and

 (b)  if  so,  the  number  of*  private  cars
 and  trucks  =  repaired  and  overhauled
 in

 795
 “56°  and  1956-57  and  the  amounts  +

 realised  therefrom  ?

 The  Deputy  Minister  of  Rail  ७४१६४

 oye  ४  —  ७७७७७ a)  Yea.
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 (b)  A  statement  is  laid  on  the  Table
 of  the  Sahba,

 Statement
 1956-57

 1955-66  (upto  5th  Nov.)
 o.  of  Amount  No.  of  Amou:t

 Vehicles  realised  Vehicles  —  realis:d
 Cars  4  Ks.  4S/-  RRs.  96'-
 Trucks  2  36/13 /-
 Total  4  Rs.  48/-  ic  Rs.  432/23/-

 Mangalore  Port  Development

 "548  Shri  B.  Shiva  Rao:  Will  the
 Minister  of  Tramaport  be  pleased  to
 state  :

 (a)  whether  the  report  of  the  Poona
 Research  Station  on  the  results  of  the
 model  experiments  conducted  at  Poona
 to  ascertain  the  feasibiliry  of  develop-
 ing  Mangalore  as  an_  all-weather  port
 has  been  received  by  the  Government
 of  India;

 (b)  whether  any  decision  has  been
 taken  on  the  basis  of  the  report;  and

 (c)  whether  provision  has  been  made
 for  the  inclusion  of  this  scheme  in  the
 Second  Five  Year  Plan?

 The  Deputy  Minister  of  Railways

 od  siransport
 (Shri  Alagesan):  (a)

 Sir.

 (b)  The  report  indicates  the  feasibility
 of  keeping  a  dredged  channel  open  capable
 of  taking  ships  drawing  22  feet.  This  is  being
 studied  by  the  technical  officers  of  the
 Ministry  of  Transport.  One  of  the  points
 for  examination  wi! at  be  the  extent  to  which
 a  port  of  such  limited  utility  will  serve  the
 needs  of  coastal  and  overseas  shipping.

 (c)  Does  not  arise  at  this  stage.

 Calcutta  Port

 *s49.  Shri  B.  K.  Das  :  Will  the  Minis-
 ter  of  Transport  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  French
 Mission  on  the  Mahanadi  River  also
 paid  a  visit  to  the  Calcutta  Port  in  19535,
 तत

 ‘b)  if  so  the  details  of  the  places  visited
 by  them  and  advices  tendered

 [be  Deputy  Minister  of  Railways

 =  suraneport
 (Shri  Alagesan):  (a)

 es,  Sir.

 (b)  The  places  visited  were  inland  na-
 vigation  around  Calcutta  and  the

 ty  Skee
 and  Kidde  Docks  of

 the  Port  of क्  td  The  object  of  the  visit
 was  to  observe  the  conditions  of  working
 of  the  Port  nearest  to  the  proposed  site
 for  a  deep  sea  port  on  the  Orissa  coast.
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 सामुदायिक  परियोजनाओं  संबंधी  प्रतिवेदन

 क्या  सामुदायिक  बिकास  मंत्री  यह
 बताने  की  बरपा  करेंगे  कि  सामुदायिक  विकास
 के  सम्बन्ध  में  फोर्ड  फाउंडेशन  के  सलाहकार
 डा०  काल  टेलर  ने  भारत  के  सामुदायिक
 विकास  कार्यक्रम  के  बारे  में  जो  रिपोर्ट  दी  है
 उस  पर  भारत  सरकार  की  क्या  प्रतिक्रिया

 हुई  है  ?

 सामुदायिक  बविकासमसंत्रो  (श्री  सु०
 कु०  डे)  :  डा०  कार्ल  टेलर  की  रिपोर्ट  एक
 अत्यन्त  कीमतों  दस्तावेज  है  जो  कि  प्रोग्राम
 में  जुटे  हुये  सब  कार्यकर्ताओं  के  लिये  लाभ-
 कारी  होना  चाहिये  |

 Co-operative  Farming  in  China

 {  Shri  Shivananjappa  :
 *55I.  Shri  Bibhuti  Mishra  :

 Shri  Bhakt  Darshan  :
 Will  the  Minister  of  Planning  be

 pleased  to  state

 (a)  whether  the  Planning  Commis-
 sion’s  delegation  which  went  to  China
 to  study  Co-operative  farming  has  re-
 turned  to  India;  and

 (b)  if  so,  what  are  the  salient  features
 of  delegation’s  impressions  ?

 The  Deputy  Minister  of  Irrigation

 on
 Power  (Shri  Hathi)  :  (a)  Yes,

 (b)  The  impressions  gathered  by  the
 delegation  will  be  incorporated  in  its
 report  which  is  under  preparation.  ‘The
 report  is  expected  to  be  ready  some  time
 in  December,  1956.

 Jute  Sticks

 *ss2.  Shri  Shree  Narayan  Das  :
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  2342  on
 the  ‘18th.  May,  .956  and  state  :

 (a)  whether  the  results  of  the  explo-
 ratory  scheme  for  trying  out  the  suitability
 of  jute  sticks  for  paper  manwacture  has
 been  finalised  by  he  Indian  Central  Jute
 Committec  ;
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 (०)  if  so,  whether  the  prospects  and

 —
 of  the  same  have  been  worked

 out;  an

 (c)  if  80,  the  details  of  the’same  ?

 The  Minister  of  ‘Food  and
 Agri

 —-
 \Shri  A.  P  Jaia)  :  (a)  Not

 yet.

 (०)  and  (c).  Do  not  arise.

 Ald  for  Eradication  of  Diseases
 in  Punjab

 *  Sardar  Iqbal  Siogh  :
 S53.  {  Sardar  Akarpuri  3

 Will  the  Minister  of  Health  be  pleas-
 ed  to  state  whether  any  help  has  been

 age
 by  the  Centre  during  1955-56  to

 the  Government  of  Punjab  to  eradicate
 Plaguc,  T.B.  and  worm  disease  which
 are  rampant  in  the  State?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur)  :  Yes.  A  statement  show-
 ing  Central  ussistance  given  to  the  Govern-
 roent  of  Punjab  for  the  cradication  of
 T.B.  and  Guinea  and  Hook  worm  dis-
 eases  is  placed  on  the  Table  of  Lok  Sabha.

 {Se
 Appendix  III,  annexure  No.  6].

 ith  regard  to  Plague,  no  help  was  asked
 for  by  the  State  Government  nor  was
 any  given.

 Schooling  Facilities  for  Railway
 Employees

 Shri  Wodeyar  : $54.  {  Shri  Nettur  P.  Damodaran:
 Will  the  Minister  of  Railways  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Railway
 Board  has  appointed  a  team  of  four  edu-
 cational  advisers  for  undertaking  a  country-
 wide  survey  of  the  existing  schooling  faci-
 lities  available  for  the  children  of  Rail-
 way  employees;

 (b)  if  so,  the  subjects  that  would  be
 covered  by  the  survey;  and

 (०)  the  Headquarters  of  these  advi-
 sers  ?

 The  Depaty  Minister  of  Railways
 and  Transport  (Shri  Shahnawar
 Khan)  :  (a)  Yes.

 (b)  They  arc  required  to  survey  the
 existing  facilities  in  Railway  Schools  in
 respect  of  accommodation,  teaching  stan-
 dards,  adequacy  of  staff  and  equipment,
 having  regard  to  the  standards  set  by  the
 State  Governments  concerned.

 (c)  The  Headquarters  of  the  four  Edu-
 cational  a

 are  Banaras,  Allahabad
 Madras  and  sicabad  (Rajasthan).
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 Rural  Credit

 "855.  Shri  K.  K.  Basu  :  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  :

 (a)  the  total  amount  granted  so  far
 as  loan  to  the  agriculrurists  either  by
 the  Reserve  Bank  or  directly  by  the
 Government  through  departmental
 agency;

 (b)  whether  different  amount  of  loan
 is  sanctioned  on  different  crops;

 _(c)  whether  loans  are  granted  on  the
 value  of  the  crops;  and

 (d)  whether  there  is  any  system  of
 granting  advances  against  the  cr  ps?

 The  Minister  of  Food  and  A:
 rie culture  (Shri  A.  P.  Jain)  :  (a)

 period  in  respect  of  which  information
 is  required  by  the  Hon’ble  Member  is
 १०९  mentioned.  The  total  amount  granted
 as  loan  to  agriculturists  through  co-opera-
 tive  societies  by  the  Reserve  Bark  of
 India  during  the  current  year  is  Rs.  .£°37
 crores.

 The  information  in  respect  of  loans
 advanced  by  State  Governments  through
 departmental  agency  is  not  available  and
 is  being  collected.

 (b)  Yes;  depending  on  the  type  of
 irrigation  avai  fable  and  the  method  of
 cultivation.

 (c)  No.  Loans  in  all  the  States  are
 granted  partly  on  the  basis  of  cost  of
 production  and  partly  on  the  basis  of
 security  of  immovable  property.  In  the
 State  of  Bombay,  however,  co-operative
 societics  grant  loans  on  the  basis  of  cost
 of  production  without  taking  security  of
 immovable  property.

 (d)  No,
 except

 in  Bombay.

 Bezwada-Masulipstam  Line

 “s56.  Shri  Ramachandra  Reddi  :
 will  the  Minister  of  Railways  be  pleased
 to  state  :

 (a)  whether  investigation  and  survey
 operations  for  converting  the  present
 metre  gauge  line  between  Bezwada  and
 Masulipatam  (Southern  Railway)  have
 been  taken  up;  and

 (b)  if  ४०,  the  progress  achieved  so  far?

 The  Deputy  Minister  of  Railwa
 and  Transport  (Shri

 ger  rome
 )  3  ta)

 A  preliminary  appreciation  of  the  proposal
 is  being

 perianal
 to  the

 framing  of  survey  mes.

 (b)  Does  not  arise.
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 Electrification  of  Rayagada  Station

 *ss57.  Shri  Sanganna  :  Will  the
 Minister  of  Railways  be  plcased  to
 refer  to  the  reply  given  to  Starred  Ques-
 tion  No.  7575  on  the  3oth  August,  3956
 in  respect  of  the  clectrification  of  the
 Rayagada  Railway  Station  in  the  South
 Bast  Railway  Zone  and  state  :

 (a)  the  stage  where  the  matter  stands;
 and

 (b)  whether  the  work  is  being  carried
 out  departmentally  or  otherwise  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Shahnawaz
 Khan)  :  (a)  All  materials  have  been
 indented  for.

 (b)  The  work  is  being  carried  out  de-
 partmentally.

 Foodgrain  Godown  at  Nagpur

 558.  Mulla  Abdullabhai  :  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  whether  a-
 Ree

 ional  Grain  Godown
 will  be  kept  at  Nagpur;  and

 (b)  if  so,  the  steps  taken  so  far  in  this
 regard  ?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A,  P.  Jain):  (a)  No.  Nag- ur  is  not  one  of  the  centres  sclected

 or  Construction  of  food
 grain

 storage  go-
 downs  for  the  Central  Reserve  of  food-
 grains.

 (b)  Question  does  not  arise.

 Strike  Threat  by  Dock  Workers

 "559  Shri  Kasliwal  : *
 \  Shri  H.  G.  Vaishnav  :

 Will  the  Minister  of  Transport  be
 pleased  to  state  :

 (a)  whether  the  negotiations  for  an
 amicable  settlement  of  the  dispute  re-
 lating  to  demands  of  dock  workers  have
 brok=n  down;

 (b)  whether  the  All-India  Port  and  Dock
 Workers  Federation  has  given  notice
 of  strike  from  the  ist  December,  19563, and

 (©) if  so  the  steps  Government  pro-
 pose  to  take  in  this  matter?

 Dep
 and  Transport  (Shri  Alagesan)  :  (a)
 to(c).  I  am  glad  to  inform  the  House

 withdrawal  of  the  strike  notice  given  by
 All  India  Port  and  Dock  Workers’
 Federation.
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 Ramagundam-Nizamabad  Rail  Line

 *c6o,  /  Shri  T.  B.  Vittal  Rao:
 Ss  Shri  B.  भ  Reddy  :

 Will  the  Minister  of  Railways  he
 pleased  to  refer  to  the  answer  given  to
 Starred  Question  No.  2579  on  the  28th
 May,  and  Starred  Question.  No.  58  on
 the  r7th  July,  4956  and  state  :

 (a)  the  specific  reasons  for  the  delay
 in  the  submission  of  Traffic  Survey  _re-
 port  of  Ramagundam-Nizamabad  Rail
 hink;

 (b)  the  steps  that  are  being  taken  tor
 the  expeditious  examination  of  the  same;
 and

 4c)  whether  there  is  any  likelihood  of
 taking  up  this  rail  ink  during  the  next
 year  in  view  of  the  industrial  and  mineral
 development  that  is  taking  place  near
 about  Ramagundam  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Shahnawez
 Khan)  :  (a)  A  statement  is  laid  on  the
 Table  of  Lok  Sabha.  [See  Appendix  ITI,
 annexure  No.  7).

 (b)  It  can  only  arise  after  the  report  is
 received.

 (c)  Owing  to  reduced  availability  of
 funds  in  the  Second  Five  Year  Plan  the
 chances  of  construction  of  this  line  in  the
 near  fuvure  are  remote.

 Janata  Trains

 *563.  Shri  Gidwani  :  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state  ;

 (a)  whether  it  is  a  fact  that  JANAT
 truins  are  not  popular  in  South  India
 as  stated  by  the  General  Manager,  South-
 ern  Railway  in  a  press  conference  re-
 cently;  and

 4b)  whether  it  is  a  fact  that  there  has
 been  a  demand  for  upper  class  coachzs
 in  those  trains?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Shahnswasz
 Khan)  :  \a)  Yes.

 (b)  Yes.  '

 Community  Development  Programme
 *s62.  Shri  Krishnacharya  Josh!  :

 Will  the  Minister  of  Community  Deve-
 Jopment  be  pleascd  to  state

 (a)  whether  Government  propose  to
 consider  the  su  tions  and  recommend-
 ations  made  by  7  M.  L.  Wilson,  Ford
 Foundation  Consultant  in  his  report  of
 a  Survey  of  unity  Development
 Programme  in  Indi:,  snd

 (b)  if  so,  at  8५  stage  the  mattes
 stands  ?
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 The  Miniewur  of  Community  Deve-

 lopment
 (Shei  S.  K.  Dey)  :  (a)  Yes,

 Sir.

 (b)  This  Ministry  are  engag:d  i.  a  con-
 tinuous  process  of

 os
 and  review-

 ing  the  content  and  methodology  of  the
 Community  Development  Programme.
 They  nave  taken  note  of  the  contents
 and  valuable  suggestions  and  recom-
 mendations  made  by  Mr.  Wilson.  Copies
 of  the  Report  have  been  sent  to  the  Scates.
 Important  points  in  the  Report  will  re-
 ceive  consideration  at  intra-State  and  inter-
 State  Seminars,  and  will  finally  come
 up  at  the  annual  Development  Commis-
 sioners’  Conference.  The  Development
 Commissioners’  Conference  considers  and
 makes  recommendations  on  specific  points
 arising  throughout  the  year  as  a  result
 of  evaluation  reports  by  the  Pro;
 Evaluation  Organisation,  by  soc  Plogical
 workers  and  others,  as  well  as  those  aris-
 ing  out  of  experience  of  the  working  of
 the  programme  in  the  field.  Decisions
 taken,  after  going  through  the  demo-
 cratic  processes  of  exchange  of  idcas  from
 the  level  of  the  village  upwards,  are  then
 formalised  into  procedures  for  imple-
 mentation  during  subsequent  years,

 Abolition  of  Metre-Gauge  Lines

 Shri  Bhagwat  Jha  Arad  :
 Shri  Anirudha  Sinha  :

 *  +563.  Dr.  Ram  Subhag  Singh  :
 Shri  Bibhuti  Mishra  :

 [  Shri  C.  R.  Iyyunni  :
 Will  the  Minister  of  Railways  be

 pleased  to  stat:  :

 (a)  whether  Government  have  out-
 lined  any

 perenne
 for  the  gradual

 abolition  of  metre  gauge  lines  in  the
 country;  and

 (०)  if  so,  whether  any  approximate  time
 schedule  has  been  drawn  up?

 The  Deputy  Minister  of  Railways
 —  eee

 (Shri  Alagesan)  :  (a)
 »  Sir.

 \b)  Does  not  arise.

 ry  Onions

 “§  Shri  Bishwa  Nath
 Ror  is

 :  Will
 the  ett  aister  of  Food  and  A  ture
 he  pleased  to  state  :

 (a)  the  annual  production  and  coa-
 sumption  of  onion  in  the  counry;  and

 (b)  Government’s  policy  for  encour
 aging  tts  export  ?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.  jain)  :  (a)  Being
 a  non-forecast  crop  regular  estimates
 of  production  of  Onions  are  not  framed

 in  all  States.  Tac  available  information
 is,  however,  laid  on  the  Table  of  Lok
 Sabha.  [See  Appendix  III,  annexure  No.
 8}.  Statistics  regarding  consumption  of
 onions  are  not  available.

 (b)  Government  allows  tsof  onions
 subject  to  considerations  of  internal  prices.

 Oulseeds  Crushing  Industry  Enquiry
 Committee

 “BS
 Shri  Dabhi  :  Will  the  Minister

 of  Food  and  Agriculture  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  483  on  30th  July,  3956
 and  state  :

 (a)  whether  Government  have  since
 completed  the  examination  of  the  re-
 commendations  of  the  Oilseeds  Crushing
 Industry  Enquiry  Committee;  and

 )
 if  so,  what  is  their  decision  there-

 on

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.  Jain)  :  (a)  Not
 yet.

 (b)  Does  not  arise.

 Buckingham  Canal

 Shri  K.  S.  Rao  :
 "566.  {  Shri  M.  Islamuddia  :

 Will  the  Minister  of  Transport  be
 pleased  to  refer  to  the  reply  given  to
 Unstarted  Question  No.  7799  on  the
 ‘13th  September,  1956,  and  state  :

 ya)  whether  the  proposal  to  widen  the
 Buckingham  Canal  with  a  view  to  make
 it  navigable  by  motor  launches  has  been
 finalised  ;

 (b)  whether  any  strvey  has  been  con-
 ducted;  and

 (c)  the  amount  required  for  this  pur-
 pose  ?

 The  Deputy  Minister  of  Railwu

 Naa  oe
 (Shri  Alagesan)  :  a)

 »  Sir.

 (b)  Technical  investigations  by  the
 Governments  of  Madras  and  Andhra  are
 in  progress,

 (c)  A  sum  of  Rs.
 Re  itt

 42,000  has  beca
 sanctioned  for  the  t  investigations.
 The  actual  cost  of  the  project  will  be
 known  only  when  the  results  of  the  tech-
 gical  iovesigations  are  available.
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 Fertilizer  Campaign  Sub-Committee

 °567.  Sari  R.  P.  Gerg:  Will  the
 yMunister  of  Food  and  Agriculture  be
 pleased  to  state  the  main  decisions  arrived
 at  in  the  last

 seman  8
 of  the  Fertilizer

 Red  pain
 -sub-Commailttee  held  in  July

 last

 The  Miniater  of  Food  and  Agricul-
 sture  (Shri  A.  P.  Jain):  A  statement

 is  placed  on  the  Table  of  Lok  Sabha.
 t  {See  Appendix.III,  annexure  No.  9}.

 Bridge

 *  Shri  C.  R.  Iyyunni:
 568.  (डा  A.  M.  Thomas:

 Will  ‘the  Minister  of  Transport  ‘be
 ‘pleased  to  refer  to  the  reply  given  to

 Starred  Question  No.  5§:  on  the
 30th  August,  1956,  and  state:

 (a)  the  reasons  for  delay  in  the  exe-
 «  cution  of  the  bridge  on  National  High-

 way  at  Alwaye  and  at  Edakochu  or  Aroor;
 (b)  when  these  two  works  were  sanc-

 +  doned;

 (c)  when  they  avere  started;  and

 (d)  how  leng  it  will  take  to  comp-
 “dete  these  two  bridges?

 The  Deputy  Minister  of  Railways
 :  and  Transport  (Shri  Shahnawaz  Khan):

 (a)  There  was  some  delay  in  taking  up  the
 execution  of  these  works  after  they  were
 sanctioned.  In  the  case  of  the  Alwaye
 bridge,  the  delay  was  due  to  the  fact  that
 suitable  contractors  did.mat  tender  for  the
 work.  In  the  case  of  the  Aroor  bridge,

 ‘the  delay  was  due  to  the  fact  that  tenders
 had  to  be  invited  afresh  as  no  complete

 “tender  was  received  on  the  first  occasion.

 (b)  May  7955  and  March  955  respec-
 vtively.

 (c)  In  January  7956  and  April  956
 +  respectively.

 (d)  By  the  end  of  1958.

 लि जा सुद्दीन  के  निकट  ऊपर  का  पुल

 ्,  श्री  वक्त  बन :  क्‍या  वारी-

 बहुम  मंत्री  २९  जुलाई,  १६५६  के  तारांकित

 न्य्रदन  संख्या  १६४  के  उत्तर  के  सम्बन्ध  में  यह
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 बताते  की  कपा  करेंगे  कि  दिल्ली  में  निजी-

 मुद्दीन  और  श्रोस्ला  के  मध्य  निकासी  के

 लिये  ऊपर  के  दो  पुलों  का  निर्माण  करने  के
 कार्य  में घ्रब  तक  कितनी  प्रगति  हुई  है  ?

 रखे  तथा  परिवहन  उपमंत्री  (श्री

 जा हन बाज  मां)  :  एक  विवरण  सभा  को

 मेज  पर  रख  दिया  गया  है  [बेलिफ  परिशिष्ट

 ३,  अनुबंध  लख्मी  १०]

 Bhakra  Project

 *s7o0.  Shri  D.  C.  Sharma:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  a  Delhi  economist  has
 submitted  any  report  to  the  Ministry
 regarding  the  Bhakra  Project;  and

 (b)  if  so,  what  is  its  nature?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes,  Sir.

 (b)  The  report  is  under  examination.

 Remodelling  of  Howrah  Station

 “s7t.  Shri  H.  N.  Mukerjee:  Will
 the  Manister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  a  scheme  for
 the  remodelling  of  Howarh  Station;  and

 (b)  af  so,  the  details  thereof?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Shahnawaz  Khaa):
 (a)  Yes,  Sir.

 (b)  A  statement  giving  the  details
 of  the  scheme  is  laid  on  the  Table  of
 Lok  Sabha.  [See  Appendix  IIL,  annexure
 No.  I7}.

 art  गाड़ियों  के  गाड़

 २५७.  eft  निभाती  मिथ  :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  इस  श्राद्यय  की

 हिदायतें  दी  हैं  कि  कंडक्टर  गानों  को  सभी
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 दर्जों  के  यात्रियों  की  सहायता  करनी  चाहिये  ;
 और

 (ख)  यदि  हां,  तो  इन  का  ब्यौरा  क्‍या
 है?

 हम  तथा  परिवहन  उपमंत्री  (श्री

 झा हन बाज़  wt):  (क)  जी  हों।
 |

 (ख)  सभा-पटल  पर  एक  बयान  रख
 दिया  गया  है,  जिसमें  कंडक्टर  गार्डों  के
 काम  बताये  गये  हैं  (देखिये  परिशिष्ट  ३,

 झनुबस्थ  संख्या  १२)  ।  उन्हें  प्र पने  काम  के

 बारे  में  फिर  हिदायत  दो  गयी  है  कौर  कहा
 गया  है  कि  वे  सभी  दर्जे  के  यात्रियों  को  सहायता
 करें  ।

 Bhakra  Dam

 *5736  Shri  Karai  Singhji:  Will  the
 Minister  of  Irrigation  and  Power  bc
 pleased  to  state:

 (a)  whether  the  storage  provided
 by  the  Bhakra  Dam  will  not  be  suffi-
 cient  to  irrigate  an  area  of  three  million
 acres  for  which  credit  was  taken  in  the
 Project;

 (b)  if  so,  whether  the  anticipated
 yield‘  will  not  be  affected  proportion-
 ately;  and

 (c)  if  so,  how  will  it  affect  the  estimated
 acreage  which  was  to  be  brought  under
 irrigation  in  Rajasthan  ?

 Tae  Daputy  Minister  of  a
 delete and  Power  (Shri  Mathi):  (a)  With  the

 supplies  anticipated  from  other  sources,
 the  storage  provided  at  the  Bhakra  Dam
 is  expected  to  b:  adequate  for  irrigation
 of  3:6  million  acres  mentioned  in  the
 Project  report.

 (b)  and  (c).  Does  not  arise.

 Barasat-Baesirhat  Railway  Line

 i.  Shri  S.  C.  Samanta:
 574  {  Shrimati  Renu  Chakravartty:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  the  proposed  construction
 work  of  Barasat-Basirhat-Hasnabad  Railway
 line  has  begun;
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 (b)  whether  there  is  any  likelihood’.
 of  its  being  electrified;  and

 (c)  what  is  ths  estimated  cost  of  the.
 line  ?

 The  Deputy  Minister  of  Railways

 —
 Teansport  (Shri  Alagesan):  (a)

 t  yet,

 (0)  Not  at  present.

 (०)  Rs.  I.99sCror:;.

 Road  Development

 "575.  Shri  Bhockha.  Bhai:  Will  the
 Minister  of.  Branspert.  be.  pleased  to-
 state  :

 (a)  whether  Government  have  re-
 ceived  proposals  for  financial  assis-
 tance  ter  road  development  from  the
 State  Governments  in  their  backward.
 areas  ;

 (b)  if  so,  the  names  of  such  States;
 and.

 (c)  the  names  of  the  arcas  in  respect
 of  which  road  development  is  needed  ?

 The  Deputy  Minister  of  Railways...
 and  Transport  (Shri  Shahnawaz  Khan)  :

 ay
 to  (०).  A  proposal  has  been  received

 rom  the  Government  of  the-  former  State
 of  PEPSU  for  financial  assistance  for
 road  development  schemes  stated  to  be
 required  specifically  for  the.  development
 of  a  backward  area  adjoining  Nizampur
 in  Rajasthan  and  another  in  the  Mahendra-
 garh  District  of  PEPSU:  No  such  proposal
 has  been:  received  so  far  from  any  other
 State.

 Navlakhi  Training:  Establishment  for
 Ratings

 *s76.  Shri  B.  ट,  Das:  Will  the
 Minister  of  Transpert  be  pleased  to
 state  :

 (a)  when:  the  training  establishment
 for  ratings  was  set  up  at  Naviakhi  in:
 Saurashtra  ;

 (b)  whether  full-fledged  staff  are
 working  there;  +

 (c):  whether  Naviskhi  will  be  a  per--
 manent  establishment  or  it  will  be  shifted  .
 to  any  other  place  in  near  future  ;
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 (d)  the  amount  spent  so  far  ;  and

 (e)  whether  the  ex-Saurashtra  State
 helped  in  the  enterprise  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  :  (a)  On
 i§th  June,  1955.

 (b)  Yes,  except  that  two  posts  of
 officers  are  vacant  at  prescnt.

 (c)  This  question  has  not  yet  been
 considered  by  Government.

 (9)  Rs.  3,75,280  (up  to  Sept.,  1956).

 (e)  Yes,  Sir.

 Expansion  of  Hoepital  at  Guntur

 *s77.  Shri  Nambiar  :  Will  the  Minis-
 ter  of  Health  be  pleased  to  state:

 (a)  whether  the  Government  of  Andhra
 have  asked  for  grant  for  the  expansion
 of  the  Hospital  at  Guntur  ;

 (b)  if  so,  whether  the  same  has  been
 sanctioned  ;  and

 (c)  if  not,  the  reasons  therefor  ?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  Yes,  while  asking  for
 a  grant  for  the  expansion  of  the  Medica
 College  at  Guntur,  the  Government  of
 Andhra  have  also  asked  for  a  grant  for  the
 expansion  of  the  Hospital  at  Guntur.

 (b)  No.

 (c)  It  has  been  decided  that  Central
 assistance  should  be  given  to  State  Govern-
 ments  only  for  the  expansion  of  Medical
 Colleges  and  not  for  the  expansion  of
 hospitals  attached  to  medical  colleges.
 No  assistance  can,  therefore,  be  given  to
 the  Government  of  Andhra  for  the  expan-
 sion  of  the  Hospital  at  Guntur.

 Indian  Institute  of  Sugar
 Technology

 *578.  Shri  Shivananjappa:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  :

 (a)  whether  it  is  a  fact  that  an  ex-
 perimental  sugar  factory  on  model  lines
 will  be  started  at  Kanpur  to  help  the  work
 of  the  Indian  Institute  of  Sugar  Techno-
 logy;
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 (b)  if  so,  what  will  be  the,  crushing”.
 capacity  of  the  factory  ;.  and

 (०)  whether  an  Extension  Service
 Scheme  will  be  introduced  for  a  five  year
 perio  ?

 The  Minister  of  Food.  and  Agri-
 culture  (Shri  A.  P.  Jain):  (a)  Yes.

 (b)  This.  has.  been.  relerred.  w  a  Sub-
 Committee  ७  tuc  Advisory  Board  of  the
 Indian  Institute  of  Sugar  ‘Technology.

 Shuttle  Train:  from.  Beliaghata
 Bridge  to  Shyambazar

 “579.  Shrimati  Renu  Chakravartty:
 ष्ा  the  Minister  of  Railways  be  pleas-
 ed  to  refer  to  the  reply  given  to  Star-
 red  Question  No.  984  on  the  roth  August,
 I956  and  state  whether  the  question  of
 running  the  shuttle  train  from  Beliaghata
 Bridge  station  to  Shyambazar  will  be
 reconsidcred  at  least  till  such  time  as
 road  running  parallel  to  existing  railway
 alignment  is  constructed,  since  the  align-
 ment  of  B.G.  line  in  lieu  of  ex-B.B.  Lt.
 Railway,  Bengal  has  been  changed  from
 Birati  to  Baraset  >

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  :  ‘The
 provision  of  even  a  shuttle  service  between
 Beliaghata.  Bridge  and  Shyambazar,  would
 involve  very  heavy  rehabilitation  of  the
 assets,  which  will  take  about  a  year  to
 compicte,  quite  apart  from  financial  con-
 sideration.  As  the  State  Government
 have  already  constructed  a  tar-metalled  road
 from  Patipukur  (Shyambazar)  to  Rajarhat
 Bishnupur—a  distance  ef  9  miles,  and  the
 road  is  being  extended  right

 up
 to  Beliaghata

 Bridge.  The  question  of  considering
 running  of  a  shuttle  service  docs  not  arise.

 Heavy  Packages  in  Passenger
 Compartments

 *s8r.  Shri  Dabhi:  Will  the  Minister
 of  Railways  be  pkased  to  refer  to  the
 reply  given  to  Starred  Question  No.  64
 on  the  2nd  August,  r956,  and  state:

 (a)  whether  Government  have  now
 fixed  a  specific  upper  limit  to  the  size,
 weight  and  number  of  packages  which
 passengers  can  lawfully  carry  in  their
 compartments;  and

 (b)  if  so,  what  is  that  limit}?
 The  Deputy  Minister  of  Railways

 and  Transport  (Shri  Shahnawaz  Khan):
 (a)  and  (b).  The  matter  ७  still  under
 examination.
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 Telegraph  facilities  on  Traias

 Shri  Gidwani:
 *s82.  {Suet  Kajrolker:

 Will  the  Minister  of  Railways  be
 ypleased  to  state:

 (a)  whether  it  is  a  fact  that  a  system
 has  been  intreaduced  by  which  passengers
 travelling  in  the  train  can  send  telegrams
 from  the  train  or  receive  them;  and

 (b)  the  nature  of  the  scheme?

 The  Deputy  Minister  of  Railways  and

 a
 ant

 ६
 ort  (Shri  Shahnawaz  Khan):

 a)  and  (b).  Express  telegrams  for  delivery
 to  passengers  travelling  by  trains  are  nor-
 mally  accepted  at  all  telegraph  offices.
 Passengers  can  also  hand  over  telegrams
 at  any  of  the  railway  licensed  telegraph
 offices  en-rotiuse.  ‘Weatern  Railway  have
 recently  introduced  a  scheme  of  “Remit-
 tance  of  private  telegrams  in  trains”.  Under
 this  scheme  private  telegrams  addressed
 to  air-conditioned  and  first-class  passengers

 feavelling.
 by  the  Frontier  Mail  from  Bom-

 bay  to  Delhi  are  accepted  for  despatch  at
 ‘tthe  Enquiry  Office  at  Bombay  Central.
 Passengers  on  the  train  desiring  to  send
 telegrams  can  hand  them  over  to  the  train

 -conductor  for  despatch.  No  extra  charge  for
 this  facility  is  levied.

 Medical  Enclave

 "83
 Shri  DB.  C.  Sharma:  Will

 ‘he  inister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  num-
 ‘ber  of  surplus  residential  flats  in  the
 ‘quarters  built  for  the  All  India  Insti-
 tute  of  Medical  Sciences  have  been  allot-
 ted  to  the  Central  Government  employ-
 ८83

 (b)  if  so,  the  number  thereof;

 (c)  whether  it  is  also  a  fact  that  such
 quarters  have  be:n  avotted  without  consi-
 -dering  the  date  of  priory  und  even  with-

 out
 inviting  applications  for  allotment;

 .an

 (d)  if  so,  the  reasons  therefor ?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  A  certain  number
 of  these  quarters  have  been  allotted  on  a
 temporary  basis.

 (७)  234.
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 (c)  and  (d).  Since  a  large  number  of
 applications  had  already  been  received
 even  without  invitation,  it  was  not  considered
 necessary  to  invite  any  more.  The  allot-
 ment  was,  however,  made  after  taking
 into  account  the  priority  of  the  applications
 received.

 These  flats  bave  been  allotted  as  a
 purely  temporary  measure  and  only  पका
 they  are  required  by  the  Institute.  As
 such,  the  usual  rules  of  allotment  need
 not  be  followed.

 Air-Conditioned  Janata  Train

 Shri  R.  P.  Garg:
 Shri  D.  C.  Sharma:

 584.  4  Sbrimati  Tarkeshwari  Sinha:
 Shri  ron  R.  Iyyunni:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  the  running  of  air-con-
 ditioned  Janata  Trains  between  Delhi
 and  Howrah  has  been  a  success;

 (b)  whether  the  cost  of  operation
 of  these  trains  has  been  fully  covered
 by  the  money  realised  from  the  passengers
 by  way  of  travelling  expenses  and  freight
 charges  ;

 (c)  the  time  by  which  more  of  such
 trains  will  be  put  in  operation  through-
 out  the  country;  and

 (d)  the  cost  of  production  of  an  air-
 conditioned  corridor  coach  as  compared
 with  an  ordinary  integrated  coach?

 The  Deputy  Minister  of  Railwa

 aay  qremepers
 (Ss  Alagesan):  re] s,  Sir.

 (b)  Cost  of  operation  of  individual
 trains  is  not  ascertainable  with  accura
 It  has  been  estimated,  however,  that  on  the
 basis  of  80%  occupation  of  these  trains,
 the  extra  cost  of  air-conditioning  will
 covered  by  the  extra  charges  recovered.
 The  actuad  occupation  so  far  has  been  about
 45%:

 aise  cis  =
 tic

 ey  é  “tomer  of takes  ly  ¢  beginnin,
 next  year  when  additional  services
 are  expected  to  be  introduced  between
 New  Delhi  and  Bombay  Central  and  New
 Delhi  and  Madras  Central.

 (4)  The  cost  of  a  III  class  sir-condi-
 tioned  vestibuled  coach  is  Rs.  2:7  lakhs  and
 that  of  an  ordinary  III  class  integral  type
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 coach  will  be  abour  Rs,  18  lakhs  wheo
 = Untegra!  Coach  Factory  goes  into

 Pproductio.

 -Sakrigalighatand  Maniharighat  Stea-
 mer  Ghats

 “gis:
 Shri  H.  N.  Mukerjce  :  Will

 ahe  Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  for  the  ferry
 service  between  Sakrigalighat  and  Manihari-

 ghat
 there  is  a  shifting  of  the  steamer  ghats

 ifror  one  site  to  another,  several  times  in
 athe  year;

 (b)  whether  itis  not  possible  to  select
 ‘a  site,  where  the  होश  may  remain  for  a
 period  of  six  months  or  80;  and

 (c)  what  is  the  average  annual  expendi-
 Mure  on  account  of  the  shifting  of  the  ghats  ?

 The  Deputy  Minister  of  Railways
 sand  Transport  (Shri  Shahnawaz
 Khan)  :  (a)  Yes,  Sir.

 (b)  It  has  not  been  possible  lately  to  do
 so  due  to  vagaries  of  the  river  Ganga.

 ‘c)  Approximately  Rs.  5  lakhs.

 Ecport  of  Livestock  to  Pakistan

 +586.  Shri  Shivananjappa:  Will  the
 ‘Minister  of  Food  and  Agriculture  be
 ‘pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Pakistan
 Government  has  approached  the  Govern-
 ment  of  India  for  export  of  some  Indian

 weattle  for  breeding  purposes;  and

 (b)  whether  Government  of  —  India
 ‘has  agreed  to  export  these  livestock  ?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.  Jain):  (a)  Yes.

 (0)  Tne  matter  is  under  consideration.

 Cottage  Industries  in  Punjab  during
 Second  Plan

 ‘*687.  f  Sardar  Iqbal  Singh  : 57
 4  Sachar  Akarpuri  :

 Will  the  Minister  of  Planning  be
 pleased  to  state:  7

 (a)  the  amount  of  aid  sanctioned  under
 Second  Five-Year  Plan  by  the  Central
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 Government  for  Cottage  industrics  i@
 Punjab;  and

 (b)  important  schemes  which  have

 bones
 approved  by  the  Planning  Commi:-

 sion

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi)  :  (a)  At  present,
 @  tentative  total  outlay  of  Rs.  5.72  crores
 bas  been  envisaged  under  the  Second  Five
 Year  Plan  for  the  development  of  village
 and  small  industries  in  Punjab,  which,
 inter  alia,  includes  the  Central  assistance
 for  the  State’s  schemes.  The  actual  amount
 of  the  Central  assistance  to
 sanctioned  will  depend  upon  the  number
 and  type  of  the  State’s  schemes  and  the
 pattern  of  Central  assistance  evolved  for
 different  types  of  schemes.

 (b)  A  list  of  some  of  the  important
 schemes  included  in  the  State’s  Revised
 Plan,  which  has  been  provisionally  approved
 is  laid  on  the  Table  of  the  House  [See  Appen-
 dix  ITI,  annexure  No.  13).

 Passenger  Guards

 383.  Shri  Ram  Krishan  :  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  all  passen-
 ger  trains  on  metre-gauge  section  or
 Northern  Railways  carrying  passengers
 are  not  worked  by  passenger  guards;  and

 (b)  if  so,  the  reasons  therefor  ?

 The  Deputy  Minister  of  Railwa
 and  Transport  (Shri  Alagesan)  :  (a)
 No.  Guards  are  not  designated  as  passenger
 or  goods  guards.  There  are  three  grades
 of  guards  namely  ‘A’,  ‘B’  and  ‘C’.  ‘A’  grade
 guards  work  il  and  Express  trains;  ‘B’
 grade  guards  work  passenger  trains  and
 ‘C’  grade  guards  work  all  goods,  mixed
 and  passenger  shuttle  trains.

 (b)  Does  not  arise.

 Tractor  Testing  Station

 384.  Shri  Rem  Krishan  :  Will  the
 Minister  of  Food  and  Agriculture  be

 leased  to  refer  to  the  reply  given  to
 Serred  Question  No.  r750  on  the  16th.
 August,  7956  and  state  :

 (a)  whether  the  site  for  the  Tractor
 Testing  Station  has  since  been  located,
 and

 (b)  if  so,  the  name  of  uf  place  ?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  क,  Jain):  (a)  and  (b).  A  site
 for  the  Tractor  Testing  Station  has  not  yet
 been  finally  sclected.
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 Reengus  Railway  Station

 385.  Shri  Rem  Krishan:  Will  the
 Minister  of  Railways  be  pleased  to
 ttate:

 (a)  whether  Governmen:  have
 ‘taken  any  decisios  to  coxstrust  a  plar-
 form  shed  and  raise  platforms  at
 Reengus  Station  which  is  a  Junction
 of  Rewari-Phulera  Chord  and  Loharvu-
 Swai  Madhopur  branch  metre-gauge
 sector  of  Western  Railway;  and

 (b)  if  not,  the  reasons  thereof?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alageean):  (a)
 and  (b).  The  two  existing  platforms  have
 been  raised  to  12  inches  above  rail  level.
 There  is  a  5०0  ft.  long  platform  shed  on
 the  island  platform.

 A  proposal  for  extension  of  the  shed  on
 the  platform  By

 ३१००
 5

 4,
 ft.  is  included  it

 the  Second  ive  ear  Plan  but
 its  inclusion  in  the  Wonks  Programme
 will  depend  on  the  recommendation
 by  the  Railway  Users’  Amenities  Commi-
 ttee  and  avilability  of  funds.

 Remodelling  of  Rewari  Junction

 386.  Shri  Ram  Krishan:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)
 whether  it  is  a  fact  that  due  to

 insufficient  number  of  platforms  at
 Rewari,  trains  stop  at  signals  and  be-
 come  latc;

 (b)  whether  Government  have
 taken  any  decision  to  remodel  yard
 and  construct  new  platforms  at
 Rewari  Station  which  is  an  important
 Junction  on  metre-gauge  sections  of
 Northern  and  Western  Railways;

 (c)  if  so  the  details  of  the  construc-
 tion  programme;  and

 (d)  if  not,  the  reasons  therefor.

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Lines  from  five  directions  converge  at
 Rewari  and  trains  are  stopped  at  signals
 only  occasionally  if

 ney
 are  late  and

 arrive  simultancously  for  reception  at
 the  station.

 (b)  and  (c).  The  work  of  remodelling
 the  yard  at  Rewari  is  being  considered
 for  inclusion  in  the  Works  programme
 for  1957-58.  The  scheme  includes  the
 provision  of  an  additional  platform  ard
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 extension  of  the  two  —  existing
 platforms  and  is  likely  to  cost  Re,  8  lakhs.

 (da)  Does  not  arise.

 Railway  Accidetits

 ‘Shri  Ram_  Krishan:
 387.4  Shri  M.  Islamuddin:

 Shri  Tulsidas:
 Will  the  Minister  of  Railways  be

 pleased  to  state:

 (a)  the  number  of  Railway  acci-
 dents  since  July,  1956,  zonc-wise;

 (b)  the  causes  that  Icd  to  such
 accidents;  and

 (c)  the  number  of  casualties  and  the
 amount  of  loss  involved  therein  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  @
 The  number  of  train  accidents  which
 occurred  during  the  period  from  July
 to  September  7956  is  as  follows:—

 Railway  Number  of  train
 accidcnts

 Central  4  43
 Eastern  356
 Northern  I64

 North-Eastern  430
 Southern  20
 South-Eastern  722

 Western  332

 Total  964

 Cause  Number  of
 accidents

 Failure  of  Railway  staff  344
 Failure  of  other  than  Railway  Seaff  25.
 Failure  of  track  1
 Failure  of  mechanical  equipment  388
 Other  miscellaneous  causes  79
 Cases  still  under  enquiry  107

 Toral  964

 (c)  338  Persons  were  killed  and
 ॥774  received  injuries.  The  approximate
 cost  of  damage  to  Railway  property
 was  Rs.  2,027,  592°

 (*This  figure  excludes  the  Southern
 Railway  figure  for  the  month  of  Septem-
 ber  1956).
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 Medical  Examination  of  Students

 388.  Shri  V.  P.  Nayar:  Will  the
 Minister  of  Health  be  pleased  to  refer
 tothe  reply  given  to  part  (b)  of
 Unstarred  Question  कब,  पाए  on  the
 30th  August,  4956  and  state:

 (a)  whether  the  medical  examina-
 tions  including  dental  examination
 indicate  any  percentage  of  dental
 decay  among  the  students  medically

 “examined;  and

 (b)  if  so,  what  is  th:  percentage ?
 The  Minister  of  Health  (Rajkumari

 Amrit  Kaur)  :  (a)  and  OO  The
 medical  examination  of  college  students
 in  Kerala  indicates  that  there  is  dental!
 decay  and  its  percentage  among  thor

 sexamined  during  1955-56  is  3.67.

 Medical  College  Hospital

 389.  Shri  V.  P.  Nayar:  Will  thc
 Minister  of  Health  be  p  Keased  to  refer
 to  the  reply  given  to  Unstarred  Ques-

 ‘tion  No.  r099  on  the  30th  August:
 7956  and  state:

 (a)  whether  the  Trivandrum  Medi-
 -cal  College  Hospital  maintains  re-

 cords  of  major  operations  and  whether
 in  such  records  the  anaesthesia  used
 is  also  entered;  and

 (0)  the  steps  Government  propose
 to  take  to  provide  for  surgical  opera-
 tions  being  done  with  the  help  of
 modern  anaesthesia  in  the  other  major
 hospitals  of  the  State?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  Yes.

 (b)  Two  trained  Assistant  Surgeons  have
 been  posted  to  the  District  Hospital  Kot-
 tayam  and  the  District  Hospital  Ernaku-

 ‘lam.  Two  more  medical  officers  who  are
 undergoing  training  in  Anaesthesia
 are  to  be  posted  on  the  completion  of  their

 ‘training  to  other  major  hospitals  in  the
 State.  The  idea  is  to  post  trained

 _Anaesthetists  in  all  the  major  hospitals
 :in  the  State.  .

 Roade  and  Bridges

 ~390.  Shri  Hem  Raj:  Will  the  Minis-
 ‘ser  of  Plamning  be  pleased  to  state:

 (a)  the  moncy  allocated  to  the  different
 States  for  the  construction  of  roads

 sand  bridges  under  the  Second  —  Five-
 Year  Plan;

 (b)  the  sums  which  have  been  allocated
 for  the  construction  of  village  roads
 -connecting  them  with  the  National  or
 .State  Highways;  and
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 (c)  whether  any  ‘special  allocations
 have  been  made  to  the  backward  arcas
 in  communications  and:  transport  in  the
 Punjab?

 _..The  Deputy  Minister  of  थ
 (Shri  S.  ह.  Mi  shra):  (a)  A  statement  is laid  on  the  Table  of  the  Lok  Sabha  [See Appendix  III,  annexure  No.  14)

 (b)  and  (०.  Information  is  not  avail-
 able  with  the  Planning  Commission;  the
 detailed  plans  relating  to  village  roads
 etc,  are  expected  to  be  drawn  up  by  State
 Governments.

 Tourism

 ‘391.  Shri  Bheekha  Bhai:  Will  the
 Minister  of  Transport  be  pleased  to
 state:

 (a)  how  much  amount  has  been  alloca-
 ted  for  the  development  of  tourism  during
 1956-57,  statc-wise;  and

 (9)  the  names  of  tourist  centres  in
 Rajasthan  and  the  amount  allotted  to
 each  of  them?

 The  Deputy  Minister  of  Railways) and  Transport  (Shri  Alagesan):  (a)
 and  (b).  A  statement  showing  State-wise
 the  schemes  approved  by  the  Planning Commission  for  being  taken  up  during the  year  1956-57  at  various  places  is  laid
 onthe  Table  of  the  Lok  Sabha  |  See  Ap

 pendix III,  annexure  No.  r5].  88  will  ia  ob-
 served  from  the  statement,  there  is  no
 scheme  approved  for  execution  during the  current  year  in  so  far  as  Rajasthan  is
 concerned.

 Jamunea  Waters

 Shri  Bheekha  Bhai:
 392.4  Sardar

 ह
 bal  Singh:

 |  Sardar  arpuri:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  3330  on
 the  23rd  August,  956  and  state:

 (a)  the  main  decisions  arrived  at  by
 the  tripartite  Conference  held  in  Delhi
 of  Uttar  Pradesh,  Punjab  and  Rajasthan
 regarding  the  distribution  of  Jamuna
 waters;  and

 (b)  the  time  by  which  the  decisions
 will  be  given  effect  to?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b). As  already  pointed  out  in  the  earlier
 reply,  the  U.P.  Government  have  agrecd
 to  supply  300  cusecs  of  water  to

 amie
 ur

 and  550  cusecs  of  water  to  Punjab  (for
 Canals)  during  monsoon  months

 Farber er  action  is  being  considered  by  the
 Chief  Engineers  of  the  States  conerned.
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 G.  ह  Express

 Fide
 Shri  Kamath:  Will  the  Minister

 of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  36  UP
 G.T.  Express  has  a  scheduled  halt  at
 Baerkhera;

 (b)  whether  the  said  halt  could  be
 ‘conveniently  ar:  ed  at  Hoshangabad
 instead  of  at  Barkh  era;

 (c)  if  so,  the  reasons  for  not  doing
 203

 (d)  whether  Government  propose  ¢o
 restore  the  halts  of  r6  Up  and  1s  Down
 G.T.

 EXP.
 ress  at  Hoshangabad  which  is

 district
 servis

 contiguous  to  Bhopal,
 the  capital  of  Madhya  Pradesh;  and

 (e)  if  not,  the  rcasons  therefor  ?

 The  Deputy  Minister  of  Raiiways
 and  Transport  (Shri  A

 lagesan)
 ४  (@)

 Yes,  mainly  for  service  of  early  morning
 tea  to  passengers.

 (०)  and  (c),  No.  .6  Up  Grand  ‘Trunk
 Express  is  scheduled  to  arrive  at  Hoshanga-
 bad  at  7-23  hours,  which  will  be  too  late
 for  early  morning  tea.

 (d)  and  (e).  No.  There  is  no  traffic
 justification  for  restoring  the  halt.

 Development  of  Fisheries

 394.  Shri  Rajagopala  Rao:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a).  whether  U.N.O.  Specialists  in
 Fisheries  went  round  the  >oasts  of
 India  and  sent  reports  on  the  Develyp- ment  of  Fisheries;  and

 (b)  af  so,  what  is  their  report  about
 the  Andhra  Coast?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b),  UNO
 Specialists  have  not  been  assigned  to
 India to  report  upon  the  development  of
 fisheries.  Question  of  their  report  on  deve-
 lopment  of  fisheries  on  the  Andhra  Coast,
 therefore,  docs  not  arise.

 The  following  FAO  Experts  have  been
 assigned  to  India  from  time  to  time  to
 deal  with  special  aspects  of  fisherics
 indicated  against  their  names:—

 (1)Mr.  Lusyne  for  training  in  marine
 fisheries;

 (2)  Messrs  Bjuke.  Junior  and  Senior-
 Harbour  Spccialists;

 (3)  Dr.  Harding  and  Dr.  Barlind—
 Marketing  Specialists;  and

 (4)  Mr.  Paul  Zeiner—Naval  Architect
 assigned  to  various  States.
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 Indian  Agricultural  Research
 Institute

 395.  Shri  Achalu:  Will  the  Minister-
 of  Foed  and  Agriculture  be  pleased to  state  whether  any  works  committee
 has  been  formed  in  the  Indian  Agricultural)
 Research  Institute  as  required  under  the.
 Industrial  Disputes  Act  ?

 The  Minister  of  Food  and  Agri-.
 culture  (Shri  A.  P.  Jain):  Yes,  Sir..

 National  Highway  from  Delhi  to
 Ahmedabad"

 396.  Shri  Bheekha  Bhai:  Will  the:
 Minister  of  Transport  be  pleased  to
 state:

 (a)  whether.  it  is  a  fact  that  the  National’
 Highway  No.  8  from  Delhi  to  Ahmedabad
 on  Udaipur-Modasa  section  is  very  slowly-
 progressing;  and

 (b)  if  so,  the  steps  taken  or  proposed
 to  be  taken  to  expedite  the  construction
 work?

 The  Deputy  Minister  of  Railways.
 and  Transpor  (Shri  Alagesan)  :  (a):
 The  Udaipur-Modasa  road  does  not  form
 part  of  National  Highway  No.  8.  There
 is  a  linkroad  under  the  Bombay  state
 Government  to  Modasa  from  National
 Highway  No.8  taking  off  at  Gadodhar
 near  Udaipur  for  which  the  Central
 Government  has  approved  a  grant  of
 Rs.  $  lakhs  from  the  Central  Road  Fund
 4Ordinary)  Reserve.  The  progress  of”
 the  road  work  is  abont  80%.  Work
 on  two  bridges  which  are  also  required  to.
 be  constructed  and  for  which  estimates.
 have  recently  been  sanctioned  will  be
 taken  up  shortly.

 (b)  Does  not  arise.

 Bhedrachellam-Ramavaram
 Raliway  Link

 397.  Shri  Chattopadhyaya  :  Wil!
 the  Minister  of  Railwaye  be  pleased  to
 state  whether  there  is  any  proposal  to
 extend  the  train  services  from:  Bhadrechel-.
 lam  Road  to  Ramavaram  as  soon  as  the
 laying  of  the  track  from  Bhadrachellam
 Road  to  Colliery  siding  is  completed?

 The  dputy  Minister  of  Railways.
 aad  Transport  (Shri  Alagesan):  No.
 The  extension  of  the  colliery  siding  line:
 from  Kotcha:

 ee
 Collieries,  which

 takes  off  from  Chellany  Road:  Station,
 is  intended  for  traffic  of  the  collieries,.
 which  does  not  include  pessenger  traffic..
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 Karipet-Nellore  Rail  Link  via
 lagarjun  Sager  Dam

 Shri  T.  8.  Vitial  Reo:
 398.  <  Shri  S.  च,  L.  Nerasimham  :

 Shri  C.  R.  Chowdary:
 Will  the  Minister  of  Raftways  be

 pleased  to  state  whether  there  is  any:
 Proposal  to  order  preliminary  engineering
 survey  of  rail  link  between  Kazipet  and”
 Nellore  via  Nagarjun  Sagar  Dam  during
 the  next  year  with  a  view  to  taking  up  this
 project  later  on

 The  Deputy  Minister  of  Rai)ways
 and  Transport  (Shri  Alagesan):  There  is
 no  such  proposal  now  in  view  of  the  deci-

 bed  aa
 to  double  the  Bezwada-Gudur

 ection.

 Railway  Staff  Welfare

 399.  Shri  Bhagwat  Jha  Azad:  Will
 the  Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  Northern  Railway
 has  drawn  up  any  plan  to  promote  staff
 welfare  ;  and

 (b)  if  so,  the  provisions’  of  the  plan  ?
 The  Deputy  Minister  of  Railwaya

 and  Transport  (Shri  Alagesan):  (a)
 Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table  of

 oe  hae
 (See  Appendix  III,  annexure

 ०.  ToL

 Thefts  in  Goods  Shed

 4००.  Shri  Bahadur  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  some  cop
 ead

 ingot  moulds”
 were  removed  from  Jagachri  Railway
 Shed;

 (b)  if  so,  the  number  of  such  copper
 ingot  moulds,  removed  and.  their  value;

 (c)  the  number  of  items  recovered
 from  the  thieves;  and

 mae
 whether  the  arrested  persons  were

 way  employees  ?
 The  Depuw  Minister  of  Railwa

 Fo
 Transport  (Shri  Alagesan):  ay

 (b)  i3  ingots  valued  at  about  Rs.
 I,5000.

 (c)  I3  ingots.
 (d)  No.

 B.C.G.  Vaccination

 go.  {Shri  Debbi: *  ह... ठ  Kajrolker  :
 Will  the  Minister  of  Health  be

 pleased  to  state:
 (a)  whether  Government’s  attention

 bas  been  drawn  to  a  statement  from  Madras,

 dated  September,  6,  1956,  issued  by  Shri  <
 (on

 jagopalachari,
 wherein  he  stated  that

 Dr.  almers’  studies  have  prove  that
 it  is  the  tuberculis  nive  that
 turnished  most  of  the  T.  Be  Cas cases  and
 therefore  B.C.G.  vaccination  docs  not
 touch  the  problem  of  tuberculosis  ;  and

 (b)  if  80,  what  are  Governments  reac-
 lions  there  to?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  Yes.

 (0)  Government  do  not  share  the  view
 that  B.C.G.  vaccination  dves  tot  touch
 the  problem  of  tuberculosis.  They  how-
 evei,  agree  that  most  tuberculosis  cases
 come  from  the  naturally  tuberculin  positives...
 which  is  a  well-known  and  accepted  fact.
 B.C.G.  vaccination  is  intended  to  prevent
 the  non-infected  persons  from  becoming
 tubereulin  positives  due  to  natural  infec-
 uon.

 Fraud  Detection  and  Espionage
 Machinery

 402.  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 to  set  up  “Fraud  Detection  and  Espionage”
 machinery  in  the  Railways;

 (b)  if  so,  how  far  it  will  help  to  check
 ticketless  travel  ;

 (c)  the  composition  of  this  machi-
 nery  ;

 (9)  whether  it
 d

 is  a  fact  that  mobile
 fencing  was  resortéd  to  by  ticket  checking
 staff;  and

 (९)  if  so,  in  which  Railways  and  with
 what  results  ?

 The  Deputy  Minister  ef  Railways
 and  Transport  (Shri  Alagesan):  (a)  |
 Special  organisations  to  deal  exclusively
 with  cases  involving  use  of  fraudulent
 tickets  and  watching  the  activities  of  the
 suspected  criminals  involved,  have  been
 set  up  on  the  Central,  South-Eastern  and
 Railways.  The  Northesn  Railway  is  con-
 aidering  the  establishment  of  such  an
 organisation.  The  other  three  Zonal!
 Railwa  ys

 viz.  Southern,  Western  and.
 North-Eastern  Railways,  have  no  such
 proposal  under  consideration,

 (७)  These  special  organisations  are
 instrumental  in  detecting  individual  passen-
 gers  travelling  on  fraudulent  tickets  and  also
 unearthing  the  sources’  of  such  frauds.

 (c)  Their  composition  is  as  fol-
 lows  :—

 Central  Railway.  One  Senior  Ticket
 Inspector  and  4  Assistant  Inspectors.

 South  Eastern  Railway.  One  Chief
 Inspector  and  twe  Junior  Inspectors.
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 Eastern  Railway.  One  Senior  Ins-
 pector,  one  Juniur  Imspector  and  3
 Assistant  Inspectors

 (d)and(e),  The  term‘mobile  fenciny’
 is  uot  understood.

 Opening  of  Tadukdipudi  and
 x  repel

 493.  Shri  K.  S.  Rao:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state

 (a)  the  reasons  for  the  delay  in  taking
 up  the  work  in  connection  with  opening
 of  a  Railway  Station  between  Tadakalpudi
 and  Karepallion  the  Dorndkal  and  Bhad-

 -gachalam  Road  Se:tion;  and

 (b)  when  will  the  work  =  commence
 and  th:  period  by  which  it  sis  likely  to

 “be  completed  ?
 The  Deputy  Minister  of  Ratiways

 and  Transport  (Shri  Alagesan):
 (a)  and  (b),  proposal  for  opening  a
 flag  station  between  Tadakalpudi  and
 Karepalli_  railway  statione  was  cximined
 in  1953,  but  it  was  found  lacking  in  justi-
 anon

 and  consequently  was  not  proceeded
 wit

 A  proposal  for  provision  if  a  crossing ;  Station  between  the  two  stations  for  opera- tional  requirements‘is,  however,  now  under
 consideration,  as  also  the  question  of  open-

 ‘ing  che  crossing  station,  if  provided,  for
 passenger  traffic

 Lallaguda  Railway  Hospital

 og
 Shri  K  S.  Rae  :  Will  the  Minis-

 ter  Railways  be  pieased  to  state

 (a)  whether  the  sanction  for  the
 appointment  of  a  Lady  Doctor  to  iook

 :  Fer
 pail

 cases  at  Railway  Haos-
 »  Lallaguda  has  since  been  accor-

 -ded  a  and

 (b)  if  so,  when  the  appointment will  be  made
 The  Deputy  Minister  of  Railways

 and  Alagesan)
 (a)

 Pt.  Senne  already  exists
 t  the  guda  Railway  Hospital  which

 ‘is  at  present  held  by  a  Lady  Assistant
 Surgeon  Grade  IL

 (b)  Does  not  arise.

 Booking  Clerks  at  Delhi  (Main)
 Station

 405.  Shri  Veleyudhem  :  Will  the
 Minister  of  Railways  ‘be  pleased  to
 state  :

 Roe
 ities  given  to  the

 g  Clerks  of  Deli  .  (Main)  sta-
 tn;

 whether  Previded  with
 airs  vith  seats;

 (c)  whether  they  are  provided  with
 new  Rates  Books  Fi  an

 p

 (d)  if  so,  whether  the  same  facilities
 are  provided  to  the  New  Delhi
 Booking  Clerks  >

 aad
 ea

 ls
 at

 Fat ransport  ty  gesan)  :  (a
 special  amenities  have  been  provided  to
 the  Booking  Clerks  of  Delhi  (Main)  Station

 They
 have  the  same  amenities  as  are

 ble  for  other  station  staff.

 (b)  No.
 (c)  Yes.
 (d)  Yes.

 National
 Railway

 Users’  Consultative

 406,  Shri  Krishnacharya  Jesh!  :  Will
 the  Minister  of  Railways  be  pleased
 to  state  how  many  meetings  of  the
 National  Railway  Users  nsultative

 a
 were  held  during  the  current

 year

 The  Deputy  Minister  of  Railways
 and  Transport  (  Alagesan):  One.

 Northern  Railway  Stations

 407.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to  lay
 on  the  Table  of  the  Sabha  a  statement
 containing  the  following

 (a)  the  development  works  done
 for  the  stations  on’  ‘Northern  Rail-
 way  between  Jullunder  Cantt.  and
 Hoshiarpur  stations  since  947  (Sta-
 tion-wise  and  year-wise)  ;

 (0)  net  income  from  those  =  stations
 during  the  period  ;  and

 (c)  whether  there  is  any  proposal
 to  construct  any  new  lines  from  =  any
 of  the  stations

 The  Deputy  Minister  of  Railwa
 and  Trans  (Shri
 A  list  of  Geers  Amenity  work:

 Hoshiarpu  Section  952053  i8
 laid  on  the  Table  of  the  Lok  Sabha
 Appendix  III,  annexure  No.  17)
 for  earlier  years  are  not  available.  The

 rary  station  building  at  Bolinna
 ba  is  being  replaced  with  pucca  station

 building  during  the  current  financial
 year.

 (bo)  A  statement.  showing  the  total
 »  yearwise  is  laid  on  the  Table

 of  the  Lok  [See  Appendix  ITI,
 annexure  No.  की:

 (c)  Owing  to  limitation  of  funds  in  the
 Second  Five  Year  Plan,  construction  of
 lines  has  had  be  confined  to  projects



 683  Written  Answers  28  NOVEMBER  956  Written  Answers  684
 required  for  the  expansion  of  steel  and  coal
 production  and  ae  specific  operational  Schemes  a  ॥

 the  main  features  of  the
 purposes.  Consequently  no  proposals

 ?

 wai
 for  new  lines  from  these  (c)  the  names  of  the  places  /chosen  ?

 The  Minister  of  Food  and  Agricul-
 Gosadans  ture  (Shri  A.  P.  Jain):  (a)  Yes.

 (b)  The  main  features  of  the  Sch
 Mi

 48.  Shri  D.  C.  Sharma:  Will  the  are  as  follows:—  sme Inister  of  Food  and  Agriculture  be
 pleased  to  state:  I.  7

 rete
 of  6  existing  AI.

 (
 whether  any  Gosadans  have  been  ntres, established  in  the  State  of  Punjab;  and  2.  Opening  of  75  new  A.I.  centres

 (b)  whether  any  help  in  any  form  has  with  6  key  village  units  each  in
 been  given  to  any  of  the  private  Gosadans  rural  areas. in  that  State?

 li 3.  Establishment  of  5  A.I,  Centres
 The  Minister  of  Food  and  Agricul-  in  urban  areas,

 ture  (Shri  A.  P.  Jain)  :  (a)  Yes.  Two  E  ish: Gosadans  were  set  up  in  the  Punjab  and  one  4.  Establishment  of  t9  key  village

 am  cali  ad
 merged  with  the  Punjab  Extension  Centres,

 luring  the  First  Five  Year  Plan.  One  Grant  of  subsidy  to  i Gosadan  to  be  run  departmentally  has  been
 5  i  y  to  7455  calves

 sanctioned  during  the  current  year.  6.  Development  of  feeds  and  fodder
 resources  in  key  village  areas.

 (b)  No.
 (c)  Not  yet  decided.

 Artificial  Insemination  Centres  in
 Punjab  Road  Development

 Shri  D.  C.  Sharma:  410.  Shri  D.  C.  Sharma:  Will  the
 409.  <  Sardar  I

 ]  tae
 Singh:  Minister  of  Transport  be  pleased  to

 Sardar  uri:  state  the  provison  made  in  the  Second

 it
 Five  Ycar  Plan  under  Road  Development Will  the  Minister  of  Food  and  Agri-  for  the  Hindi  speaking  areas  of  Punjab  ?

 culture  be  pleased  to  state:
 The  Deputy  Minister  of  Railways

 arial
 whether  the  Scheme  for  opening  and  Transport  (Shri  Alagesan)  :  The

 insemination  centres  to  meet  the  following  provision  has
 Paso

 made  in  the
 shortage  of  pedigree-bulls,  in  Punjab  during  Second  Five  Year  Plan  for  the  development
 the
 fea

 econd  Hive  Year  Plan  has  been  of  roads  in  the  Hindi  speaking  areas  of
 sed  ;  Punjab.

 Central  proframme

 |  7
 State  plan  Nation:]  |  Inter  Road  works  financed  from  grants  |  pot)

 Highways  |  State  under  Article  275  of  the
 Roads  Constitution

 |
 Rs.  Rs.  Rs.  Rs.  Rs.

 Lakhs  Lakhs  Lak  Lakhs  Lakhs

 728.72  |
 86.72  47.28  45.33  9°5.92

 Preservation  of  Meat  and  Fish  (b)  if  so,  whether  the  Government
 intend  to  start  centres  in  fish  catching

 qu.  Shri  Ga  R.  Iyyunni:  Will  the  area  to  preserve  the  fish  caught  and  to  usc
 Minister  of  Feed  and  Agriculture  be  them  for  some  days?

 leased  to  state: P
 The  Minister  of  Food  and  Agricul-

 (a)  whether  it  has  been  establishei  ture  (Shri  A.  P.  Jain):  (a)  Preservation o by  experiment  that  meat  and  fish  can  be  fish  and  meat  by  the  use  of  antibiotics
 for  weeks  by  the  injection  of  has  not  been

 cxablistied,.  pe
 rticularly  to

 ammonium,  streptomycin  and  chloromycin  satisfy  the  standards  required  for  consump-
 ete.;  and  tion  as  food  without  risk,
 497  L.S.D.—3
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 (b)  Government  do  not  intend  to  start
 such  centres  at  this  stageSof  experimentation.

 New  Railway  Lines

 412.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  mileage  of  the  new  railwa
 lines  constructed  in  the  State  of  Punjal
 during  the  First  Five  Year  Plan;

 (b)  the  areas  where  the  new  Railway
 lines  have  been  extended;

 (c)  the  total  expenditure  incurred  ;
 and

 (d)  if  answers  to  parts  (a),  (b)  and
 (c)  above  are  in  the  negative,  the  reasons
 therefor  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan:)  (a)  to
 (c):  Statement  is  laid  on  the  Table  of  the

 ae  >  hh
 [See  Appendix  III,  annexure

 ‘Ish
 (d)  Does  not  arise.

 Development  of  Sports  in  Punjab

 413.  ShriD.  s,  Sharma:  Will  the
 Minister  of  Health  be  pleased  to  state  :

 (a)  the  amount  so  far  given  for  promotion
 and  development  of  sports  in  the  Punjab
 out  of  the  funds  of  t Ee  Rajkumari  Sports
 Coaching  Scheme;  and

 (b)  the  names  of  the  sporting  Organi-
 gations  to  which  this  amount  was  given  ?

 The  Minister  of  Health
 Getkumari Amrit  Kaur):  (a)  and  (b).  The  Rajku-

 mari  Sports  Coaching  Scheme  does  not
 envisage  financial  grants  or  subsidies  as
 such  to  any  Sports  Organisation.  It  is  a
 Scheme  which  helps  Sports  Federations  in
 organising  Coaching  in  various  sports
 with  experienced  coaching  staff  employed
 under  the  Scheme.

 The  following  assistance  was,  however,
 given  to  various  sports  in  the  Punjab
 during  the  year  1955-56  and  3956-57:—

 1955-56
 (a)  Athletics  :

 (7)  A  three  week’s  camp  at  Amritsar
 for  the  benefit  of  students  of  the
 Punjab  ‘University  (Coach:
 Dr.  A.  W.  Howard);

 (2)  a  three  week’s  camp  at  Jullundur
 for  Punjab  Police  (Coach:  Shri
 J.  S.  Rousseau);

 (3)  made  available  coaches  (Shri
 J.  Rousseau  and  Shri  Ranvir 5
 Singh)  during  the  entire  iod
 of  ee  National  Games  at  Batista
 -—February  ‘19563
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 (4)  special  coaching  for  selected  Pun-
 jab  Police  d  November  Rs

 ‘55s
 at  the  National  Stadium,  New
 Delhi.

 ©  Tennis  :
 (a)  Six  month’s  coaching  school  at

 Amritsar  (October  3955  to  March
 3956)  at  the  request  of  the  Punjab
 State  Lawn  Tennis  Association;

 (2)  three  week’s  coaching  by  Shri
 Ranbir  Singh  at  Amritsar
 and  Simla.

 (c)  Cricket  :
 Two  months’  camp  at  Jullunder  at

 the  request  of  the  East  Punjab
 Cricket  Association  (June-July
 955)  (Coach;  Shri  Shute

 Banerjee).

 (9)  Hockey  :
 Service  of  Hockey  coach,  Shri  Gian

 Singh,  for  a  month’s  camp  at
 Amritsar  during  January  1956.
 1956-57  (completed  80  far)

 (a)  Athletics  :
 ()  A  month’s  camp  at  Amritsar

 during  September  for  Pun
 a University  athletes  (Coach  :  Dr.

 A.  W.  Howard);
 (2)  a  fortnight’s  camp  at  Jullundur

 ¢
 st  to  6th  October)  for  Punjab
 niversity  Women  athletes

 (Coach:  Shri  M.  C.  Dhawan)  ;
 (3)  afortnight’s  camp  at  Jullundur

 Cini
 Board  Schools)  duri

 ober/November  3956—(Coa
 Shi  M  C,  Dhawan).

 (0)  Tennis  :
 (a)  A  twelve  months’  continuous

 coaching  school  at  Anmrit-ar
 in  conjunction  with  the  Punjab
 Lawn  Tennis  Association  ;

 (b)  a  month’s  camp  at  Simla
 है  Pd  4 June  1956.  Shri  Ranbir  Sing

 was  the  coach.
 (c)  Cricket:

 A  month’s  camp  at  Chail  during
 September  7956  with  Shri  Amar-
 nath  as  the  coach,

 Apart  from  the  above,  the  Rajkumari
 Sports  Coaching  Scheme  in  correspondence
 with  the  Sports  Associations  in  the  Punjab
 in  regard  to

 rea
 assistance  in  Foot-

 ball,  Hockey  and  Table  Tennis  and  a
 coaches’  camp  in  Athletics.

 Tube-wells

 414.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 ४)  the  number  of  tube-wells  so  fat
 sant  is  Bihar  under  the  T.C.A.  Program-
 me;
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 (b)  how  many  of  them  have  so  far
 been  energized ;

 (c)  the  acreage  of  land  that  was  irri-
 gated  by  them  in  the  year  1955-563

 (d)  whether  more  land  is  likely  to  come
 under  irrigation  during  1956-573  and

 (९)  what  is  average  irrigation  capaci
 of  each  of  these  tube-wells  ?

 a

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P.  Jain):  (a)  385.

 (b)  321.
 (c)  9730.
 (d)  Yes.
 (e)  400  acres  in  North  Bihar  and  450

 acres  in  South  Bihar.

 ‘Fish  Farms

 ats.
 Dr.  Ram  Subhag  Singh:  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  Government  have  any
 plan  to  open  any  fish  farms  in  the  country in  956-573

 (b)  ifso,  how  many  and  where;  and
 (c)  the  cost  involved  in  opening  these farms  ?
 The  Minister  of  Faod  and  A  gricul- ture  (Shri  A.  P.  Jain):  (a)  to  (c).  The

 Central  Government  propose  to  establish  a brackish  water  experimental  fish  farm  in
 West  Bengal

 curing
 1956-57  for  investiga- tions  connected  with  the  work  of  the  Central

 Inland  Fisheries  Research  Station,  Cal- cutta,  The  cost  involved  is  about  Rs.  19,000,

 Railway  Rolling  Stock

 Mi
 ‘416,  Shri  D.C.  Sharma:  Will  the nister  of  Railways  be  pleased  to  state:
 (a)  the  number  of  locomotives,  coaches and  wagons  manufactured  in  India  during 1955-563  and

 (b)  the  target  for  manufacture  during the  same  period  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  ea) and  (b).  A  statement  is  laid  on  the  Table of  the  Lok  Sabha  [See  Appendix  ITI,  anne-
 xure  No.  r9].

 Railway  Workshop  Canteen  at  Golden
 Rock

 477.  Shri  Nambiar:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  the  Railwa
 Workshop  Canteen  at  Golden  Rock  is  rune hing  on  a  “‘no-profit  no-loss”  basis  or  on
 Profit  ;
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 (b)  if  it  is  run  on  profit  basis,  what  is
 the  present  profit;

 _(c)  whether  it  is  a  fact  that  the  canteen
 is  not  managed  according  to  the  provisions
 of  the  Factories  Act;

 (d)  whether  there  is  an  elected  ‘“Canteen
 Advisory  Committee”  of  the  workers  which
 is  not  allowed  to  function  at  present,  if  80,
 the  reasons  therefor  ;

 (९)  whether  there  is  a  dispute  between
 the  workers’  representation  and  the  Canteen
 management  about  the  quality  and  quantity
 of  the  items  served;  and

 (f)  if  80,  whether  it  has  been  settled  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 and  (b).  The  Rules  of  Government  of
 Madras  provide  that  the  Canteen  will  be
 run  on  a  no-profit  basis.  In  the  last  r0
 years  since  inception,  there  has  been  a  loss
 of  Rs.  21,  54I.

 (c)  and  (d).  A  Managing  Committee
 as  required  by  the  Madras  Factory  Act
 Rules  was  in  existence  till  December,  1953.
 But  certain  difficulties  having  arisen,  a  new
 Managing  Committee  could  not  be  set  up
 thereafter.  Elections  for  a  Managing
 Committee  are  being  arranged  at  present.

 (e)  and  (f).  There  is  at  present  no  dis-
 pute,  the  quality  and  quantity  of  items
 served  comparing  favourably  with  refresh-
 ment  houses  outside.

 Tractorisation  Charges

 478,  Shri  Dhulekar:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased
 to  state’:

 (a)  whether  the  Government  of  India
 have  received  information  that  the  charges
 for  the  use  of  tractors  under  the  Kans
 Eradication  Scheme  in  Bundelkhand,  Jhansi
 Division,  U.P.  are  very  heavy  and  that  on
 account  of  the  cultivators’  inability  to  pay,
 large  arrears  have  accumulated  and  appeals
 have  been  made  to  State  Government  and
 to  the  Central  Government  also  for  their
 remission  and  reduction;  and

 (b)  what  are  the  steps  that  the  Govern-
 ment  have  taken  to  give  relief  to  the  culti-
 vators  in  distress  ?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Represcnta-
 tions  that  the  cultivators  in  the  area  find
 it  difficult  to  pay  the  charges  in  respect  of
 land  reclamation  done  by  the  Central
 Tractor  Organisation  and  that  some  relief
 should  be  afforded  to  them  have  been
 received,

 ae
 (b)  The  question  of  affording  relief  in

 such  cases  is  primarily  the  responsibilj
 of  the  State  Government.  pe  Ls
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 Education  Officers  in  Railways

 479-  Pandit  D.  N.  Tiwary:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  some  908४8
 of  Education  Officers  have  been  created  and
 sanctioned  by  the  Railway  Board;

 (b)  if  so,  what  will  be  the  precise  duty
 and  emoluments  of  these  officers  ;  and

 (c)  the  necessity  of  creating  thesc
 new  posts?

 The  Deputy  Minister  of  Railways

 and
 Transport  (Shri  Alagesan):  (a)

 es.

 (b)  These  officers  will  draw  pay  in  the
 scale  of  Rs,  600—,450.  The  duties  of  the
 Education  Officers  would  be  to  generally
 supervise  the  arrangements  in  the  Railway
 schools,  to  censure  the  proper  fun:tioning
 of  the  schools  in  accordance  with  the  policies
 of  State  Governments  and  to  advise  the
 General  Managers  on  matters  concerning
 schooling  facilities  for  |  Railwaymen’s
 children.

 “(c)  At  present  the  mangement  of  Rail-
 way  Educational  Schools  is  vested  in  local
 officers  at  places  where  the  Schools  are  situ-
 ated  as  an  honorarycharecin  additionto  their
 regular  railway  duties.  The  direction  ofthe
 schools  has  been  rendered  difficult  in  view
 of  the  various  changes  that  are  continuously
 being  introduced  in  the  educational  systems
 of  the  various  State  Governments  and  the
 advances  that  arc  being  made  in  enlarging  the
 facilities  for  education  upto  the  Setondary
 Schools.  It  was  felt  that  an  internal  agency
 or  machinery,  with  a  properly  equipped
 Educational  Organisation  at  the  Headquar-
 ters  of  the  Railway  Administrations  which  is
 fully  conversant  with  the  developments  in
 the  ficld  of  education,  was  desirable  for
 directing  the  running  of  the  Railway  schools
 on  proper  lines,

 समय-प्रदेश  में  कृषि  और  पशु-चिकित्सा
 कालेज

 ४२०.  श्री  Bo  Go  सोनिया  :  क्‍या
 खाद्य  और  कृषि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि.  :

 (क)  भूतपूर्व  माय-प्रदेश  सरकार  को
 राज्य  के  कृषि  शौर  पशु-चिकित्सा
 कालेजों  में  सुविचारों  की  वृद्धि  करने  के  लिये

 LERY=KE  में  क्या  कोई  अनुदान  दिया  गया

 बा;
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 (a)  यदि  हां,  तो  कृषि  श्लोक  पशु-
 चिकित्सा  कालेजों  को  कितनी-कितनी  राशियां

 दो  गईं;

 (+)  क्या  पुनर्गठित  मध्य-प्रदेश  राज्य

 को  इस  वर्ष  कोई  ऐसा  अनुदान  दिया  जा

 रहा  है  ;  शौर

 (घ)  यदि  हां,  तो  प्रत्येक  प्रकार  के

 कालेजों  को  अनुदान  की  कितनी  कितनी

 राशि  दी  जा  रही  है  ?

 साद  तथा  कृषि  मंत्री  (भी  प्र०

 जैन)  :  (क)  जी  नहीं  ।

 (ख)  प्रदान  नहीं  होता  ।

 (ग)  और  (घ)  भारत  सरकार  ने

 पुनर्गठित  मध्य  प्रदेश  राज्य  की  मऊ  में  एक
 नयी  पश्‌,  चिकित्सा  कालेज  के  स्थापन  के

 लिये  तथा  ग्वालियर  के  वर्तमान  कृषि  कालेज
 में  शिक्षण  की  सुविधायें  बढ़ाने  के  लिये
 वित्तीय  सहायता  देना  मान  लिया  है  |
 वित्तीय॑  सहायता  के  विषय  में  मानो  हुई  शैली
 के  प्रनुसार,  भारत  सरकार  कुल  ्रनावर्सक
 व्यय  का  ७५  प्रतिशत  हिस्सा  भ्रनुदान॑  के  रूप

 में  दौर  २५  प्रतिशत  हिस्सा  ऋण  के  रूप  में
 देगी  बच्चों  कि  दी  जाने  वाली  उच्चतम

 राशि  (ceiling)  नयी  पशु  चिकित्सा
 कालेज  के  लिये  ३०  लाख  रुपये  और  समान

 कृषि  कालेज  के  बढ़ाने  के  लिये  ८  लाख  रुपये

 होगी  ।

 N.E.S.  and  Community  Projects

 Rey
 Shri  K.  C.  Sodhia:  Will  the

 Minister  of  Community  Development  be
 pleased  to  state  what  were  the  original
 recommendations  of  the  Community
 Project  Administration  in  regard  to  the.
 method  to  be  adopted  by  State  Govern-
 ments  to  asscss  the  results  achieved  so  far  of
 all  activities  undertaken  in  National  Exten-
 sion  and  Community  Projects?

 The  Minister  of  Community  De-
 velopment  (Shri  S.  K.  Dey):  These  are
 contaired  in  Chapters  VI  and  VII  of  the
 Draft  Manual  on  Administrative  _Intelli-
 gence  issued  by  the  Community  Projects
 Administration,  copies  ot  which  are
 available  in  the  Lok  Sabha  library.
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 N.E.S.  and  Community  Development
 Blocks

 ez  Shri  K.  C.  Sodhia_:  Will  the
 Minister  of  Community  Development
 be  pleased  to  state

 (a)  the  total  amount  of  _—  grants
 actually  made  available  to  each  State
 Government  for  ए  community  deve-
 lopment  blocks  and  (if)  for  National
 Extension  Service  in  their  respective
 States  during  1954-55  and  1955-56.  res-
 pectively  ;

 (b)  what  were  the  total  amounts-
 actually  spent  by  each  State  Govern-
 ment  on  each  of  the  two  develop-

 oo
 during  the  same  two  years;

 an

 (c)  the
 Seren  genaciits

 made  (i)  by
 the  Central  ernment  and  (ii)  by
 State  Governments  to  inspect  the
 working  of  these  blocks  ?

 The  Minister  of  Community  De-
 velopment  (Shri  S.  K.  Dey)  :  (a)  and  (b).
 Two  statements  showing  (:)  the  amounts
 paid  as  grant-in-aid  to  various  States,
 as  they  existed  prior  to  Re-organi  sation
 on  sccount  of  Centre’s  share  of  expenditure
 on  the  Community  Development  and
 National  Extension  Service  Programme
 during  1954-55,  and  1955-56,  and  (fi)
 the  expenditure  actually  incurred  on
 the  programme  during  the  period,  are
 Placed  or  the  Table  fof  the  Lok  Sabha
 [See  Appendix  III,  annexure  No.  20].

 .(c)  The  Administrative  and  the  Tech-
 nical  Officers  of  this  Ministry  visit  the
 States  frequently  and  render  necessary
 asisistance  to  the  project  staff  and  the
 State  Governments  in  the  formulation
 and  execution  of  the  development  pro-
 gramme.  The  State  Governments  have
 also  made  arrangements  for  inspection
 of  the  block  areas  by  their  own  officers  at
 the  District  and  State  levels.

 Railway  Protection  Force

 3.  Shri  Bibhuti  Mishre  :  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Goy-
 ernment  are  imparting  §  training  to
 Railway  Protection  Force  in  various
 zones ;

 (b)  if  so,  the  number  of  persons
 trained  so  far;  and

 (c)  how  far’  they  are
 useful  ?

 The  Deputy  Minister  of  Railwa

 =
 Transport  (Shri  Alagesan)  (a)

 8.

 proving
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 (b)  6806.

 (c)  The  personnel  so  for  trained  are
 proving  useful  in  satisfoctorily  dit  cherging
 their  duties.

 Bombay-Delhi  Janata  Expresa

 424.  Shri  Kajrolkar  :  Will  the
 Minister  of  Railways  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  Janata
 Express  Trains  are  running  daily
 between  Bombay  and  Delhi;

 (b)  if  so,  whether  facilities  for
 reservation  of  seats  and_  sleepin
 berths  are  being  provided  thereon  ;  an

 “(c)  whether  a  dining  car  is  propor-
 ed  to  pe  attached  thereto  for  the
 convenience  of  passengers  ?

 The  Deputy!  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Yes,  between  Bombay  Central  and
 Delhi.

 (b)  A  limited  number  of  seats  can  be
 reserved  by  passengers  travelling  over
 300  miles  from  Bombay  Central  and  from
 Delhi  in  the  Down  and  Up  directiors
 resspectively,  but  sleeping  accommoda-
 tion  is  not  provided  on  these  trains.

 (c)  Yes.

 |  Animal  Husbandry

 2s.  Shri  Krishnacharya  Joshi:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state  :

 (a)  the  steps  taken  by  Govern
 ment  to  improve  animal  husbandry
 during  19563

 (b)  the  total  number  of  Key  village
 Schemes  working  in  the  country;
 and

 (c)  the  results  of  the  schemes  ?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Government
 of  India  have  approved  the  following
 schemes  for  implementation  in  1956-57
 for  general  animal  husbandry  develop-
 ment  in  the  country.

 x.  Key  Village  Scheme  for  cattle
 development.

 2.  Gosadan  Scheme.
 3.  Goshala  Development  Scheme.
 4.  Rehabilitation  of  Nomadic  Cattle

 Breeders.
 5.  Cattle  Shows.
 6.  Poultry  Development.
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 In  addition,  the  J.C.A.R  has  sanctioned
 research  schemes  on:—

 Animal  breeding,  nutrition,  disease
 control,  dairying  and  sheep  and  wool
 development  and  poultry.

 (b)  346  Artificial  Insemination  Centres
 with  543  Key  Village  Units  have  been
 established  upto  1955-56  and  25  Artificial
 Insemination  Centres  and  203  Key  Village
 Units  have  been  sanctioned  so  far  during
 1956-57.

 (०)  The  results  of  Key  Village  Blocks
 established  upto  1955-56  are  as  follows:—

 ()  Artificial  insemination  technique
 has  been  introduced  and  popularised
 under  Indian  conditions  with
 I,26,094  inseminations  performed
 during  1955-56.

 (i)  Number  of  scrub  bulls  castrated
 during  the  same  period  is  36,746.

 (#)  Number  of  animals  protected
 against  contagious  diseases  during
 1955-56  i8  7,57,574-

 (tv)  Number  of  calves  subsidised  during
 the  same  period  is  3,875.

 Besides,  745  improved  «stud  bulls
 and  buffalo  bulls  were  made  available  to
 the  public  for  natural  service  in  the  Key
 Village  Blocks.

 The  results  of  the  Key  Village  Blocks
 sanctioned  during  1956-57  will  be  known

 >
 they  have  been  actually  establish-

 Railway  Vendors

 Thakur  Jugal  Kishore  Sinha  :
 426.  <  Shri  Asthana:

 Babu  Ramnarayan  Singh  :

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  grant  lience  in  the  name  of  actual
 vendors  to  discourage  subletting;

 (b)  whether  any  orders  passed  on
 this  basis  in  giving  licences  direct  to
 the  vendors  in  Muzafferpur  region  had
 to  be  reversed;  and

 (c)  if  so,  under  what  circumstances  ?

 The  Deputy  Minister  of  Railwa

 me
 Transport  (Shri  Alagesan)  :  6

 ss

 (b)  and  (c).  On  the  Muzaffarpur  Region
 of  the  North-Eastern  Railway,  there  oa
 a  contractor  whose  vending  contracts
 at  4  stations  were  terminated  on  account
 of  large  holdings  and  leased  out  to  in-
 dividual  vendors.  Subsequently,  on  a
 representation  from  the  contractor,  his
 contracts  at  these  4  stations  were  res-
 ored  to  him  in  lieu  of  his  contracts  at
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 4  other  stations  of  equal  size  and  im)
 pore tance  which  were  taken  away  from  him

 instead.  As  a  result  of  this  the  licences
 granted  to  the  individual  vendors  referred
 to  above  had  to  be  cancelled,  but  licences
 have  been  granted  to  the  _  individual
 vendors  at  the  four  stations  relinquished
 by  the  contractor  in  place  of  these.

 रेल  का  पटरी  से  उतर  जाना

 *#ड२७.  श्री  रघुनाथ  सिह  :  क्‍या

 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  गत  €

 अ्रक्तूबर  की  रात  को  दिल्ली-मद्रास  लाइन
 पर  भोपाल  से  १०  मील  की  दूरी  पर  सूखी
 सेवनिया  स्टेशन  के  निकट  एक  साल  गाड़ी
 के  १३  डिब्बे  पटरी  से  उतर  कर  उलट  गये  ;
 और

 (ख)  यदि  हां,  तो  दुर्घटना  का  क्‍या

 कारण  था  ?

 रेलवे  तथा  परिवहन  उपमंत्री  (भो
 झल गे हान)  :  (क)  €-१०-१६५६  की
 रात  को  लगभग  €  बज  कर  ३७  मिनट  पर,
 जब  मध्य  रेलवे  के  झांसी-इटारसी  मुख्य  लाइन
 सेक्शन  के  सूखी  सेवनिया  और  भोपाल
 स्टेशनों  के  बीच  नं०  १०  शप  मालगाड़ी

 गुज़र  रही  थी  तो मील  ५२३।१२  से  ५२३।५-४
 के  बीच  इंजन  से  २४  वें  से  ३६  वें  डिब्बे
 तक  के  १२  डिब्बे  पटरी  से  उतर  गये  ।

 (ख)  जांच  समिति  की  रिपोर्ट  के

 अनुसार  यह  दुर्घटना  एक  डिब्बे  के  बायीं
 ज़ोर  के  अगले  पहली  का  टायर  टूट  जाने  से

 हुई।  टायर  धातु  की  अन्दरूनी  खराबी  के

 कारण  जुटा  ।

 Eastern  Railway  Employees

 428.  Shri  H.  N.  Mukerjee  :  Will
 the  Minister  of  Railways:  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  some-
 time  ago,  a  ittee  was  a

 ppoint- ed  by  the  General  Manager,  Eastern
 Railway  to  enquire  into  the  grievan-
 ces  of  the  ferry  staff  at  Sakrigalighat
 and  make  recommendations;

 (b)  whether  the  Committee  has
 made  its  report;  and
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 (c)  what  steps  have  been  taken  or
 are  in  contemplation  in  this  regard?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  (a)
 Yes,  Sir  to  look  into  certain  specific
 grievances  of  the  staff.

 (b)  Yes,  Sir.

 (c)  A  statement  is  laid  on  the  Table  of
 Lok  Sabha.  (See  Appendix  III,
 annexure  No.  2).

 Fruit  Grafts  o
 .  Shri  Rishang  Keishing:  Willthe

 Minister  of  Food  and  Agriculture  be
 pleased  to  state  :

 (a)  the  number  of  fruit  grafts
 purchased  from  Saharanpur  ih:  1955-
 56  by  the  Director  of  Agriculture,
 Manipur  and  the  amount  of  money
 spent  for  the  purchase  of  the  fruit
 grafts;

 (b)  whether  it  is  a  fact  that  a
 large  percentage  of  the  fruit  grafts
 did  not  grow;

 (c)  if  so,  the  reasons  therefor;  and

 (d
 the  amount  of  money  lost  as  a

 result  thereof  ?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.P.  Jain)  (a)  7455  fruit
 grafts  were  purchased  at  a  cost  of  Rn.
 $482  Ix3!-  ;

 (b)  No.,
 (c)  and  (d)  Do  not  arise.

 Litan-Ukhrul  Road

 430.  Shri  Rishang  Keishing  :  Will
 the  Minister  of  Transport  be  pleased
 to  state:

 (a)  the  respective  numbers  of
 tractors  and  motor  graders  belong-
 ing  to  the  Manipur  P.W.D.  and  the
 Thoubal  Community  Development
 Project  which  were  employed  in  the

 a  Mca
 of  the  Litan-Ukhrul  motorable

 road;

 (b)  whether  it  is  a  fact  that  a  sum
 of  Rs.  25  only  (excluding  fuel  charge)
 per  day  was  realised  from  the  con-
 tractor  as  hiring  charge  for  each
 tractor  and  motor  grader  while  the
 actual  amount  paid  to  the  contractor
 for  each  tractor  and  motor  grader  per
 day  was  Rs.  400  onthe  basis  of  one
 tractor  or  one  motor  grader  being
 equal  to  200  labourers;

 (c)  whether  900  per  cent.  of  the  earth-
 work  in  the  said  road  has  been
 incorrectly  entered  as  hard  shell  and
 payment  made  accordingly  to  the  cone
 tractor;  and
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 (9)  whether  the  Ministry  of  Trans-
 port  will  take  the  necessary  action  to
 re-measure  the  earth  work  of  the
 road  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Shah  Nawaz
 Khan):(a)  One  motor

 grader
 and  one  bull

 dozer  of  the  Public  rks  Department
 and  one  tractor  and  one  motor  grader
 of  the  Community  Project  have  been
 employed  for  different  periods  in  the  con-
 struction  of  the  road;  so  far  only  about
 26%  of  the  project  has  been  complete-

 (b)  and  (c)  The  charges  for  the  recovery
 from  the  contractor  for  the  use  of  Go-
 vernment  macheneries  have  not  yet  been
 fixed.  In  addition  tohire  charges  the
 contractor  has  to  bear  the  running  expense
 such  as  oil,  lubricant  and  unskilled  labour
 etc.  Out  of  the  total  volume  of  earth
 work  done  so  far,  work  on  hard  shale

 amounts
 to  29%  which  is  not  abnor-

 mal.‘
 (d)  Does  not  arise.

 Train  Punctuality

 431.  Sardar
 ee

 bal  Singh:
 Sardar  juris

 Will  the  Minister  of  Railways  be
 pleased  to  state  :

 (a)  the  number  of  express  and  pas-
 senger  trains  which  ran

 according to  scheduled  time-table  during  Apri
 to  October,  7956  on  the  Fazi  ike
 Rewari  metre  gauge  line  of  the  Nor-
 thern  Railway;  and

 (b)  whether  it  is  also  a  fact  that  the
 majority  of  trains  are  found  running
 late  on  this  section,  and  if  so,  what
 ways  and  means  are  being  considered
 to  maintain  their  regularity?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  @®
 No  Express  trains  are  running  on  this
 section.  A  statement  showing  the  number
 of  days  the  passenger  trains  running  on
 the  section  reached  destinations  to  sche-
 duled  reg

 the  months  April  to  October

 i95
 6,  is  laid  on  the  Table  of  the  Lok

 Sabha  [See  Appendix  III,  annexure  No.  22],
 (b)  No  ;  Some  trains  did  run  late.

 The  following  special  steps  have  been
 taken  to  improve  the  performance  of  trains
 on  the  section  :

 (t)  All  avoidable  detentions  are
 promptly  taken  up  and  deterrent
 disciplinary  _action  is  taken  again gt staff  responsible.

 (if)  Electric  and  oil  pumps  are  being
 installed  at  various

 both
 stations

 rouble  the to  overcome  water  ¢  mn
 coming  summer.
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 (tif)  A  day  to  day  watch  on  the  run-
 ning  of  these  trains  is  kept  in:  the
 Divisional  as  well  as  Head  quarters
 Office,  so  as  to  improve  the  punc-
 tuality  performanced  of  these  trains.
 There  is  already  an  improvement
 in  the  performance  of  trains  on  the
 section  in  October,  1956.

 ‘Railway  overbridge  at  Calicut

 2.  Shri  Nettur  P.  Damodaran:
 wit  the  Minister  of  Railways  be  pleascd
 to  state:

 (a)  whether  any  representations  were
 made  to  him  during  his  visit  to  Calicut
 in  October,  about  the  construction  of  an
 overbridge  in  that  town;  and

 (b)  if  so,  what  decision  have  Govern-
 ment  taken  on  those  representations  ?

 The  Deputy  Mipiater  of  Railways
 and  Transport  Gari  Alagesan)  (a)
 Yes

 (6)  There  are  about  6  level  crossings  in
 Calicut  town  and  all  these  are  now  Bu
 level  crossings,  the  busiest  being  the  first
 railway  gate  to  the  North  of  Calicut  Station
 The  necessity  for  an  everbridge  here  is
 recognised.

 The  Chamber  of  Commerce,  Kozhikode
 have  stated  in  their  respresentation  that
 the  Municipality  is  not  in  a  sition  to
 bear  any  portion  of  the  cost  of  construc-
 tion  and  that  the  entire  cost  must  be  borne
 by  the  railway.  This  is  not  permissible
 under  the  existing  rules.  The  railway
 is  prepared  to  undertake  the  construc-
 tion  of  one  or  two  overbridges  if  the
 Municipality  or  the  State  Government
 agree  to  bear  the  cost  of  the  road  and  its
 approaches  as  per  rules

 कम  दुर्घटना

 ४३३.  शनी  रघुनाथ  सिह  :  क्‍या  रेलवे

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  उत्तर-पूर्व
 रेलवे  के  तिनसुखिया  औैर  सिंगुर  ज़ैदानों  के

 बीच  डिब्रूगढ़  जाने  वाली  ३२०  डाउन  एक्स-
 प्रेस  गाड़ी  एक  मालगाड़ी  के  इंजन  से  टकरा

 गयी  जिसके  परिणामस्वरूप  २  ब्यक्ति  मर

 गये  प्लोर  अरन्य  १५  व्यक्ति  घायल  हुये  ;  कौर

 (ख)  यदि  हां,  तो  इसके  कया  कारण

 थे?
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 रेलवे  तथा  परिवहन  उपमंत्री  (भी
 प्रलगेशन)  :  (क)  RR R-RENKE
 की  रात  को  लगभग  Yo  बजे  नं०  ३२०
 डाउन  डिब्रूगढ़  पाण्डु  एक्सप्रेस,  जब  पूर्वोत्तर
 रेलवे  के  पिण्ड  क्षेत्र  के  तिनसुखिया-मरियानी
 सेक्शन  के  सापेखाटी  स्टेशन  पर  लाइन  नं०
 २  से  गुज़र  रही  थी,  वह  नं०  १४  डाउन
 मालगाड़ी  के  कुछ  डिब्बों  से  टकरा  गयी  t
 ये  डिब्बे  एक  इंजन  से  जुड़े  हुये  थे  जो  उसी
 लाइन  में  वाटर  कालम  पर  खड़ा  था  ।  इस
 दुर्घटना  में  २  आदमी  मरे  शौर  €  को  चोट
 पायी  t

 (ख)  गवर्नमेंट  रेलवे  इन्सपैक्टर  की
 वैधानिक  जांच  (statutory  enquiry)
 से  फिलहाल  मालूम  होता  है  कि  टक्कर
 रेल-कर्मचारियों  को  गलती  से  हुई  ।

 Bitragunta  Platform

 434  Shri  B.S,  Murthy  :  Will  the

 Uiaiee:
 of  Railways  be  pleased  to

 state:

 (a)  the  steps  taken  to  provide  a
 second

 lesform
 at  Bitragunta  in

 Southern  Railway;
 (b)  the  amount

 same  and

 (c)  the  time  by  which  it  would  be
 completed  ?

 The  Deputy  Minister  of  Railwa
 and  Transport  (Shri  Alagesan)  (a)  An

 estimate  was  sanctioned  in  54
 =

 the
 extension  of  the  loop  line  to
 vehicles  and  for  conversion  of  the  exi
 platform  at  Bitragunta  into  an  isl

 platform
 to  provide  a  Second  plat-

 rm.

 (b)  Approximately  Rs.  45,000/-.

 (c)  The  work  has  already  been  comple-
 ted  and  the  second  pla  tform

 pry  ty
 e  ed

 to  be  brought  into  use  by  the  middle  of
 December,  1956.

 allotted  for  the

 Unemployment  in  Bihar

 435.  §  Thakur  Jugal  Kishore  Sinha
 jeogam:

 Will:  the  Minister  of
 leased  to  state  the  amount  that  has
 een  given  to  Bihar  to.  relieve  un-

 employment  and  the  details  of  the
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 schemes  which  were  prepared  by
 the  State  and  the  achievements  made
 in  relieving

 unemployment
 during

 First  Five  Year  Plan
 The  Deputy  Minister  of  Planning

 (Shri  S.N.  Mishra)  :  Additional  vrovi-
 sion  of  Rs.  265  lakhs  for  power  develop-
 ment  schemes  and  Rs.  275  lakhs  for  road
 transport  was  approved  in  3953  with  the
 object  of

 expanding
 employment  oppor-

 tunities  in  Bihar.  Information  regard-
 ing  the  achievements  in  each  of  the  schemes
 undertaken  will  be  placed  on  the  Table
 of  the  Lok  S~bha  after  jt  has  been  received
 from  the  Bihar  Government,

 Community  Projects

 436.  {Sardar  Iqbal  Singh:
 Sardar  Akarpuri:

 Will  the  Minister  of  Community
 Development  be  pleased  to  state  :

 (a)  how  many  Community  Projects
 are  working  in  Delhi  State  at  pre-
 sent;

 (b)  the  amount  spent  thereon  upto
 the  end  of  September  956  year-wise;
 and

 (c)  the  major  head  under  which
 advances  have  been  made?

 The  Minister  of  Community  Deve-
 lopment  (Shri  S.  छू,  Dey):  (a)  Presu-
 mably  the  hon.  Member  i  referring  to
 Community  Development  biocks.  Two
 such  blocks  were  allotted  to  Delhi
 State  (now  union  terriotory)  one  of  which,
 viz,  Alipur,  has  passed  into  the  post-
 intensive  phase  with  effect  from  ‘1-10-1956,
 with  perinission  to  continue  the  uncom-
 pleted  works  upto  the  end  of  the  current
 financial  year  from  the  savings  available
 under  the  block  budget.
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 (b)  :  Rs.

 in  lakhs
 I952-53  (for  six  months)  0°24
 1953-54  .  .  .  377
 1954°55  .  oe  *

 if} 1955-56  .  8 हे  ढ  हि  7
 1956-57  (upto  September  3956)  0.98

 (c)
 Ag

 riculture  and  Animal  Husban-
 dry,  trigation,  Reclamation,  Health
 and  Sanitation,  Education,  Socia:  Hdu-
 cation,  Communications  and  Rura:  Arts
 and  Crafts,

 CORRECTION  OF  ANSWERS  TO
 STARRED  QUESTION  NO.  2589

 DATED  28-5-1956

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Shah  Nawaz
 Khan)  :  I  rise  to  make  a  statement  that
 due  to  some  misunderstanding,  incorrect
 information  had  been  given  in  reply  to
 Starred  Question  No.  2589  put  by  Shri
 Veiayudhan  in  the  Lok  Sabha  on  the  28th
 May,  1956.  The  number  of  booking
 clerks  in  all  grades  at  Delhi  Main  Station
 was  I27  and  not  140.  On  the  ‘18th  May,
 1956,  there  were  20  booking  c'erks  short

 which  shortage  was  met  towards  the  end
 of  August  1956.

 In  the
 supp

 lementaries  it  was  pointed
 out  that  the  due  rest  time  be  given  to  the
 booking  clerks,  they  should  be  pro  ided
 with  scaned  chairs  and  aso  their  worn-
 out  rate-books  should  be

 fo  pit
 by  new

 ones.  The  Railway  A  istration  has
 since  provided  the  necessary  facilities  to
 the  staff  concerned  and  endeavours  will
 be  made,  as  far

 sole
 aces  to  avoid  sus-

 pension  of  the  weekly  rest  which  becomes
 necessary  during  Melas.

 497  LS.D.—4
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 ORAL  ANSWERS  TO  Ql!  ‘ES-
 TIONS—

 S.Q.
 No.

 $I0

 sir
 573

 574

 575

 576

 577

 518

 579

 522

 523

 524

 525

 $26

 $28
 530

 535
 539

 549

 $42

 543

 545

 $46

 Subject

 codgrains  supply  to
 East  Pakistan

 Railway  employees
 Provident  Fund  of  Rail-

 way  staff
 Indian  Agricultural

 Research  Institute
 Food  Adulteration

 Railway  accident  clai-
 ms  -

 Homoeopathic
 macopocia

 Scheme  for  controlling
 Ghagra

 Phar-

 Rice  Milling
 mittee

 Weigh  Bridge  siding
 Central  Rail-

 way  मी

 Com-

 International  Fishing
 Gear  Congress

 Pusa  Institute

 Kottayam-Quiion  Rail
 Link  .

 Shipping  .  -

 Sugarcane
 Indian  Council  of

 Agricultural  Re-
 search  .  न

 Ticketless  Travel  7

 Suspension  of  Railway-
 men  at  Kharagpur.

 Compensation  to  Ja-
 undice  Victims

 Palghat  Community
 Project

 Jodhpur  Mail  .

 Churchgate  _Rai:way
 Station

 Electricity  Supply  in
 Delhi.  :
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 CoLUMN

 619-20
 (620-21

 621-23,

 623-24

 624-26

 626-27

 627-28

 628-29

 629-30

 630-31

 63I-3  2

 632-34

 634-35

 635-37

 637-40

 640
 640-41

 64I-42

 642-43

 643-46

 646

 646-47

 647-48

 WRITTEN  ANSWERS  TO
 QUESTIONS—

 <Q ०.
 572

 $20
 ‘521
 529

 537

 532

 533

 534
 536
 537

 538
 ‘S41

 544

 547

 548

 549
 550

 557

 552
 553

 554

 555
 556

 557

 558

 559

 Subject

 Sethu  Samudram
 Project  .  .  .

 Floods  .  .
 Damage  to  Railways
 Mokameh  Ganga  Bri-

 dge  नि  नि
 National  Federation

 of  Indian  Railway-
 men.

 Power  Generation  and
 Consumption

 Assistant  Surgeons  in
 Northern  Railway

 Coal  हे
 Food  Production
 Employment  of  Me-

 dical  Gradyates
 Kosi  Project
 Chamarajanagar-Sat-

 yamangalam
 Railway ine

 Cancellation  of  train
 on  N.E.  Railway

 Manipur  State  Trans-
 port  Workshop

 Mangalore  Port  De-
 ve  pment

 Calcutta  Port
 Report  on  Commu-

 nity  Projects
 Co-operative  farming

 in  China
 Jute  sticks
 Aid  for  Eradication  of

 Diseases  in  Punjab
 Schooling  facilities  for

 Railway  employees.
 Rural  Credit
 Bezwada-Masulipatam

 Line.

 Electrification  of  Ray-
 agada  Station.

 Foodgrains  Godown
 at  Nagpur.

 Strike  threat  by  Dock
 workers

 7024

 COLUMN
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 WRITTEN  ANSWERS  TO  QUES-
 TIONS—contd.

 S.Q.
 No,

 560

 56I
 562

 563

 564
 565

 566
 567

 ह

 568
 569

 570
 577

 572
 573
 574

 575
 576

 577

 578

 579

 581

 582

 583
 584

 585

 586

 $87

 Subject

 Ramagundam-Nizama-
 bad  Rail

 Janata  trains
 Community  Develop-

 ment  Programme
 Abolition  of  Metre-

 gauge  lines  .
 Onions
 Oilseeds  Crushing  In-

 dustry  Enquiry
 Committee.

 Buckingham  Canal
 Fertilizer  Campaign

 Sub-Committee
 Bridges
 Overhead  bridge  near

 Nizamuddin
 Bhakra  Project
 Remodelling  of  Howrah

 Station

 Passenger  Guards
 Bhakra  Dam
 Barasat-Basirhat  Rail

 way  lin

 Road  Development
 Navlakhi  training  es-

 tablishment  for  Ra-
 tings

 Expansion  of  Hospital
 at  Guntur...

 Indian  _Institute  of
 Sugar  Technology

 Shuttle  train  from
 Beliaghata  bridge  to
 Shyambazar

 Heavy  packages  in
 passenger  compart-
 ments;

 Telegraph  facilities  on
 trains.

 Medical  Enclave

 Air-conditioned  Janata

 Saeag
 hat  and  Ma-

 niharighat  Steamer
 Ghats

 at  cf
 Livestock  to

 Cottage  Industries  in
 Punjab  during  Second

 Pian

 COLUMN

 660
 660

 660-6I

 661
 661-62

 662
 662

 663

 663

 663-64
 664

 664

 664-65
 665

 665-66
 666

 656-67

 667

 667-68

 668

 668

 669

 669-70

 670-71

 677

 छा

 67I¢72

 U.S.Q.
 Nee

 383
 384

 385

 386

 412
 473

 Subject

 Passenger  guards
 Tractor  Testing  Sta-

 tion
 Reengus  Railway  Sta-
 ton.

 Remodelling  of  Rewari
 Junction

 Railway:  accidents
 Medical  examination

 of  students  .
 Medical  College  Hos-

 pital
 Roads  and  Bridges
 Tourism

 -Jamuna  Waters
 G.T,  Express.  ‘
 Development  of  Fish-

 eries

 Indian  Agricultural,
 Research  Institute

 National  Highway
 from  elhi  to  Ah-
 medabad  है

 Bhadrachellam-Rama-
 varam  Railway  link

 Kazipet-Nellore  Rail
 link  via  Nagarjun
 Sagar  Dam.

 Railway  Staff  Welfare
 Thefts  in  Goods  shed
 B.C.G.  Vaccination
 Fraud  Detection  and

 Espionage  Machin-
 ery

 Opening  of  Tadakal-
 pudi  and  Karepalli

 Lallaguda  Railway
 Hospital

 Booking  Clerks  at
 Delhi(Main)  Station

 National  Railway  Us-
 ers’  Consultative
 Council  .

 Northern  Railway
 Stations

 Gosadans  नि

 Artificial  Insemination
 Centres  in  Punjab

 Road  Development
 Preservation  of  Meat

 and  Fish
 New  Railway  lines

 Development  of  Sports
 in  b

 74  Tube-wells.

 7०4

 CoLUMN

 672

 672

 673

 673-74
 674

 675

 675
 67  ‘5-76

 676

 676
 677

 677

 678

 678

 678

 679
 679
 679

 679-80

 680-81

 68r
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 WRITTEN  ANSWERS  TO  QUES-
 TIONS—contd.

 U.S.  (2.
 No.

 475
 476
 417

 478
 479

 420

 4437

 422

 423

 424

 425
 426

 Subject

 Fish  farms
 Railway  Rolling  Stock
 Railway  Workshop

 Canteen  at  Golden
 Rock

 Tractorisation  Charges
 Education  Officers  in

 Railways

 Agi  al  bd
 Ve-

 erinary  ges  in
 Madhya  Pradesh

 N.E.S.  and  Community
 Projects

 N.E.S.  and  Commvu-
 nity  Development
 Blocks

 Railway
 Force

 Bombay-Delhi
 Express  .

 Animal  Husbandry
 Railway  Vendors  .

 Protection

 Tarte

 COLUMN

 687
 687

 687-38
 688

 689

 689-90

 नि  706

 ?

 U.S.0.  Stibject  COLUMN
 No.

 427  Train  derailment  694
 428  Eastern  Railway  em

 ployees  694-95
 429  Fruits  Grafts.  695
 430  itan-Ukhrul  Road  695-96
 (431  Train  punctuality  696-97

 432  Railway  overbridge  at
 Calicut  हि  697

 433  Train  accident  .  s  697-98

 434.  Bitragunta  platform  698

 435  Unemployment  in
 Bihar  .  .  698-99

 436  Community  Projects  .  699-700

 CORRECTION  OF  ANSWER’  TO
 STARRED  QUESTION—
 The  Deputy  Minister  of  Railways

 and  Transport  (Shri  Shahnawaz
 Khan)  made  a  statement  correcting
 answer  to  Starred  Question  2589
 asked  on  28-5-195  700
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 ‘1271
 LOK  SABHA

 Wednesday,  28th  November,  956

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Depury-SpEAKER  in  the  Chair]

 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 ‘2-0  hrs.

 MOTION  FOR  ADJOURNMENT

 AGITATION  re  ESTABLISHMENT  OF  .A
 BencH  OF  KERALA  HiGH  CourRT  AT

 TRIVANDRUM.

 Mr.  Deputy-Speaker:  I  have  receiv-
 ed  notice  of  an  adjournment  motion
 by  Shri  A.  K.  Gopalan,  Shri  Punnoose
 and  Shri  V.  P.  Nayar,  which  reads  as
 follows:

 “The  serious  situation  arising
 out  of  the  arrests  and  conviction
 of  more  than  one  hundred  leading
 public  figures,  including  a  former
 Advocate-General,  a  former  Gov-
 ernment  Pleader,  leading  advo-
 cates  and  a  number  of  ex-M.L.A.’s
 of  Trivandrum,  following  a  popu-
 lar  demand  to  establish  a  Bench
 of  the  Kerala  High  Court  at
 Trivandrum.”.

 An  Hon.  Member:  It  is  ‘Kerala’  and
 not  ‘Karala’.

 Mr.  Deputy-Speaker:  Yes,  ‘Kerala’
 I  am  sorry  I  had  mis-spelt  it  or  mis-
 pronounced  it

 Now,  would  the  hon.  Mover  give
 me  just  some  indication  ag  to  the
 urgency  of  the  situation  that  has

 I272
 arisen  out  of  the  arrests  and  convic-
 tion  of  more  than  one  hundred  per-
 sons,  only  to  assist  me  to  come  to  a
 decision?

 Shri  A.  K,  Gopalan  (Cannanore):
 After  the  reorganisation  of  the  States
 on  list  November,  there  had  been
 some  agitation  in  Trivandrum.  When
 the  High  Court  was  transferred  to
 Ernakulam,  there  was  an  agitation
 that  a  Bench  of  the  High  Court  should
 be  there  at  Trivandrum.  That  agita-
 tion  was  there  at  that  time.  Now,
 that  agitation  is  spreading  outside
 Trivandrum,  and  so  many  arrests  had
 been  made.

 And  there  were  agitations....

 Mr.  Deputy-Speaker:  When  were
 the  arrests  made?

 Shri  A.  K.  Gopalan:  Arrests  were
 made  every  day.

 Shri  Punnoose  (Alleppey):  And  are
 being  made,

 Shri  A.  K.  Gopalan:  And  about  50
 persons  or  so  would  have  been  arrest-
 ed  by  now.

 Mr.  Deputy-Speaker:  We  are  not
 concerned  with  the  arrests  that  would
 be  made  in  the  future.  We  are  only
 concerned  with  those  of  which  men-
 tion  has  been  made  here.

 Shri  A.  K.  Gopalan:  Arrests  had
 been  made  the  day  before  yesterday
 and  even  before  that  also:  And  they
 are  being  made,

 Mr.  Deputy-Speaker:  For  how  long
 have  they  continued?

 Shri  A.  K.  Gopalan:  They  have  con-
 tinued  from  about  the  2th  or  the
 i8th.  A  week  back  also,  the  arrests
 continued.
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 Mr.  Deputy-Speaker:  I  am  _  told
 they  were  started  on  the  9th,  and  they have  continued  since  then.

 Shri  A.  K,  Gopalan:  Thare  were  no
 arrests  then.  The  arrests  have  conti-
 nued  afterwards.

 "
 Mr.  Deputy-Speaker:  And  convic-

 ons  also  have  been  going  on  since
 then?

 Shri  A.  K.  Gopalan:  Yes,  since  then.
 The  object  of  this  adjournment motion  is  to  see  that  the  arrests  do

 not  continue  and  the  agitation  does not  spread  to  the  other  parts  of  the
 country.  I  want  that  Government
 should  interfere  and  see  that  this
 question  is’  settled  peacefully.

 Mr.  Depaty-Speaker:  Would  the
 hon.  Minister  like  to  give  a  short
 summary  of  the  facts,  if  they  are  in
 his  possession,  to  assist  me  to  come  to a  decision  whether  I  should  give  my consent  or  withhold  it?

 The  Minister  of  Home  Affairs
 (Pandit  G.  B,  Pant):  I  understand
 that  there  has  been  same  sort  of  agi- tation,  and  in  pursuance  of  the  com-
 mon  outlook  or  objective  of  the
 agitators,  organised  breaches  of  the
 law  had  been  taking  place.  In  fact, it  is  a  part  of  the  campaign  that  they have  violated  the  law,  and  they  would
 not  like  their  action  to  be  ignored. If  we  had  overlooked  ‘it  altogether, then  the  very  purpose  of  their  move-
 ment  would  have  been  failed.  So, notice  had  to  be  taken  of  what  they wanted  to  be  noted.  And  only  light
 sentences  had  been  given—small  fines, I  think,  of  the  order  of  Rs.  15,  Rs,  20,
 Rs.  25  or  Rs.  30.

 Shri  Punnoose  rose—

 Mr.  Deputy-Speaker:  I  have  asked
 the  Minister  to  give  us  the  facts.

 Pandit -G.  B,  Pant:  But  I  would  like
 to  be  enlightened  by  the  hon.  Mem-
 ber,  if  he  can  give  us  more  facts.

 Shri-Punnoose:  I  just  want  to  point
 out  oati@  thing,  namely  that  a  certain
 decision  has  been  taken,  but  the  fact
 is  that  there  is  nobody  in  that  whole

 28  NOVEMBER  956  Motion  for  Adjourn-  274
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 area  who  supports  that  decision.  The
 whole  people  there  have  expressed
 themselves  against  that  decision.  So,
 it  is  only  proper  that  two  things  are
 done.  The  first  is  that  Government,
 if  they  believe  that  their  decision  is
 correct,  must  try  to  impress  on  the
 people  that  their  decision  is  correct,
 and  pacify  the  agitation.  The  second
 is  that  it  is  very  unbecoming  for  this
 House  to  make  it  appear  as  if  we  have
 not  taken  notice  of  this  agitation,  It
 is  a  big  agitation  going  on  there
 Lakhs  of  people  come  together  and
 demand  something.  So,  we  have  to
 discuss  it,  whether  it  be  on  an  ad-
 journment  motion  or  any  other.  We
 have  to  take  notice  of  it,  and  we  have
 to  discuss  it.

 Mr.  Deputy-Speaker:  I  thank  the
 hon.  Member  for  the  support  and
 assistance  he  has  given  me.

 Pandit  6.  B.  Pant:  I  quite  appre-
 ciate  the  desire  and  the  motive  which
 now  seem  to  impel  the  hon,  Membérs
 who  have  given  notice  of  this  motion.

 “They  would  not  like  the  people  there
 to  feel  that  nobody  has  taken  notice
 of  the  movement  that  has  been  carried
 on  there.  I  fully  appreciate  the
 desire  of  the  hon.  Member  to  tell
 them  that  their  agitation  has  been
 brought  to  the  notice  of  the  House.
 But  an  adjournment  motion  is  not
 meant  for  that  purpose.

 Mr.  Deputy-Speaker:  I  think....

 Shri  V.  P.  Nayar  (Chirayinkil):  May
 I  make  one  submission?

 Mr,  Deputy-Speaker:  I  have  made
 up  my  mind.

 Shri  V.  P.  Nayar:  I  want  to  make  a
 submission  regarding  a  constitutional
 aspect  concerning  this  matter.

 .Mr.  Deputy-Speaker:  That  can  bé
 done  afterwards.  The  constitutional
 aspect  can  be  dealt  with  afterwards.
 We  are  now  concerned  with  the  ad-
 journment  motion,

 Shri  V.  P.  Nayar:  The  Minister  said
 that  he  was  glad  that  this  matter  had
 been  brought  up  like  this....
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 Pandit  G.  B.  Pant:  I  did  not  say  I
 was  glad.

 Shri  V.  P.  Nayar:  ....and  the  people
 there  will  have  a  feeling  that  their
 questions  are  being  looked  into.

 Pandit  G.  B.  Pant:  I  did  not  say
 that  I  was  glad.

 Shri  दि  P.  Nayar:  Whatever  that  be,
 I  want  to  submit  a  constitutional  as-
 pect;.in  fact,  that  is  the  reason  why
 the  People  are  so  confused.

 Mr.  Deputy-Speaker:  That  is  quite
 different.  That  might  be  with  re-
 gard  to  other  conditions  that  may  be
 prevailing.  We  are  concerned  here
 only  with  the  adjournment  motion,

 Shri  V.  P.  Nayar:  I  am  submitting
 how  an  adjournment  motion  becomes
 relevant,  and  how  we  have  to  resort
 to  an  adjournment  motion  to  impress
 upon  the  Government  the  necessity  to
 take  a  particular  course.

 Mr.  Deputy-Speaker:  That  may  be
 a  general  question.  And  how  can  the
 hon.  Member  say  that  an  adjournment
 motion  is...

 Shri  द  P.  Nayar:  That  raises  the
 question  with  respect  to  this  parti-
 cular  Bench  of  the  Travancore-Cochin
 High  Court,  about  which  we  have  had
 a  legislation  passed  by  this  House,

 You  would  remember  that  this
 House  passed  a  Bill  to  amend  the
 Travancore  High  Court  Act  of
 25  (Malayalam  era),  and  this  was
 published  on  i5th  December,  1953.
 You  will  also  find  that,  of  late,  there
 is  the  view  of  the  Law  Commission
 whose  report  on  the  particular  ques-
 tion  whether  the  High  Court  should
 have  different  Benches  located  at
 different  places  has  been  laid  on  the
 Table  of  the  House.  If  you  would
 only  read  the  letter  of  Mr.  M.  Cc.
 Setalvad,  to  the  Minister  of  Law,
 which  is  printed  in  that  report,—you
 know  that  it  was  brought  to  our
 notice  only  yesterday—you  will  find
 that  although  there  is  a  provision  in
 the  States  Reorganisation  Act  which
 empowers...
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 Mr.  Deputy-Speaker:  The  hon.
 Member  hag  given  not  only  assistance
 but  even  very  wholesome  information
 on  other.  issues  as  well.  But  so  far
 as  this  adjournment  motion  which  is
 before  the  House  is  concerned,  these
 things  are  not  immediately  required
 by  me  for  taking  a  decision.  That  is
 what  I  would  like  to  say.

 Shri  द  P.  Nayar:  I  agree,  but  my
 point  is  that  by  bringing  up  this  ad-
 journment  motion,  we  want  to  impress
 on  the  Home  Minister  the  extreme
 necessity  on  his  part  to  move  the

 -President  to  act  under  section  51(2)
 which  empowers  the  President  parti-
 cularly—and  over  and  above  the
 powers  conferred  on  the  Chief  Jus-
 tice—in  the  matter  of  the  setting  up
 of  a  Division  Bench  or  any  other
 suitable  Bench  of  any  High  Court  in
 any  State.  This  matter  has  been  pre-
 cisely  considered  by  the  Law  Com-
 mission.

 Mr.  Deputy-Speaker:  Now,  we  are
 not  to  go  into  that,

 Pandit  G.  B.  Pant:  The  adjournment
 motion,  it  seems  to  me,  is  intended
 to  censure  the  Law  Commission  and
 not  Government.

 Mr.  Deputy-Speaker:  So  far  as  that
 is  concerned,  that  is  quite  different.
 This  is  an  adjournment  motion,  the
 object  of  which  is,  I  have  been  told,
 to  draw  the  attention  of  Government
 to  the  fact  that  this  agitation  has
 been  going  on  for  some  time,  and  that
 this  House  or  the  country  should  not
 feel  unconcerned  over  it.

 I  have  also  been  told  that  it  has
 direct  connection  with  this  House  as
 we  adopted  that  course  and  passed
 that  law,  and  that  now  the  Law  Com-
 mission  also  has  made  a  report  that
 there  should  not  be  any  Bench  out-
 side  the  place  where  the  High  Court
 is  located.  These  are  all  very  im-
 portant  matters  and  I  have  full  sym-
 pathy  with  all  those  who  have
 brought  these  to  our  notice  here.
 But  the  question  is  whether  the  arrests
 and  the  convictions  can  form  the
 subject-matter  of  an  Adjeurnment
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 Motion,  The  Motion  says:  “the  situa-
 tion  arising  out  of  the  arrests  and
 convictions....”,  and  I  wanted  to
 know  what  that  situation  was.  These
 arrests  have  been  taking  place  for
 some  time;  and  convictions  also  are
 taking  place;  they  are  being  ordered.
 But  now  the  question  is  whether  it  is
 a  matter  of  such  urgent  public  im-
 portance  that  the  House  should  take
 notice  of  it  just  now.

 It  has  been  repeated  from  this  Chair
 many  a  time  that  the  urgency  should
 be  such  as  cannot  brook  any  delay;
 Members  should  feel  that  they  are
 perturbed  and  disturbed  over  a  parti-
 cular  matter  and  they  are  not  in  a
 mood  to  discuss  any  other  matter  un-
 Jess  this  is  taken  up  first  of  all.  If
 such  an  urgency  arises,  the  House  has
 to  suspend  its  business  and  take  up
 that  matter  before  everything  else.
 But  I  feel  that  no  such  urgency  is
 there  so  far  as  this  is  concerned.

 The  Movers  have  also  made  it  clear
 that  they  want  that  this  should  be
 discussed  as  early  as  possible.  There
 is  already  a  Resolution  regarding  the
 Proclamation  issued  by  the  President
 on  the  Order  Paper,  which  will  come
 up  in  due  course  of  time.  Our  normal
 course  is  that  we  should  proceed  with
 the  business  that  we-have  got  An
 adjournment  motion  is  intended  to
 disturb  and  suspend  all  that  business,
 and  unless  that  is  taken  up  first,  no
 business  should  be  proceeded  with.
 When  we  have  other  remedies  and
 this  Motion  and  discussion  can  brook
 delay  of  a  day  or  two  or  three  days,
 we  can  take  it  up,  and  the  Proclama
 tion  is  also  coming  up  for  discussion.
 So  I  do  not  see  that  there  is  such  a
 necessity  that  Members  should  feel
 in  a  mood  not  to  proceed  with  any
 other  business  unless  this  is  disposed
 of  first.

 Therefore,  I  fail  to  appreciate  that
 urgency  which  is  needed  in  such  a

 es  Motion  and  I  am  sorry  I  have  to  with-
 hoid  consent  to  this  Motion.
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 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 SIxTy-FOURTH  REPORT

 Shri  Ramachandra  Reddi  (Nellore):
 I  beg  to  present  the  Sixty-fouth  Re-
 port  of  the  Committee  on  Private
 Members’  Bills  and  Resolutions.

 *CORRECTION  OF  ANSWERS  TO
 STARRED  QUESTIONS  Nos.  2589
 AND  2608.DATED  28TH  MAY,
 3956

 MOTOR  VEHICLES  (AMENDMENT)
 BILL

 The  Minister  of  Railways  and  Trans-
 port  (Shri  Lal  Bahadur  Shastri):  Mr,
 Deputy-Speaker,  Sir,  I..beg  to  move:

 “That  the  Bill  further  to  amend
 the  Motor  Vehicles  Act,  1939,  as
 reported  by  the  Joint  Committre,
 be  taken  into  consideration.”

 As  the  House  is  aware,  the  Bill  has
 been  brought  up  with  the  purpose  of
 removing  the  defects  revealed  in  prac-
 tice  during  the  last  5  years  or  80
 that  the  Motor  Vehicles  Act  has  been
 in  operation  and  to  facilitate  the
 development  of  motor’  transport
 generally  in  the  country  im  view  of
 the  demands  created  by  large-scale
 development  of  industries.  The  Bill
 also  contains  provisions  for  the  imple-
 mentation  of  the  schemes  of  State
 Governments  for  nationalisation  of
 motor  transport  services.

 The  problem  of  transport  is  of  the
 utmost  importance  for  the  country.
 I  have  always  laid  stress  on  the  co-
 ordination  of  various  means  of  trans--
 port,  and  some  progress  has  also  been
 made  in  this  direction.  A  committee
 is  already  functioning  on  the  shipping
 side  in  this  regard,  and  this  Bill,  when
 ‘enacted,  would  go  far  to  help  in  the
 development  of  road  transport.  I
 would  now  like  to  refer,  briefly,  to
 the  changes  proposed  to  be  made  in

 *See  Part  I  Debates,  dated  28th  November,  1966,  Col.  700.
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 the  Bill  by  the  Joint  Committee  which
 examined  it  at  great  length.

 Broadly  speaking,  these  changes  can
 be  listed  under  the  following  heads:

 qd)  Development  of  inter-State
 transport;

 (2)  Incentive  to  the  road
 transport  industry  in  general  and
 removal  of  mileage  restriction  as
 formerly  proposed  and  increasing
 the  period  of  validity  of  permits;

 (3)  Compensation  for  operators
 in  case  of  nationalisation.

 I  am  very  glad  to  say  that  the
 Joint  Committee  has  taken.  a  very
 progressive  attitude  in  considering  all
 these  aspects  and  has  made  changes
 in  the  Bill  which  are  a  definite  im-
 provement  on  it.

 In  the  Bill  as  introduced,  we  had
 provided  for  taking  over  permissive
 powers  by  the  Central  Government  to
 regulate  the  inter-State  operation  of
 transport  vehicles  The  provision
 proposed  envisaged  the  setting  up  of
 a  number  of  inter-State  authorities
 for  regulating  the  operation  of  trans-
 port  vehicles  on  inter-State  routes
 and  a  Central  Transport  Authority
 for  the  purpose  of  co-ord.nating  and
 regulating  the  activities  of  the  inter-
 State  transport  authorities.  The  Com-
 mittee  considered  that  instead  of  two
 separate  authorities  proposed  in  the
 Bill,  there  need  be  only  one,  namely,
 the  Inter-State  Transport  Commis:
 sion  appointed  by  the  Central.  Govern.
 ment  for  the  purpose  of  developing,
 co-ordinating  and  regulating  the
 operation  of  transport  vehicles  in  res-
 pect  of  areas  or  routes  common  to  twc
 or  more  States.  The  Committee  con-
 sidered  that  the  Commission  should
 have  powers  to  associate  with  itself
 representatives  of  the  concerned  State
 Governments  as  and  when  necessary
 Clause  57  of  the  Bill  has  accordingly
 been  redrafted.  This  is  a  distinct  im-
 provement  and  will  certainly  result
 in.  a  much  larger  number  of  vehicles
 coming  on  to  the  road  and  operaticg
 without  any  impediments.  The  com-
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 mittee  also  decided  to  remove  _  the
 mileage  restrictions  for  grant  of
 public  carriers’  permits.  This  will
 give  greater  freedom  of  movement  to
 vehicles  for  inter-State  operation.  ~

 As  regards  the  incentive  to  indus-
 try,  the  Committee  was  generally  of
 the  opinion  that  the  period  of  a  per-
 mit  should  be  increased  substantially.
 They  considered  this  necessary  be-
 cause  the  prices  of  vehicles  had  gone
 up  and  the  operators  needed  security
 of  business  if  they  were  expected  to
 invest  large  amounts  of  money  in
 providing  transport  facilities  to  the
 general  public,  After  a.  good  deal  of
 discussion,  however,  it  was  agreed
 that  in  the  case  of  stage  carriages  the
 period  of  permit  should  continue  to.
 be  3  to  5  years,  while  in  the  case  of
 public  carriers  it'may  be  increased  to
 5  years  generally.  To  give  the  opera-
 tors  security  of  business,  it  was  also
 decided  to  retain  the  original  provisc
 to  section  58  requiring  preference

 “to  be  given  to  an  application  for  re-
 newat  over  new  applications’  for  per-
 mits.  These  recommendations  have
 been  embodied  in  clause  52  of  the
 Bill.  bo

 In  this  context,  I  may  mention  that
 the  Committee  also  considered  the
 desirability  of  helping  the  co-operative
 movement  and  therefore  decided  to
 include  in  the  Bill  a  statutory  provi-
 sion  that,  other  things  being  equal,  the
 co-operative  societies  running,  trans-
 port  services  should  be  given  prefe-
 rence  over  individual  operators.
 Clauses  4i,  48  and  49  of  the  Bill  have
 accordingly  been  amended.  This
 preference  for  co-operative  societies
 will  incidentally  .,help  the  policy  of
 Government:  to  encourage  the  forma-

 ‘tion  of  viable  units  whieh,  it  is  consi-
 dered,  can  promod  operational  effi-
 ciency  and  bettet  utilisation  of
 vehicles,  leading  to  general  economy

 There  was  a  good  deal  of  discussion
 in  the  Committee  on  the  question  of
 payment  of  compensation  to  operators

 |  displaced  as  a  result  of  the  introduc-
 tion  or  expansion  of  nationalisation  of
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 road  transport  services.  The  general
 feeling  among  the  Members  was  that
 the  amount  of  compensation  originally
 provided  in  the  Bill  was  inadequate.
 There  was  a  point  of  view  expressed
 that  compensation  should  be  paid  for
 non-renewal  of  permits  and  that  the
 amount  payable  for  the  cancellation  of
 a  permit  of  the  modification  of  the
 terms  thereof  should  be  fixed  with
 reference  to  the  earnings  of  the  indi-
 vidual  operator  concerned.  It  was
 also  suggested  that  it  should  be  obli-
 gatory  on  a  State  Transport  Uuder-
 taking  to  acquire  all  the  assets  of  a
 private  operator  in  whose  case  permits
 were  cancelled  or  the  terms  thereof
 were  modified  in  implementation  of
 an  approved  scheme  for  introduction
 or  expansion  of  nationalised  road
 transport  services.

 After  careful  consideration  of  all
 these  points,  the  Committee  decided
 that  the  amount  of  compensation
 originally  proposed  under  clause  68-
 G  should  be  doubled  and  _  that  no
 compensation  need  be  paid  for  refusal
 to  renew  permits  as  there  was  ample
 scope  in  the  country  for  utilisation
 of  such  vehicles  elsewhere  even  by
 conversion  for  carriage  of  goods  where
 there  was  no  fear  of  nationalisation
 for  some  time  to  come,  As  regards
 the  acquisition  of  assets,  the  Commit-
 tee  was  of  the  view  that  the  State
 Governments  would  automatically
 take  over  vechicles  which  were  in
 good  condition  and  other  useful  assets
 and  that  it  was  not  necessary  to
 compel  them  to  take  over  unservice-
 able  items.

 Changes  have  also  been  made  under
 the  last  head,  i.e.,  penalties  for  offen-
 ces  under  the  Act.  These  are  not
 many  because  the  Committee  endorsed
 the  view  that  it  was  in  the  public
 interest  to  take  measures  effectively  to
 check  the  offences  which  were  on  the
 increase.

 It  will  be  seen  that  the  Bill,  as
 amended  by  the  Joint  Committee,
 would  help  in  the  overall  develop--
 ment  of  road  transport.  The  diffi-
 culties  éf  the  private  operators,  either
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 individuals  of  companies,  have  been
 kept  in  mind  and  necessary  facilities
 given  and  safeguards  provided.  The
 Bill,  as  it  stands  now,  I  hope,  will  be
 conducive  to  the  healthy  develop-
 ment  of  road  transport  in  the  country.

 I  therefore  commend  this  very  im-
 portant  Bill  for  the  consideration  of
 the  House.  May  I  take  this  oppor-
 tunity  to  thank  the  Chairman  and
 hon.  Members  of  the  Joint  Commit-
 tee  for  their  very  valued  co-opera-
 tion  in  the  deliberations  of  the
 Committee.

 Mr.  Deputy-Speaker:  Motion  moved:
 “That  the  Bill  further  to  amend

 the  Motor  Vehicles  Act,  1939,  as
 reported  by  the  Joint  Committee,
 be  taken  into  consideration.”
 The  total  time  allotted  for  this  is

 8  hours.  May  I  have  the  sense  of  the
 House  as  to  what  time  we  should  take

 efor  the  general  discussion  and  what
 time  should  be  devoted  for  the  con-
 sideration  of  clauses  etc.?

 An  Hon.  Member:
 hours.

 Mr,  Deputy-Speaker:  Is  it  agreed
 that  it  shall  be  five  and  three  hours?

 Dr.  Rama  Rao  (Kakinada):
 24  and  4  an  hour,  Sir.

 Sardar  Iqbal  Singh  (Fazilka-Sirsa):
 ‘There  are  a  number  of  clauses;  so,  let
 us  have  4  and  4  hours.

 Five  and  three

 Five,

 Sardar  A.  S.  Saigal  (Bilaspur):  Five
 and  three,  Sir.

 Mr.  Deputy-Speaker:  There  are  not
 many  amendments;  let  us  see  how  the
 discussion  goes.

 Dr,  Rama  Rao:  Mr.  Deputy-Speaker,
 Sir,  this  problem  of  road  transport  is
 very  important  for  very  many
 reasons.  First,  it  is  closely  associat-
 ed  with  our  railways  in  the  business
 of  transporting  goods  as  well  as
 passengers,  especially  when  we  have
 very  severe  handicaps  and  delays  in
 the  transport  of  goods  now  being  done
 by  the  railways.  Therefore,  we  must
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 see  that  our  road  transport  is  ctreng-
 thened  and  improved  so  that  it  can
 take  over,  at  least,  some  part  of  the
 transport  business.

 Regarding  passenger  traffic,  at  the
 very:  outset,  I  should  say  that  the
 transhipment  of  passengers  is  also
 being  done  as  cargo  in  many  of  the
 transport  services.  I  know  there  are
 some  bus  routes  which  carry  on  very
 well.  But  the  majority  of  private-
 owned  buses  do  this  business  in  a  very
 shabby  manner  and  human  beings  are
 carried  like  goods.  That  is  one  of  the
 reasons  why  I  should  like  that  the
 State  should  come  into  the  picture  to
 a  much  greater  extent.  Now,  the
 State-owned  transport  is  about  9  per
 cent.  of  the  total.  There  is  no  reason
 why  it  should  not  be  increased  im-
 mensely  as  early  as  possible.  There
 must  be  a  quick  and  _  progressive
 development  of  road  transport  by
 State  authorities.  If  we  cannot  have
 50  per  cent.  of  the  total  road  trans-
 port  in  this  Plan  period,  we
 must  at  least  have  or  aim  at  having
 25  per  cent.  Several  State  Transport
 organisations  have  been  doing  very
 well  in  spite  of  the  red-tape  and  so
 many  deficiencies,  in  U.  P.  and  parti-
 cularly  in  Hyderabad—the  present
 Andhra  Pradesh  Road  Transport.

 An  Hon.  Member:  The  best  in  India.
 Dr.  Rama  Rao:  And,  thery  have

 been  making  fairly  good  profits,
 as  I  have  said,  in  spite  of  several
 administrative  difficuties  which  can
 very  easily  be  improved.  There-
 fore,  first  for  the  convenience
 and  comfort  of  the  passengers  and
 secondly  as  a  source  of  revenue
 for  the  State  for  its  developmental  pro-

 grammes,  Government  must  take  up
 very  seriously  this  nationalisation  of
 road  transport.  We  want  plenty  of

 _resources  to  implement  successfully
 our  Second  Five  Year  Plan  and  there
 is  no  reason  why  we  should  lose  this
 lucrative  job  and  leave  it  to  private
 enterprise  almost  entirely.

 It  is  true  that  there  are  a  large
 number  of  individual  or  small  owners.
 But,  at  the  same  time,  there  are  huge
 concerns  which  run  very  well  but
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 which  have  something  like  400  vehi-
 cles  out  of  which  about  342  are  buses.
 As  I  have  said,  it  is  a  good  source  of
 revenue  and  I  appeal  to  Government
 to  tackle  it  properly.

 I  do  not  think  the  Government  have
 any  intention  of  helping  this  nationa-
 lisation  of  transport.  In  _  fact,  this
 Bill,  in  various  places  shows  that  Gov-
 ernment  do  not  like  this,  Many  res-
 trictions  are  placed  in  so  many  ways.
 As  far  as  inter-State  transport  routes
 are  concerned,  they  have  provided
 for  a  Transport  Commission  which,,
 in  a  way,  has  its  own  benefit  if  it  is
 worked  in  a  healthy  manner.  It
 can  co-ordinate  the  road  transport,  es-
 pecially  inter-State  transport  with
 the  rest  so  that  the  transport  problem
 can  be  tackled  in  an  organised  and
 planned  way.  But,  if  it  becomes  a
 block  to  nationalisation  by  various
 ways,  it  becomes  a  superfluous  organi-
 sation  which  is  a  real  danger.

 There  have  been  repeated  state-
 ments  and  assurances  by  the  Railway
 and  Transport  Minister  that  goods
 transport  will  not.  be  nationalised  for
 a  certain  period.  That  is  not  neces-
 sary.  If  and  when  we  are  capable  of
 having  a  State  Trasport  for  goods  also,
 there  is  no  reason  why  the  States
 should  not  take  it  up.  Why  should
 we  tie  our  hands  in  advance?

 Of  course,  the  first  problem  is
 passenger  transport.  If  and  when  the
 State  is  in  a  position  to  tackle  goods
 transport  also  it  should  be  done,  In
 this  connection,  R  would  like  to  re-
 quest  the  hon.  Minister  to  take  up  the
 problem  of  the  manufacture  of  auto-
 mobiles  including  engines  here,  es-
 pecially  for  bugés  and  trucks.  There
 is  a  great  need  ‘and  there  is  no  reason
 why  we  should  import  engines  and
 chassis  and  then  build  them  up  here
 and  say  that  we  have  got  a  truck
 factory  or  a  bus  factory.  The  need  is
 so  great  that  the  State  must  take  it
 up.  The  demand  for  buses  and  trucks
 is  very  great.  .Even  if  it  takes  a  few
 years,  say,  3,  or  5  years,  to  build  up
 the  automobile  factory  as  a  State
 factory,  Government  must  tackle  it
 here  and  now,  and  start  it.
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 To  show  that  bus  transport  is  a

 very  lucrative  job,  I  shall  mention
 just  one  instance—and  it  must  be  the
 same  in  other  areas  also.  As  you
 know,  the  bus  routes  are  being  sold
 out,  If  you  sell  a  route,  say,  Vijaya-
 wada  to  Masula,  you  will  get  probably
 Rs.  50,000,  .that  is  the  permit  for  the
 route  is  sold.  You  may  not  be  able  to
 transfer  the  name.  It  is  a  benami
 transaction.  Still  the  man  who  sells
 gets  Rs.  50,000  for  one  bus.  If  there
 is  not  sufficient  profit  in  the  whole_
 thing,  people  will  not  go  in  for  it.
 Actually,  there  is  such  a  great  rush,
 and  giving  permits  and  licences  has
 become  a  source  of  distribution  of
 patronage.  I  do  not  know  to  what
 extent  Government  is  guided  by  this
 privilege  of  distributing  patronage
 and  how  far  this  has  come  in  the  way
 of  nationalisation  of  road  transport.
 I  hope  it  has  not,  In  any  case,  since
 we  aim  at  a  socialist  pattern,  it  is
 very  essential  that  Government
 should  adjust  their  pattern  of  think-
 ing  to  the  socialist  line  and  see  that
 this  section  of  public  activity  is
 nationalised,  at  least  gradually.
 Therefore,  I  suggest  that  25  per  cent.
 of  the  total  transport  should  be  aim-
 ed  at  to  be  achieved  under  the  Second
 Five  Year  Plan.

 Regarding  compensation,  some  of
 our  friends  want  that  compensation
 should  be  paid  for  not  renewing  the
 permits.  It  is  true  that  as  long  as  a
 person  runs  his  bus  or  truck  in  a
 proper  way,  according  to  the  rules,  the
 permit  ought  to  be  renewed,  but  we
 cannot  go  to  the  other  extreme  and
 compel  Government  to  pay  compensa-
 tion  for  not  giving  a  permit.  That
 shows  the  way  some  of  our  Congress
 friends  think.

 Mr.  Deputy-Speaker:  Just  now  the
 hon.  Member  was  arguing  that  it  was
 a  very  valuable  right  and  that  it
 would  fetch  Rs,  50,000.

 Dr.  Rama  Rao:  Yes.  I  am  sorry  I
 have  0६  explained  it  clearly.  A
 person  who  has  a  permit  to  run  3  bus
 for  a  period  of  3  or  5  years  on  a  parti-
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 cular  route  usually  renews  it.  There
 are  two  things  here  which  are  alto-
 gether  different.  The  other  topic  is
 altogether  different.  If  he  sells  the
 right  to  somebody  else,  he  _  gets
 Rs.  50,000—merely  for  that  thing.
 But  what  I  am  now  referring  to....

 ‘Mr,  Deputy-Speaker:  If  his  permit
 is  not  renewed,  then  he  will  not  be
 able  to  sell  his  right.

 Dr.  Rama  Rao:  No,  he  cannot  sell  it.
 Mr.  Deputy-Speaker:  Therefore,  he

 will  be  deprived  of  that  value  which
 he  would  have  got  otherwise.

 Dr.  Rama  Rao:  That  may  be  the
 idea  of  our  friends  who  want  com-
 pensation  to  be  paid.  Anyway  I  am
 glad  that  Government  do  not  accept
 it  and  I  hope  they  will  not  accept  it.
 I  am  only  saying  this  only  to  show
 the  way  some  of  our  friends  are  think-
 ing  and  not  that  the  Government  will
 accept  it.  The  way  some  of  our
 friends  are  thinking  is  quite  contrary
 to  the  concept  of  socialist  pattern,
 and  that  is  my  point  in  mentioning
 this.  There  are  some  minor  points
 in  the  Bill  which  I  need  not  mention,
 but  there  is  one  thing  to  which  I
 should  like  to  draw  your  attention.
 When  a  route  has  been  taken  over  by
 the  Government,  they  pay  compensa-
 tion.  If  an  alternative  route  is  offer-
 ed  to  the  permit-holder  and  if  he  does
 not  accept  it,  then  also  they  want  to
 give  him  compensation.  If  no  alter-
 native  route  is  offered,  there  is  some
 meaning  in  giving  compensation  for
 the  period  for  which  he  still  holds  the
 permit.  But  if  the  State  offers  an
 alternative  route  and  if  a  party  does
 not  accept  it,  even  then  the  Bill  pro-
 vides  for  compensation  to  be  paid.  It
 is  not  reasonable,  and  therefore,  we
 object  it.  I  am  referring  to  page  45,
 clause  68G,  sub-clause  (2),  which
 says:

 “Notwithstanding  anything  con-
 tained  in  sub-section  (l),  -no
 compensation  shall  be  payable
 on  account  of  the  cancellation  of
 any  existing  permit  or  any  modi-
 fication  of  the  terms  thereof,  when
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 a  permit  for  an  alternative  route
 or  area  in  lieu  thereof  hag  been
 offered  by  the  Regional  Transport
 Authority  and  accepted  by  the
 holder  of  the  permit.”

 While  we  must  do  justice  to  the
 people  who  have  invested  money,  we
 should  not  go  to  the  other  extreme
 and  treat  them  as  favourite  children,
 Therefore,  I  appeal  to  the  Govern-
 ment  to  take.  up  nationalisation  of  this
 transport,  particularly  bus  transport,
 and  develop  the  resources  of  the
 State,  serve  the  people  with  comfort-
 able  and  convenient  transport  and
 improve  the  conditions  of  the  workers.

 Now  there  are  many  rules  and  re-
 gulations  which  restrict  the  hours  of
 work  for  the  drivers  and  conductors,
 but  in  fact,  in  private  transport,  all
 these  rules  are  ignored,  and  the  con-
 ductors  and  drivers  are  usually  in
 a  helpless  condition.  They  have  to
 work  extra  hours,  they  have  to  take
 less  pay  and  undergo  many  difficul-
 ties.  They  cannot  protest  because
 these  are  days  of  unemployment.
 Sometimes,  even  Unions  cannot  take
 effective  steps  in  such  matters,  and
 that  is  one  reason  why  I  say  the  State
 should  take  over,  at  least  gradually,
 some  of  this  transport  and  see  that  the
 workers  get  the  benefit  of  the  rules
 that  guarantee  them  fixed  hours  of
 work,  wages  and  other  things.  We
 want  the  hearty  co-operation  and  en-
 thusiasm  of  the  workers  and  we  must,
 therefore,  see  that  the  rules  we  have
 made  are  observed—now  they  are
 not  observed  in  private  transport.

 With  these  suggestions,  I  support
 the  Bill.

 ५  (Gr)  pale  sly  qe  yyS  बड
 -  weal  Kagel  उडप्दिडे  ब्लॉक

 मे.  आज  sell  S$  By  wily

 deen  ES  het  col  Ue  oe  ol
 rol  we  3४०  te  ड  Cte

 SIG  ale  फ  parte  हैं
 | Se

 Se  te  tt  te  हाफ  Ue

 ey  cel  प्  Cpe  esta

 2  Sym  se  है  छल  थाट

 aaale  Use  less  M5  2  cp!
 tS  per  <f  ह.  Gere  py
 2  Slew  6  ye  ttl  ४  revere ped Pd
 Sad  8०  -  Aas'a  ५०  ७३०  5  39

 ure!  92  os,  cpl  So

 FF  ot  (३७४  JS  oS  क  Sypety3

 a  F  ok  col  Seylee  oe

 90  rkerhtl,  हैं  cml  25  3  ye

 बर  cell  aS  उन्हं  ऊ  oe

 asian  Srl  @  Sle  Ke  2

 ०  Ine  eS  Gee  ४८  o  ५४

 use  &  cml  oe  rv]  355  Ione

 oy  cel  ३०४०७  fy  oS  ७  ४०७००

 E  ७9३  5  pdteS  SU  cet

 Key  ve  VIVO  क्च  (Gillen

 १५०००  co  (३४०  ol  (३३०  चि. क  OS  fol

 ah  eee  JOG  ३६  (३३०  and!

 wS  SS  Orde  0४०  -  ४८

 le  oS  get  Aes  PS  OF  हम  ७४5

 ३०  3७  &  पप्  इसे  ह  235  eps

 et  oot  (3३8  le  Fe  vine

 नकेल  as  Pad  «9



 1289  Motor  Vehicles

 Loe  ee  Keys  _ डी
 uns  Like  a  &  SLgadyyS

 दफ  Jan  «४  ७८  gm  च  Gt

 arte  Sl  oe  9  लि  ot  £

 JOY  9S  ot  लवनि  ०३)  dS  Fy  «४

 है  peed  2007  9  le  eo  5S  ptt

 wl  YD  old  "७४७  ४  ७  ्

 J  aed  le  कै

 Pewee  S  of  eo  or  ७४०५

 इच,  SKE  LS  style  थि.  eS  59>

 22  #४७  JL  ४9  a2  ए  ५,

 ad  चैन  ob  GEX  <  (२  ul

 we  ale  US  te  Uns  Lol

 Bp  gkaeS  SKalte  se  2  shy  8)

 UrBiSengye  oS  र्र्  ि  ड  cet

 BUS  ३3,  98  Col  9  @  ०५०  (३३८०

 शुचि  oS  रूण  OS  ore  ore

 2  BO  ute  ot  ७३४४  KS amg
 “As  regards  point  7,  the  com-

 mittee  felt  that  so  far  as  refusal
 to  renewal  was  concerned,  the
 operators  who  were  compelled  to
 go  out  of  business  should  be  given
 some  compensation.  The  com-
 mittee  also  felt  that  compensa-
 tion  should  be  paid  to  the  opera-
 tors  for  taking  over  their  assets.”

 रच  HS  ४  Sale  slass  ce

 चल  छल  7  ड  Lye  ७०  oS

 é  Fae  9S  ge  Se  &  थि.  YS

 us  CSE  SF  an  १  डी

 yo!  ६.  cealigs  oF  abasd  cH!  al
 :  ४०

 “No  compensation  need  be  paid
 to  operators  on  account  of  the
 refusal  of  renewal  of  permits.  (2)
 It  need  not  be  compulsory  for  the
 Government  to  take  over  the

 28  NOVEMBER  956  (Amendment)  Bill  1290
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 (English  translation  of  the  above

 speech)
 Gaini  G.  S.  Musafir  (Amritsar):

 Mr.  Deputy  Speaker,  I  have  for  a  long
 time  been  waiting  for  the  Bill  which
 has  been  introduced  today  by  the
 Minister  of  Transport.  In  4950  when
 this  question  was  raised  in  this  House,
 I  had  put  forward  some  _  suggestions
 and  today  I  -find  that  the  matters  to
 which  I  had  drawn  the  attention  of
 the  Government  have  been  left  out.

 We  should  give  due  consideration
 to  this  question  of  Transport.  So  far
 as  the  question  of  nationalisation  of
 transport  is  concerned,  that  should
 be  done.  I  think  that  a  majority  of
 the  transport  operators  have  no  ob-
 jection  to  its  nationalisation.  But
 the  question  is  of  compensation  and
 also  of  making  available’  certain
 amenities  to  those  who  have  been
 running  this  business  since  long.  Ac-
 cording  to  the  report  of  the  Planning
 Commission  out  of  a  total  number  of
 47575  vehicles,  46000  vehicles  are  own-
 ed  by  middle  class  people  who  either
 sold  their  lands  or  ornaments  to  buy
 them.  The  intention  of  Government
 can  never  be  that  middle  class  per-
 sons  who  are  eking  out  their  living
 out  of  this  business  should  be  so  dis-
 abled  as  to  become  unable  to  do  any-
 thing  in  future.  Therefore,  there
 should  be  some  provisions  in  this  Bill
 which  may  give  certain  facilities  to
 these  people.  Whatever  has  been
 provided  here  as  compensation  {is  in-
 sufficient.  What  I  wish  to  point  out
 regarding  this  is  the  same  as  has  al-
 ready  been  said  by  the  Select  Com-
 mittee  in  their  proceedings  dated  the
 24th  October.  In  the  proceedings  the
 Committee  has  remarked:—

 “As  regards  point  7,  the  Com-
 mittee  felt  that  so  far  as  refusal
 to  renewal  was  concerned  the
 operators  who  were  compelled  to
 go  out  of  business  should  be
 given  some  compensation.  The
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 Committee  also  felt  that  compen-
 sation  should  be  paid  to  the  oper-
 ators  for  taking  over  their  assets.”
 The  decision  was  made  by  the  Com-

 mittee  at  their  sitting  held  on  24th
 October.  It  is  not  known  for  what
 reasons  the  Committee  reopened  this
 matter  in  its  meeting  held  on  the  29th
 and  said:

 “No  compensation  need  be  paid
 to  operators  on  account  of  the  re-
 fusal  of  renewal  of  permits.  (2)
 It  need  not  be  compulsory  for
 the  Government  to  take  over  the
 assets  of  the  operators  who  were
 compelled  to  go  out  of  business
 in  view  of  the  increased  rates  of
 compensation  now  being  proposed
 in  the  Bill.”
 The  reason  advanced  by  the  Com-

 mittee  for  modifying  their  decision
 arrived  at  the  sitting  held  on  the  24th
 October  is  that  as  the  rates  of  com-
 pensation  have  been  increased,  there
 is  no  need  for  taking  over  the  assets.
 Now  the  question  to  be  considered  is
 whether  the  rates  have  been  increas-
 ed  and  whether  they  can  prove  use-
 ful  to  the  operators.  The  Select  Com-
 mittee  have  _  increased  it  from
 Rs.  100/-  per  month  to  Rs.  200/-
 per  month.  Now  if  somebody  gets  a
 permit  for  three  years  and  his  permit
 is  cancelled  within  one  month,  then
 the  operator  concerned  would  get  at
 the  most  Rs.  7000/-  at  the  rate’  of
 Rs.  200/-  a  month.  The  Committee
 have,  however,  recommended  a  con-
 cession  in  cases  where  the  permit  is
 cancelled  one  month  before  thet  date
 of  its  expiry.  In  such  a  case  the  opera-
 tor  will  get  Rs.  400/-  instead  of
 Rs.  200/-.  It  means  that  an  operator
 would  get  a  maximum  amount  of
 Rs.  2000/~  and  a  minimum  amount  of
 Rs.  400/-.  Now  what  we  have  to  con-
 sider  is  that  in  case  the  assets  are
 not  taken  over,  what  remains  with  the
 operator  after  the  expiry  of  a  permit?
 In  1985-36  the  price  of  a  bus  was  only
 about  Rs.  3000/-,  Rs.  2600/-  was  the
 real  cost  and  Rs.  3  to  4  hundred  were
 other  charges.  That  means  for  about
 Rs.  3000/-  one,  could  purchase  a  bus.
 But  these  days  the  price  of  a  bus
 ranges  between  thirty-five  and  forty
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 thousand  rupees.  If  we  estimate  the
 yearly  depreciation  at  the  rate  of  25%
 a  bus  purchased  for  Rs.  thirty-five
 thousand,  it  will  be  worth  about
 Rs.  *4,000/-  after  three  years.  30
 should  also  be  considered  whether
 that  bus  becomes  useless  after  three
 years.  If  that  bus  is  in  a  running
 condition  and  in  case  after  deducting
 the  depreciation  charges,  its  value  re-
 mains  about  Rs.  44  to  5  thousand,  a
 minimum  compensation  of  Rs.  400/-
 and  a  maximum  compensation  of
 Rs.  7000/-  cannot  be  termed  as  suffi-
 cient  for  the  operator.

 I  have  also  given  notice  of  certain
 amendments  about  this  but  I  will  not
 press  them—I  cnly  wish  to  request
 the  Minister  of  Transport  to  kindly
 make  some  provisions  in  the  Bill  so
 that  this  difficulty  may  be  removed
 and  the  people  engaged  in  this  busi-
 ness  may  not  be  ruined.  I  aim  inter-
 ested  in  this  measure  on  account  of
 the  fact  that  a  majority  of  the  middle
 class  people  of  my  province  are  en-
 gaged  in  Transport.  They  not  only
 work  in  the  Punjab  but  also  at  other
 far  off  places.  Transport  is  an  arduous
 business—Sometimes  when  persons  in
 that  business  get  their  day’s  earnings
 they  begin  to  feel  that  they  have  be-
 come  rich.  Others  also  feel  the  same
 way.  But  the  daily  depreciation  cost
 of  the  vehicle  is  neither  assessed  by
 the  owner  nor  by  others  and  nobody
 bothers  to  calculate  as  to  what  actual
 profit  an  operator  gets.  This  ardueus
 job  is  being  done  by  Punjabis  in
 Calcutta,  Bombay  and  Madhya  Pra-
 desh  etc.  Punjabis  have  in  a  way
 taken  the  responsibility  of  doing  this
 business  on  them,  accustomed  as
 they  are  to  do  hard  jobs.  If  we  pause
 to  consider  it,  we  can  know  that  Pun-
 jabis  who  in  large  numbers  are  doing
 this.  business,  can  be  ruined.

 Wherever  the  Government  has  na-
 tionalised  Transport,  it  has  only  suc-
 ceeded  in  running  10,000  buses  there.
 During  the  Second  Five  Year  Plan
 Government  intend  running  5,000,
 additional  buses.  This  means  that  by
 43977  Government  can  only  run  15,000
 buses,  whereas  more  than  40,090  pri-
 vate  buses  are  plying  at  this  time.
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 Today  development  work  is  proceed-
 ing  in  the  country.  ‘Pucca’  and  ‘Kucha’
 roads  are  being  constructed.  As  the
 roads  are  increasing  so  is  the  trans-
 port.  There  is  another  aspect  also.
 During  the  last  few  years,  particular-
 ly  during  the  last  two  or  three  years,
 devastating  floods  occurred  in  many
 States.  Railway  lines  were  damaged
 by  floods.  Only  recently  avery  serious
 accident  has  occurred  due  to  floods.
 Due  to  this  also  the  work  of  road
 transport  has  increased.  Seriously
 damaged  roads  can  be  repaired  with-
 out  much  difficulty  but  damaged  rail-
 way  lines  cannot  be  repaired  in  a
 short  time.  Last  year  the  railway  line
 between  Jullundur  and  Amritsar  was
 breached  due  to  floods.  Congress  ses-
 sion  at  that  time  was  also  near—we
 were  very  much  worried  and  were
 anxious  that  the  line  may  be  repair-
 ed.  But  even  today  after  such  a
 long  period  we  see  that  the  rail-
 way  line  has  not  been  fully
 repaired.  Thus  the  burden  of
 additional  traffic  is  to  be  borne  by
 roads.  Daily  we  see  that  more  and
 more  roads  are  being  constructed—
 therefore  more  and  more  buses  are
 needed.  That  is  why  I  consider  that
 decision  regarding  two  issues,  name-
 ly,  compensation  and  assets  is  neces-
 sary.  If  you  cancel  the  route  permit,
 whether  due  to  nationalisation  or  due
 to  any  other  reason  a  proper  provision
 for  the  operator  should  be  made.
 After  that  the  operator  has  no  means.
 If  you  cancel  his  permit,  he  cannot
 ply  his  bus.  So  under  these  circum-
 stances  what  an  operator  can  do?  It  is
 therefore,  of  utmost  importance  that
 responsibility  regarding  the  vehicle
 should  also  be  taken  over  by  the  Go-
 vernment  as  a  vehicle  does  not  become
 useless  after  three  years.  I  understand
 that  permits  for  goods  traffic  have
 been  allowed  for  five  years  but  the
 limjt  in  this  case  has  been  fixed  as
 three  years.  I  suggest  that  in  this
 case  too  the  limit  may  be  raised  from
 three  to  five  years.

 Regarding  compensation,  I  am  of
 the  definite  opinion,  that  persons
 whose  permits  are  cancelled  should
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 be  given  a  sum  equal  to  at  least  two
 years  profits  as  compensation.  Some-
 times  it  becomes  difficult  to  assess  the
 profits.  So  it  is  necessary  that  Govern-
 ment  should  appoint  a  Tribunal  in
 which  there  should  be  one  represen-
 tative  of  the  operator  and  one  of  the
 Government.  Its  Chairman  should  be
 an  independent  person.  If  such  a  Tri-
 bunal  is  appointed  all  such  disputes
 can  be  settled.  In  case  you  decide  to
 purchase  the  vehicles  a  dispute  can
 arise.  Operators  can  say  that  a  very
 low  price  is  being  paid  for  the  bus
 while  Government  can  say  otherwise.
 So  it  becomes  necessary  that  such
 disputes  may  be  decided  by  a  Tribu-
 nal.

 I  have  stressed  on  two  points,  firstly
 clauses  regarding  compensation  may
 be  revised  and  the  assets  etc.  may  also
 be  taken  over  by  the  Government
 after  payment  of  proper  prices.  If  this
 is  done  people  engaged  in  this  trade
 will  feel  that  some  justice  has  been
 done  to  them.  I  feel  that  in  this  field
 also  Government  will  have  to  toler-
 ate  private  sector,  because  I  think  Go-
 vernment  cannot  ply  so  many  vehic-
 les  even  in  twenty  years  time.  It  is
 due  to  this  reason  that  I  think  that
 the  retention  of  private  sector  is  pro-
 per.

 Nationalisation  is  right  and  we  are
 going  towards  that.  But  nationalisa-
 tion  does  not  mean  that  people  al-
 ready  engaged  in  that  business  should
 be  ruined.  Such  people  are  useful
 members  of  our  society,  therefore,
 we  should  create  such  conditions
 under  which  they  may  be  able  to
 earn  their  livelihood.  I  wish  that  I
 should  not  be  misunderstood.  I  have
 already  clarified  my  object.  I  have
 already  said  that  persons  engaged  in
 this  business  are  not  big  landlords  or
 capitalists  but  are  persons  of  middle
 class.  By  this  I  do  not  mean  that  there
 are  no  big  persons  altogether  in  that
 business  but  their  number  is  small.

 In  the  end,  I  wish  to  say  that  hon.
 Minister  of  Transport  should  give  due
 consideration  to  my  suggestions  and
 should  incorporate  certain  provisions
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 in  the  Bill  in  the  light  of  my  obser-
 vations.

 Dr.  Jaisooriya  (Medak):  Mr.
 Deputy-Speaker,  Sir,  I  must  apologise
 that,  since  I  came  only  this  morning,
 I  have  not  gone  through  this  Bill  in
 detail.  But  I  must  welcome  this  Bill
 because  it  is  amending  a  rather  anti-
 quated  Act  and  it  is  intended  to  bring
 some  uniformity  into  the  matter  of
 controlling  the  development  of  vehic-
 ular  traffic  and  road  transport.  So  far
 as  this  is  concerned,  I  welcome  this
 Bill.

 Now,  as  my  hon.  friend  Giani  G.  S.
 Musafir  who  has  vast  experience  on
 this  question  of  road  transport  has
 said—I  beg  to  state  that  I  also  have
 some  experience  for  the  last  8  years
 —the  point  that  has  to  be  kept  in  mind
 is  that  the  requirements  of  the  coun-
 try,  as  far  as  road  transport  is  con-
 cerned,  are  exceedingly  great.  The
 capacity  for  developing  or  supplying
 the  amount  necessary  is  very  small.
 As  compared  to  our  great  needs  the
 capacity  is  small.

 What  has  happened  is  this.  At  least
 in  certain  States  there  was  competi- tion  between  the  so-called  State  road
 transport  and  the  private  transport.
 The  result  was,  where  previously  the
 private  transport  had  a  fairly  high
 standard  of  development  that  was
 smothered  in  favour  of  Government.

 I  think  the  earliest  to  begin  was,  in,
 one  sense,  the  Hyderabad  State,  from
 which  I  come.  It  will  be  good,  I  think, to  analyse  very  carefully  the  success
 and  failures  that  followed  this  policy of  monopoly.  It  is  all  very  well  for
 my  hon.  friend,  Dr.  Rama  Rao,  to  talk
 about  nationalisation,  but  he  must  also
 have  the  capacity  and  the  intelligence how  to  nationalise

 The  fact  is,  in  other  countries  the
 amount  of  vehicles  required  are
 manufactured  in  their  own  countries.
 That  is  the  case  in  Britain,  United
 States,  Germany,  France,  Russia  and
 other  countries.  In  India  we  have  not
 yet  ‘began  manufacturing  automobiles
 or  trucks.  We  have  Indian  vehicles,
 motor-cars  and  trucks  with  parts  im-
 ported  almost  exclusively  from  out~
 side.  We  are  assembling  them  here
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 and  masquerading  as  Indian  industry.
 Whether  it  be  Birlas,  Premier  Auto-
 mobiles,  Ashok  Motors  or  that  motor-
 cycle  concern,  Royal  Enfield,  they  are
 doing  nothing  but  assembling  and
 welding  a  few  things  and  cutting  a
 few  gears.  I  say,  it  takes  time.  If  you
 want  a  total  automobile  industry,  you
 have  got  to  put  up  with  it  several
 ancillary  industries  ranging  from,
 sometimes,  as  many  as  3000  to  4000.
 Even  that  is  possible  if  you  have  got
 a  definite  policy.

 I  am  pointing  out  that  the  needs  of
 the  country  for  development  of  road
 transport  are  exceedingly  great,  and
 our  capacity  is  small.  If  you  talk  in
 terms  of  purely  State  monopoly  in
 transport  you  must  also  have  the
 facility,  In  other  words,  the  Govern-
 ment  will  have  to  invest  enormous
 sums.  And,  when  Government  buys
 things  it  buys  at  a  higher  price  than
 private  people.

 I  am  talking  from  personal  experi-
 ence  and  nobody  could  challenged  me
 on  these  figures.  Leyland  Freight
 Chassis  were  offered  at  my  door  for
 Rs.  28,000  but  Government  had  bought
 it  for  Rs.  48,000  or  50,000.  What  I
 want  to  say  is  that  there  is  nobody
 to  check  Government  buying.  There
 are  no  share-holders  and  nobody  can
 ask  questions.  There  is  lack  of  uni-
 formity  in  the  policy  of  the

 See transport  authorities  when  taking  over
 or  py¥rchasing  private  concerns,  which
 have  become  bankrupt  because  of  the
 monopolistic  policy.  Take  for  instance
 this  G.N.I.T.  which  has  become  the
 Delhi  State  Transport.  Because  the
 Maharaja  of  ‘Gwalior  was  influential
 he  could  get  a  good  price.  In  this  con-
 nection,  I  would  like  to  have  an  ana-
 lysis  of  the  figures  of  the  fleet  they
 took  over.  More  than  68  per  cent.
 were  off  the  road.

 Secondly,  I  would  suggest  that  Go-
 vernment  when  they  take  over  the
 private  transport  must  at  least  apply
 the  U.K.  Transport  Act  (Section  47).
 I  have  no  objection  to  this.  I  can  tell
 you  quite  frankly  that  you  have  not
 got  the  men;  for  when  the  Madras
 State  Transport,  the  Bombay  State
 Transport  and  the  Northern  India
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 State  Transport  were  developed,  they
 took  as  organisers  men  who  were
 third  class  juniors  in  Hyderabad,  but
 subsequently  they  became  first  class
 men.  That  shows  what  so-called  “ex-
 perts”  your  Government  has  got.  You
 need  not  accept  my  advice,  but  you
 can  take  some  lessons  from  it  instead
 of  imagining  yourselves  to  be  extra-
 ordinarily  intelligent  clever  and  infal-
 lible.

 Mr.  Deputy-Speaker:  I  have  never
 done  that.

 Dr.  Jaisoorya:  I  used  it  in  the  im-
 personal  sense.  I  am  very  sorry.

 Thirdly,  I  have  been  always  sug-
 gesting  that  you  should  convert  pri-
 vate  transport  into  co-operatives.  As
 my  hon.  friend,  Shri  G.  S.  Musafir
 pointed  out  very  clearly  most  of  these
 are  small  men.  There  are  three  peo-
 ple  sometimes  owing  one  bus;  they
 work  on  it  as  cleaners,  drivers;  they
 Wave  sold  their  wives’  jewels  and  sud-
 derily  the  route  is  taken  over.  Shri
 Alagesan  will  remember  that  I  am  al-
 ways  for  converting  these  people  into
 co-opertives.  Encourage  it.  It  is  in-
 deed  a  very  welcome  sign  to  find  the
 following  on  page  24  of  the  Bill:

 “Provided  that  other  conditions
 being  equal,  an  application  for  a
 stage  carriage  permit  from  a  co-
 operative  society  registered  or
 deemed  to  have  been  registered
 under  any  enactment  in  force  for
 the  time  being  shall,  as  far  as
 may  be,  be  given  preference  over
 applications  from  individual  own-
 ers.”

 I  should  like  to  make  it  a  law  or  an
 emphatic  principle.  I  would  like  Go-
 vernment  to  say  this.  We  will  give
 no  license  to  individuals.  We  will  not
 give  license  even  to  3  or  4  people..
 Get  together  as  a  private  company,
 convert  yourself  into  a_  co-operative.
 The  Government  should  say  that  un-
 less  they  become  co-operatives,

 =

 will  give  no  help  to  them,  as_  they
 have  done  in  Pakistan.  If  the  Centralg
 Government  lays  it  down  as  a  rule,
 at  least  there  will  be  uniformity.  You
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 can  control  the  management  by  tak-
 ing  0  per  cent.  of  the  shares  and  you
 ean  direct  everything.  This  is  what  T
 have  been  saying  for  the  last  3  or  4
 years,  but’no  State  Transport  authori-
 ty  would  agree  to  this;  because  most
 of  these  States  are  autocratic.  With
 the  passing  of  this  Bill,  I  hope  things
 will  improve.  Again  on  page  3l,  I
 find  the  following:

 ‘Provided  that  other  conditions
 being  equal,  an  application  for  a.
 public  carrier’s  permit  from  a  co-
 operative  society  registered  or
 deemed  to  have  been  registered
 under  any  enactment  in  force  for
 the  time  being  shall,  as  far  as
 may  be,  be  given  preference  over
 applications  from  individual  own-
 ers.”
 I  hope  that  this  clause  will  be  put

 into  effect.  I  find  the  same  thing  em-
 phasized  in  page  39.  I-have  read  the
 Bill  very  cursorily,  but  I  know  the
 problem  very  well  and  I  do  not  re-
 quire  to  read  it  also.  There  is  the
 State  Transport  authority.  This  is
 going  to  be  replaced  by  a  Regional
 Transport  authority  and  a  Commis-
 sion.  I  am  glad  of  that,  because  there
 are  discrepancies  between  the  effici-
 ency  and  the  laws  of  one  State  and
 the  other  and  though  I  have  not  read
 the  Bill  thoroughly,  I  think  it  would
 bring  in  a  certain  amount  of  unifor-
 mity.  I  shall  be  very  pleased  to  sce
 this  brought  about  and  I  would  bless
 the  hon.  Minister  who  has  brought
 this  Bill,  but  what  is  actually  hap-
 pening  is  that  you  are  not  making  any
 progress,  at  the  rate  which  is  desir-
 able,  because  of  financial  difficultics.
 If  you  encourage  in  the  States  these
 co-operative  societies,  these  men  who
 ere  interested  in  transport  would
 come  into  it  with  a  large  amount  of
 money  and  they  will  purchase  or  rent
 the  vehicles,  which  the  Government
 cannot  do.

 I  wish  once  again  to  say  that  I  am
 w@pagainst  the  so-called  corporations

 ,  where  financiers  come  in  as_  silent
 partners,  or  as  share-holders,  with-
 out  running  it  themselves.  This  is
 what  I  am  objecting  to,  because  there
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 is  a  danger  that  if  you  start  corpora-
 tions,  financiers  would  come  in  to
 contrdl  them.  So,  I  think  the  co-
 operative  is  a  better  thing  than  hav-
 ing  a  corporation  with  such  finance.
 Money  will  be  forthcoming  if  you  en-
 courage  the  co-operatives.  With  that
 we  can  co-ordinate  the  activity.

 What  has  happened  is  this.  The
 State  Transport  authority  would  only
 offer  the  kutcha  roads  to  the  poor
 fellows,  which  will  bring  no  profit
 They  are  prepared  to  develop.  that
 road  and  also  the  traffic  if  they
 are  kept  on  for  a  _  certain  length
 of  time.  I  can  say  from  experience  that
 we  have  built  up  and  develop  cer-
 tain  areas.  But  what  happcns  aftcy-
 wards  :s  this.  After  we  have  develop
 ed  it,  the  Government  steps  in  and
 takes  it  over.  That  is  not  right:
 India  is  a  big,  under-developed  coun -
 try  and  it  will  take  at  least  345  years
 to  improve  it.  Let  us  remember  that
 it  is  no  use  our  country  increasing
 its  railway  mileage  and  not  road
 transport,  and  when  hon.  Members  gat
 up  and  ask  when  the  railway  in  their
 areas  is  going  to  be  doubled  I  think
 that  they  are  talking  nonsense.  There
 is  no  need  to  increase  the  railway
 mileage  under  certain  circumstances.
 So  road  transport  is  going  to  be  our
 biggest  item  of  development;  it  is
 going  to  be  the  biggest  head-ache
 The  question  will  be  whether  we  are
 in  a  position  to  develop  automobile
 production  on  an  adequate  scale.

 के
 In  China,  they  have  already  taker

 up  and  they  are  g?ing  to  produc:
 400,000  automobiles  annually  by  the
 end  of  five  years.  They  have  already
 begun  the  work.  I  do  not  know  when
 we  are  going  to  begin  with  sour  auto-
 mobile  production.  It  is  a  matter  to  be
 Giscussed  with  the  Minister  of  Heavy
 Industries  and  Commerce  and  Con-
 sumer  Industries.  But  these  are  the
 points.  The  aspects  ‘o  wnich  I  refer.
 red  are  inter-connected.  You  cannot
 bave  mere  road  developnient  97६  you
 must  have  more  vehicles.  As  it  hes
 been  found  out,  the  off  iaxe  for  auto-
 mobiles  in  India  terrible  low.  It  is
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 hardly  17,000,  per  annum.  At  that  rate.
 what  development  can  you  maze  in
 this  country?  There  has  to  be  a  basic
 policy.

 May  I  tell  you  one  thing,  Mr.
 Deputy-Speaker?  Manufacturers  from
 some  countries  approached  me  and
 said,  “We  can  give  you  a  six-wheel
 truck  manufactured  in  India  with  all
 the  parts  found  in  India  except  a
 few  alloys,  for  less  than  Rs.  6,000’.
 The  manufacturers  have  come  to  me
 and  said,  “We  can  build  the  Volks
 wagons  in  India  and  deliver  them  at
 your  door  for  Rs.  4,000  each”.  But
 nebody  is  prepared  to  listen,  because
 protection  has  been  giveh  to  a  favour-
 ed  few  and  those  few  cannot  develop
 this  industry.  It  makes  ime  sick—th’'s
 so-called  protection  policy  which  we
 have  got  here.

 Shri  Sinhasan  Singh  (Gorakhpur
 Distt.-South):  You  said  Rs.  8,000.  But
 the  Government  is  purchasing  for
 about  Rs.  40,000.

 Dr.  Jaisoorya:  What  the  Govern-
 ments  do,  does  not  interest  me.  I  am
 giving  the  facts.  A  man  came  here  all
 the  way  from  another  place  but  he
 could  not  get  an  audience  with  the
 Commerce  and  Industry  Mnhnuistry.
 These  are  the  things  that  happen.
 These  are  the  points  which  we  have
 to  think  of.  If  this  Bill  can  solve  all
 the  problems,  I  shall  be  glad.  I  am
 very  much  in  favour  of  it.  It  as  a  great
 step  that  has  been  taken.  But  I  car-
 not  comment  on  this  Bill  in  detail
 because  I  say  frankly  that  I  have  not
 studied  it.  But  the  fact  remains,
 namely,  unless  you  pay  attention  to
 those  ‘points  that  I  have  mentioned
 and  to  which  I  have  drawn  your
 attention,  nothing  can  be  done,  and
 this  enactment  will  remain  only  on
 paper.

 पंडित  ठाकर  दास  भागने  (गुड़गांव)  :
 जो  बिल  (विधेयक)  राज  हमारे  सामने
 पाया  है  वह  किसी  हद  तक  उन  सब  दिक्कतों
 का  जवाब  देता  है  जो  आज  हमारे  सामने
 मौजूद  हैं
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 [पंडित  ठाकुर  दास  भागें]

 हमारे  देश  में  बहुत  पक्‍की  सड़क  नहीं
 है,  कच्ची  सड़कें  भी  बहुत  थोड़ी  हैं,  और
 रोड  ट्रांस्पोर्ट  (सड़क  यातायात)  ने  ज़रूर

 बहुत  तरक्की  करनी  है  -  आज  के  दिन  यह
 सही  है  कि  जब  तक  हम  अपने  देश  म  रोड

 द्वांस्पेट  के  इंस्ट्रूमेंट  (साधन)  जैसे  ट्रिक्स,
 बसे  और  मोटर  कारें  काफी  तादाद  में

 नहीं  बनाते  जोकि  हमारी  जरूरतों  के  लिये
 जरूरी  है,  उस  वक्‍त  तक  यह  प्रॉबलम

 (समस्या)  हल  नहीं  हो  सकता  ।  आज  भी

 जितना  ट्रक  और  बसे  इस  देश  के  अन्दर
 चलती  है  उन  का  एक  बहुत  छोटा  सा  हिस्सा
 गवर्नमेंट  चलाती  है  7  आज  पहले  से  एक

 ट्रक  की  कीमत  आठ  गुनी  है  ।  पहले  एक  बस
 चार  हजार  रुपये  में  आती  थी,  अब  उस
 की  कीमत  32  या  ३३  हजार  रुपये  है  ny
 लेकिन  एक  चीज़  साफ  है  कि  जिन  इलाकों
 के  लिये  हमारी  पहली  पंचवर्षीय  योजना
 आर  दूसरी  पंचवर्षीय  योजना  बनाई  गई

 है  उन  में  से  ज्यादातर  इलाके  ऐसे  हैं  कि  जहां

 रेल  नहीं  पहुंचती  |

 जबकि  श्री  बेंथम  साहब  का  जमाना
 था  उस  वक्‍त  जब  मैं  सन्‌  १६४५-४६  में

 हाउस  में  आया  तो  में  ने  यहां  पर  यह  देखा
 कि  गवर्नमेंट  तो  अपनी  तरफ  खींचती  थी
 क्योंकि  गवर्नमेंट  समझती  थी  कि  रेलें  हमारी
 हैं,  और  लोग  समझते  थे  कि  जितना  रोड

 ट्रांस्पोर्ट  है,  जीतती  बसे  हैं  वह  प्राइवेट

 हैं  और  उन  का  गवर्नमेंट  से  मुकाबला  है  t

 हम  समझते  थे  कि  गवर्नमेंट  उन  के  ऊपर
 अपना  अख़्ितयार  रखना  चाहती  है  और
 गवर्नमेंट  रेलवे  को  ही  तरक्की  देना  चाहती
 है  1

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  {  can
 understand  the  language  partly.  But
 I  do  not  understand  the  figures—
 bathees,  thenthees,  etc.  So,  I  shall  be
 glad  if..he  speaks  in  English

 Mr.  Deputy-Speaker:  The  figures
 might  be  given  in  English.
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 ™.
 Dr.  Jaisoorya:  The  Minister  should

 understand  what  the  hon.  Member
 says.

 Pandit  Thakur  Das  Bhargava:  To-
 day,  I  will  certainly  speak  in  English
 as  the  Minister  desires.  But  I  would
 request  him  at  the  same  time—and  I
 would  rather:  insist—that  he  should
 also  try  to  understand  Hindi.  Till
 such  time  as  the  hon.  Minister  does
 not  understand  Hindi,  I  shall  speak—.
 at  least  today—in  English.

 Mr.  Deputy-Speaker:  The  Minister
 says  he  can  understand  the  language
 but  not  the  figures.

 Shri  Alagesan:  I  said  I  can  under-
 stand  the  language  partly  and  I  can-
 not  understand  the  figures  at  all.

 Pandit  Thakur  Das  Bhargava:  I
 “want  to  see  that  he  understands  me
 fully  and  so  I  will  speak  in  Engl:sh,
 though  I  cannot  speak  English  as  flu-
 ently  as  he  does.

 Shri  Alagesan:  The  hon.  Member
 speaks  English  more  fluently  than  I
 do.

 Mr.  Deputy-Speaker:  Let  that  dis-
 pute  remain  for  settlement  at  some
 future  time  outside  the  House.

 Pandit  Thakur  Das  Bhargava:
 There  was  a  time  when  the  British
 Government,  while  it  was  here,
 thought  that  the  railway  was  theirs
 and  as  a  reaction  to  it,  we  insisted
 that  all  the  buses  and  trucks  which
 were  privately  run  should  belong  to
 our  country  and  that  we  should  be
 benefited,  whether  the  railways  are
 benefited,  or  not.  In  those  days,  during
 945  and  1946,  there  was  a  great  clash
 in  the  country  and  also  in  this  House
 and  everybody  looked  at  the  prob-
 lem  through  a  different  standzyoint.
 Today,  the.  whole  situation  has
 changed.  We  make  no  difference  We
 want  the  railways  to  prosper.  We
 want  the  railways  to  be  very  success~
 ful,  but,  at  the  same  time,  the  circum-
 stances  of  our  country  require  that  so
 far  as  road  transport  is  concerned,  it
 should  be  fully  devcloped.  I  cannot



 1311  Motor  Vehicles

 think  of  any  time  in  the  country  when
 the  railways  will  alone  be  able  _  to
 cater  to  the  needs  of  the  country  as
 a  whole  or  that  the  railways  will  meet
 the  full  needs  of  the  country.  I  think
 that  our  salvation  lies,  in  so  far  as
 this  aspect  is  concerned,  in  develop-
 ing  road  transport  and  _  developing
 this  new  system  of  approach.

 I  find  that  even  so  far  as  the  pucca
 roads  are  concerned,  there  are  very
 few  roads  and  we  have  to  see  that
 kucha  roads  also  are  developed.  I
 have  come  to  know—I  do  not  know
 how  far  it  is  correct—that  the  roads
 in  America  are  not  all  pucca  roads
 and  the  buses  and  coaches  that  are
 manufactured  there  can  also  be  used
 on  the  kucha  roads.  We  found  that
 the  Ford  buses,  etc.,  were  quite  suit-
 ed  to  the  kucha  roads  also.  Therefore,
 according  to  me,  we  will  get  the  opti-
 mum  results  that  we  desire  in  this
 country  only  when  there  is  sufficient
 arrangement  for  constructing  these
 buses  and  trucks  here  in  this  country.

 We  find  that  so  far  as  this  aspect  is
 concerned,  though  the  Government  is
 doing  its  very  best,  the  success  that  it
 is  gettting  is  not  so  much  as  is  desir-
 ed.  Even  in  the  motor  transport  in-
 dustry  we  do  not  get  the  _  desired
 results.  Whereas  these  very.  cars,
 trucks,  etc.,  are  sold  in  the  coun-
 try  of  their  origin  at  avery
 cheap  rate,  here,  the  prices  are
 almost  prohibitive.  Recently,  when
 this  House  discussed  this  matter,
 we  were  told  that  the  prices
 cannot  be  reduced  unless’.  there
 is  great  demand,  that  the  manufac-
 turers  complained  that  there  is  not
 enough  demand  and  that  they  do  not
 have  enough  profits.  I  do  not  know
 how  far  it  is  correct,  but,  at  the  same
 tirne,  I  am  really  intrigued  to  find
 that  we  are  not  progressing  in  this

 direction  in  the  way  we  would  like
 to.

 I  say  that  this  is  not  an  ancillary
 ~matter.  This  goes  to  the  root  of  the

 matter.  I  would,  therefore,  beg  of  the
 Government  to  devote  much  more
 attention  to  this  subject  than  they  are
 doing  now.  We  want  that  these  things

 28  NOVEMBER  956  (Amendment)  Biti  433

 are  built  in  our  own  country  and  that
 the  entire  profits  remain  here,  and  at
 the  same  time,  we  want  to  see  that
 the  whole  process  progresses  rapidly.

 Coming  to  the  transport  system  as
 it  exists  today,  I  know  that  sa  far  as
 nationalisation  is  concerned,  there
 are  very  few  buses  or  trucks  plying
 on  behalf  of  the  Government.  So  far
 as  the  report  of  the  Planning  Commis-
 sion  is  concerned,  their  policy  is  that
 the  pace  of  nationalisation  should  be
 slow.  There  are  very  few  persons  in
 this  country  who  think  that  the  en-
 tire  industry  should  not  be  nationa-
 lised.  We  are  all  in  favour  of  it.  Even
 those  who  own  private  cars  and  buses
 —I  kmow  it  for  certain—are  all  in
 favour  of  nationalisation.  But  we  are
 quite  desirous  and  insistent  to  bring
 all  the  pressure  that  we  are  capable

 of,  on  the  Government,  to  see  that  in
 this  process  of  nationalisation  the  in-
 dividual  is  not  sacrificed.  After  all,  in
 the  socialist  pattern  of  society  where
 it  is  quite  necessary  that  the  corpo-
 rate  body  and  the  Government  should
 take  charge  of  these  industries,  it  is
 but  essential  that  the  individual  also
 must  prosper  and  must  be  allowed  to
 live.  In  our  fundamental  rights,  we
 have  got  a  provision  that  every  per-
 son  should  be  enabled  to  have  re-
 course  to  every  kind  of  profession  or
 industry.  So  far  as  individual  are
 concerned,  I  am  sorry  to  say  that  if
 the  laws  are  being  framed  in  such  a
 way  that  individual  initiative  and  en-
 terprise  are  totally  discouraged.

 In  this  connection,  I  would  like  to
 draw  your  attention  to  the  past  his-
 tory  of  this  case.  When  I  came  into
 the  House  and  later  on  in  1946,  there
 was  a  clash  of  interest.  At  the  same
 time,  there  were  some  Bills  relating
 to  motor  transport  and  some  Select
 Committee  had  submitted  reports  on
 those  Bills.  I  happened  to  be  a  mem-
 ber  of  one  of  the  Select  Committees.
 Then  the  question  of  private  buses
 came  in.  We  all  know  the  history  of
 what  happened  in  Bombay  and  else-
 where  to  the  private  owners.  We  also
 know  the  law  in  England.  At  that
 time,  the  Select  Committee  made  a
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 {Pandit  Thakur  Das  Bhargava]
 recommendation  which  I  would  read
 with  your  permission:

 “There  may  also  be  cases  in
 which  certain  routes  at  present
 operated  by  private  parties  may be  handed  over  to  a  corporation
 by  refusal  to  renew  their  permits.
 We  feel  that  even  in  such  cases,
 fair  compensation  is  due  to  the
 displaced  operators......  re
 The  note  further  said:

 “We  note  that  such  a  provision
 exists  in  the  U.K.  Transport  Act,
 1947.  We  recommend  that  the  Go-
 vernment  should  take  necessary
 steps  to  examine  this  question
 with  a  view  to  see  that  such  cas-
 es  are  suitably  dealt  with  and  no
 unfair  use  is  made  of  the  Motor
 Vehicles  Act,  1939.”

 ‘It  is  a  very  easy  way  of  doing
 things,  so  far  as  the  proposed  State
 Transport  Authority  is  concerned.  If
 an  entire  area  or  route  is  taken  into
 consideration  and  if  you  say  that  only the  State  Transport  Authority  will  run
 buses,  many  operators  will  go  out.
 The  permits  already  given  may.  be
 cancelled.  May  I  humbly  ask,  whom
 are  you  sacrificing?  You  are  sacrific-
 ing  those  persons  who  built  up  and
 developed  these  routes.  They  are  the
 persons  who  came  to  the  aid  of  the
 country  in  developing  these  _  routes.
 You  want  to  take  away  their  buses
 and  drive  them  to  desperation.

 My  humble  submission  is  this.  The
 proper  mode  in  which  this  can  be
 done  is,  you  absorb  all  these  operators
 and  take  their  buses.  Just  as  Dr.
 Jaiscorya  suggested,  ask  them  to  in-
 corporate  themselves  into  co-operative
 societies  and  make  them  a  part  of
 your  system.  This  is  the  only  way  in
 which  national  interests  can  be  serv-
 ed.  As  remarked  by  friend,  Giani  G.  8.
 Musafir,  itis  quite  true  that  there  is  a
 special  section  in  the  Punjab,  which
 has  specialised  in  this  job.  They  are
 hardy  people  and  they  have  special
 experience  in  this  matter.  It  is  not
 just  that  we  do  not  consider  their
 claims  and  drive  them  to  desperation.
 If  a  person  purchases  a  bus  or  truck
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 for  Rs.  25,000  or  Rs.  35,000  and  if  you
 give  him  permit  for  three  years  only,
 he  will  not  be  able  to  recover  even
 that  price.  What  will  happen  to  his
 bus?  If  you  do  not  take  it,  it  will
 be  mere  junk;  he  cannot  sell  it  in  the
 market.

 Therefore,  the  first  thing  that  I
 would  like  to  impress  upon  the  hon.
 Minister  is  this.  If  you  refuse  a  per-
 mit  to  a  man  on  a  particular  route  in
 your  State  Transport  Authority  area,
 then  the  least  that  you  should  do  Is
 to  give  him  a  permit  on.  some  other
 route.  You  can  make  it  a  rule  to
 refuse  permits  on  certain  routes  only
 in  cases  in  which  you  can  accommo-
 date  the  private  operator  by  giving
 him  permit  for,  say,  five  years  on
 some  other  route.  This  will  be  some
 solution  of  the  problem.  I  know
 it  is  not  just  not  to  allow  him
 to  ply  his  trade  on  8  route  on
 which  he  has  been  plying  for  long  and
 on  which  he  has  got,  not  a  pre-emp-
 tive  right,  but  a  right  in  the  nature
 of  Easement.  Your  rules  may  say  that
 the  permit  is  only  for  five  years.  But
 the  human  rule  is  that  everybody
 should  be  allowed  to  continue  in  his
 profession  in  which  he  has  specialis-
 ed.  Therefore,  every  person  who  has
 been  operating  on  a  route  has  got,
 if  not  a  legal  right,  at  least  a  moral
 right,  to  be  allowed  to  continue  opera-
 ting  on  that  route.  If  you  do  not  allow
 it,  the  only  thing  you  can  do  is  not
 to  use  your  powers  under  the  Com-
 pensation  Act,  and  deprive  him  of  his
 property  etc.,  but  to  give  him  permit
 to  operate  on  another  route.  If  you
 make  it  a  rule  that  any  person  whose
 permit  is  not  renewed  will  be  given
 an  alternative  route,  you  will  have
 brought  relief  at  least  to  the  tune  of
 50  per  cent  to  every  person.

 I  am  just  submitting  for  your  con-
 sideration  that  there  are  two  preb-
 blems  before  you.  The  first  is  the
 question  whether  you  can  give  some
 sort  of  compensation.  The  second  is,
 you  acquire  the  bus  or  give  him  com-
 pensation  for  that  bus.  To  my  mind,
 the  trouble  is  not  so  much  thit  .you
 do  not  give  him  compensation.  The
 trouble  is  that  you  do  not  acquire  his
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 bus.  Either.  you  should  acquire  his
 bus  at  a  suitable  value  or  you  should
 give  him  an  alternative  route.  This
 is  but  pure  justice.  In  1950,  when  the
 Bill  was  there  before  the  House,  there
 was  an  amendment  moved  by  Shri
 Deshbandhu  Gupta.  He,  myself  and
 some  other  Members  of  the  House  got
 together  and  he  brought  this  amenda-
 ment  before  the  House.  I  will  read
 out  a  few  portion  of  it:

 “39A.  If—

 be  done  in  our  country,  according
 to  the  circumstances,  is  a  matter
 that  we  are  examining.  When  our
 examination  is  over,  that  would
 be  brought  forward  as  an  amend-
 ing  Bill  before  this  House.  That
 will  be  the  proper  time  when  all
 these  amendments  can  be  consi-
 dered.  Now,  Sir—I  can  only  say
 this  theoretically—if  any  such
 amendment  is  accepted,  besides
 prejudicing  the  prospects  of  this
 Corporation,  it  can  very  easily
 be  avoided.  For  instance,  a  per-
 mit  may  not  be  issued  in  favour
 of  a  Corporation  at  all.  Or,  a  per-
 mit  may  be  cancelled,  and  the
 departmental  enterprise  can  mm
 the  route  for  six  months  and

 (a)  the  renewal  of  any  permit
 is  refused  to  a  permit-holder
 under  the  Indian  Motor  Vehicles
 Act,  1939,  or

 (b)  any  limitation  or  condition
 is  imposed  other  than  those  speri-
 fied  in  the  application  for  the  re-
 newal  of  the  permit,  or

 (c)  the  Road  Transport  Corpo-
 ration  decide  to  acquire  any
 undertaking  of  any  permit-hold-
 er  in  part  only,  in  accordance
 with  the  provisions  of  this  Act  ea
 etc.

 afterwards,  the  Corporation  may
 take  it  over,  in  which  case,  this
 provision  can  easily  be  avoided.
 It  is  only  if  all  such  provisions
 should  apply  in  all  cases  manda-
 torily  that  the  operators  will  get
 any  kind  of  justice.  It  is  no  use
 trying  to  get  that  through  the
 backdoor  in  a  purely  permissive
 legislation.  That  is  the  point  that This  was  the  amendment  and  the

 principle  of  the  amendment  was  ac-
 cepted  by  Shri  Santhanam,  who  was

 I  have  been  trying  to  emphasise
 on  my  hon.  friends.  They  admit
 this;  but  they  want  me  to  com- the  Minister-in-charge.  He  said:

 “I  have  already  explained  that
 in  pursuance  of  the  recommenda-
 tions  of  the  Select  Committee,  we
 have  undertaken  the  examination
 of  the  Motor  Vehicles  Act.  The
 point  mentioned  by  Mr.  MDesh-
 bandhu  Gupta  is  certainly  one  of
 the  most  important  points  which
 we  are  examining  in  that  connec-
 tion.  In  fact,  the  question  goes
 much  farther.  It  is  not  a  question
 of  mere  cancellation  of  permits.
 As  a  matter  of  fact,  there  have
 been  very  few  cancellations  of
 permits  as  such.  The  real  prob-
 lems  are  non-renewal,  or  keep-
 ing  the  people  in  a  state  of  un-
 certainty  by  issuing  temporary
 permits.  I  do  agree  that  when
 persons  have  worked  a  bus  for  a
 long  time  and  have  cultivated  a
 particular  clientele,  or  when  they
 have  invested  a  lot  of  amount
 some  kind  of  justice  has  to  be
 metéd  out.  In  what  way  it  could

 mit  myself  many  times  to  the
 assurance.”

 After  this  was  said,  I  also
 intervened  and  spoke  in  the  fol-
 lowing  words:

 ‘After  the  assurance  that  we
 have  elicited  from  the  hon.  Min-
 ister  in  charge  of  thi¥:.  Bill,  I
 should  think  the  m

 are
 should

 be  allowed  to  rest.
 of  fact,  it  is  not  a  question  of
 compensation  as  much  as  the  mis-
 chief  of  non-acquisition.  As  ‘soon
 as  a  bus  is  refused  permit,  or  a
 permit  is  not  renewed,  the  diffi-
 culty  of  the  operator  is  that  he  is
 left  with  his  bus  if  it  is  not
 acquired.  I  can  understand,  under
 the  provisions  of  the  Motor  Ve-
 hicles  Act,  there  may  be  cases  in
 which  permits  are  refused  on
 grounds  which  are  not  +i  any
 way  favourable’  to  or  which
 do  not  relate  to  any
 interest  in  the  Corporation.  The
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 broad  question  remains  whether
 in  all  cases  in  which  a  permit  is
 refused,  the  operator  is  to  be
 compensated  or  not.”

 “He  may  be  compensated  or  he
 may  not  be  compensated.  After
 all,  it  can  be  argued  that  a  permit
 was  given  for  a  specific  period
 of  time,  and  that  time  having  ex-
 pired,  it  is  no  longer  inherent  in
 the  operator  to  demand  that  he
 should  be  given  a  certain  com-
 pensation.  Ordinarily  we  see  that
 a  permit  is  renewed  if  there  is
 no  default  with  the  operator
 and  in  ninety  nine  cases  out  of
 hundred,  when  the  permit  will  be
 refused,  it  will  be  done  in  favour
 of  the  Corporation.  Therefore,  my
 humble  submission  is,  when  the
 new  legislation  comes,  as  the  hon.
 Minister  has  promised,  that  would
 be  good  time  when  all  these  prin-
 ciples  could  be  gone  into  and  we
 could  evolve  some  sort  of  a  for-
 mula  by  which  justice  could  be
 done  to  the  operators.”

 I  requested  my  hon.  friend  to
 withdraw  the  amendment  on  the  basis
 of  the  assurance  given  by  the  hon.
 Minister.  I  have  studied  the  proceed-
 ings  of  the  present:  Joint  Committee.
 On  a  certain  occasion,  a  decision  was
 taken  that  compensation  will  be  given
 in  the  case  of  non-renewal  also.  I  do
 not  know  what  subsequently  prevail-
 ed  with  the  Joint  Committee.  They
 have  now  made  it  a  rule  that  so  far
 as  non-renewal  is  concerned,  no  com-
 pensation  will  be  given.  The  only
 reason  given  is  this.  When  permits  are
 cancelled  or  when  the  conditions  are
 modified,  the  Joint  Committee  say
 that  they  have  enhanced  the  rate  of
 compensation.  Because  these.  rates
 have  been  enhanced,  they  are  not  giv-
 ing  compengéifion  in  the  case  of  re-
 fusal  of  renewal.  This  is  robbing
 Peter  to  pay  Paul.  I  do  not  understand
 the  logic.  In  the  case  of  refusal  of
 renewal,  the  difficulties  are  such  that
 the  man  is  without  any  remedy.  Even
 if  it  is  cancelled  or  there  is  a  modifi-
 cation,  for  some  time,  the  man  _  is
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 allowed  to  ply  his  bus  or  truck.  What
 happens  to  the  man  to  whom  renew-
 al  is  refused?  He  is  in  a  worse  posi-
 tion.  I  should  think  that  he  is  the  man
 who  should  be  given  compensation.  I
 understand  the  low  rate  of  compen-
 sation  if  the  truck  or  bus  is  not  ac-
 quired.  That  is  Rs.  400  in  the  mini-
 mum.  A  person  may  be  given  a  per-
 mit  today.  After  six  months,  may  be,
 it  is  cancelled.  He  cannot  recover
 even  part  of  the  cost.  Even  if  the
 whole  thing  goes  on  for  all  three
 years,  it  is  tantamount  to  Rs.  7000.
 You  have  to  make  a  choice  between
 Rs.  7000  and  400.  The  only  course
 open  to  him  is  to  go  somewhere  else
 and  try  his  luck.  This  is  not  the  way
 in  which  persons  who  are  having  a
 truck,  ordinary  people  who  own  one
 bus,—sometimes,  one  bus  is  not  own-
 ed  even  by  one  man—should  be  driv-
 en  to  such  desperation.

 What  we  should  do  is  like  this.  In
 cases  where  you  cancel  or  modify  the
 terms  or  when  you  do  not  renew  it,
 it  must  be  the  bounden  duty  of  the
 Government  to  see  that  some  alter-
 native  route  is  given  so  that  he  may
 be  able  to  recover  the  price  of  his
 bus  as  well  as  earn  his  living.  Gov-
 ernment  is  not  in  a  position  to  do  it.
 After  all,  the  country  is  so  vast.  The
 transport  routes  to  be  opened  are  so
 many  that  Government  can  certainly
 accommodate  all  these  people.  Even
 then,  I  should  say  that  they  will  be
 doing  pioneer  work  in  this  country.
 There  are  thousands  of  routes  which
 are  not  yet  opened.  If  these  people
 are.given  these  routes,  we  will  gain
 both  ways.  First  of  all,  we  do  not
 deprive  these  gentlemen  of  their  right
 to  compensation  and  user  of  their
 property.  On  the  other  hand,  we  will
 see  that  the  country  will  be  opend  up.
 The  people  will  bless  the  Government.
 I  know  in  my  _  backward  district,
 people  desire  that  buses  may  be  run.
 The  people  will  also  bless  the  Gov-
 ernment  that  after  such  a  long  time
 at  least,  buses  have  come,  because
 they  do  the  work  in  hours,  a  work
 which  was  done  by  the  bullock  carts
 in  days.  In  both  ways,  we  will  be
 benefited.  When  all  these  routes  are
 opened,  the  country  will  progress.
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 My  humble  submission  is  this.  I
 want  two  things.  First  of  all,  in  case
 of  refusal  of  renewal,  proper  com-
 pensation  should  be  given,  because,
 after  all,  you  are  taking  away  what
 was  his  business  before  that  time.
 After  all,  when  you  give  a  permit  for
 five  years  or  three  years  or  two  years,
 it  is  your  own  sweet  will.  Everybody
 is  in  your  clutches  and  you  can  do
 whatever  you  like.  If  a  person  is
 given  a  three  year  permit,  he  cannot

 -recover  the  price  of  the  bus.  He  can-
 not  do  anything  if  you  do  not  give
 him  a  permit.  Nothing  but  justice  re-
 quires  that  you  should  make  your
 rules  in  such  a  way  that  nobody  is
 deprived  of  his  just  dues.  It  is  depriv-
 ation  of  the  just  dues  of  a  man  if
 you  do  not  acquire  the  property  and
 do  not  give  him  a  route.  If  you  do
 not  give  a  route  or  acquire  his  pro-
 perty,  what  happens  to  the  bus?  It  is
 all  national  property  though  it  is  in-
 dividually  owned.  We  cannot  allow
 this  national  property  to  be  wasted.
 I  can  understand  your  giving  prefer-
 ence  to  the  State  Transport  Authori-
 ty.  At  the  same  time,  I  do  not  under-
 stand  how  you  can  be  justified  in  not
 looking  to  the  interests  of  these  poor
 people,  you  can  say,  middle  class  peo-
 ple,  and  depriving  them  of  their  pro-
 perty.  It  is  deprivation  of  property  if
 you  do  not  allow  him  to  use  it  in  the
 way  he  likes  to  use  it.  All  these  land
 routes  belong  to  the  people  of  this
 country.  We  have  defined  our  for-
 mula  in  the  Constitution.  We  have
 said  that  we  want  individual  dignity
 and  unity  of  the  nation.  You  have  to
 develop  individual  things  and  corpo-
 rate  things.  You  will  have  corporate
 things.  I  love  corporate  effort.  It  is
 all  right  that  you  make  efforts  to  see
 that  the  people  have  co-operative
 property.  But,  at  the  same  time,  I  do
 not  think  that  you  can  have  a  rule
 like  this  unless  you  violate  the  basic
 principles  of  the  Constitution.  It  may
 be  that  now  the  law  allows  you  to
 have  a  monopoly  of  this  kind.  I  do
 not  object  to  that.  At  the  same  time,
 you  must  realise  that  we  have  stated
 it  as  a  fundamental  right  that  every
 Indian  citizen  was  entitled  to  have
 any  profession  whatsoever.  You  are
 depriving  all  these  people  of  the
 502  LSD.—
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 profession  that  they  have  been
 doing  for  long.  There  is  no  reason
 why  they  should  be  deprived  of
 this  you  do  not  also  lock  after
 their  essential  interests,  I  do  not
 make  any  difference  whether  they
 come  from  Punjab  or  some  other  part
 of  the  country.  I  am  anxious  for  the
 citizens  of  this  country.  If  they  hap-
 pen  to  come  from  Punjab,  I  must
 show  at  least  equal  anxiety.  It  is  not
 a  matter  of  Punjab  or  any  other  part
 of  the  country.  It  is  not  only  in  Pun-
 jab  that  private  enterprise  is  going
 on.  I  submit  on  behalf  of  all  persons
 who  ply  their  buses  and  use  them  for
 earning  their  livelihood.  You  have  to
 look  after  their  interests.  When  you
 have  the  State  Corporation  or  State
 Transport  Authority,  these  persons
 should  be  allowed  to  have  their  own
 individual  profession  and  should  not
 be  made  only  the  conductors.  Let
 them  enjoy  the  profits  and  the  divi-
 dends  that  they  earn  from  the  invest-
 ment.  In  respect  of  both  these  matters,
 notice  of  amendments  has  been  given.
 They  will  come  up  in  the  course  of
 the  discussions.  I  would  request  the
 hon.  Minister  kindly  to  consider  them
 sympathetically.  :Compensation  is  one
 thing.  What  I  want  to  emphasise  is,
 the  consequences  of  non-acquisition
 are  much  more  serious  than  the  con-
 sequences  of  not  giving  compensation.
 I  would  beg  of  him  either  to  com-
 pensate  them  or  to  make  it  a  rule
 that  in  all  such  cases,  alternative
 route  should  be  given  for  5  years.

 In  the  case  of  trucks  also,  the  diffi-
 culty  will  be  the  same.  You  give
 routes  to  these  people  “fir  5  years.  In
 cease  you  cannot  do  it,  acquire  their
 buses  and  give  them  good  compen-
 sation.  There  is  a  proposal  that  for
 finding  out  what  the  compensation
 should  be,  there  should  be  a  tribunal.
 You  may  do  anything  that  you  like.
 I  know  we  have  changed  the  rule  re-
 garding  compensation.  Yet,  the  Prime
 Minister  and  the  Member  in  Charge
 stated  that  they  did  not  want  to  victi-
 mise  the  people  in  giving  compensa-
 tion,  and  that  they  willbe  quite  fair.
 I  think  our  Government  which  is  wed-
 ded  to  a  socialistic  pattern  of  society
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 will  not  deprive  the  people  of  their
 property  and  belongings.  Give  fair
 compensation.  In  case  that  is  not  done,
 give  them  alternative  routes  for  five
 years,  even  if  it  be  in  other  provinces
 or  routes,  etc.  I  would,  therefore,
 Plead  with  all  the  emphasis  at  my
 command  that  he  will  kindly  consider
 the  suggestions  sympathetically  and
 do  the  right  thing  by  these  private
 owners.

 st  राजा  राम  शास्त्रो  (जिला  कान-
 पुर-मध्य)  :  उपाध्यक्ष  महोदय,  मैं  इस
 विधेयक  का  जोकि  सदन  में  प्रस्तुत  किया
 गया  है,  स्वागत  करता  हूं  ।  सिलेक्ट  कमेटी
 (प्रवर  समिति)  ने  इस  बिल  में  जो  जो  सुधार
 किये  हूँ  उन  का  आम  तौर  से  इस  सदन  में
 स्वागत  किया  गया  है  मैं  तो  सब  से  पहले
 माननीय  उपमंत्री  का  ध्यान  एक  बात  की
 तरफ  दिलाना  चाहता  हूं  और  वह  यह  है
 कि  यह  तो  आप  मानेंगे  कि  इस  व्यवसाय  की
 अगर  उन्नति  करनी  है,  इस  को  आगे  ले
 जाना  है  तो  इस  में  कर्मचारियों  का  सहयोग
 प्राप्त  करना  बहुत  ही  आवश्यक  है  ।  में  यह
 चाहता  था  कि  जिस  समय  यह  विधेयक  इस
 सदन  के  सामने  पेश  किया  जाये  उस  में  बहुत
 से  कर्मचारियों  की  जो  उम्मीदें  हैं,  उन  को  भी

 पूरा  करने  का  प्रयत्न  किया  जाये  ।  उन  को
 यह  आशा  थी  कि  इस  कानून  को  इस  ढंग  से
 बदला  जायेगा  जिस  से  उन  की  जो  मुसीबतें
 हैं  उन  में  कुछ  कमी  होगी  और  उन  के  सम्बन्ध
 में  भी  कोई  चर्चा  इस  बिल  में  होगी  पिछली
 बार  जब  इस  विधेयक  पर  इस  सदन  में
 वाद-चिवड़ा  हुआ  था  उस  वक्‍त  जहां  तक  मुझे
 याद  पड़ता  है  माननीय  मंत्री  जी  की  ओर  से
 यह  आश्वासन  दिया  गया  था  कि  हम  बहुत
 जल्दी  इस  बात  की  कोशिश  करेंगे  कि  कर्म-
 चोरियों  को  दशा  में  भी  सुधार  हो  -  मैं  नहीं
 जानता  कि  वे  कौन  से  कारण  हैं  जिन  को
 ध्यान  में  रखते  हुए  उन्हों  ने  कर्मचारियों  की
 दशा  के  सुधार  के  बारे  में  कोई  दफायें  (धारायें  )
 इस  बिल  में  नहीं  जोड़ी  हैं  में  उम्मीद
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 करूंगा  कि  जब  माननीय  मंत्री  महोदय  इस
 बहस  का  जवाब  दें  उस  वक्‍त  कम  से  कम  इस
 बात  का  झा इद वासन  दें  कि  कर्मचारियों  की
 दशा  सुधारने  के  सम्बन्ध  में  वह  कोई  बिल
 कब  तक  लाने  वाले  हैं  ।

 43.42  hrs.

 {Pandit  Thakur  Das  Bhargava  in  the
 Chair]

 दूसरी  बात  में  यह  कहना  चाहता  हूं
 कि  जहां  तक  काम  के  घंटों  का  ताल्लुक  है
 शाप  ने  उस  में  किसी  तरह  की  भी  कोई  कमी

 नहीं  को  है  t  में  महसूस  करता  हूं  कि  गवर्नमेंट
 शायद  यह  विश्वास  किये  हुए  है  कि  मोटर

 ड्राइवरों  इत्यादि  के  लिये  जो  मौ  घंटे  काम
 करने  की  बात  है  वह  पर्याप्त  है  t  में  समझता

 हूं  कि  श्राप  का  ऐसा  समझ  कर  बैठे  रहना
 उन  के  प्रति  एक  बहुत  बड़ा  अन्याय  है  1
 आप  पिंदारा  लगा  सकते  हैं  कि  जब  एक
 मोटर  ड्राइवर  लगातार  मौ  घंटे  तक  मशीन
 पर  बैठ  कर  काम  करता  है  तो  उस  को  कितनी
 परेशानी  होती  होगी  आप  यह  भी  समझने
 की  मूल  मत  कीजिये  कि  वह  केवल  नो  घंटे
 बैठ  कर  ही  काम  करता  होगा  ।  जहां  तक

 मुझे  पता  चला  है  और  जहां  तक  में  ने  पूछ-
 ताछ  की  है,  में  कह  सकता  हूं  कि  इस  व्यवसाय
 के  अन्दर  मालिकान  उन  से  कई  घंटे  ज्यादा
 आर  भी  काम  लेते  हैं  ।  इस  का  नतीजा  वही
 निकलता  है  जो  अक्सर  निकला  करता  है  ।
 लगातार  कितने  ही  घंटे  उन  से  काम  लिया
 जाता  है,  उन  को  अवकाश  नहीं  दिया  जाता

 है  और  उन  को  मजबूर  किया  जाता  है  कि
 वे  ओर  काम  करते  जायें  ।  न  कोई  ओवर
 टाइम  (अधिक  समय  काम  करने  का  मत्ता)
 की  व्यवस्था  होती  है  और  न  काम  के  घंटी
 पर  ही  कोई  नियंत्रण  होता  है  t  आप  मालिकों
 के  ऊपर  कर्मचारियों  को  छोड़  देते  हैं
 और  थे  जैसा  चाहें  उन  से  काम  लेते  हैं  और
 जितने  घंटे  चाहें  काम  लेते  हैं।  तो  इन  सब

 बातों  की  तरफ  ध्यान  देना  बाप  का  फ्र
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 है  लेकिन  बड़े  गेंद  के  साथ  मुझे  यह  कहना
 पड़ता  है  कि  श्राप  ने  इस  ओर  कोई  ध्यान
 नहीं  दिया  है  ।

 गवर्नमेंट  की  ओर  से  अक्सर  यह  कहा
 जाता  है  कि  वह  व्यवसायों  का  जो  प्रबन्ध
 है  उस  को  ठीक  तरह  से  चलाना  चाहती  है
 शर  चाहती  है  कि  कर्मचारियों  का  हर
 तरीके  से  उस  में  सहयोग  प्राप्त  किया  जाये  ।
 शाप  ने  इंटर  स्टेट  द्वांसपोर्ट  श्राथोरिटी
 (  अन्तर्राज्यीय  परिवहन  प्राधिकार)  बनाई

 है  जो  इस  बात  की  देखभाल  करेगी  कि  विभिन्न
 राज्यों  के  बीच  किस  तरीके  से  इस  व्यवसाय
 का  संचालन  हो  ।  मैं  पूछना  चाहता  हूं  कि
 क्‍या  यह  मुनासिब  नहीं  था  कि  इस  व्यवसाय
 के  अन्दर  जो  काम  करने  वाले  लोग  हैं  उन
 का  भी  कोई  प्रतिनिधित्व  इस  में  हो  ।  हम
 केवल  एक  बात  पर  जोर  देना  चाहते  हैं  और
 वह  यह  है  कि  जिन  सिद्धान्तों  का  इस  सदन  के
 अन्दर  प्रतिपादन  किया  जाता  है  जिन  सिद्धांतों
 का  जिक्र  आप  अपनी  पुस्तक-पुस्तिकाओं  में
 करते  हैं,  जिन  सिद्धान्तों  का  आप  दुनिया
 भर  में  ऐलान  करते  है  और  जब  बाप  यह
 कहते  है  कि  प्रबन्ध  के  भ्रन्दर  कर्मचारियों
 को  भी  हिस्सा  दिया  जाये,  तो  जब  वह  चीज़
 सामने  कमाती  है  उस  में  आप  इस  को  स्थान
 नहीं  देते  हैं  और  इसे  व्यवहार  में  परिणत
 नहीं  करते  हैं  |  मैं  नहीं  समझ  पाया  हूं  कि  क्‍यों
 गवनेंमेंट  ऐसे  मामलों  में  चुप  रहती  है  ।  तो
 में  यह  कहना  चाहता  हूं  कि  ओ  आप  इंटर-
 स्टेट  ट्रांसपोर्ट  भा थो रिटी  बनायें,  उस  में
 केवल  अफसरों  के  ही  प्रतिनिधि  न  हों,  बल्कि
 इस  व्यवसाय  में  जो  काम  करने  वाले  है
 उन  को  भी  इस  के  अन्दर  प्रतिनिधित्व  मिलना
 चाहिये  t

 जो  जरमनी  वगैरह  होते  हैं  उस  की
 तरफ  भी.  मैं  गवर्नमेंट  का  ध्यान  आकर्षित
 करना  चाहता  हूं  |  गवर्नमेंट  ने  सजायें  तो
 बढ़ा  दी  हैं,  जुर्मान  तो  बढ़ा  दिये  हैं  लेकिन
 जब  मैं  कल  माननीय  रेल  मंत्री  जी  का
 भाषण  सुन  रहा  था  उस  में  उन्हों  वे  इस  बात
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 पर  बल  दिया  था  कि  सज़ायें  देने  से  हो
 डिसिप्लिन  (अनुशासन)  पैदा  नहीं  होता  t
 अगर  हम  डिसिप्लिन  लाना  चाहते  हैं  तो
 उस  के  लिये  हम  को  अपनी  मनोवृत्ति  को
 बदलना  होगा,  हम  को  अपने  कर्मचारियों  के
 प्रति  अपने  व्यवहार  को  बदलना  द्वारा--

 पंडित  बहु  Wo  शर्मा  (जिला  मेरठ-
 दक्षिण)  :  मिठाइयां  खिलानी  चाहियें  ।

 श्यो  राजा  राम  शास्त्रों  :  उन  की  गेंदों
 को  काट  दीजिये  और  डिसिप्लिन  श्मा  जायेगा  t
 भाप  सजायें  तो  बढ़ा  देते  हैं  लेकिन
 बकेगी  कंडीशंस  (काम  की  परिस्थितियो ं)
 के  बारे  में  कोई  बात  नहीं  करना  चाहते
 हैं  ।  तो  सज़ाओं  के  बारे  में  में  एक  बात  कहना
 चाहता  हूं  जिस  को  आप  देखें  और  इस  के
 इन्दर  लायें  ।  वह  यह  है  कि  अगर  कमी
 ड्राइवर  से  गलती  होती  है  तो  इस  का  जरूर
 पता  लगाने  की  कोशिश  की  जानी  चाहिये
 कि  क्या  वह  गलती  ड्राइवर  से  हुई  हैया
 मालिक  ने  कोई  एसी  चीज़  नहीं  की  जिस
 की  वजह  से  गलती  हुई  है  ।  मान  लीजिये
 कि  रिन्यूअल  (नवीकरण  )  जिस  की  कंडिशन

 (दाते )  परमिट  के  साथ  होती  है  कराना
 चाहिये  ।  उसे  झगर  यह  नहीं  कराता  है
 कौर  उस  को  वजह  से  पकड़ा  -जाता  है  तो
 मेरी  समझ  में  नहीं  आता  कि  ड्राइवर  क्‍यों
 सज़ा  पाये  ।  जो  काम  मालिक  को  करना
 चाहिये  था  और  उसे  उस  ने  नहीं  किया  है
 तो  इस  की  संज्ञा  उसे  मिलनी  चाहिये  न
 कि  ड्राइवर  को  t  उस  बेचारे  का  क्‍या  कसूर
 है ।

 इस  में  कोई  शक  नहीं  है  कि  इस  व्यवसाय
 में  जो  काम  करने  वाले  हैं  वे  बहुत  बड़े  घनी
 आदमी  नहीं  हैं,  वे  साधारण  श्रेणी  के  लोग

 हैं  जिन्हों  ने  पना  पेट  काट  कर  और  पैसा
 बचा  कर  इस  व्यवसाय  में  लगाया  है  ।  राज

 हमारे  देश  में  राष्ट्रीयकरण  की  मांग  जोरों
 पर  है  ।  हम  भी  राष्ट्रीयकरण  चाहते  हैं  ।
 लेकिन  साथ  ही  साथ  हम  यह  भी  चाहते  हैं
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 [श्री  राजा  राम  शास्त्री]

 कि  राष्ट्रीयकरण  ऐसे  ढंग  से  किया  जाये

 ,जिस  से  कि  अ्रधिकाधिक  वर्गों  का  सहयोग
 हमें  प्राप्त  हो  ताकि  देश  के  उद्धार  के  काम
 में  हम  सब  का  सहयोग  प्राप्त  कर  सकें  t
 अगर  हम  ने  राष्ट्रीयकरण  इस  ढंग  से  किया
 जिस  से  कि  उस  व्यवहार  में  काम  करने
 वाले  लोगों  की  यह  धारणा  बन  जाये  कि  उन
 का  सर्वस्व  लुट  रहा  है  तो  मानी  हुई  बात  है
 कि  इस  से  कोई  फायदा  नहीं  होगा  ।  कम्यु-
 लिस्ट  (साम्यवादी )  देशों  में  भी  राष्ट्रीय-
 करण  होता  है  और  दूसरे  देशों  में  भी  ।  लेकिन
 इस  में  एक  अन्तर  है  ,  कम्युनिस्ट  दोषों  में
 तो  जो  कुछ  उन्हें  करना  होता  है  उसे  बह
 जबरदस्ती  कर  लेते  है  और  किसी  के  भी

 हितों  की  परवा  नहीं  करते  ।  लेकिन  हमें
 इस  तरह  से  नहीं  करना  है  ।  आप  को  यह
 देखना  है  कि  जिस  व्यवसाय  का  आप  राष्ट्रीय-
 करण  करना  चाहते  हैँ  उस  में  काम  करने
 वाले  लोग  यह  महसूस  न  करें  कि  उन  से
 उन  का  स्वेता  छीना  जा  रहा  है  |  यह
 मानी  हुई  बात  है  कि  उन  का

 सहयोग  भी  हमें  मिलना  चाहिये  ।  तो
 जितना  भी  वाद-विवाद  इस  सदन  के
 अन्दर  हुआ  है  उस  में  इसी  बात  पर
 ज्यादा  जोर  दिया  गया  है  कि  इस  व्यवसाय
 में  काम  करने  वाले  छोटी  श्रेणी  के  जो  लोग

 है  वे  यह  महसूस  न  करें  कि  आप  की  नीति
 के  कारण  उन  का  सर्वनाश  हो  जायेगा  ।
 उन  का  सर्वनाश  नहीं  होना  चाहिये  a  मैं
 गवर्नमेंट  की  नीति  को  समझ  नहीं  पाया  हूं  ।
 आप  केवल  रोड  ट्रांस  जेट  (सड़क  परिवहन )
 को  ही  नेशन ला इज़  (राष्ट्रीयकृत)  नहीं  कर

 रहे  हैं  ।  आप  ने  एयर  (वायु  यातायात)
 को  भी  नेशन ला इज़  किया  है,  इंश्योरेंस

 (बीमा)  को  भी  नेशनलाइज़  किया  है,
 इम्पीरियल  बैंक  को  भी  नेशनलाइज़  किया

 है  ।  लेकिन  इन  के  नेंशनलाइज़ेशन  में  और
 रोड  ट्रांसपोर्ट  के  नह्मनलाइज़ेशन  में  जो

 आप  ने  एक  अन्तर  किया  है  वह  मेरी  समझ
 में  नहीं  आया  है  |  भाप  ने  एक  सी  नीति  क्‍यों

 28  NOVEMBER  956  (Amendment)  Bilt  7326

 नहीं  बरती  है,  इस  का  मुझे  पता  नहीं  ।  हां
 एक  बात  तो  जरूर  है  कि  एक  तरफ़  तो  आप
 लखपतियों  से  डील  (के  सम्बन्ध  में  किये-

 वाही)  कर  रहे  थे  और  दूसरी  तरफ  शाप
 साधारण  श्रेणी  के  लोगों  के  साथ  डील  कर

 रहे  हैं  ।  उन  के  इंटिरेस्ट्स  (हितों)  को
 तो  बाप  ने  अच्छी  तरह  से  सेफ गार्ड  (सुरक्षित)
 किया  है  लेकिन  इन  के  इंटिरेस्ट्स  को  अच्छी

 तरह  सेफगार्ड  नहीं  कर  रहे  हैं।  जब  बसों
 के  नेशनलाइज़ेशन  का  सवाल  जाता  है  जिन
 में  कि  तीन  तीन  और  चार  चार  आदमी

 एक  एक  बस  फोन  (स्वामित्व)  करते  हैं

 तो  आप  दूसरी  नीति  का  अनुसरण  करें,
 क्या  यह  सही  बात  है  ।  अगर  आप  ने  रोड
 नेशनलाइजेशन  किया  भर  उन  के  जो

 एसेट्स  (आ्रास्तियां)  हैं  उन  को  नहीं  लिया
 तो  इस  का  क्‍या  नतीजा  होगा,  इसे  बाप
 जानते  ही  हैं  हां,  एक  बात  जरूर  है  और

 वह  यह  कि  दूसरी  जगह  जब  आप  नेशनलाइज़
 करते  हैं  वहां  पर  आप  का  मुकाबिला  लख-
 पतियों  और  करोड़पतियों  से  होता  है  और
 उन  के  एसेट्स  को  भी  ले  लिया  जाता  है  लेकिन
 जब  छोटे  छोटे  लोगों,  छोटे  कर्मचारियों,
 बस  आपरेटरों  (चालकों)  की  बसेस  लेने  का
 सवाल  आता  है  तो  उस  वक्‍त  जो  जायज़  मांग
 भी  की  जाती  है  उस  को  भी  बाप  नहीं  मानते

 हैं  ।  सच  बात  तो  यह  है  कि  अगर  भाप

 रिन्यूअल  (नवीकरण)  नहीं  करते  हैं,  दूसरा
 रूट  (मार्ग  )  आप  उस  को  नहीं  देते  हैं  और
 उस  की  बस  को  आप  लेना  चाहते  हैं  तो  जो
 मार्किट  वल्द  (बाज़ार  मूल्य  )  हो,  ज्यादा  मत

 दीजिये,  मार्किट  वैल्यू  जो  कुछ  हो  उस  के

 हिसाब  से  उस  को  उस  की  कीमत  दे  दीजिये  ।
 अब  सवाल  यह  रह  जाता  है  कि  मार्किट

 वैल्यू  कोन  डिसाइड  (निश्चित)  करे  ।

 इस  के  लिये  आप  कोई  द्विब्यूनल  (न्याय-
 घिकरण )  बिठा.  लीजिये  या  कोई  भ्र दा लत
 बिठा.  लीजिये  शौर  जो  भी  फैसला  हो  उस
 को  मान  लीजिये  ।  आखिर  जब  दो  व्यवसायों
 में  झगड़ा  होता  है,  किसी  चीज़  के  बारे  में
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 मतभेद  होता  है  तो  उस  को  तय  करने  का
 सीधा  कायदा  यह  है  कि  एक  ट्रिब्यूनल  बिठा
 दिया  जाये  और  जो  भी  फैसला  वह  कर  दे
 उस  को  दोनों  ही  मान  लें  ।  इस  केस  में
 जो  भी  फैसला  हो  उस  को  गवर्नमेंट  भी
 माने  और  जो  झाप्ेटर  हैं  वे  भी  मानें  ।
 ऐसी  कोई  भी  बात  नहीं  मांगी  जा  रही  है,
 जोकि  अनहोनी  हो,  जिस  को  मानना  कठिन
 हो  और  जो  गवर्नमेंट  पूरी  न  कर  सके  ।
 में  गवर्नमेंट  का  ध्यान  इस  बात  की  तरफ
 दिलाना  चाहता  हूं  कि  सिलेक्ट  कमेटी  की
 मीटिंग्स  में  एक  तरह  का  ट्रेन्ड  (रुझान)
 चल  रहा  था  t  are  am  ऐसे  काम  हो
 जाते  हैं,  जिन  के  सम्बन्ध  में  बड़ा  आाइचयें
 होत।  है  t  शुरू  से  एक  ट्रेन्ड  चला  झा  रहा
 था,  लेकिन  आखिर  में  उस  नीति  को  बदल
 दिया  गया  ।  ऐसा  क्यों  किया  गया  ?  गर्दनें-
 मेंट  को  इस  सम्बन्ध  में  कोई  वजूहात,  कोई
 भाग्यूमेंट्स  (तक)  पेश  करनी  चाहियें
 कि  जो  ट्रेन्ड  पहले  चला  थ्या  रहा  था,  गवर्नमेंट
 ने  उस  को  क्‍यों  बदला  ।

 इस  के  बाद  एक  शौर  बात  की  तरफ
 में  गवर्नमेंट  का  ध्यान  दिलाना  चाहता  हूं
 और  अगर  वह  उस  को  कर  सके,  तो  शायद
 ज्यादा  अच्छा  होगा  ।  जिस  वक्‍त  बाप  किसी

 इंडस्ट्री  (उद्योग)  का  राष्ट्रीयकरण  करते  हैं,
 उस  में  जो  प्राइवेट  झान  (निजी  मालिक)  हैं,
 अगर  किसी  तरीके  से  आप  उन  को  झपने

 द्वि  सिस्टम  (प्रणाली)  में  एसिमिलेट  (मिला)
 कर  सकें,  तो  मेरा  अपना  ख्याल  यह  है  कि
 काम  ज्यादा  सुचारु  रूप  से  हो  सकता  है  ।

 कुछ  दिन  पहले  में  इस  बात  का  घ्यान  कर

 रहा  था  कि  चीन  में  पूंजीवाद  को  किस
 तरीके  से  समाजवाद  की  ओर  ले  जाया
 गया  ।  चीन  में  स्टेट  इंडस्ट्रीज़  (राज्य  उद्योग  )
 और  प्राइवेट  इंडस्ट्रीज  (निजी  उद्योग)  के
 अतिरिकत  स्टेट  प्राईवेट  जायंट  एन्टरप्राइज्ञ
 (राज्य-निजी  संयुक्त  उपक्रम)  प्रारम्भ  किये

 गये,  जिस  से  प्राइवेट  झोनजें  को  भी  अपने
 बीच  में  ले  लिया  गया  ।  वहां  गव नें मेंट  ने
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 पूंजीपतियों  से  यह  समझौता  कर  लिया
 कि  उन्हों  नें  जितना  कैपिटल  (पूंजी)  लगाया

 हुआ  है,  उस  पर  उन  को  व्याज  दिया  जायेगा
 भभोर  मुनाफ  में  से  भी  उन  को  कुछ  हिस्सा
 मिलेगा  ।  इस  का  नतीजा  यह  हुआ  कि  उन
 लोगों  के  दिलों  में  भी  बह  ख्याल  पैदा  हुआ
 कि  भ्रमर  .एन्टरप्राइज  ठीक  तरीके  से  चलता
 रहे  और  कामयाब  रहे,  तो  उन  का  रुपया
 मारा  नहीं  जायेगा  और  उन  की  इनकम
 (आय)  'एक्योडें  (सुनिश्चित)  रहेगी  t  इस

 प्रकार  गवर्नमेंट  की  उन  लोगों  का  पूरा
 सहयोग,  सहानुभूति  और  सहायता  प्राप्त
 हो  गई  ।

 दांई  में  में  एक  बड़े  मिल-मालिक  से
 मिला  |  वह  एक  बड़ा  भारी  मिल-मालिक  था  ।
 में  यह  सोचता  था  कि  अपना  राज्य  तो  उन्हों
 ने  बहुत  समय  से  देखा  है,  अब  कम्युनिस्टों
 के  राज्य  में  उन  का  दिमाग  $8  काम  करता
 है  ।  में  ने  उस  मिल-मालिक  से  पूछा  पैक

 कम्युनिस्टों  के  राज्य  में  आप  क्या  महसूस
 करते  हैं  ।  उस  ने  कहा  कि  पहले  हमारा
 आपस  में  बड़ा  लड़ाई  झगड़ा  होता  था  और
 बड़ी  परेशानी  थी,  मज़दूरों  में  डिसिप्लिन
 रखना  पड़ता  था,  उन  को  सज़ा  देनी  पड़ती
 थी,  हमारे  सामने  कई  प्रकार  की  समस्‍यायें
 थीं---रा  मैटीरियल  (कच्चा  माल)  कहां
 से  लें,  अपना  माल  कहां  बेचें,  इत्यादि  ॥
 लेकिन  अरब--उस  ने  कहा---गवर्नमेंट  के  साथ

 हमारा  सहयोग  होने  का  नतीजा  यह  है  कि
 हमारी  तमाम  पूंजी  बरकरार  रही  है,  हमारा
 मुनाफा  बांध  दिया  गया  है,  जो  सामान  हम
 पैदा  करते  है,  उस  को  गवर्नमेंट  सरोद  लेती
 है,  रा  मैटीरियल  गवर्नमेंट  देती  है,  डिसिप्लिन
 कायम  करना  मज़दूर  यूनियनों  का  काम

 है,  अब  हम  अपने  आप  को  पहले  से  ज्यादा
 प्रोटेक्टिव  (सुरक्षित)  फील  (अनुभव)  करते
 हैं  और  गवनेंमेंट  को  पूरा  सहयोग  देते  हैं  ।

 मैं  गवर्नमेंट  से  कहना  चाहता  हूं  कि
 जरगर  उसे  इस  देश  में  वास्तविक  क्यों  में

 राष्ट्रीकरण  करना  हैं  और  कोई  केसों
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 (व्यवस्था  )  पैदा  नहीं  करने  हैं,  तो  उस
 को  सब  सम्बन्धित  लोगों  में  यह  भावना  पैदा
 करनी  होगी  कि  उन  के  हित  सब  प्रकार  से
 सुरक्षित  रहेंगे  और  उन  को  भी  इस  में  फ्रायदा
 होगा  ।  इसी  अवस्था  में  आप  उन  का  अधिक
 से  अधिक  सहयोग  लेने  में  सफल  हो  सकेंगे  i
 इस  बात  का  प्रयत्न  करंना  चाहिये  कि  बसों
 के  मालिकों  और  काम  करने  वालों  दोनों
 को  इस  बात  का  विश्वास  दिलाया  जाय
 कि  राष्ट्रीयकरण  से  उन  को  किसी  प्रकार  की
 हानि  नहीं  होगी  और  उन  दोनों  के  हित
 सुरक्षित  रहेंगे  ।  कर्मचारियों  के  काम  की
 द्वि  की  तरफ़  आप  को  विशेष  रूप  से  ध्यान
 देना  चाहिये  जिस  वक्‍त  आप  लाइसेन्स

 (भ्रनुज्ञप्ति)  दें,  उस  वक्‍त  इस  बात  की  कुछ
 न  कुछ  व्यवस्था  ज़रूर  करें  कि  कर्मचारियों
 के  लिये  उचित  प्रकार  को  सर्विस  कंडीशन्ज़

 (सेवा  की  शर्तें)  रखी  जायेंगी  ।  अगर  कोई
 फ्रैक्चर  खोलना  चाहे,  तो  आज  वह  जमाना
 नहीं  है  कि  रुपया  लगा  दिया  और  फ्रैक्टरी
 सोल  दी  और  कर्मचारियों  फे  साथ  चाहे
 जैसा  व्यवहार  किया  1  आज  पेमेन्ट  (भुगतान),
 काम्पैंसेशन  (प्रतिकर  )  ,  प्राविडेंट  फंड  (भविष्य

 निधि),  स्टेट  इंशोरेंस  (राज्य  बीमा )  इत्यादि
 कितनी  ही  बातों  की  व्यवस्था  है  और  कई
 कार'  के  मजदूरों  के  कानून  बने  हुए  हैं,  जिन
 से  मज़दूर  प्रोटेक्टेड  होते  हैं  7  इसलिये  इस
 बात  की  बड़ी  आवश्यकता  है  कि  इस  व्यवसाय
 में  लाइसेन्स  देते  वक्‍त  वर्किन्ग  कन्डीदान्ज़
 मी  निश्चित  कर  दी  जानी  चाहियें  i  जब
 क  इस  प्रकार  का  कोई  बिल  न  लाया  जा
 सके,  तब  तक,  माननीय  मंत्री  से  मेरी  यह
 दरख्वास्त  है,  पेमेंट  श्राफ  वेजेस  (मजदूरी
 भुगतान)  और  दूसरे  कानून  जो  मजदूरों
 के  सम्बन्ध  में  बने  हुए  हैं,  उन  के  अनुसार  ही
 कर्मचारियों  के  साथ  इस  व्यवसाय  में  भी

 व्यवहार  किया  जाय  और  वें  कानून  उन

 पर  भी  लागू  किये  जायें  भ्रमर  आप

 जनता,  मालिकान  और  कर्मचारियों  के  हित

 को  ध्यान  में  रखते  हुएं  इस  कानून  को  लागू
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 करेंगे  तो  देश  का  भी  कल्याण  होगा  और
 आप  का  काम  भी  आसान  होगा  V

 इन  द्वाब्दों  के  साथ  में  इस  विधेयक  का
 स्वागत  करता  हूं,  क्योंकि  जिस  रूप  में  यह
 सामने  आया  है,  उस  को  भी  मैं  एक  कदम  आगे
 समझता  हूं  ।

 Shri  V.  B.  Gandhi  (Bombay  City—
 North):  We  welcome  this  Bill  and  we
 are  glad  that  it  has  at  last  come  before
 us,  and  it  has  come  from  the  Joint
 Committee  in  a  greatly  improved
 form.

 I  shall  just  try  to  say  a  few  words
 on  the  question  of  compensation.  In
 other  words,  I  shall  deal  with  clause
 62  which  contains  the  sections  that
 provide  for  compensation.  I  would
 begin  by  saying  that  this  House  should
 adopt  a  bias  towards  being  not  only
 fair  to  the  operators  but  also  being
 just  and  even  a  little  generous.  I  hope
 the  old  issues  or  the  old  cries  of  help-
 ing  capitalists  and  of  exploiting  the
 poor  man,  cries  which  were  raised  at
 the  time  we  nationalised  the  airlines,
 will  not  be  raised  on  this  occasion,  for
 we  all  know  that  a  vast  majority  of
 the  private  operators  are  small  men
 or  small  operators  or  men  with  small
 m2ans.  The  Planning  Commission

 estimates  that  about  95  per  cent.  of
 these  private  operators  are  small
 investors,  and  therefore,  we  ought  to
 look  at  this  question  of  compensation
 with  this  thing  in  mind.

 The  Joint  Committee  has  done  well
 in  liberalising  and  increasing  the  rate
 of  compensation,  but  this  increased
 rate  is  going  to  be  paid  only  in  cases
 where  the  permit  is  cancelled  or  where
 the  permit  is  modified  or  restricted,
 but  the  Joint  Committee  has  not
 thought  fit  to  agree  to  pay  any  com-
 pensation  in  cases  where  the  permit  is
 not  renewed.

 Under  section  68F  (2)  (a),  we
 empower  the  Regional  Transport
 Authority  to  refuse  to  entertain  an
 application  for  the  renewal  of  a  permit.
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 Then  again,  in  section  68G  (3),  we
 say  that

 ‘no  compensation  shall  be  pay-
 able  qn  account  of  the  refusal  to
 renew  a  permit  under  clause  (a)
 of  sub-section  (2)  of  section  68F".

 Now,  with  this  power,  it  is  very
 clear  that  if  we  do  not  want  to  pay
 compensation  to  an  operator  on  a  line
 which  Government  proposes  to  acquire
 or  has  the  intention  of  acquiring,  Gov-
 ernment  will  start,  by  refusing  the
 renewal  of  the  permit.  I  am  informed
 that  resort  has  been  had  to  this  prac-
 tice  in  a  number  of  cases  by  the
 States.  I  think  it  is  rather  not  only
 not  fair,  but  I  would  even  say,  it  is
 rather  mean.

 We  can  understand  that  an  operator
 who  accepts  a  permit  for  a  certain
 limited  term  ought  not  to  expect  com-
 pensation  after  the  term  is  over;  in
 other  words,  we  can  understand  that
 he  is  not  entitled  to  claim  compensa-
 tion  after  the  term  is  over.  Still,  we
 should  also  accept,  and  we  can  also
 understand  that  it  is  only  fair  that  the
 operator  is  entitled  to  expect  that
 under  normal  circumstances,  and  if
 there  is  no  fault  on  his  part,  the  per-
 mit  will  be  renewed  in  his  favour.
 Now,  if  we  agree  to  this  position  that
 even  though  he  is  not  entitled  to  claim
 compensation,  he  certainly  is  entitled
 to  expect  that  under  normal  circum-
 stances,  the  permit  would  be  renewed,
 then,  of  course,  we  can  see  the  justi-
 fication  for  having  to  come  to  another
 decision,  a_  decision  different  from
 what  the  Joint  Committee  has  come
 to.  I  should  think  that  at  least  where
 the  renewal  of  a  permit  is  refused  and
 immediately  after  a  short  interval  the
 State  comes  in  and  takes  over  the
 route,  it  is  clear  that  the  motive  for
 refusing  the  renewal  on  the  part  of
 the  State  was  to  deprive  the  man  of
 his  trade,  the  continuation  of  his
 operation  and  of  any  compensation  to
 him.  I  think  that  is  not  fair.  Could
 we  not  do  something?  Could  we  not,
 for  instance,  say  that  if  a  permit  is
 refused  renewal,  and  if,  within,  say
 one  month,  or  three  months  of  such
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 renewal,  the  State  takes  over  the
 route,  that  original  operator  should  be
 considered  eligible  for  payment  of
 compensation.

 ३4  hrs.
 Dr.  Rama  Rao:  May  I  ask  the  hon.

 Member  whether  it  is  his  intention  to
 penalise  the  State  for  having  given
 permit  for  four  or  five  years?

 Pandit  K.  C.  Sharma:  Penalise  the
 tax-payer.

 Shri  V.  B.  Gandhi:  If  he  will  permit
 me  to  finish  he  will  understand  my
 approach.

 Sardar  A.  8.  Saigal:  He  is  no
 understanding  yet.

 Shri  V.  B.  Gandhi:  The  objective
 behind  this  Bill  is  not  just  to  see  how
 cheaply  nationalisation  of  road  trans-
 port  can  be  brought  about,  but  the
 objective  also  is  to  see  how  cheaply
 and  adequately  transport  can  be  pro-
 vided  to  the  community  jointly  by  the
 State-operated  corporations  and  by
 private  operators.  That  is  the  larger
 problem  before  us,  because  we  know
 that  today  the  State  is  not  in  a  posi-
 tion  to  undertake  the  enormous  burden
 of  providing  the  entire  transport  needs
 of  the  community,  and  the  private
 operator  has  still  a  place  and  a  very
 significant  place  in  the  scheme.  We
 are  informed  that  as  compared  ६०
 about  10,000  buses  at  present  being
 operated  by  nationalised  agencies,
 something  like  36,000  buses  are  still
 being  owned  and  operated  by  private
 operators.  If  for  such  a  very  large
 part  of  the  transport  service  we  have
 to  depend  upon  the  private  operator,
 it  is  only  wisdom  that  we  arrange
 things  in  such  a  way  that  the  neces-
 sary  investment  will  come  forward.
 and  the  necessary  number  of  entre-
 preneurs  will  also  come  forward.

 Then  there  is  another  aspect.  After
 all  when  we  are  having  all  these  big
 development  schemes  and  nationalisa-
 tion  schemes  in  which  public  funds
 are  being  employed  in  _  increasing
 volume,  we  do  want  to  encourage  the
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 small  investor,  the  small  saver.  From
 actual  statistics  it  is  known  that  these
 small  operators
 resources  of  small  savers,  small
 investors;  that  saves  the  State  from
 having  to  produce  funds  for  the  ser-
 vice  which  these  small  investors  are
 willing  to  take  over,  provided  fair
 conditions  are  made  possible.

 Just  a  word  about  acquisition.
 Acquisition  of  the  property  and  assets
 of  the  operators  has  not  been  pro-
 vided  in  the  Bill.  I  think  it  is  a  good
 thing.  There  is  nothing  inherently
 wrong  in  providing  for  payment  of
 compensation  for  acquiring  the  pro-
 perty  and  assets  of  operators  whose
 permit  has  been  cancelled.  Such  a
 provision  already  exists  in  the  United
 Kingdom  Transport  Act  of  1948.  But
 under  the  circumstances  existing  in
 this  country,  there  would  be  certain
 difficulties.  Of  course,  I  personally
 would  not  mind  if  some  fool-proof  and
 just  method  of  valuation  and  some
 impartial  machinery  for  such  valuation
 could  be  created.  I  would  not  mind
 retaining  a  provision  for  acquisition  of
 property  and  assets.  But  that  does  not
 seem  to  be  quite  such  an  easy  thing
 in  the  circumstances  we  have  in  this
 country.

 Here  the  House  may  be  reminded  of
 the  Public  Accounts  Committee’s
 Twentieth  Report  in  which  a  very
 graphic  description,  or  graphic  account
 is  given  of  the  way  the  property  and
 assets  of  the  Gwalior  and  Northern
 India  Transport  Company  were
 acquired  only  just  a  few  years  ago.
 The  whole  process  was  wasteful  and
 a  number  of  undesirable  features  were
 connected  with  the  procedure  of  valua-
 tion  of  the  property  and  assets.  It
 may  be  of  interest  to  the  House  to
 know  that  out  of  some  2i0  vehicles
 that  were  acquired  after  paying  com-
 pensation,  62  of  those  vehicles  were
 off  the  road,*were  unfit,  for  service  in
 less  ‘#fisin  one  year.  In  fact,  43  per
 cent.  6f  the  vehicles  ~-2r~  out  of  com-
 mission  within  one  year  and  another
 75  per  cent.  were  out  of  commission
 im  the  next  year,  that  is  60  per  cent.
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 of  the  vehicles  for  which  compensation
 was  paid  according  to  the  methods  of
 valuation  to  the  former  proprietors were  unfit  for  service.  These  things
 can  happen.  Usually,  in  the  case  of
 provisions  for  acquisition,  there  is
 always  a  clause  saying  that  all  assets
 will’  be  acquired.  That  is  a_  great
 inconvenience  in  many  cases,  because
 under  such  a  provision  one  has  _  to
 acquire  even  scrap,  even  though  you
 may  acquire  it  at  scrap  value.  For  all
 these  reasons,  I  am  not  prepared  to
 press  the  point  of  including  a  provi-
 sion  for  acquisition  in  these  cases.
 However,  something  can  still  be  done
 to  keep  the  private  operator  interested,
 since,  85  I  said,  for  a  very  large  and
 significant  portion  of  our  transport
 needs,  we  have  to  depend  on  him  and
 we  can  do  that  in  various  ways.

 We  can,  for  instance,  increase  the
 term  of  his  permit.  We  can  afford
 other  facilities  and,  in  short,  see  that
 the  conditions  of  remuneration  for  the
 private  operator  and  the  small  investor
 are  improved.  In  other  words,  we
 can  liberalise  all  these  circumstances
 connected  with  his  trade  and  keep
 him  interested.  And  it  is  very  clear
 that  for  some  time  yet  we  shall  need
 the  private  operator;  we  cannot  do
 without  him.

 Finally,  I  would  just  like  to  say  one
 word  about  one  recommendation  of
 the  Joint  Committee.  That  is  with
 regard  to  clause  4l.  The  Report  says:

 “The  Committee  are  of  the
 opinion  that  while  considering
 applications  for  stage  carriage
 permits,  the  Regional  Transport
 Authority  should,  other  conditions
 being  equal,  give  preference,  as  far
 as  may  be,  to  registered  co-opera-
 tive  societies  over  individual
 operators.  <A  suitable  proviso  has
 accordingly  been  inserted”.

 Now,  nobody  can  take  any  exception
 to  a  proposal  of  this  kind.  We  all
 want  to  help  registered  co-operative
 societies.  I  am  not  certainly  against
 it;  nobody  can  be.  But  I  want  to
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 place  my  own  difficulty  before  the
 hon.  Minister.  I  hope  he  will  clear
 it  in  his  reply.

 Now  when  we  talk  of  co-operative
 societies  in  any  service,  we  refer  to
 those  who  provide  the  service  and
 those  who  consume  _  the  service
 Usually,  a  large  part  of  the  consumers
 have  to  be  people  who  are  themselves
 interested  in  the  side  that  provides  the
 service.  Here  I  am  afraid  what  we
 may  call  by  the  name  ‘registered
 co-operative  society’  will,  in  the  final
 analysis,  turn  out  to  be  just  another
 limited  company,  because  I  do  not  see
 how  consumers  are  going  to  be  the
 people  who  would  also  be  interested  in
 the  side  that  provides  the  service.
 This  is  just  a  personal  difficulty.

 With  these  few  remarks,  I  whole-
 heartedly  support  the  Bill.

 Pandit  K.  C.  Sharma:  I  am  grateful
 to  you,  Sir,  for  the  opportunity  given
 to  me  to  participate  in  this  debate.
 This  is  a  very  important  Bill  and  I
 congratulate  the  hon.  Minister  on
 bringing  it  forward  at  an  early  date.

 It  is  a  fact  that  ours  is  a  backward
 eountry.  One  very  important—and
 very  unfortunate—fact  that  keeps  it
 within  the  category  of  backward  coun-
 tries  is  the  lack  of  transport.  Also
 there  is  the  fact  of  lack  of  goods  to  be
 carried.  But  even  if  goods  are  there,
 still  transport  is  lacking.  This  is  bad,
 and  for  some  time  to  come  _  every
 source,  private  or  public,  has  to  be
 encouraged  to  provide  enough  trans-
 port  to  carry  goods  and  to  meet  the
 necessary  demand  for  growing  trans-
 port  facilities

 Much  has  been  said—and  parti-
 cularly  my  attention  has  been  drawn
 to  the  remarks  of  my  hon.  friend  to
 my  right—about  the  workers  and  the
 operators  of  the  vehicles.  I  stand  for
 increasing  facilities  of  transport  and  I
 greatly  feel  the  need  of  adding  to
 those  facilities.  But  I  do  submit  with
 all  the  emphasis  at  my  command  that,
 facilities  or  no  facilities,  under  no
 circumstances  should  passenger  trans-
 port  facilities  be  left  in  private  hands.
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 It  is  one  thing  to  avail  of  the  facilities;
 it  is  another  thing  to  operate  with
 some  kind  of  minimum  dignity  to  the
 Indian  women  or  the  Indian  citizen.
 It  is  impossible  to  expect  that  dignity
 and  that  decency  from  this  class  of
 private  operators  who  carry
 passengers.

 My  hon.  friend  is  very  fond  of  the
 worker.  But  let  us  know  what  that
 worker  is,  what  is  his  capacity  and
 how  he  behaves.  Every  minute  he
 commits  acts  of  crime  against  women,
 against  children—against  passengers.
 He  kicks  them,  he  assaults  them  and
 he  abuses  them.  Who  is  responsible
 for  this?  My  hon.  friend  stands  up
 and  talks  as  if  he  has-no  responsibility
 towards  human  decency;  he  simply
 goes  for  vote-catching  and  for  cheap
 popularity.  It  is  an  impossible  candi-
 tion.  I  have  gone  through  all  these
 public  vehicles  which  carry  passen-
 gers.  I  doare  say  that  their
 behaviour  is  anything  but  dignified.
 Daily  they  commit  crimes  against
 women;  they  abuse  them,  they  kick
 them,  they  assault  them.  Who  is
 responsible  for  this?

 Dr.  Rama  Rao:  What  are  the  Gov-
 ernment  doing?

 Pandit  K.  C.  Sharma:  It  is  you  who
 encourage  them.

 Dr.  Rama  Rao:  On  a  point  of  order.

 Pandit  K.  0.  Sharma:
 giving  way.

 I  am  _  not

 Mr.  Chairman:  The  point  of  order
 has  to  be  heard.

 Dr.  Rama  Rao:  The:  Hon.  Member
 said  that  workers  assaulted  them  and
 kicked  them.  I  interrupted  and  asked
 what  the  Government  were  doing.
 Then  he  said  that  I  encouraged  them.

 Mr.  Chairman:  Order,  order.  The
 hon.  Member  did  not  mean  Dr.  Rama
 Rao  personally.  He  only  said  that
 those  who  advocated  a  certain  plea
 and  spoke  in  favour  of  those  people
 were  responsible,  not  Dr.  Rama  Rao
 personally.  Dr.  Rama  Rao  cannot  be
 found  everywhere—in  Meerut,  in



 इंच37..  Moter  Vehicles

 [Mr..  Chairman]
 Punjab  and  elsewhere.  So  he  cannot
 be-  expected  to  encourage  all  those
 people.

 Dr.  Rama  Rao:  I  am  sorry  the  posi-
 tion  is  made  worse.

 Mr.  Chairman:  He  did  not  mean
 Dr.  Rama  Rao  personally.

 Pandit  K.  0.  Sharma:  My  hon.  friend
 is  unnecessarily  super-sensitive.

 So  with  these  observations  I  do  sub-
 mit  that  so  far  as  passenger  trans-
 port  is  concerned,  it  should  be  a  State
 monopoly.  I  understand  that  it  would
 be  difficult  for  the  State  to  provide
 the  necessary  facilities  easily  and  in
 the  near  future.  I  understand  the
 difficulty  that  the  average  citizen  has
 to  encounter.  But  that  difficulty  is
 much  less  ‘than  the’  indignity  one  has
 to  suffer.  So  on  no  account  should
 passenger  transport  be  left  in  private
 hands.  Otherwise,  it  will  be  simply
 going  too  far.  There  is  no  sense  in
 expecting  that  necessary  decency  and
 that  human  behaviour  from  them.
 That  is  the  demand  of  the  time,  that
 is  the  demand  of  the  ordinary  citizen.

 Therefore,  you  may  do  anything  in
 respect  of  the  transport  of  goods.  You
 may  give  enough  scope  so  far  as  goods
 traffic  is  concerned.  You  encourage
 them.  I  do  not  mind  even  if  the  State
 gives  subsidies  to  them.  I  think  under
 no  circumstances  will  railways  be  able
 to  carry  all  the  goods  that  would  be
 required  of  them  in  the  Five  Year
 Plan  period.  So  transport  of  goods  by
 road  is  necessary  and  should  be
 ‘encouraged.  But  so  far  as  passenger
 transport  is  concerned,  it  should  be  a
 State  monopoly.  Why?  SBecause  the
 State  employee  undergoes.  certain
 training.  He  realises  his  responsibi-
 lities.  He  can  be  taken  to  task.  He
 has  to  undergo  certain  training  for
 courtesy  for  meeting  his  obligations.
 ‘He  has  a  sense  of  responsibility  as  a
 public  servant.  The  private  man  is
 neither  a  permanent  hand.  nor  a
 ‘person  with  any  responsibility  in  this
 regard  whatsoever.  So  far  as_  this
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 taking  over  of  the  assets  from  the
 individual  who  is  refused  the  licence
 is  concerned,  it  is  a  national  asset  and
 it  should  be  taken  on  proper  payment
 —whatever.  its  price  75  in  the  open
 market.

 I.do  not  understand  all  this  talk
 about  compensation.  Hon.  Members
 have  equated:  it  with  the  right  of
 shareholders  in  Banks  and  Insurance
 companies  and  others.  Those  are  busi-
 ness  enterprises  and:  the  man  has  to
 do  something  to  build  up  the  business.
 But  what  business  do  these  private
 awners  of  vehicles  build?  I  do  not
 understand  that.  The  roads  are  public
 property;  they  are  built  out  of  public
 money;  they  are  repaired  with  public
 money  and  looked  after  with  public
 money  by  public  servants.  The  private
 owner  has  simply  the  right  to  ply  his
 vehicle  over  the  road.  Whatever  he
 has  invested  is  the  investment  on  buy-
 ing  the  motor  vehicle.  The  right  to
 ply  the  vehicle  over  the  road  is  the
 right.  given  to  him  by  Government.
 Therefore,  I  do  not  think  he  is  entitled
 to  any  compensation.  Public  money
 ean  be  paid  in  return  for  something
 acquired.  If  you  get  nothing  in
 return,  why  should  he  be  paid  com-
 pensation?  The  right  to  ply  a  vehicle
 over  the  road  is  the  right  of  the  State.
 If  the  State  refuses  to  give  him  that
 right,  then,  no  question  of  compensa-
 tion  arises.

 Supposing  the  State  takes  over  dur-
 ing  the  course  of  the  permit.  What
 does  the  private  owner  lose?  His
 vehicles  will  not  be  able  to  ply  over
 the  road.  Then,  take  over  the  vehicle
 and  pay  whatever  it  is  worth  in  the
 market.  The  right  to  ply  the  vehicle
 belongs  to  the  Government  and  not  to
 any  individual.  What  is  the  thing
 that  inherently  belongs  to  him  that
 he  hands  over  to  Government  for
 which  he  should  be  paid  compen-
 sation?  The  very  word  ‘compensa-
 tion’  means  paying  something  for
 relieving  the  hardship  caused  or  likely
 to  be  caused  by  the  transfer  of  certain
 rights  which  the  citizen  possesses.  In
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 this  case  the  citizen  possesses  nothing
 and  gives  nothing  to  the  State.  There-
 fore,  my  humble  submission  is  that,
 on  the  principle  of  paying  something
 in  return  for  something  taken,  no
 question  of  compensation  arises.  Of
 course,  it  is  equity,  fairness  and
 justice  that  he  should  be  protected  for
 being  deprived  of  the  anticipation  he
 had  that  he  would  be  permitted  to  run
 the  vehicle  for  the  whole  period  for
 which  the  licence  was  issued.  If  the
 ‘permission  is  withdrawn,  the  vehicle
 can  be  bought  by  the  State  at  a  price
 which  it  can  fetch  in  the  open  market.
 That  is  ali.

 With  regard  to  the  criticism  that
 some  of.them  were  bought  and  they
 were,  found  useless  after  6  months  or
 l  year,  I  say,  it  is  a  question  of  indi-
 vidual  bargaining.  Somewhere  the
 mistake  might  have  been  committed.
 With  experience  and  a  better  sense  of
 responsibility,  our  people  would  be
 able  to  do  better  bargaining  and  pay
 the  price  after  due  consideration  so
 that  State  money  would  not  be  wasted.

 With  regard  to  the  conductors  and
 others  I  want  to  submit  that  they
 should  receive  training  so  that  they
 should  know  not  only  their  jobs  well
 but  also  know  the  elementary  ways
 of  dealing  with  citizens.  They  should
 know  the  ordinary  decencies  of  life.
 It  is  no  use  saying  that  a  man  has
 worked  for  2-hours.  I  cannot  under-
 stand  how  that  can  be  so.  Generally,
 so  far  as  passenger  vehicles  are  con-
 cerned,  a  man  will  go  at  the  most
 twice.  They  go  for  a  single  run  a  day
 and  that  is  not  much  work.  Even  if
 they  are  over-worked,  it  is  no  justifi-
 cation  for  being  rude  or  uncivil  or
 intolerably  bad  towards  people.  They
 must  know  how  to  work  and  behave
 properly;  and,  for  that,  they  must
 undergo  a  certain  course  of  training.
 It  is  not  merely  standing  in  the  vehi-
 cle  and  working  as  conductor,  It  is
 no  good.  They  must  ‘be  really  doing
 service  to  the  people.  ‘Therefore,  the
 work  should  be  done  by  ‘well-trained
 people  in  a  good  way.  That  only  will
 be  real  service  done  to  the  people.
 Our  people  should  know  how  to  do
 things  and  they  must  rise  to  the
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 occasion  and  do  things  in  the  right
 spirit.  Service  not  acceptable  is  an
 imposition  on  the  people.  It  is  true
 that  we  need  road  services,  but,  that
 need  is  something  and  to  suffer
 indignity  is  something  else.  No  decent
 person  is  going  to  suffer  indignity  or
 indecent  behaviour  for  the  sake  of
 this  faciligy.  Why  should  people  be
 treated  like  cattle?  There  must  be
 some  respect  shown  to  the  citizens.
 The  people  who  run  the  services
 should  be  trained  to  give  better
 service  and  to  have  good  behaviour.

 Shri  Viswanatha  Reddy  (Chittoor):
 Mr.  Chairman,  the  question  of  regula-
 ting  road  motor  transport  has  been
 agitating  the  mind  of  the  Government
 since  a  very  long  time—in  fact,  since
 1950,  when  the  Motor  Vehicles  Taxa-
 tion  Committee’s  Report  was  made
 public.  The  name  of  that  Committee
 belied,  to  some  extent,  the  functions
 of  that  Committee.::  That  Committee
 reported  not  only  with  regard  to  the
 question  of  taxation  of  motor  vehicles
 but  also  considered.  all  aspects  of
 motor  transport  in  this  country  and,
 particularly,  the  development  of  this
 form  of  transport.

 Ever  since  that  Report  came  out,
 the  Government  of  India  mad@several
 attempts  to  call  several  confés¢#ites  of
 the  State  Governments  and  tried  to
 impress  on  them  the  necessity  ०
 accepting  certain  of  the  important
 recommendations  of  the  Committee.
 But,  strangely  enough,  the  State  Gov-
 ernments  were  very  much  reluctant  to
 accept  certain  proposals  made  by  the
 Centre  and  this  measure  before  us
 now  is  only  a  compromise  measure
 and  it  does  not  fully  refiect  the
 intentions  that  the  Government  of
 India  originally  had.  However,  te.the
 extent  to  which  it  has  been  agreed
 upon  by  the  State  Government,-  it  is
 a  definite  improvement  and  it  con-
 tributes  to  the  development  of  motor-
 road  transport  in  this  country.

 I  need  not  dilate  at  any  length  over
 the  importance  of  this  industry.
 Several:  Members  have  already  made
 their  observations  on  that  point.  I
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 will  content  myself  by  observing  that
 at  no  future  date  can  we  expect  that
 our  railway  system  will  be  able  to
 meet  the  transport  needs  of  our  coun-
 try  to  the  extent  and  in  the  same  scale
 as  we  would  desire.  Therefore,  the
 necessity  of  developing  the  motor
 ‘transport  is  very  obvious  and  I  need
 not,  lay  stress  at  great  length  on  it.
 However,  I  would  like  to  make  one
 observation  and  that  is  that  the
 development  of  the  transport  industry
 is  intimately  connected  with  the  deve-
 lopment  of  the  motor  industry  as
 distinct  from  the  transport  industry.
 The  necessity  of  developing  a  motor
 industry  is  also  quite  obvious  both  in
 times  of  peace  as  well  as  in  times  of
 emergencies.  We  must  have  a  very
 healthy  nucleus,  a  very  strong  nucleus,
 of  the  automobile  industry  because
 that  is  the  basis  of  all  our  efforts  both
 in  war  and  in  peace.  .

 With  regard  to  the  provisions  of  the
 Bill,  I  would  like  to  confine  my
 remarks  to  one  or  two  items  that  I
 thought  I  should  submit  to  this  House.
 One  important  thing  that  the  Joint
 Committee  has  done  in  this  measure
 is  the  creation  of  an  Inter-State  Trans-
 port  Commission.  With  regard  to
 inter-State  rules  both  for  passenger  as
 well  as  goods  vehicles,  there  has  been
 considerable  difficulty.  It  was  very
 difficult  to  make  State  Governments
 agree  to  a  uniform  policy  with  regard
 to  plying  of  vehicles  between  two
 States.  The  only  exception  as  far  as
 I  know  is  the  friendly  agreement
 reached  between  Madras  and  Andhra.
 With  regard  to  the  other  States,  I  am
 afraid  there  has  never  been  an  agree-
 ment  and  there  has  been  considerable
 difficulty.  I  am  very  happy  to  note
 that  this  Inter-State  Commission  has
 been  -set  up  by  the  Central  Govern-
 ment.  It  is  a  body  which  is  not  so
 much  infitienced  by  the  State  Govern-
 ments  because  the  views  of  the  States
 in  these  matters  are  likely  to  be  con-
 flicting,  and  therefore,  the  Centre  has
 taken  over  the  power  to  regulate
 inter-State  traffic.
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 One  thing  I  notice  is  that  this  Com-
 mission  is  not  charged’  with  the  task
 of  fixing  the  quantum  of  taxation  for
 the  inter-State  routes.  It  is  only
 charged  with  the  duty  of  fixing  the
 permits  or  regulating  traffic  in  other
 ways,  but  with  regard  to  taxation,
 nothing  has  been  said  by  the  Joint
 Committee.  That  is  a  very  important
 aspect,  and  I  think  several  disputes
 between  State  Governments  can  be
 traced  to  this  question  of  taxation.  As
 it  exists  today,  the  vehicles  plying  on
 inter-State  routes  are  taxed  twice  or
 thrice,  as  the  case  may  be,  by  the
 States—if  the  route  goes  through  three
 States,  it  is  taxed  thrice;  if  it  goes
 through  two  States,  it  is  taxed  twice,
 and  so  on.  That  is  a  very  great
 burden  and  it  has  put  fetters  on  the
 free  flow  of  traffic  between  one  State
 and  another  by  road.  I  think  it  is
 better  that,  if  not  in  this  Act,  at  least
 by  regulations  and  rules,  it  should  be
 provided  that  the  Inter-State  Commis-
 sion  will  be  charged  with  the  duty  of
 fixing  the  taxation  also  on  the  vehicles
 plying  on  these  routes.

 There  are  certain  other  aspects  of
 this  measure  which  are  not  quite  to
 my  liking.  One  thing  is  the  question
 of  fitness  certificates  to  be  granted  for
 two  years  ata  stretch  under  this
 measure.  Fitness  certificate  is  a  very
 essential  thing  for  both  goods  and
 transport  vehicles.  This  certificate
 will  be  extended  for  two  years  at  a
 stretch,  and  in  that  case  it  would  be
 very  risky  for  the  passengers  and  for
 any  people  travelling  in  these  vehicles.
 I  should  think  that  this  certificate
 should  extend  only  for  six  months  as
 at  present,  and  at  the  end  of  every  six
 months,  a  thorough  check-up  of  the
 vehicle  should  be  made  by  a  competent
 officer  or  authority.  It  has  been  said:
 in  view  of  the  provisions  in  this  Bill
 after  all  when  a  new  vehicle  is  put  on
 the  road,  is  it  necessary  that  its  fitness
 eertificate  should  be  examined  at  the
 end  of  six  months?  At  the  end  of  six
 months,  the  vehicle  is  almost  new  and
 therefore,  Tt  would  not  be  necessary
 to  go  through  this  examination.  But
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 whatever  it  is,  we  can  agree  that  if  it
 is  a  new  vehicle,  the  examination  may
 not  be  so  thorough.  It  should  be  left
 to  the  competent  authority,  and  the
 motor  vehicle  inspectors  are  techni-
 cally  qualified  people  and  should  be
 allowed  to  judge  at  the  end  of  six
 months  the  fitness  of  the  vehicle  to
 ply  on  the  roads.

 Another  provision  is  that  the  Chair-
 man  of  the  Regional  Transport
 Authority  should  be  a  person  with
 judicial  experience.  Certainly  it  is  a
 very  welcome  measure.  However,  it
 should  be  left  to  the  State  Govern-
 ment  to  decide  on  the  point,  because
 very  often  it  is  very  difficult  for  State
 Governments  to  place  the  services  of
 a  judicial  officer  to  look  after  this
 work,  and  in  the  pressure  of  his  work
 what  actually  would  happen  is  that  a
 judicial  officer  will  not  be  able  to  look
 after  this  work  properly  and  he  would
 authorise  the  Regional  Transport
 Officers  to  look  after  his  work  because
 he  is  empowered  under  this  Act  to
 authorise  some  other  person  to  look
 after  his  work.  That  means  that  the
 judicial  officer  will  not  be  able  to
 spare  his  time,  will  be  merely  a  figure
 head  and  will  be  attending  only  to
 very  important  functions  while  the
 routine  work  will  be  entrusted  to
 bureaucratic  authorities.  I  do  not
 think  it  is  quite  feasible  to  put  in  this
 Act  that  a  person,  who  is  a  judicial
 officer,  should  be  the  Chairman.  It
 should  be  left  to  the  good  sense  of  the
 State  Government  to  decide  on  this
 point,  and  I  do  not  think  we  should
 make  any  specific  provision  in  respect
 of  that.

 It  has  been  said  by  several  hon.
 Members  very  strongly  that  all  other
 things  remaining  the  same,  the
 co-operatives  should  be  given  prefer-
 ence  in  the  matter  of  granting  routes,
 both  for  transport  vehicles  and  stage
 carriages.  This  has  been  tried  in
 Andhra  and  Madras  with  very  bad
 results.  They  tried  to  give  preference
 to  co-operatives  to  a  very  great  extent
 in  the  matter  of  granting  routes  and
 the  result  was  that  overnight  all  sorts
 of  spurious  co-operatives  sprung  up
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 and  the  services  that  they  gave  to  the
 public  were  bad.  I  have  really  no
 objection  to  giving  preference  to  bona
 fide  co-operatives,  but,  the  Gvoern-
 ment  should  take  very  great  care  to
 see  that  these  co-operatives  are  not
 spurious  ones,  just  set  up  overnight
 for  a  different  purpose  of  earning  a
 few  routes,  but  really  genuine  workers’
 co-operatives.  How  that  is  possible  in
 connection  with  this  Act  is  a  matter
 which  I  cannot  properly  understand.
 I  hope  it  is  possible  to  make  some
 such  regulations  in  the  rules.

 There  is  another  legal  question,
 although  I  do  not  pretend  to  be  a
 lawyer  or  a  person  well  versed  in  law.
 I  remember  to  have  seen  certain  judg-
 ments  of  courts  in  which  it  has  been
 held  that  there  should  not  be  any  dis-
 crimination  in  this  matter  as  between
 a  co-operative  and  an  individual  Even
 if  we  provide  in  this  Bill  to  give  pre-
 ference  to  co-operatives,  how  far  can
 that  be  applied  in  view  of  this  judg-
 ment  is  a  matter  for  others  to  deter-
 mine  and  decide.  I  cannot  give  any
 opinion  on  that  point.  However,  I
 would  like  to  urge  strongly  that  only
 genuine  co-operatives  should  be  given
 preference  and  not  spurious  ones.

 Much  has  been  said  about  taking
 over  the  assets  and  paying  compen-
 sation  and  so  on.  Nationalisation,
 taking  over  of  all  the  assets,  etc.  are
 all  inter-connected  matters  and  they
 should  be  dealt  with  as  such.  I  could
 appreciate  the  argument  advanced  by
 Pandit  K.  C.  Sharma  who  said  that
 permit  was  a_  right,  vested  in  the
 operator  by  some  action  of  the  Gov-
 ernment.  But,  it  is  a  right  which  is
 actually  owned  by  the  State  and
 therefore  the  payment  of  compensation
 could  not:  be  justified.  That  ought  to
 be  the  correct  attitude.  Apart  from
 the  correctness  or  otherwise  of  the
 attitude,  I  do  not  see  how  the  operators.
 themselves  will  benefit  by  the  com-
 pensation  for  the  unexpired  portion  of
 the  permit.  In  my  opinion,  it  should
 be  the  pre-emptive  right  of  a  State  to
 nationalise  any  industry  whenever  it
 likes.  The  right  to  ply  vehicles  has
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 been  conferred  by  the  Government
 and  it  should  be  the  right  of  ‘the  Gov-
 ernment  to  nationalise  it  without  any
 compensation.  But,  in  this  connection,
 I.-would  like  to  urge  that  the  taking
 over  by  the  State  of  all  the  assets  of
 the  persons  who  are  operating  the
 routes  should  be  made  compulsory.
 The  operator  is  not  going  to  be  so
 much  benefited  by  the  payment  of
 compensation  of  a  few  rupees  for  the
 unexpired  portion  of  the  permit  as  by
 the  payment  for  the  assets.  I  can  give
 an  instance  to  this  House.

 A  few  years  ago,  the  transport
 undertakings  in  Madras  were  taken
 over  by  the  Government  with  the
 result  that  the  big  and  small  operators
 who  were  in  possession  of  _  efficient
 fleets  were  left  with  huge  stocks  of
 spare  parts  and  a  number  of  vehicles
 of  all  sorts—things  useful  for  the
 operation  of  transport  system.  But,
 the  Government  would  not  buy  any-
 thing  from  them.  So,  they  had  to  go
 to  the  open  market  and  sell  the  things.
 The  Government  went  and  placed
 orders  for  brand  new  buses  costing
 Rs.  40,000  or  Rs.  50,000  each.  Ali  the
 old  vehicles  of  the  private  operators
 which-  were  operating  efficiently  on
 the  roads  till  the  previous  day  were
 taken  off  the  roads.  Who  benefited?
 Large  number  of  vehicles  have  been
 immobilised  and  so  much  of  foreign
 exchange  had.  been  lost.  Therefore,  I
 suggest  that  there  should  be  a  rule  by
 which  the  assets  of  the  operators
 should  be  taken  over  by  the  Govern-
 ment  or  the  municipality  or  any  other
 organisation,  formed  by  the  Govern-
 ment  to  take  over  plying  vehicles  in
 certain  routes.

 The  Joint  Committee  conceded
 generously  that  the  period  of  validity
 of  a  permit  should  be  five  years  for
 goods  and  passenger  vehicles.  I  do
 not  like  to  go  into  the  rationale  ०८  the
 argument  advanced  on  behalf  of  the
 Committee.  I  would  like  to  suggest
 that  it  should  be  for  an’  unlimited
 period  coupled  with  the  right  of  the
 ‘Government  to  take  over  or  cancel  the
 permits  for  specific  purposes,  such  as
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 nationalisation,  etc.  I  see  no  reason
 why  at  the  end  of  five  years  again
 this  process  of  renewal  should  go  on
 and  some  compensation  should  be
 given  for  the  unexpired  portion.  It  is
 all  confusion  of  thought.  I  would
 earnestly  urge  that  the  validity  of  the
 permit  should  be  for  an  _  unlimited
 period  with  the  proviso  that  there  is
 no  question  of  paying  compensation
 for  the  route.  Government  should
 have  the  right  to  nationalise  and
 take  over  the  routes  whenever  it
 wants.

 I  would  make  one  observation  with
 regard  to  the  bogy  of  competition  be-
 tween  the  rail  and  road.  The  <ail-
 ways  have  admitted  that  in  the  near
 or  distant  future,  they  are  not  likely
 to  meet  all  the  transport  demands  of
 the  country.  If  that  is  so,  the  argu-
 ment  advanced  by  them  is  inconsis-
 tent.  Certain  arguments  advanced
 by  the  spokesman  of  the  railways
 say  that  wherever  there  is  a  rail
 road  parallel  to  the  motorable  road,
 permits  for  transport  vehicles  should
 not  be  given.  I  do  not  think  that  it
 is  consistent;  I  do  not  think  that  the
 railways  will  ever  catch  up.  with  the
 demand  for  the  transport  and  the
 people  will  have  to  depend  upon  the
 road  transport.  This  argument  has
 no  validity.  I  would  like  to  make
 this  observation  because  this  has
 been  put  forward  very  often  by  emi-
 nent  people  who  ought  to  under-
 stand  things  much  better.

 With  these  observations,  I  welcome
 this  measure  and  offer  my  whole-
 hearted  support  to  this  measure
 subject  to  the  observations  that  I
 have  made.

 सरदार  इक़बाल  सिह  :  साहबे  सदर,
 इस  बिल  में  बहुत  से  ऐसे  प्राविज़्न्ज़  (उप-
 बाब)  हैं,  जोकि  रोड  ट्रांस्पोर्ट  (सड़क  परि-

 बहन)  को  इस  देश  में  ज्यादा  अच्छा,  ज्यादा

 बेहतर  कौर  ज्यादा  कारामद  बनाने  वाले  हैं
 कौर  मैं  उन  का  स्वागत  करता  हूं  ।  लेकिन

 जहां  इस  बिल  में  अच्छी  बातें  भी  हैं,  वहां
 इस  में  कुछ  लेकिन  (त्रुटियां)  भी  रह  गये
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 हैं--कुछ  ऐसी  बातें  भी  रह  गई  हैं,  जिन
 पर,  मैं  समझता  हूं,  गवर्नमेंट  को  अब  भी
 ज्यादा  ध्यान  दे  कर  और  सिम्पर्थेटिकली

 (सहानुभूति  पूर्वक  )  विचार  करना  चाहिये  ny

 राज  से  चन्द  साल  पहले  एक  आमुमेंट
 (तके)  यह  एडवान्स  (दिया)  की  जाती
 थी  कि  रेल  और  रोड  में  बड़ा  कॉम्पिटीशन

 (प्रतिस्पर्धा)  है,  लेकिन  आज  जबकि  रेल
 की  कैपेसिटी  (क्षमता)  इतना  माल  उठाने
 की  नहीं  रही,  तो  इस  आर्ग्युमंट  की  कोई

 वक्त  (महत्व)  नहीं  है  ।  अगर  हम  इस
 देश  के  नक्शे  को  देखें,  तो  हम  को  मालूम
 होगा  कि  हमारे  यहां  ३४,०००  मोल  रेलवे  है
 शर  १,०७,०००  मील  के  करीब  सड़कें  हैँ--
 जिन्हें  पक्की  सड़कें  कहते  हैं  ।  और  इस  के
 साथ  साथ  वह  सड़क  हैं  जोकि  मोटरेबिल

 (मोटर  चलाने  योग्य)  हैं,  कुछ  कच्ची
 सड़कें  हैं  जहां  मोटरें  चल  सकती  हैं  7  इसलिये
 #  कहता  हूं  कि  अगर  कोई  चीज़  इस  देश  के

 इंटेरेस्ट्स  (हितों)  को  सर्व  (सेवा)  कर
 सकती  है  तो  बह  मोटर  ट्रांसपोर्ट  है  ।  लेकिन
 मेरा  गवर्नमेंट  से  एक  गिला  है  कि  उस  ने
 रोड  ट्रांस्पोर्ट  के साथ  ऐसा  सलूक  नहीं  किया

 है  जोकि  उसे  करना  चाहिये  ।  रेलवे  के  वह
 अफसर  जोकि  यह  कहते  थे  कि  हम  इतना
 काम  कर  सकेंगे,  आज  जब  वे  हर  तरफ  से

 मजबूर  हो  गये  हैं  तो  उन  को  यह  मानना
 पड़  रहा  है  कि  रेलवे  की  इतनी  कैपेसिटी  नहीं
 है  कि  सारे  ट्रांस्पोटं  को  संभाल  सके,  और
 आगे  जितनी  उस  की  कैपेसिटी  बढ़ेगी  उस
 से  ज्यादा  देह  में  इंडस्ट्रियलाइजेशन  (झौद्यो-
 गी करण )  की  वजह  से  काम  बढ़  जायेगा  ।
 इसलिये  मैं  यह  कहना  चाहता  हूं  कि  रोड
 द्वांस्पो्ट  इस  देश  के  ज्यादा  हिस्सों  को  सर्व
 कर  सकता  है  ।  आप  काश्मीर  का  मामला
 ले  लीजिये  ।  शायद  आप  अगले  बीस  साल
 में  भी  वहां  तक  रेल  न  ले  जा  सके  1  इसी
 तरह  से  और  पहाड़ी  मुकामों  का  मामला  ले
 लीजिये  वहां  पर  भी  आप  जल्द  रेल  नहीं
 ले  जा  सकते  ।  देख  में  ऐसे  बहुत  इलाके  है  जहां
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 रेल  नहीं  जा  सकती  ।  इसलिये  रोड  ट्रांसपोर्ट
 को  इस  तरह  रेग्युलेट  (विनिहित)  करना
 कि  बहू  रेलवे  के  नीचे  चले,  मेरे  खयाल  में  यहां
 के  रहने  वालों  के  साथ  न्याय  नहीं  होगा  ।  इस-
 लिये  मैं  सब  से  पहले  वह  कहना  चाहता  हूं  कि

 इस  देश  में  रेल-रोड  कम्पिटोझनन  (रेल-सड़क
 प्रतिस्पर्धा)  की  बात  पुरानी  पड़  चुकी  है  ।
 अब  यतो  सवाल  यह  है  कि  हम  रोड  ट्रांसपोर्ट
 इतना  डेवलप  (विकसित)  करें  ताकि  हस
 अपनी  जरूरतें  पूरी  कर  सकें  ।  इस  नुक्ते नजर
 से  अगर  आप  इस  बिल  को  देखें  तो  आप  को

 मालूम  होगा  कि  इस  बिल  की  वजह  से  इस
 देश  में  रोड  ट्रान्सपोर्ट  इतना  इफैक्टिव  पार्ट

 (महत्वपूर्ण  भूमिका  )  नहीं  प्ले  (अदा)  कर
 सकेगा  जितना  कि  उस  को  करना  चाहिये,
 आर  इसलिए  में  कुछ  बातें  इस  के  बारे  में

 कहना  चाहता  हूं  ताकि  इस  में  एसा  सुधार
 किया  जाये  ताकि  यह  रोड  ट्रांसपोर्ट  अपना

 पूरा:  हिस्सा  अदा  कर  सके  1  अगर  रोड

 ट्रांस्पोर्ट  अपना  पूरा  पार्ट  अदा  नहीं  रास्ता
 तो  इस  से  कंज्यूमर  (उपभोक्ता).  और

 प्रोड्यूसर  (उत्पादक)  दोनों  पर  असर  पड़ता
 है  ।  हिमालय  में  झाल,  होते  हैं  और  वहां
 बहुत  सस्ते  बिकते  हैं.  क्योंकि  इस  देश  में
 रोड  ट्रांसपोर्ट  इतना  डेवलप  नहीं  हुआ  है  कि
 उन  भालुओं  को  ऐसी  जगह  में  ला  सके

 जहां  उन  की  खपत  है  -  इस  तरह  से  आप
 देखेंगे  कि  जो  रोड  ढ्रॉस्पोर्ट  को  देश  की  सेना
 करनी  चाहिये  वह  कभी.  नहीं  कर  पा  रहा
 है  wv

 इस  बिल  के  सिलसिले  में  मुझ  एक
 खास  बात  कहनी  है  जोकि  सिलेक्ट  कमेटी

 (प्रवर  समिति )  में  भी  कही  गई  थी  लेकिन
 उस  पर  वहां  गौर  नहीं  हुआ  i  यह  बात

 परमिट्स  के  सिलसिले  में  है।  आप  ने  तीन
 साल  पबलिक  करियर  (जनता  वाहन)
 के  लिये  और  पांच  साल  ट्रक  के.  लिये  दिये
 है  ।  में  समझता  हूं  कि  यह  अर्सा,  बहुत  कम
 है  ।  में  आनरेबुल  मिनिस्टर  साहब  से  बहुत
 सुहाना  यह  झख  करना.  चाहता  हूं  कि
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 [सरदार  इकबाल  सिंह]
 चाहे  वह  प्राइवेट  ट्रांस्पोटं  (निजी  परिवहन)
 को  लें  या  गवर्नमेंट  के  ड्ांस्पोर्ट  को  लें,  कोई
 भी  तीन  साल  में  अपनी  कीमत  पूरी  नहीं
 कर  पाता  7  और  अगर  यही  हालत  रहेगी
 तो  इंडिविजुअल  ट्रांस्पोर्ट  (व्यक्तिगत  परि-

 वहन)  वाले  नई  लारियां  सड़क  पर  नहीं
 डाल  सकेंगे  |  आजकल  एक  लेजेंड  चेसिस
 की  कीमत  ३५  हजार  है  और  कुल  मिला
 कर  एक  लारी  में  ४०  हजार  लग  जाते  है  ।
 अगर  कोई  आदमी  इस  रुपय  को  तीन  साल
 में  पूरा  नहीं  कर  सकता  तो  कोई  प्राइवेट

 ट्रांस्पोटं  को  नहीं  चलायेगा  ।  यही  सब  से

 बडी  चीज़  है  जोकि  रोड  ट्रांसपोर्ट  को  ढेवेलप

 होन  से  रोकती  है  ।  जब  तक  आप  एसा
 इन्तिज़ाम  नहीं  करेंगें  कि  लोगों  को  अपने
 पैसे  का  रो जन बिल  'रिटें  (समुचित  लाभ)
 मिल  सके  तब  तक  बह  कैसे  इस  काम  को
 आगे  बढ़ा  सकेंगे  t  इसलिये  जो  भाप  ने
 तीन  साल  का  अर्सा  रखा  है  वह  बहुत  कम  है।
 मैं  कहता  हूं  कि कम  से  कम  गिनें  मेंट  की  ट्रांसपोर्ट
 की  दस  हजार  लारियां  चलती  हैं  to  भाष
 देखें  कि  क्या  कोई  लारी  तीन  साल  में  अपनी
 कीमत  दा  कर  सकती  है।  मगर  एसा  नहीं  है
 तो  कोई  वजह  नहीं  है  कि  शप  तीन  साल  का
 अर्सा  रखें  हां,  अगर  आप  को  इन  के  साथ
 कोई  खास  सलूक  करना  हो  तो  मुख्तलिफ
 बात  है  ।  लेकिन  अगर  एसा  नहीं  है  तो  तीन
 साल  का  अर्सा  रखना  न्याय  नहीं  है  ।  इसलियें
 में  चाहता  हूं  कि आप  इस  बसें  को  बढ़ीं  कर
 कम  से  कम  पांच  साल  कर  दें  ।  यही  बात  मेँ
 प्राइवेट  करियर  (निजी  वाहन)  के  लिये

 कहता  हूं  ।  वहां  पांच  साल  के  बजाये  सात
 साल  किये  जायें  तो  जस् टी फाइड  (ठीक )
 होगा  ताकि  इस  सें  में  उस  की  कोमल  तो
 निकल  सके  ।  हिन्दुस्तान  का  मोटर  वहिकिल्स
 (मोटर  गाड़ियों)  का  फ्लीट  (दस्ता)  तभी

 :  अच्छा  होगा  जब  नई  लारियां  चलेंगी  |  अगर
 झ्रापरेटर  (चालक)  को  फायदा  होगा  तो

 वहू  वर्क्स  (कर्मचारियों)  को  भी  ज्यादा
 पैसा  दे  सकता  है  भौर  लोगों  को  भी  ज्यादा
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 ऐमेनिटीज़  (सुविधायें)  दे  सकता  है  |  झगर
 यह  देखेगा  कि  उसे  यह  चालीस  हजार  की
 रकम  तीन  साल  में  ही  पूरी  करनी  है  तो  जो

 बुराइयां  मौजूद  है  4  और  भी  ज्यादा  हो
 सकती  हैं  ।  इसलिये  यह  वक्त  बढ़ाना  बकस
 और  लोगों  के  इंटरेस्ट  में  है।  में  कहना
 चाहता  हूं  कि  अगर  आप  ट्रांस्पोटेर  (परि-
 वाहकों  )  से  लोगों  को  एमेनिटीज़  दिलवाना
 चाहते  हैं  तो  कोई  जस्टीफिकेशन  (औचित्य )
 नहीं  है  कि  आप  तीन  साल  के  लिये  परमिट
 दें  ।  जब  तक  कि  नई  लारियां  नहीं  होंगी,
 चाहे  कोई  कम्पनी  हो  या  चाहे  इंडिविजुअल
 आपरेटर  हो,  वह  अच्छी  सरविस  नहीं  दे
 सकता  ।  अगर  नई  लारियां  होंगी  तो  पबलिक

 (जनता)  को  बहुत  सहूलियत  मिलेगी  1
 इसलिय  में  यह  कहना  चाहता  हूं  कि  तीन
 साल  का  अर्सा  बहुत  कम  है  |

 मुझे  जो  दौर  बातें  कहनी  हैं  वह  में
 जब  क्लासेज  (खंडों)  पर  डिस्कशन  (चर्चा)
 होगा  उस  वक्‍त  कहूँगा,  लेकिन  जो  मेरा  इस
 बिल  के  साथ  फंडामेंटल  तफ़रका  (आधार-
 मूत  विरोध)  है  वह  काम्पैंसेशन  (प्रतिकर  )
 के  बारे  में  है  7  अगर  आप  इस  देख्या  में  दो
 किस्म  को  बातें  करेंगे  तो  यह  न्याय  नहीं
 होगा  ।  श्राप  न  स्टेट  बैंक  आफ  इंडिया  का
 नेशनलाइजेशन  (राष्ट्रीयकरण)  किया  |

 वह  बड़ा  इंस्टीट्यूशन  (संस्था)  था  जिस
 का  दो  सौ  करोड़  रूपये  के  करीब  किंग
 कैपीटल  (चालू  पूजी)  था  1  जब  उस  बैंक
 की  नेशन ला इज़  किया  गया  उस  वक्‍त  तक  जो
 जो  उस  के  शेयर  होल्डर्स  (अंशधारी)  थे
 ये  अपने  सौ  रुपये  के  शेअर  (अंश)  का  हि &

 गुना  रुपया  ले  चुके  थे,  लेकिन  फिर  भी  नेदान-
 ला इज दान  करते  वक्‍त  उन  को  एक  दोर  का
 १४००  रुपया  और  दिया  गया  |  यह  बड़े
 आदमियों  की  बात  थी,  वह  बड़े  आदमियों
 का  बैंक  था  ।  लेकिन  जब  एक  इंडिविजुअल
 आपरेटर  के  परमिट  को  कैंसिल  (रह)  करने
 का  सवाल  आप  के  सामन  जाता  है,  चाहे
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 आप  उस  रूट  (मार्ग)  पर  अपनी  लारी
 चलायें  या  किसी  और  को  परमिट  दें,  तो
 उस  को  आप  कम्पेन्सेशन  नहीं  देना  चाहते  ।
 हम  ने  अपने  यहां  सोशलिस्ट  पैठने  (समाज-
 वादी  ढांचे)  की  सोसाइटी  (समाज)  बनाने
 की  बात  रखी  है  ।  इसलिये  हम  को  छोटों
 के  मामले  में  भी  वही  पालिसी  (नीति)
 बरतनी  चाहिये  जोकि  बड़ों  के  लिये  बरतते
 ह

 दूसरी  में  एक  और  बात  कहना  चाहता
 हुं  ।  आप  ने  प्रभी  कोलार  गोल्ड फील्ड्स
 (स्वर्ण  की  खानों)  को  नेशनलाइज्[ज  किया  ।

 स्टेट  गवर्नमेंट  (राज्य  सरकार)  द.  लाख
 रुपया  देना  चाहती  थीं,  पर  गवर्नमेंट  आफ
 इंडिया  (भारत  सरकार)  ने  इस  को  एक
 करोड़  ३८  लाख  किया  और  आगे  चल  कर
 उस  को  १,६४,००,०००  कर  दिया  |  यह
 एक  फारिन  (विदेशी)  कम्पनी  है  ।  इस
 कम्पनी  को  आप  लिबरल  कम्पेन्सेशन  (उदार
 प्रतिकर  )  देते  हैँ  लेकिन  इन  प्राइवेट  आपरेटर्स
 के  मामले  में  आप  कम्पेन्सेशन  का  रेट  (दर)
 बदल  देते  हैँ  ।  में  यह  मानने  के  लिये  तैयार

 हूं  कि  जो  बड़ी  बड़ी  कम्पनियां  है  उन  को  आप
 कम  कम्पेन्सेशन  दें,  उस  का  मुझे  कोई  ' गिला

 नहीं  होगा  ।  लेकिन  जो  इंडिविजुअल  आप-
 लेटर  है  और  जिस  ने  एक  लारी  लाने  में
 अपने  बाप  दादा  की  कमाई  लगा  दी  है  उस
 को  आप  को  पूरा  कम्पेन्सेशन  देना  चाहिये  ।
 लेकिन  आप  उस  की  रूट  चेंज  (बदल)  कर
 के  उस  को  इधर  से  उधर  कर  देते  हैं  और
 वह  कहीं  का  नहीं  रहता  tT

 श्राप  ने  जी०  एन०  आई०  टी०  की
 बड़ी  कम्पनी  को  और  एक  कम्पनी  को  बंगलौर
 में  नेशनलाइज़  किया  i  जहां  पैर  आप  ने
 लोकल  (स्थानीय )  बसें  चलाई  हैं  वहां  पर
 शाप  ने  बड़ा  लिबरल  कम्पेन्सेशन  लोगों
 को  दिया  है  |  मैं  गवर्नमेंट  से  पूछना  चाहता
 हूं  कि  जब  बड़ों  की  ट्रेड  (व्यापार)  गवर्नमेंट
 द्वारा  लेने  की  बात  आती  है  तब  तो  श्राप
 लिबरल  उन  को  कम्पेन्सेशन  देते  हैं  तब
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 एक  बेचारा  इंडिविजुअल  ट्रांसपोर्टर  जिस
 की  कि  एक  लारी  है  या  तीन  चार  आदमी
 मिल  कर  जो  तीन,  चार  लारी  चलाते  हैं,
 उस  काम  में  हिस्सेदार  होते  हैं  और  वे  कोई
 बड़े  आदमी  नहीं  होते  हैं  उन  को  क्‍यों  नहीं
 री ज़ने बुल  काम्पैंसेशन  (समुचित  प्रतिकर)
 देते  ।  मैं  श्राप  की  इस  बात  को  मानने  के  लिये
 तैयार  हूं  कि  आप  जो  मुआवज़ा  देवें  वह
 स्टाइलिंग  स्केल  पर  होना  चाहिये  अर्थात्
 जहां  यूनिट  (एकक)  बड़ी  हो  वहां  पर

 मुआवीया  कम  हो  जाय  और  जहां  एक
 इंडिविजुअल  छोटा  सा  ट्रांसपोर्टर  है  उस
 को  बड़े  के  मुकाबले  में  अधिक  मुआवीया
 दिया  जाय  i  मुझे  आप  के  इस  सस्‍लाइडिग
 स्केल  आफ  कम्पेन्सेशन  पर  कोई  शिकायत
 नहीं  होगी  अगर  आप  एक  इंडिविजुअल
 ट्रांसपोर्टर  को  री जने बुल  कम्पेन्सेशन  दें  v

 ३35  hrs.

 हमारे  शास्त्री  जी  ने  बतलाया  कि
 उन्होंने  Yoo  के  बजाय  २००  रुपये  कर
 दिये  है  लेकिन  इस  ट्रान्सपोर्ट  की  मेकनिज्म
 (ढांचा)  कुछ  एंसी  है  जिस  को  कि  बहुत
 कम  आदमी  समझते  हैं  और  कुछ  आदमियों
 के  दिल  में  इस  तरह  का  इम्प्रैशन  (विचार)
 हो  सकता  है  कि  बड़ा  लिबरल  कम्पेस्सेशन
 दिया  गया  है  wa  में  आप  को  बतलाऊं
 कि  अगर  इस  देश  में  दस  हज़ार  ट्रान्सपोर्ट
 की  लारियां  चलीं,  हज़ारों  परमिट्स  कैंसिल
 हुए,  तो  परमिट  कैंसिल  कर  के  गवर्नमेंट
 ने  लारियां  नहीं  चलाई  बल्कि  गवर्नमेंट
 ने  परमिट  की  मियाद  खत्म  होने  से  पहले,
 उस  के  दो,  चार  या  पांच  महीने  पहले  अपनी
 लारी  चला  दी  और  एसी  हालत  में  अगर
 उन  का  रेट  आफ  कम्पेन्सेशन  बढ़ा  भी  दिया
 जाता  है  तो  उस  से  उन  ट्रान्सपोटेस  का  कोई
 लाभ  नहीं  हो  सकता  t  वह  कभी  परमिट
 कैंसिल  ही  नहीं  करते  और  जब  उस  को

 रिन्यू  (नवीन)  करने  का  वक्‍त  जाता  है
 तो  उस  को  कैंसिल  कर  के  गवर्नमेंट  अपनी
 लारी  चला  देती  है  और  उन  को  कोरा  जवाब
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 [किरदार  इकबाल  सिंह]
 दें  दिया  जाता  है  और  वह  इधर  उधर  भटकते
 फिरते  हैं  1  इसलिये  में  समझता  हूं  कि  यह
 २००  रुपये  की  बात  करना  फंडामेंट्ली
 रोग  कन्सेशन  (आधारभूत  रूप  से  गलत

 अति कर)  है  और  इस  तरह  की  बातें  करने
 की  बजाय  श्राप  उन  को  यह  २००  रुपया
 बेशक  न  दें  1

 मैं  चाहता  हूं  कि  अगर  एक  ट्रांसपोर्टर
 यह  फ़ील  (अनुभव)  करे  कि  कम्पेन्सेशन
 देने  के  सिलसिले  में  उस  के  साथ  नाइंसाफ़ी

 हुई  है  कौर  अन्याय  हुआ  है  तो  वह  अपनी
 फ़रियाद  उस  ट्रिब्यूनल  (न्यायाधिकरण  )
 के  पास  कर  सके  जिस  से  कि  उस  को  रिसने-

 बल  कम्पेन्सेशन  मिल  सके,  अगर  उस  के
 साथ  कोई  अन्याय  न  हुआ  हो  और  उस  की

 ट्रेड  हाडंहिट  (अधिक  हानि)  न  हुई  हो  तो
 अलबत्ता  उसे  कम्पेन्सेशन  की  ज़रूरत  नहीं
 है  ।  ऐसे  आदमी  को  जिस  की  कि  ट्रेंड  हाड
 हिट  हुई  हो  और  जिस  की  कि  अल्टरनेटिव
 रूट  (वैकल्पिक  मार्ग)  न  मिला  हो  उस  को
 काम्पैंसेशन  मिलना  चाहिये  और  री जने बुल
 कम्पेन्सेशन  मिलना  चाहिये  लेकिन  अगर  उस
 के  ट्रेड  में  कोई  फ़र्क  नहीं  कराया  है और  उसे

 आझआलटरनेटिव  रूट  मिल  गया  है  तो  उस  को
 कंपेन्सेशन  देने  की  ज़रूरत  नहीं  है  ॥  मेग
 जनशिकायत  है  कि  हम  इस  मामले  को  दूसरे
 ढंग  से  सोचते  है  और  वह  सही,  एप्रोच
 (तरीक़ा)  नहीं  है  t  मेरा  कहना  यह  है  कि

 जहां  आप  बड़ों  को  करोड़ों  रुपये  कम्पेन्सेशन
 के  दे  सकते  हैं  तो  फिर  छोटों  को  देने  में  क्‍यों

 नहीं  वही  लिबरल  एप्रोच  अखित्यार  करते  v
 मे  समझता  हूं  कि  स  देश  में  क़रीब  vo

 हजार  के  मोटर  ट्रान्सपोर्ट  है  जिन  में  कि  मैं
 समझता  हूं  कि  ३०  हज़ार  प्राइवेट  लोगों
 की  हैं  और  १०  हजार  गवर्नमेंट  की  हैं  और
 जिस  का  कि  कुल  कैपिटल  (पूजी)  ३०
 करोड  के  करीब  जा  कर  बैठता  है  और  शायद

 हम  १०  करोड़  या  ५  करोड़  की  मालियत
 को  मी  नेशनलाइज  नहीं  कर  सकेंगे  ।  यह
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 एक  मामूली  सी  रक़म  है  कौर  इस  में  दो
 क्रम  का  डिफ़रेंशियल  ट्रीटमेंट  (विभेदात्मक
 व्यवहार)  नहीं  करना  चाहिये  1  ऐसे  छोटे
 आदमियों  की  जिन्हों  ने  कि  ऐसे  मुश्किल
 हालात  में  अपनी  लारी  चलाई  हैं  कि

 जहां  गवर्नमेंट  भी  नहीं  चला  सकती  है  उन
 को  री ज़ने बुल  कम्पेन्सेशन  गवर्नमेंट  को  नेशन-

 लाइन  करते  वक्‍त  ज़रूर  देना  चाहिये  ।
 मेँ  मोटर  ट्रान्सपोर्ट  के  नेशनलाइज़ेशन  के
 खिलाफ  नहीं  हूं,  नेशनलाइज़  आप  ज़रूर
 करें  लेकिन  जहां  पर  री जने बल  कम्पेंसेशन
 मिलना  चाहिये  वहां  पर  दें  bb

 इस  के  लिये  यह  भी  दलील  दी
 जाती  है  कि  परमिट  का  उन  का  राइट  (हक़)
 नहीं  है  गवर्नमेंट  उस  को  देती  है  और  गवर्नमेंट
 उस  को  वापिस  भी  जब  चाहे  ले  सकती

 है  तो  इस  के  लिये  मेरा  कहना  यह  है  कि  सन्‌
 ३६  के  बाद  से  ट्रेंड  को  गवर्नमेंट  ने  रेगुलेटर
 करने  के  लिये  यह  परमिट  और  लाइसेंस
 का  काम  चलाया  है  ।  ट्रेड  को  रैगूलेट  करने
 के  लिये  परमिट  दिये  जाते  हैं  और  जब  यह
 हक़ीक़त  है  तो  में  समझता  हूं  कि  यह  गवर्नमेंट
 का  मोरेल  झौब्लिगेशन  (नैतिक  उत्तर-

 दायित्व)  हो  जाता  है  कि  ऐसे  लोग  जो  आप
 के  उन  बन्धनों  और  नियमों  के  श्यन्दर  अपने
 कारोबार  को  अभी  तक  चलाते  रहे  हैं  उन
 की  ट्रेड  को  जब  गवर्नमेंट  अपने  हाथ  में  लेने
 जा  रही  है  या  उन  को  लाइसेंस  और  परमिट

 रिफ्यूज़  (इन्कार)  कर  रही  है  तो  उन  की

 मुनासिब  मुआवज़ा  ज़रूर  देना  चाहिये
 कोलार  गोल्ड  फ्रील्ड्स  से  सोना  निकालने
 के  लिये  गवर्नमेंट  की  तरफ़  से  एग्रीमेंट

 (करार)  हुआ  और  ०,  २०  साल  में

 करोड़ों  रुपये  का  सोना  वहां  से  निकाला
 गया  लेकिन  जब  उस  काम  को  गवर्नमेंट  ने
 टेक  ओवर  किया  (अ्रधिकार  में  लिया)
 तो  आप  नें  उस  को  मुआवीया  दिया  ।  इस
 के  अलावा  आप  को  यह  भी  नहीं  भूलना
 चाहिये  कि  कितनी  मेडिकल  आर  -मेहनत
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 कर  के  नहों  ने  रोड  ट्रैफिक  को  डेवलप
 किया  है  और  इन  प्राइवेट  बस  आपरेट रस
 ने  हिन्दुस्तान  में  ऐसे  हज़ारों  रूट  है  जोकि
 अनडेवलप्ड  रूट्स  (अविकसित  मार्ग)  थे
 और  जहां  कि  गवर्नमेंट  ट्रान्सपोर्ट  नहीं  चलाई
 जा  सकती  थी,  उन्हों  ने  उन  रूट्स  को  डेवलप
 किया  है,  ऐसे  लोगों  के  साथ  जोकि  इस  ट्रेड
 के  पाइनियर्स  (जन्मदाता)  हैं  और  जिन्हों  ने
 इतनी  मेहनत  की  है  और  जोकि  इतने  वर्षो
 से  इस  काम  पर  अपनी  रोजी  कमाते  आये
 हैं  उन  को  जब  श्राप  जवाब  दे  रहे  हैं  और
 उन  के  काम  को  अपने  हाथ  में  ले  रहे  है
 तो  उन  को  री ज़ने बुल  कम्पसेशन  ज़रूर
 देना  चाहिये  t  we  अगर  कोई  कंडक्टर  बुरा
 है  तो  आप  उस  को  ज़रूर  सज़ा  दें  और  उस
 के  लिये  आप  नियम  वग़ैरह  बना  सकते  हैं  ।

 इंटरनेट  बोर्ड  (अंतर्राज्य  बोर्ड)  की
 बाबत  मुझे  कहना  है  कि  वह  हमारी  बहुत
 सी  मुसीबतों  को  हल  करेगा  लेकिन  में
 चाहता  हूं  कि  आप  कुछ  हिम्मत  से  काम
 लें  और  कुछ  पाबन्दियां  लगा,  कर  गुड्स
 (माल)  रोड  ट्रान्सपोर्ट  को  सही  लाइंस
 (तरीक़े)  पर  आर्गेनाइज  (संगठित)  कर

 दें  ।  गुड्स  रोड  ट्रान्सपोर्ट  को  सही  ढंग  पर
 डेवलप  करने  के  लिये  सरकार  को  गुड्स
 बुकिंग  एजेंसी  को  सही  तौर  पर  चलाना
 है  क्योंकि  ऐसा  हुए  बगैर  रोड  ट्रान्सपोर्ट
 डेवलप  नहीं  कर  सकता  ।  आज  हालत  यह
 है  कि  बुकिंग  एजेंसी  वाला  एक  मेज़  ओर
 कुर्सी  डाल  कर  बैठ  जाता  है  और  घड़ाघड़
 माल  बक  करना  शुरू  कर  देता  है  और  दूसरी
 तरफ  वह  ट्रक  वाला  जिस  ने  कि  हज़ारों
 रुपये  इनबॉस्ट  (विनियोजित)  किये  है  और
 जोकि  सैकड़ों  रात  जाग  कर  कौर  मेहनत
 कर  के  अपनी  रोजी  कमाता  है  और  अगर
 दो  रुपये  किसी  सामान  की  ढुलाई  के  मिलते
 है  तो  एक  रुपया  तो  बुकिंग  एजेंसी  वाले
 का  हो  जाता  है  और  ट्रक  वाले  को  एक  रुपया
 वह  दे  देता  है,  ब  अगर  समान  कम  हो
 जाय  तो  वह  ट्रक  वाले  के  जिम्मे  डालता
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 है  ।  यह  ठीक  है  कि  गुड्स  बुकिंग  एजेंसीज़
 के  रूस  में  हम  ने  इस  के  लिये  प्रोवाइड
 (उपबन्ध)  कर  दिया  है  लेकिन  मैं  समझता  हूं

 कि  सिर्फ़  स्ब्ल्ज  में  प्रावाइड  करने  से  यह
 मसला  हल  नहीं  होगा  और  यह  तब  तक  हल
 नहीं  होगा जब॒  तक  कि  बाप  उसे  कानून
 में  नहीं  ले  आयेंगे

 दूसरे  इस  ट्रेड  में  आप  जानते  हैं  कि
 हजारो  बुराइयां  आई  हैं  ।  जब  तक  आप
 इस  को  रैगुलेट  नहीं  करेंगे,  तब  तक  काम
 ठीक  नहीं  हो  सकता  ।  हजारों  गुड्स  बुकिंग
 एजेंसियां  हैं।  किसी  न  किसी  का  सामान

 बुक  किया,  उस  न  ट्रक  में  उसे  रखवा  दिया
 झर  अपना  काम  खत्म  कर  दिया  :  लेकिन

 बुकिंग  एजेंसियां  खुद  माल  खा  जाती  हैं,
 चोरी  कर  लेती  हैं  लेकिन  उन  आदमियों  का
 पता  नहीं  चलता  है।  तब  जब  तक  आप

 कानून  के  जरिये  इन  एजेंसियों  के  काम  को

 रेगुलेटर  नहीं  करेंगे  उस  वक्‍त  तक  इस  काम
 की  बुराइयां  दूर  नहीं  हो  सकतीं  1  अगर
 कभी  आप  इन  बुकिंग  एजेंसियों  के  लिये
 कोई  कानून  नहीं  लाते  हैं,  तो  आगे  चल  कर
 कभी  न  कभी  लाना  हो  पड़ेगा  ।  आहिस्ता
 आहिस्ता  शक्ल  आ  हो  जाती  है,  लेकिन
 तब  काफी  देर  हो  जाती  है  |  हम  ने  सालहा
 साल  से  कहा  कि  उगर  सरकार  गुड्स  ट्रांसपोर्ट
 को  डेवलप  नहीं  करती  तो  रेलवे  सारा
 सामान  नहीं  उठा  सकती  है  t  लेकिन  पहले
 तो  फिगसे  (आंकड़े)  दे  कर  साबित  किया
 गया  कि  रेलवे  के  पास  बड़ी  कैपेसिटी  है,
 लेकिन  आज  मानना  पड़ा  उन  की  वह  बात
 ठीक  नहीं  थी  ।  यही  बात  में  आज  कह  रहा
 हूं  जो  गुड्स  बुकिंग  एजेंसियां  हैं  उन  के
 बारे  में  ।  उन  के  सिलसिले  में  जो  बुराइयां
 हैं  उन  को  आप  जानते  हैं  ।  हजारों  आदमी
 जो  इस  ट्रेड  से  कोई  ताल्लुक  नहीं  रखते,
 जो  इस  ट्रेड  में  कुछ  भी  इनवेस्ट  नहीं  करते  हैं,
 वह  लोगों  का  रुपया  इस  नग  से  खराब  करते
 है  कि  पब्लिक  को  उस  से  बड़ी  तकलीफ
 होती  है  ।  जब  तक  बाप  गुड्स  बुकिंग  एजेंसियों
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 सरदार  इकबाल  सिंह]
 के  मामले  को  ठीक  नहीं  करेंगे  उस  वक्‍त  तक
 जनता  की  तकलीफ  दूर  नहीं  हो  सकती  है  ॥

 इसलिये  उन  के  लिये  आप  कानून  प्रोवाइड
 करें  ताकि  जो  बुरे  हों  उन  को  आप  सजा
 दे  सक॑  और  उन  के  आपरेशन  (कार्यकरण )
 को  रेगुलेटर  कर  सकें  ।  मैं  कहना  चाहता

 हूं  कि  क्लास  ६१  के  पहले  एक  क्लास  बना
 कर  बाप  कम  से  कम  गुड्स  बुकिंग  एजेंसियों
 को  ठीक  करने  की  कोशिश  करें  ।

 15-12  hrs.

 {Mr.  Depury  SPEAKER  in  the  Chair]

 wa  में  कुछ  इंश्योरेंस  (बीमा)  के

 बारे  में  भी  कहना  चाहता  हूं  ।  आप  जानते

 हैं  कि  इस  ट्रेड  में  जो  आदमी  आते  हैं  वह
 अपनी  ट्रक  या  लारी  को  इंश्योर  कराते

 है  ।  लेकिन  जब  एक्सीडेंट  (दुर्घटना)  हो
 जाता  है  तो  इंश्योरेंस  वाले  कहते  हैं  कि

 हम  ने  तुम्हारी  गाड़ी  का  इंश्योरेंस  जरूर
 किया  था  लेकिन  चूंकि  इस  म  यह  टेक्निकल
 'डिफंक्ट  (प्रविधिक  त्रुटि)  था  इसलिये  हम
 पैसा  नहीं  दे  सकते  ।  मैं  इस  को  मानता  हूं
 कि  आप  को  टेकनिरकलिटी  को  देखना  है
 लेकिन  साथ  ही  एक  बात  यह  भी  है  कि  वह,
 सैटिस्फाइड  (सन्तुष्ट)  हों  इंश्योरेंस  के
 वक्‍त  कि  जो  ट्रक  है  वह  ठीक  है,  लारी  ठीक

 है,  अगर  उस  वक्‍त  कोई  डिफंक्ट  मालूम  हो
 तो  वह  गाड़ी  को  इंदौर  न  करें  ।  लेकिन

 जब  वह  इंदौर  कर  लेते  हैं  तो  क्लेम  (दावे)
 की  डिमांड  (मांग)  होने  पर  उन  का  मारा
 आब्लिगेशन  होना  चाहिये  कि  वह  क्लेम
 का  पेमेन्ट  (भुगतान)  करें  ।  एक्सिडेंट  होने
 पर  जो  नुक्सान  होता  है  वह  तो  जनता  को

 होता  है  साथ  ही  आप  जानते  हैं  कि  जो

 इंश्योरेंस  कम्पनियां  होती  हैं  वह  बड़े  अच्छे
 वकील  रखती  हैं।  वह  किसी  भी
 टेक्निकल  प्वाइंट  पर  कह  देते  हैं  कि  आप
 का क्लेम  वैलेड  (जायज)  बहीं  है  क्‍योंकि
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 इस  में  गलतियां  हैं  7  इस  के  .सिलसिले  म

 एक  ही  बात  मैं  कहना  चाहता  हूं  कि  जब

 कोई  आदमी  गाड़ी  को  इंश्योर  करा  लेता  है
 तो  उस  सिलसिले  में  वह  कम्पनी  की  लाइ-
 बिलिटी  (उत्तरदायित्व)  तसलीम  कर  लेता

 है  ।  जब  एक  दफा  कोई  लारी  या  ट्रक  इंश्योर

 हो  जाती  है  तो  उस  के  बाद  इंश्योरेंस  कम्पनी
 को  एक्सिडेंट  का  जिम्मेवार  होना  चाहिये  |
 आप  यह  भी  जानते  हैं  कि  हजारों  ट्रक  ऐसी

 होती  हैं  जो  एक  आदमी  के  नाम  पर  होती  हैं,
 लेकिन  दूसरा  आदमी  उस  का  मालिक  होता
 है  ।  इंश्योरेंस  कम्पनी  वाले  कहते  हैं  कि

 ट्रक  तो  किसी  और  आदमी  के  नाम  पर  है  ।

 ऐसा  नहीं  होना  चाहिये  क्योंकि  ट्रक  तो  वही

 है  जिसे  इंश्योर  किया  गया  है  |

 इसलिये  मैं  आशा  करता  हूं  कि  गिनें-

 मेंट  और  ज्यादा  लिबरल  हाटेंड  (उदारता-
 पूरे)  कानून  बनायेगी  और  कम  से  कम

 सात  साल  की  परमिट  की  मियाद  रक्खे  TI

 कम्पेन्सेशन  के  मामले  मे  एक  ही  बात  कहना

 चाहूंगा  कि  जहां  पर  बड़ी  यूनिट्स  हों  वहां
 भले  ही  कम  कम्पेन्सेशन  दें,  लेकिन  जो  इंडि-

 विजुअल  ट्रांस्पोर्ट  झ्र परे टर्स  हैं  उन  को  जितना

 फेयर  (उचित)  कम्पेन्सेशन  हो  उतना  मिलना

 चाहिये  ।

 Shri  T.  8,  Vittal  Rao  (Khammam):
 In  the  Joint  Committee  we  have
 tried  our  best  to  improve  the  origi-
 nal  Bill  and  very  salient  and  salutary
 amendments  have  been  made  in  the
 Bill  by  the  Joint  Committee.  The
 crux  of  the  whole  problem  is  how
 road  transport  could  and  should  be
 developed  in  order  to  move  the  goods
 offered,  in  view  of  the  fact  that
 railways  cannot  move.all  the  goods.
 In  the  past  there  was  a  sort  of  com-
 petition  between  rail  and  road  trans-
 port,  and  of  course,  that  is  not  there
 now.  Now  the  problem  is  how  best
 we  can  co-ordinate  road  and  rail
 transport  in  such  a  fashion  that  we
 will  be  able  to  move  all  the  goods
 offered.
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 Much  depends  upon  how  this
 amending  Bill,  when  passed,  is  going
 to  be  implemented.  Today,  for
 instance,  though  it  is  not  agreed  by
 the  road  transport  operators,  they
 have  always  moved  high-rated  traffic,
 leaving  low-rated  traffic  to  the  rail-
 ways,  with  the  result  that  the  rail-
 ways  had  to  haul  goods  at  a  lesser
 cost.  We  have  tried  to  co-ordinate
 this.  The  operators  also  agreed  that
 in  some  places  where  the  road  runs
 parallel  to  railway  line,  there  should
 be  some  sort  of  restriction  on  the
 type  of  goods  to  be  carried.  Of
 course,  that  is  not  incorporated  in
 the  Bill,  but  I  hope  the  authorities
 while  issuing  permits  will  take  note
 of  this  and  see  that  some  sort  of
 restriction  is  placed.

 One  very  good  feature  in  this  Bill
 is  regarding  the  authority.  We  have
 laid  down  that  the  authority  shall
 be  a  judicial  officer  or  shall  be  qua-
 lified  to  be  one.  Of  course,  I  hope
 that  while  appointing  the  authority,
 the  Government  will  see  that  first
 persons  who  have  been  judges  are
 are  exhausted  and  then  only  go  in-
 for  persons  who  are  qualified  to  be
 appointed  as  judges.  This  is  a  matter
 which  the  Government  should  take
 note  of.

 The  Joint  Committee  have  doubled
 the  compensation  provided  in  the
 original  Bill.  Originally  it  was  only
 Rs.  300  per  vehicle  for  cancellation  or
 medification  of  the  permit.  Now  this
 has  been  doubled.  Even  the  original
 compensation  laid  down  in  this  Bill
 was  not  computed  on  a  scientific  basis.
 We  were  told,  it  was  done  in  some
 way.  It  was  done  at  a  time  when  the
 prices  of  motor  vehicles  were  not  so
 high  as  obtaining  today.  That  is  why
 we  have  doubled  it.  Actually  having
 given  a  blank  cheque  to  the  private
 operators  that  there  will  not  be  further
 nationalisation  of  the  goods  transport,
 you  are  preventing  the  State  Govern-
 ments  from  going  ahead  with  nationa-
 lisation.  You  have  succumbed  to  the
 pressure  of  the  private  operators  that
 there  will  be  no  further  nationalisa-
 tion.  The  nationalisation  of  road
 transport  has  been  taken  since  1932.
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 Even  after  25  years,  only  9  per  cent.
 of  road  transport  is  nationalised  and
 the  remaining  9i  per  cent.  is  in  the
 hands  of  private  operators.  During
 this  period  of  25  years,  though  nationa-
 lisation  has  been  going  on  in  several
 States,  there  has  been  a_  relatively
 increasing  development  in  the  private
 enterprise  also.  In  India,  there  is  a
 vast  scope  for  the  development  of
 road  transport.  There  need  not  be  any
 fear  in  any  quarter  that  nationalisa-
 tion  will  do  harm.  Statistics  prove
 that  we  have  not  reached  the  satura-
 tion  point  as  regards  road  transport.
 At  this  time,  to  double  the  compensa-
 tion  put  in  the  original  Bill  without
 giving  any  scientific  or  rational  basis,
 is  not  comprehensible.  3

 We  in’  this  House,  on  _  several
 occasions,  have  been  pointing  out  that
 road  transport  cannot  be  developed
 unless  and  until  you  also  pay  some
 attention  to  the  workers  who  are
 engaged  in  it.  You  have  brought  this
 Bill.  But,  sabour  legislation  for  the
 statutory  protection  of  the  employees
 in  road  transport  has  not  yet  been
 brought.  In  the  Second  Plan  it  has
 been  agreed  that  a  Bill  will  be  brought
 forward.  Last  time,  when  I  brought
 my  Bill,  the  Labour  Minister  assured
 me  that  he  is  bringing  forward  the
 Bill.  Eight  months  have  elapsed.  That
 has  not  seen  the  light  of  day.  In  the
 Tripartite  Standing  Labour  Committee,
 it  was  agreed  unanimously  both  by
 the  representatives  of  the  Government
 and  the  employers  that  such  a  Bill  is
 long  overdue  and  it  should  be  brought.
 Of  course,  the  Transport  Minister  will
 say  that  it  is  left  to  the  Labour  Minis-
 ter.  I  would  only  request  him  ६०
 advise  him  to  bring  forward  that  Bill
 as  quickly  as  possible.

 One  other  condition  should  be  there.
 Any  private  operator  who  does.  not
 observe  the  labour  legislations  pro-
 perly  should  have  his  permit  cancelled
 without  any  compensation.  To  sum
 up,  compensation  should  be  reduced,
 not  Rs.  200  as  reported,  but  at  least  to
 Rs.  100.  When  an  alternative  route  is
 offered  to  a  private  operator,  whether
 he  accepts  or  not,  he  should  not  be  paid
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 (Shri  T.  B.  Vittal  Rap]
 any  compensation.  There  should  not
 be  any  condition.  If  you  put  in  a  con-
 dition,  it  will  not  help.  When  an
 alternative  route  is  given,  his  consent
 need  not~  be  obtained.  Otherwise,
 what  will  happen  is,  he  will  invariably
 say,  I  do  not  want  the  alternative
 route,  pay  me  compensation.  Because,
 he  can  get  a  good  amount  by  way  of
 compensation  and  later  on,  he  can
 again  apply  for  a  permit  elsewhere.
 All  these  things  should  be  borne  in
 mind.

 Shri  Heda  (Nizamabad):  Mr.
 Deputy-Speaker,  I  welcome  this  Bill,
 particularly  ‘as  it  has  emerged  from
 the  Joint  Committee.  It  is  evident
 that  the  Joint  Committee  has  done  a
 nice  job  and  the  Bill,  as  it  is,  gives
 proof  that  the  Joint  Committee  had
 thoroughly  debated  and  discussed  the
 various  aspects  of  the  problem  and
 it  had  a  nice  grasp  of  the  problem.

 Every  progressive  country  is  deve-
 loping  four  modes  of  transport,  rail-
 ways,  roadways,  waterways  and  air-

 “ways  In  this  country,  we  have  yet
 to  develop  the  waterways,  the  cheap-
 est  mode  of  transport.  Airways  are
 enly  a  matter  of  luxury  or  dire

 ‘urgency.  This  is  not  within  the
 reach  of  the  common  man.  So  far  as
 railways  are  concerned,  -we  have  done

 ‘particularly  well  in  the  goods.  sec-
 tion,  much  better  than  any  other
 country  in  the  world,  Our  wagons
 are  doing  much  better  work  than  any-
 where  else.  But,  so  far  as  the  road-
 ways  are  concerned,  I  still  find  that

 .the  old  spirit  is  working  there,
 namely  that  the  interests  of  road
 transport  should  be  subservient  to

 _rail  transport.  At  one  time,  it  may
 have  been  admissible  when  an  allien

 ;  Government  or  foreign  interests  had.
 a  hold  on  the  railways  and  road  trans-

 ,  port  was  in  Indian  hands.  Now,  in
 the  changed  context,  it  should  not  be

 :so.  I  would  go  a  step  further  and
 ‘say  that  the  Government  should  try

 a  to  inculeate  a  healthy  spirit  of  compe-
 a  tition  between  railways  and  roadways
 :  ;even  though  both  may  be  in  the
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 nationalised  sector  and  in  their  own
 hands.  Therefore,  the  bifurcation  of
 the  Ministry  of  Railways  and  Trans-
 port  or  the  severance  at  least  of  the
 present  interdependence  would  en-
 able  the  roadways  to  get  better  justice
 than  they  get  at  present.

 Road  Transport  has  two  _  aspects,
 carrying  passengers  and_  carrying
 goods.  So  far  85  carrying  passen-
 gers  is  concerned,  I  am  very  clear  in
 my  mind  that  it  should  be  nationalis-
 ed  as  much  ag  possible.  I  am  not  in
 favour  of  buses  being  plied  by  private
 people.  In  fact,  it  was  a  big  surprise
 to  me  when  my  hon.  friend  Dr
 Jaisoorya  on  my  right  said  that  when
 private  buses  were  taken  over  by  the
 former  Hyderabad  Government,  ser-
 vice  conditions  deteriorated.

 Dr.  Jaisoorya:  I  did  not  say  so.
 Shri  Heda:  I  was  then  in  Hydera-

 bad.  I  can  very  well  say  that  in
 Hyderabad  as  well  as  everywhere
 people  feel  happier  and  free  and
 fearless  when  these  buses  are
 nationalised  and  they  are  run  by  the
 Government,  rather  than  by  private
 people.

 Shri  U.  M.  Trivedi  (Chittor:):
 Question.

 Shri  Heda:  I  am  not  going  into  the
 details  of  the  harassment  or  other
 tactics  used  by  private  persons.  Re-
 cently,  before  the  Hyderabad  State
 was  trifurcated,  I  visited  once  more
 the  Ajanta  caves.  I  had  a  chance  to
 see  the  working  of  private  buses
 between  Ajanta  and  Bhokardan.  A
 found  that  at  least  50  per  cent  of
 people  more  than  the  capacity  of  the
 buses  were  dumped  into  the  buses
 both  ways,  where  easily  one  more
 trip  by  that  very  bus,  which  was
 waiting  for  hours  and  hours  to  get
 more  passengers,  would  have  been
 possible.  I  do  not  say  that  in  every
 private  bus,  this  is  the  service  condi-
 tion.  But,  in  most  cases,  it  is  so.
 Therefore,  so  far  as  this  service  is
 concerned,  there  should  be  no  motive
 of  profit  or  anything  else.  All  these
 puses  should  be  nationalised.
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 I  am  aware  of  one  aspect  of  this
 problem,  namely,  that  private  bus
 owners,  particularly  those  who  own
 one  or  two  buses,  are  quite  adven-
 turous.  They  open  nhew  routes.
 Opening  of  new  routes  is  a  very
 healthy  sign.  That  ultimately  helps
 the  Government  and  the  nation.
 This  should  be  encouraged.  As  stated
 by  so  many  of  my  friends,  the  imitial
 permit  for  new  routes  may  be  for
 five  years  and  in  certain  cases  even
 for  longer  periods.  I  am  very  clear
 that  it  should  be  made  clear  to
 them—and  I  think  it  is  quite  clear
 to  them—that  the  froute  may  be
 nationalised  at  the  expiry  of  that
 period.

 So  far  as  the  goods  section  is  con-
 cerned,  I  think  we  should  create  con-
 ditions  so  that  the  carrying  of  goods
 by  road  may  be  encouraged,  because
 it  has  got  its  own  advantages.  I
 would  only  give  one  example.  The
 part  I  come  from  is  known  for  grow-
 ing  good  quality  custard  apples.  We
 grow  custard  apples  in  such  abund-
 ance  that  it  is  a  staple  food  for  the
 poorer  sections,  and  to  a  certain  ex-
 tent  it  even  goes  to  waste  because  it
 is  produced  in  such  wild  abundance.
 But  in  the  last  few  years  there  has
 been  a  very  interesting  development.
 Bombay  was  found  to  be  a  very  nice
 market,  and  particularly  Mahbub-
 nagar  District  is  making  good  money
 by  sending  these  custard  apples  in
 lorry  loads  from  Mahbubnagar
 through  Hyderabad  to  Bombay.

 About.  600  miles  they  cover  within  24
 to  30  hours,  and  thereby  they  have
 shown  that  in  certain  aspects  ‘the
 roadways  have  got  certain  advantages

 -over  the  railways.  Not  that  it  can
 be  quick,  but  it.can  touch  both  the
 ends,  the  place  where  the  goods  are

 ‘tage  over  the

 to  be-picked  up  and  the  market
 ~where  the  goods  should  reach.  There-
 by  it  also  saves  a  lot  of  time.

 So  far  as  shorter  distances  and
 small  quantities  are  concerned—
 distances  of  about  3200  miles  or  less,
 and  a  few  tons  of  goods  to  be  taken
 from  one  place  to:  another—I  think
 the  roadways  have  a  definite  advan-

 railways.  But  one

 28  NOVEMBER  १956

 feeling  in  this

 ‘cemented.  If  cemented,
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 difficulty  that  the  roadways  are  |
 respect  igs  that  the

 condition  of  the  roads  is  not  good
 and  they  are  not  maintained  properly.
 There  is:  no  machinery—once  I  had
 put  a  supplementary  question  in  this
 regard—by  which  the  Government
 can  find  out  the  pressure  on  any
 particular  route.  I  had  given  the
 name  of  a  particular  route,  the  route
 in  my  constituency  from  ShakkKar-
 nagar  to  Nizamabad,  which  is  about
 6  miles  in  length,  on  which  the
 pressure  is  very  great.  Most  of  the
 vechicles  that  pass  on  this  road  are
 heavy  ones  like  lorries  and  at  least
 one  vehicle  passes  every  minuie.
 In  spite  of  that,  the  road  is  always
 not  in  a  good  condition.  It  is  not

 it,  would
 prove  more  economical.  Every
 year  it  is  repaired  and  repaired  very
 well,  but  it  remains  in  good  condi-
 tion:  only  for  a  fortnight  or  one
 month  at  the  most,  because  the  pres-
 sure  is  so  much.  Then  it  deterio-
 rates  again,  and  again  repairs  have
 to  be  undertaken.  And  that  is  why
 the  people  in  the  particular  .  place

 द ८116  ‘welcome  visits  of  Union  Minis-
 ters  because  they  feel  that  if  they
 visit,  the  roads  may  be  repaired,
 there  may  be  a  second  chance  of  re-
 pair  in  the  same  year.

 Shri  हा.  जा.  Trivedi:  When  the
 Prime  Minister  visits.

 Shri.  Heda:  Therefore,  the  Govern-
 ment  should  devote  itself  to  opening
 new  routes  and  repairing  and  main-
 taining  the  old  routes  in  8  proper
 way.

 I  would  give  another  example.
 Take  the  case  of  National  Highway
 No.  7  which  is  supposed  to  connect
 Cape  Comerin  and  Delhi,  the  capital
 of  the  country.  I  do  not  think  it
 was  repaired  during  the  last  ten
 years  or  so  in  the  section  from
 Penganga  to  Pandharkawada  which  is
 a.  short  distance  of  about  48  miles,
 though  it  is  part  of  such  an  import-
 ant  national  highway.  Therefore,
 the  Government  should  devote  more
 attention  to  the  maintenance  of  the
 roads.  which  will  give  very  good  en-
 couragement  to  road.  transport.  with
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 [Shri  Heda]
 the  result  that  road  transport  deve-
 lops  in  proper  proportions.

 Before  I  refer  to  another  point,  I
 would  again  refer  to  the  aspect  of
 nationalisation.  It  was  said  that
 when  buses  are  nationalised,  the
 Price  paid  for  the  buses  is  much
 higher,  the  poor  people  who  were
 having  one  or  two  buses  suffer  etc.
 May  be,  there  are  certain  aspects
 which  are  inherent  in  a  big  nationa-
 lised  corporation  or  department
 which  we  may  not  be  able  to  avoid,
 but  as  public  consciousness  grows
 and  as  the  vigilance  of  this  Parlia-
 ment  grows,  I  am  sure  that.  these
 things  would  improve,  and  we  will
 find  that  the  nationalised  corpora-
 tions  work  much  better.  The
 example  of  our  airways  in  this  re-
 gard  is  a  good  one.  After  nationa-
 lisation,  particularly  in  the  interna-
 tional  sphere,  we  could  expand  our
 activities  adequately,  and  I  think  in
 international  air  travel  India  has
 made  a  name  and  has  got  a_  very
 good  “place.

 Much  has  been  said  about  form-
 ing  co-operative  societies.  There
 are  two  types  of  co-operative  societ-
 ies  which  produce  contradictory  re-
 sults.  A  co-operative  society  which
 is  imposed  from  the  top  creates  a
 different  type  of  situation  and
 gives  different  results.  If  a  co-
 operatiye  society  is  started  by  some-
 body  interested  in  politics  or  some
 busy  body,  the  result  is  that  his  sole
 aim  is  to  get  as  much  aid  or  grant
 or  loan  from  the  Government,  and
 we  find  that  in  the  course  of  a  few
 years  the  whole  money  goes  away
 and  the  society  makes  no  proper  pro-
 gress.  But  the  other  co-operative
 societies  which  are  formed  through
 the  initiative  of  persons  who  are  al-
 ready  in  the  trade,  who  are  already
 working,  undoubtedly  improves  the
 conditions.  Therefore,  when  a  per-
 mit  is  to  be  given  for  a  new  route  for
 plying  the  buses,  I  think  we  should
 insist  or  we  should  give  preference
 only  to  those  co-operative  societies
 which  are  formed  by  the  operatives
 who  have  been  already  in  the  field
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 for  the  last  few  years,  and  not  to  those
 formed  by  new  persons  who  suddenly
 come  forward  and  say  that  they  have
 formed  a  co-operative  society,  or  as
 the  Bill  has  given  an  indication  that
 they  may  form  a  co-operative  society
 and  ask  for  preference  and  permit.
 What  generally  happens  is  that  it  is  a
 co-operative  society  in  name  _  only.
 Somebody  becomes  manager  or  secre-
 tary  of  the  society.  He  gets  the
 licence  or  permit  in  the  name  of  the.
 society,  and  then  a  sort  of  sub-letting
 takes  place  and  the  old  hands  have  to
 ply.  The  result  is  that  a  new  middle-
 man  is  created  and  unnecessary  pro-
 fit  goes  to  a  wrong  type  of  person.

 Finally  I  come  to  the  aspect  of
 compensation.  I  feel  that  the  provi-
 sions  of  the  .Bill  are  very  liberal  so
 far  as  payment  of  compensation  is
 concerned.  I  quite  agree  with  some
 of  my  friends,  whether  they  ‘are  on
 my  right  or  left,  that  compensation
 doubled  by  the  Joint  Committee  is
 not  justified,  particularly  in  the  cases
 where  the  licence  is  cancelled  for
 some  fault  of  the  operator  or  the
 operating  company  itself.  If  one  is
 guilty,  of  course  one  should  be
 punished,  and  therefore  if  the  licence
 is  cancelled  for  some  fault  of  the
 licence-holder,  I  do  not  think  that
 he  deserves  any  sympathy  or  any
 consideration  under  this  Act.

 The  second  point  in  this  regard  is
 that  as  I  have  observed  that  when  a
 question  comes  of  paying  compcensa-
 tion  to  big  companies  or  those  share- holders  of  corporations  or  companies™
 or  limited  concerns  which  have  got’
 a  huge  share  capital  or  who  are  politi-
 cally  very  conscious,  who  can  bring
 pressure  and  create  a  hubbub,  they
 are  very  adequately  paid.  Take  the
 ease  of  the  nationalisation  of  the  air-
 ways  or  the  Imperial  Bank.  We  find
 that  compensation  was  paid  more  than
 adequately.  The  other  day  I  had  a
 chance  to  speak  on  the  Hyderubad
 State  Bank  Bill  and  there  again  I
 found  that  compensation  to  the  share-
 holders  was  being  paid  more  _  than
 adequately.  So  far  ag  compensation
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 for  the  actual  buses  or  the  spare
 parts  that  Government  are  to  take
 over  igs  concerned,  that  should  de
 considered  liberally.  But  what  we
 find  is  that  the  provisions  for  compen-
 sation  in  respect  of  the  period,  for
 which  the  permit  could  not  be  used
 by  the  licence-holder,  are  more
 liberal,  while  the  provisions  in  the
 former  case:  are  not.  so  _  liberal.
 Actually,  the  reverse  should  be  the
 case.

 Another  point  that  I  would.  like  to
 submit  is  that  there  is  no  provision
 for  paying  any  compensation  to  a
 person  who  owns  a  bus,  when  his
 licence  is  not  renewed.  I  think  in
 most  cases,  as  it  has  happened  in  the
 past,  and  as  it  might  also  happen  in
 future,  the  question  of  paying  com-.
 pensation  may  not  arise,  and  ag  my
 hon.  friend  Shri  Viswanatha  Reddy
 has  remarked,  many  buses  which
 were  till  yesterday  plying  on  the
 roads  may  go  off  the  roads  and  be-
 come  silent  and  dead  in  course  of
 time,  while  the  new  corporations  that
 would  be  formed  after  nationalisation
 of  bus  transport  may  come  forward
 and  purchase  brand  new  buses  from
 the  foreign  market,  as  a  result  of
 which  we  may  lose  not  only  a  gocd
 amount  of  money  but  foreign  exchange
 too.  Therefore,  it  is  very  necessary,
 irrespective  of  whether  a  _  person’s
 licence  is  renewed  or  not,  and  whether
 it  has  lapsed  automatically  or  not,  that
 if  he  offers  his  bus,  he  should  be  paid
 fair  and  adequate  compensation;  and
 if  he  offers  his  bus  or  his  stock  of
 spare  parts,  they  should  be  taken
 over.

 With  these  remarks,  I  welcome  the
 Bill.

 Shri  U.  ‘M.  Trivedi:  The  idea  be-
 hind  this  amending  Bill  is  not  very
 acceptable  to  me,  although  the  pro-
 visions,  once  they  are  accepted,  may
 be.

 I  am  not  fully  satisfied  with  the
 nationalisation  as  it  has  proceeded
 in  the  various  States.  The  nationa-
 lisation  of  road  transport  has  not
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 brought  about  any  happy  results,  so
 far  as  the  travelling  public  is  con-
 cerned.

 It  is  true,  as  Shri  Heda  has  re-
 marked,  that  a  bus  owned  by  the
 State  will  not  take  up  extra
 Passengers  but  would  just  take  up
 the  load  that  is  marked  on  the  bus.
 So,  if  we  look  at  it  from  that  angle,
 the  only  good  that  has  resulted  from
 nationalisation  is  the  not  taking  into
 consideration  the  human  es  factor.
 The  number  of  buses’  provided  is
 very  small;  and  if  these  buses  are
 the  only  means  of  communication  on
 the  roads  where  they  are  plying,  it
 proves  a  great  nuisance  if  they  are
 nationalised.  If  the  bus  is  owned  by
 a  private  person,  discretion  is  exercis-
 ed  by  the  conductor  or  the  driver,
 and  a  passenger  in  difficulty  is  picked
 up  even  at  the  risk  of  some  prosecu-
 tion  and  is  taken  to  the  destination.

 Sometimes,  the  buses  are  passing
 through  jungles,  and  people  are  stand-
 ing  on  the  roadside  waiting  for  the
 bus  for  a  number  of  hours.  If  the
 buses  are  private-owned,  the  passen-
 gers  are  picked  up,  but  if  they  are
 State-owned,  they  are  not,  and  there
 is  no  one  to  whom  the  passengers  can
 complain.  This  is  quite  unlike  what
 obtains  in  the  railways.  We  know
 that  on  the  railways,  there  is  over-
 crowding,  but  with  all  that  over-
 crowding,  still,  passengers  do  travel;
 with  all  the  discomfort  that  they
 suffer,  they  still  do  travel  and  they
 do  want  to  travel.  But  nothing  of
 that  kind  can  happen  on  the  _  State
 road  transport.  I  have  myself  had
 many  times  very  sad  experiences  of
 the  much-boosted  State  transport  of
 Bombay.  If  three  or  four  passengers
 belonging  to  the  same  family  are
 standing  on  the  roadside,  the  order
 may  go  forth  from  the  conductor  that
 only  one  may  be  taken  in.  But  how
 are  the  other  three  members  of  the
 family  to  remain  outside?  And  it  is
 not  the  case’  of  a  city  transport,  where
 we  can  say  that  the  person  may
 travel  by  another  bus  and  reach  his
 destination;  it  is  a  transport  which
 runs  for  miles  from  one  destination  to
 another,  from  one  State  to  another,
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 {Shri  U.  M.  Trivedi]
 from  one  railway  station  to  another,
 and  so  on,  and  the  passengers  cannot
 travel  by  any  other  transport.

 The  next  thing  that  strikes  me  _  is
 this.  On  the  one  hand,  there  is  com-
 plaint  from  the  Communist  Party
 which  desires  that  there  should  be
 nationalisation  (so  that  they  can  have
 any  number  of  followers  who  can
 come  into  their  hands)  that  only  9
 per  cent:  of  the  total  buses  has  been
 nationalised....  -

 Dr.  Eama  Rao:  Total  vehicles,  in-
 cluding  goods  and  passenger  vehicles.

 Shri  U.  M.  Trivedi:  and  9l  per
 cent.  is  yet  to  be  nationalised.  But
 on  the  other  hand,  what  is  the  benefit
 that  has  resulted  from  the  nationali-
 sation  of  the  9  per  cent?  I  would  say
 that  of  the  9  per  cent.  that  has  been
 nationalised,  let  us  find  out  what  per-
 centage  has  yielded  any  benefit  what-
 soever  to  the  State  in  rupees,  annas
 and  pies.  I  should  say  that  none  of
 them  has  yielded  any  profit  whatso-
 ever.

 We  know,  for  instance,  of  the  Deln
 Transport  Service,  and  in  what  bad
 @  condition  it  is.  Standing  at  the
 wayside  in  Delhi,  we  always  curse
 this  system.  We  wait  at  the  roadside
 for  fifteen,  twenty  and  thirty  minutes,
 as  marked  on  the  time-chart,  think-
 ing  that  the  bus  will  come;  and  even
 after  3  minutes,  no  bus  appears,  ana
 slowly,  32  minutes  drag  on  to  64
 minutes  when  the  passenger  hopes
 that  another  bus  may  come.  Further,
 there  are  no  private  buses  by  which
 one  can  go.  But  if  you  go  to  a  city
 like  Calcutta,  where  there  are  private
 buses,  you  will  never  have  to  stand
 for  more  than  two  minutes,  and  you
 will  get  the  bus  you  want.

 Again,  in  regard  to  courtesy,  I  find
 that  the  private  bus  owners  are  more
 courteous,  and  the  conductors  on  those
 buses  are  more  courteous  than  those
 on  the  Delhi  Transport  Service.  I
 can  say.the  same  thing  of  the  Bombay
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 So  far  85  the  passengers  are
 concerned,  nationalisation  has  not
 proved  helpful.  And  so  far  as_  the
 State  is  concerned,  it  is  a  drain  which
 eats  away  the  taxpayers’  money.  So,
 looked  at  from  both  these  angles,
 nationalisation  of  road  transport  is  not
 called  for.

 I  now  come  to  the  question  of  com-
 pensation.  I,  for  one,  do  not  really.
 believe  in  creating  a  jagirdari  for
 those  who  are  holding  bus  permits
 for  five  years,  ten  years  and  s0  on.
 But  I  also  do  not  believe  in  expro-
 priating  another  man’s  property  with-
 out  compensation.  I  see  no  provision
 whatsoever  in  this  whole  Bill  to  take
 away  all  the  assets  and  liabilities  of
 an  owner  of  a  bus  which  is  being
 taken:  over.  Why  should  this  man  be
 deprived  of  the  use  of  his  vehicle
 which  he  wants  to  use  only  on  a  parti-
 cular  route  and  on  a  permit  being
 granted  that  that  route  will  be  operat-
 ed  by  him  for  his  benefit  and  for  his
 profit?

 I  would  therefore  suggest  that  in-
 stead  of  trying  to  give  him  compensa-
 tion  in  terms  of  Rs.  200  per  month  for
 the  number  of  months  during  which
 he  is  deprived  of  the  use  of  ihat
 vehicle  on  that  particular  route,  he
 should  be  paid  the  depreciated  value
 of  the  vehicles,  of  the  use  of  which
 he  will  be  deprived.  That  should  be
 one  consideration  which  must  be  paid
 to  him.  Over  and  above  that,  provi-
 sion  must  be  made  that  if  he  is  the
 individual  owner  and  also  the  driver
 of  the  bus  or  the  conductor,  all  the
 employees  of  such  buses  must  be  taken
 over  by  the  State  transport  which  is
 going  to  run  the  service.  I  say  this
 because  we  have  seen—and  we  cannot
 forget—that  nepotism  still  prevails  to
 a  very  great  extent  in  our  govern-
 ment  departments.  And  in  the  State
 transport,  nepotism  will  certainly  pre-
 vail.  It  being  a  State  trading  cor-
 poration,  there  would  be  nothing  in-
 cumbent  on  that  body  to  nave  its
 recruits  from  or  through  the  Labour
 Exchange.  I  do  not  believe  in  these
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 Labour  Exchanges  also.  {  have
 found  them  to  be  equally  nepotic.
 Jobbery  and  graft  do  exist  there.

 So  my  submission  is  that  if  those
 who  are  already  employed  as  conduc-
 tors  and  drivers  on  those  buses  which
 are  plying  on  the  particular  routes  are
 served  with  notice  and  their  permits
 are  cancelled,  all  those  conductors  and
 drivers  and  all  other  mechanical
 hands  and  all  such  labour  as  might
 have  been  employed  to  run  that  parti-
 cular  service  must  also  be  absorbed
 by  the  State  transport.  This  must  al-
 ways  be  made  a  condition  precedent  to
 nationalisation.

 Nobody  should  be  allowed  to  get
 Tich  at  the  cost  of  the  State,  I  do  not
 know  if  each  bus  will  cost  Rs.  50,000,
 as  one-hon.  Member  put  down,  or
 only  Rs.  15,000.  I  have  seen  buses
 being  made  from  trucks  which  have
 been  purchased  for  Rs.  4,000;  with  an
 additional  expenditure  of  Rs.  3,000  or
 Rs.  4,000,  they  have  been  turned  into
 very  nice  buses  and  put  on  the  road.
 And  once  they  are  put  on  the  road,
 they  are  worth  about  Rs.  9,000  or
 Rs.  10,000.  If  you  allow  them  to  run
 for  only  one  year,  when  the  permit  is
 for  five  years,  if  you  say,  ‘All  right;
 you  get  out;  we  want  to  pay  you
 compensation;  your  compensation
 under  this  provision  will  amount  to
 about  Rs.  9,600,  the  bus  to  be  our  own
 in  the  bargain’,  that  also  is  a  problem
 which  must  be  considered.  That
 sort  of  monopolistic  attitude  must
 not  be  allowed  to  be  created  either
 in  favour  of  the  Government  or  even
 as  against  the  Government.  It  would
 have  been  better,  in  my  opinion,  if  it
 was  not  insisted  that  the  moment  the
 State  transport  wanted  to  start  run-
 ning  buses,  all  other  permits  that  were
 there  for  a  particular  route  or  for  a
 particular  area  would  have  to  be  can-
 celled.  I  would  make  this  suggestion:
 let  these  buses  owned  by  the  State
 also  run  in  competition  with  the  other

 *private-owned  buses.  This  competi-
 tion  is  to  be  seen  somewhere  in
 Madhya  Bharat.  The  Madhya  Bharat
 Roadways  has  got  its  own  State-owned
 buses.  At  many  places  on  account  of
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 permits  having  been  granted  by  the
 Previous  States  which  ultimately
 merged  into  the  State  which  existed
 for  about  8  years  and  which  we  called
 Madhya  -Bharat,  those  buses  continu-
 ed  to  ply.  What  was  the  result?
 Every  private  bus  was  fully  occupied
 while  the  Government  bug  used  to
 run  with  one  or  two  passengers.

 So  you  will  have  to  take  into  con-
 sideration  the  human  factor  also  and
 not  decide  according  to  your  own
 whims  and  pleasures,  that  passengers
 must  travel  in  State-owned  buses.
 Passengers  do  not  like  that.  Passen-
 gers  like  only  such  buses  85  carry
 them  not  only  comfortably  but  cheap-
 ly.  If  the  State-owned  buses  are
 going  to  charge  passengers  one  anna
 per  mile  and  the  private  owner  charges
 only  half  an  anna  per  mile,  people
 would  certainly’  like  to  travel,  even
 with  a  little  trouble,  on  the  private
 buses.  We-know—and  it  is  a  com-
 mon  experience  of  ours—that  not-
 withstanding  the  fact  that  the  local
 trains  take  a  longer  time  to  reach  one
 place  from  another,  our  poor  people,
 the  third  class  passengers,  flock  to
 those  trains  rather  than  to  the  fast-
 moving  trains.  This  is  because  he
 has  to  pay  a  few  annas  more  to  travel
 in  the  fast-moving  trains  whereas  he
 can  easily  afford  to  travel  by  the
 slow-moving  trains  by  paying  less.
 With  all  the  discomforts  attendant
 upon  such  a  travel,  because  he  is  not
 a  rich  man—our  ordinary  Indian
 citizen  is  not  a  rich  man;  he  cannot
 afford  to  pay  more—he  prefers  it.

 It  seems  the  idea  of  the  Govern-
 ment  is  to  extort  the  last  drop  of
 blood  from  the  poor  people.  That
 idea  must  be  dropped.  Let  there
 now  be  this  idea  in  Government:  en-
 ough  of  this  taxation;  it  has  gone  too
 high,  unbearable,  intolerable;  the
 shackles  are  growing;  let  us  cry  a  halt
 and  do  something  to  ameliorate  the
 general  condition  of  the  masses.  This
 can  be  done  at  least  by  lessening  the
 burden  of  taxation  which  is  falling  on
 the  heads  oof  poor.  people,  It
 seems  every  effort  is  being  made  to
 increase  this  taxation  by  one  method
 or  other.
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 The  other  day  we  had  the  Terminal

 Tax  on  Raitway  Passengers  Bill.
 There  also  the  idea  was  merely  to
 extort  more  money.  Already  many
 municipalities  are;  legally  or  illegal-
 ly,  charging  terminal  taxes  on  railway
 passengers  who  are  travelling  on  buses
 standing  in  the  railway  area.  A  tax
 of  one  or  two  annas  is  levied  and
 even  if  the  passenger  comes  back  on
 that  very  route,  again  he  has  to  pay.
 This  kind  of  taxation  is  still  preva-
 lent.  Nobody  cares  to  look  into  it  to
 see  whether  it  is  legal  or  illegal
 taxation.  No  one  makes  up  his  mind
 to  find  out  whether  legally  or  consti-
 tutionally  it  is  permissible  or  not.

 On  top  of  it,  as  soon  as  a  State
 transport  monopoly  is  introduced,  the
 result  always  has  beey  that  no  other
 passenger  buses  owned  by  private
 owners  or  bodies  corporate  are  allow-
 ed  to  run  and  the  fare  rates  of  the
 State  transport  always  go  up.  The
 net  result  is  that  the  passengers  have
 to  pay  through  their  nose  with  all
 the  comfort  or  discomfort  attendant
 on  travel  in  the  State  buses.  Again,
 as  I  have  said  before,  sufficient  num-
 bers  of  State  buses  are  never  provid-
 ed.  Passengers  are  left  on  the  road;
 they  are  left  at  evening  time  and  at
 night  time,  away  from  their  houses,
 away  from  their  villages,  sometimes
 four  miles  away  from  their  villages,
 in  thick  jungles  from  where  they  can-
 not  go  back,  and  so  start  crying.  At
 least  on  railway  platforms,  there  are
 thousands  of  passengers  who  are  help-
 ful:  The  Guard  is  there  and  the
 Station  Master  is  there.  The  Guard
 has  not  got  absolute  control;  nor  has
 the  driver  absolute  control.  Also
 any  number  of  citizens  are  also  travel-
 ling.  As  against  this,  in  the  case  of
 the  State  bus,  the  great  conductor,
 who  has  a  licence  under  this  law,  is
 the  final  arbiter  of  the  destiny  of  the
 passengers  who  travel-  in  that  bus.
 He  simply  kicks;  he  knows  no  other
 methods.  .  When  such  a  conductor
 kicks,  who  is  going  to  complain  and
 who.  is  going  to  hear  the  complaint?
 And:  what  does  it  cost  to  complain
 arid  what  does  it  cost  to  make  that
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 complaint  heard?  All  these  problems
 must  always  appeal  to  us  before  we
 fall  into  this  trap  of  nationalisation,
 which,  I  say,  must  not  be  rapidly  in-
 troduced  in  our  country.

 i6  hrs.

 There  is  one  thing  more  to  which
 Shri  Heda  has  drawn  attention  and
 to  which  I  also  want  to  draw  atten-
 tion.  Our  Constitution  provides
 equal  opportunity  for  all.  In  view  of
 that  I  see  no  reason  why,  simply  be-
 cause  there  is  a  co-operative  society,
 the  co-operative  society  must  be  given
 preference  over  an  ordinary  person,
 a  citizen  of  India.  After  all,  the  co-
 operative  society  will  also  consist  of
 citizens  of  India.  As  Shri  Heda  has
 indicated  a  co-operative  society  can
 be  formed  with  shady  persons.  Why
 should  such  a  society  be  given  pre-
 ference?

 Once  I  had  occasion  to  go  to  Hissar.
 There  I  found  that  a  Deputy  Superin-
 tendent  of  Police  had  formed  a  co-
 operative  society  and  got  hold  of  all
 the  farm  land  in  the  name  of  the  co-
 operative  society,  consisting  of  him-
 self,  his  wife,  his  two  children,  his
 son-in-law  and  some  two  or  three
 other  persons,  perhaps,  his  own
 chaprasis.  He  was  running  the
 whole  show.  Similar  things  might
 happen  and  there  is  absolutely  no
 reason  why  such  a_  co-operative
 society  should  have  the  preference.

 Then,  there  is  one  thing  which  has
 been  dropped  and  I  suggest  that  it
 should  be  reconsidered  by  Govern-
 ment.  We  have  laid  down  a  principle
 in  this  Bill  that  if  a  permit  holder
 loses  the  chance  of  running  his
 vehicle  to  the  full  length  of  the  period
 he  may  be  given  compensation.  If
 that  principle  is  admitted,  I  see  no.
 reason  why  a  permit-holder  who  is
 already  there  should  not  have  a  pre-
 ference  in  getting  the  permit  renew-
 ed.  I  cannot  understand  why,  in  one
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 case,  the  compensation  scheme  is  put
 forward  for  those  who  are  likely  to
 lose  their  permits  and,  in  the  other
 case,  the  permit-holders  are  not  to  be
 considered  for  the  renewal.  They
 must  automatically  be  granted
 extension.

 One  more  thing  that  I  would  like  to
 point  out  is  this.  The  registration
 marks  are  given  in  the  Schedule.  It-
 is  on  page  77  of  the  Committee’s  Re-
 ‘port.  I  find  that  Andhra  Pradesh,
 Bombay,  Madhya  Pradesh,  Punjab  and
 West  Bengal  have  got  two  sets  of
 initials.  In  Punjab,  the  obvious
 reason  is  that  the  new  Punjab  which
 has  been  formed  is  formed  out  of
 Punjab  and  PEPSU  and  so  the  initials
 should  be  PN  and  PU.  In  Madhya
 Pradesh,  MP  and  CP  are  still  being
 continued;  and  CP  is  of  the  old
 Central  Provinces.  Let  me  make  one
 suggestion.  At  least  this  CP,  the  old
 vestige  of  ours  should  go  away  and
 let  it  be  substituted  by  MB  because
 Madhya  Bharat  was  a  very  big  State
 containing  a  number  of  _  vehicles
 which  has  now  gone  into  M.P.  There-
 fore,  instead  of  keeping  this  CP,  drop
 it  out  and  make  it  MB  so  that  there
 may  be  some  justification  at  least  as
 there  is  about  keeping  PU  and  PN,
 as  well  as  BM  and  BY.

 Dr.  ्.  N.  Parekh  (Zalawad):  I  wel-
 come  this  amending  Bill  as  it  aims  at
 bringing  uniformity  in  some  aspects
 of  the  Motor  Vehicle  policy  in  all  the
 States.  The  part  which  the  transport
 system  835  -  ६0  play  in  our  Second
 Five  Year  Plan  is  a  very  important
 one  and  the  judicious  handling  of  our
 transport  system  is  very  essential
 particularly  when  our  Second  Five
 Year  Plan  has  an  industrial  bias.  The
 development  of  the  transport  system
 is  the  barometer  of  progress  in  any
 country.  The  modern’  tendency  is
 not  to  increase  the  railway  mileage
 but  to  increase  the  other  wings  of  the
 transport  system.

 The  original  idea  of  the  Bill  was  to
 minimise  the  competition  between

 28  NOVEMBER  1956.  (Amendment)  Bill  3376

 the  railways  and  roadways.  But  that
 trend  has  now  shifted.  And,  as  we
 see,  the  truck  transport  has  achieved
 its  present  lofty  position  in  the  eco-
 nomic:  life  of  the  country  because  of
 its  very  fast,  flexible,  economic  door  to
 door  type  of  service  in  every  nook  and
 corner,  Modern  agriculture,  industry,
 business  .and  consumers  have  to
 depend.  upon  motor  trucks  to  meet
 their  daily  transport  requirements  in
 our  .  expanding  economy  of  the

 During.  ‘the  first  Plan  period,  our
 production  rose  up  to  about  35  per
 cent.  keeping  the  50-5l  figures  as  the
 base.  In  the  Second  Five  Year  Plan,
 it  is  likely  to  go  to  0  per  cent.  and
 in  the  third,  it  may  go  even  still
 higher.  It  is  very  evident  that  our
 railways  cannot  carry  all  this  load
 and  traffic  as  has  been  admitted  by
 the  railways  themselves.  Therefore,
 our  road  transport  system  will  have
 to  bear  the  brunt  and  burden  .of  the
 extra  load.  But  what  we  see  is  that
 the  total  investment  on  road  trans-.
 port  vehicles  as  well  as  the  roads  is
 very  poor  and  the  allotment  also  is
 not  a  very  happy  one  because  the
 lion’s  share  is  taken  away  by  the
 Railways  and  there  is  a  lopsided  deve-
 lopment  of  our  transfort  system.

 Road  transport  and  trucking  and
 trailer  system  is  greatly  developed
 in  U.S.A...  and.  Germany  and  there  is
 a  great  petentiality  for  development
 in  our  own  country.  For  this,  it  is
 essential.  to  have  better  roads.  And,
 I  suggest  the  establishment  of
 National  and  State  Road  Boards  to
 develop  our  roads  so  that  they  can
 better  be  developed  at  a  very  fast
 rate  I  also  sugges  that  all  the
 port  towns  should  be  linked  by  con-
 crete  roads  so  that  they  may  be  use-

 ful  for  the  carrying  of  our  commer-
 cial  traffic  and  they  may  as  well  be
 used  in  times  of  emergency.  Similar-
 ly,  I-  suggest  that  all  the  road  bridges
 should  be  surveyed  and  planned  be-
 cause  our  growing  and  expanding
 need  of  extra  load  of  traffic  will  re-
 require  our  re-assessing  that  problem
 also.
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 I  welcome  the  establishment  of  a

 Transport  commission  envisaged  in
 the  present  Bill.  Among  other  things, I  feel  that  the  Transport  Commission
 should  also  look  into  the  details  of
 capital  investment,  operational  effi-
 ciency,  administrative  cost  and  quan-
 tum  of  taxation  etc.  In  my  amend-
 ment  I  have  also  suggested  that  the
 Transport  Commission  should  have
 Power  to  take  such  measures  88  it
 thinks  proper  to  implement  the
 schemes  prepared  by  it.  It  should
 also  look  to  the  security  and  safety
 measures  and  the  fare  and  freight
 rate  structure  and  also  the  system  of
 accounting,  staff  amenity  and  other
 problems.  This  is  very  essential  and
 the  Commission  should  be  vested  with
 all  these  powers  because  it  will  go  a
 long  way  in  bettering  the  working
 of  our  transport  system.

 Our  present  road  transport  is  a  good
 example  of  mixed  enterprise.  In

 ~some  areas  the  State  enterprise  ३5
 functioning  and  in  others  private
 enterprise  is  functioning.  There  are
 small  people  in  the  private  enterprise
 engaged  in  this  trade,  and  it  is  neces-
 sary  that  they  have  a_  co-ordinated
 mode  of  working.  If  they  may  be
 given  great  impetus  by  forming  co-
 operative  societies  or  by  forming
 private  limited  companies  or  public
 limited  companies  as  well  as  the  State
 also  joining  with  the  private  enter-
 prise  in  the  road  transport  system  in
 certain  areas,  I  think  it  is  good.  ‘Si,
 in  Jammu  and  Kashmir,  the  State
 road  transport  is  functioning  on  the
 road  and  on  the  same  rodd  permit  is
 given  for  the  private  enterprise  to  run
 its  services  also.  This  is  very  essen-
 tial;  it.  gives  scope  for  healthy  com-
 petition  and  good  working  and,  there-
 fore,  both  systems  are  working  very
 well,  both  State  transport  as  well  as
 private  operators  are  making  profit,
 and  it  is  an  experiment,  in  my
 opinion,  worth  trying.

 Regarding  the  question  of  cancella-
 tion  of  the  permit,  when  a  permit  is
 refused,  I  feel  that  a  compensation
 adequate,  fair  and  just,  should  be
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 given.  If  a  route  is  taken  away  and
 an  alternative  route  is  offered,  well
 and  good.  But  if  a  route  is  taken
 away,  then  the  assets  also  must  be  taken
 away,  and  it  is  just  fair  and  equitable
 as  other  speakers  have  said.  There-
 fore,  I  will  not  elaborate  on  that  point.
 When  we  took  away  airways,  we  also
 took  away  their  assets.  It  is  right,
 fair  and  reasonable,  to  prevent  na-
 tional  waste,  that  the  assets  of  the
 existing  operators  must  be  taken
 away  in  case  they  are  not  offered  any
 alternative  route.

 Regarding  the  period  of  permits,  I
 feel  three  to  five  years  in  the  case  of
 passenger  transport  is  too  small  a
 period,  as  has  been  pointed  out  by
 many  previous  speakers  also,  because
 the  cost  of  present  day  trucks  is  very
 high,  and  looking  to  the  venture  and
 risk  that  an  operator  has  to  under-
 take—the  present  day  trucks  Mercedes
 and  Leylands  cost  very  much—it  is
 but  natural  that  the  period  should  be
 five  to  seven  years  or  a  minimum  of
 five  years  for  passenger  transport.
 For  goods  transport  also,  I  suggest
 that  the  period  of  five  years  is  too
 small  and  it  should  be  made  ten  years
 te  give  stability  and  incentive  to  the
 private  enterprise  to  go  wholehearted-
 ly  into  this  trade  because  it  is  the
 need  of  the  hour,  it  igs  very  essential.
 If  we  just  create  a  condition  for  pri-
 vate  enterprise  to  take  risks  and  give
 them  proper  incentives,  they  will  go
 into  it  wholeheartedly.  If  there  are
 stable  conditions,  for  private  enter-
 prise  particularly  when  the  State  has
 not  got  sufficient  machinery  to  work
 entire  nationalised  road  transport—
 the  goods  transport  it  will  go  a  long
 way  to  its  rapid  development...  The
 Planning  Commission  also  has  suggest-
 ed  that  the  goods  transport  should
 not  be  nationalised.  That  being  our
 policy,  the  period  of  five  years  is  too
 small,  and  to  get  stability,  I  feel  that
 the  period  should  be  at  least  extend-
 ed  to  ten  years.

 In  the  end,  I  feel  that  looking  to
 the  potentialities  of  developing  the
 road  transport  system  in  the  country,
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 there  is  a  long  way  yet  to  go,  and  I
 am  sure  with  judicious  and  co-ordi-—
 nated  handling,  the  road  transport
 system  is  bound  to  flourish.

 Shri  Ramachandra  Reddi  (Nellore):
 I  would  like  to  add  a  few  observa-
 tions  to  the  discussion  on  this  Bill.

 I  must  appreciate  the  attitude  of  the
 Government  in  having  given  more
 opportunities  for  better  transport  and
 having  made  certain  amendments
 which  are  really  reasonable  and  help-
 ful.  I  am  inclined  to  say  a  few  words
 about  the  question  of  nationalisation
 and  co-operation,  which  has  been
 talked  about  very  much  on  the  floor
 of  the  House  today.

 However  good  nationalisation  might
 be,  it  is  a  policy  that  has  to  be  taken
 up  with  caution,  and  any  policy  of
 hastening  slowly  will  be  more  con-
 ducive  to  a  proper.development  of  the
 transport  industry.  I  was  told  that  a
 nationalised  industry  is  costlier  than  a
 private  industry,  and  in  this  respect  I
 am  informed  that  a  particular  trans-
 port  company  in  Madras—the  T.V.S.
 and  Sons,  which  is  satisfactorily  dis-
 charging  its  work—has  calculated  its
 transport  cost  per  mile  at  40  annas
 8  pies,  whereas  the  Madras  Govern-
 ment  Transport  costs  about  2  annas
 and  odd  per  mile.  This  is  an  indica-
 tion  that  nationalised  transport  is
 bound  to  cost  much  more  than  private
 transport,  and  naturally  it  should  be
 understood  that  any  costlier  experi-
 ment  by  the  Government  should  be
 undertaken  with  great  caution.

 I  have  also  to  mention  that  there  is
 a  definite  loss  in  nationalised  indus-
 tries  that  we  have  taken  up  so  far  in
 this  country.  Apart  from  the  nation-
 alised  transport  of  Air  Corporations,
 we  have  not  found  that  all  road  trans-
 port  that  has  been  nationalised  in  this
 country  has  been  successful.  As  far
 as  I  know,  in  Madras  it  is  successful
 to  the  extent  that  they  are  able  to
 run  the  buses,  but  whether  the  ser-
 vice  is  paying  to  the  Government
 properly  or  not  is  yet  to  be  examined.
 The  figures  that  I  have  been  able  to
 secure  from  the  published  figures  of
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 the  Madras  Transport  do  not  show
 that  there  is  much  of  encouraging  re-
 sults  thereof.  In  fact,  a  nationalised
 transport  does  not  pay  income-tax,
 whereas  a  private  transport  pays  to
 the  Government  by  way  of  an  income-
 tax.  Even  the  vehicle  tax,  I  think,
 has  only  to  be  made  through  book  ad-
 justment  with  regard  to  nationalised
 transport.  I  am  not  definitely  against
 nationalised  transport,  but  I  only  sug-
 gest  that  there  must  be  greater  cau-
 tion.  We  have  to  wait  until  greater
 discipline  is  felt  in  the  services.
 Greater  attention  must  be  paid  by  the
 parties,  political  or  otherwise,  in  see-
 ing  that  discipline  is  maintained  and
 protected,  and  Government  should  also
 be  assisted  in  the  proper  carrying  out
 of  the  services.

 Nationalised  transport  might  be  a
 very  attractive  proposition  in  prin-
 ciple,  but  so  far,  experience  has  not
 shown  very  good  results.  We  have
 heard  that  even  Ministers  have  been
 suspected  of  either  favouritism  or  even
 corruption  in  certain  places  -while
 transacting  the  purchase  of  some  of
 the  nationalised  transport,  namely,
 buses.  Further,  if  Government  is
 going  to  take  up  nationalised  trans-
 port....

 Shri  Veeraswamy  (Mayuram—Re-
 served—Sch.  Castes):  Now  they  have
 become  more  honest.

 Shri  Ramachandra  EReddi:  I  have
 not  heard  the  hon.  Member.

 Shri  Raghavachari  (Penukonda):
 He  says  that  they  have  now  become
 more  honest.

 Shri  Ramachandra  Reddi:  I  wish
 they  become  honest  more  and  more.
 The  spirit  of  monopoly.  that  will  be
 engendered  in  the  public  sector  will
 naturally  thwart  the  success  of  any  of
 the  private  enterprises.  I  will  men-
 tion  the  circumstances  under  which
 the  Tramway  Company  in  Madras  had
 to  be  liquidated  and  I  hope  my  hon.
 friend,  the  Deputy  Minister,  knows  it
 very  well.  All  of  a  sudden  the  trans-
 port  service  had  been  stopped  and
 later  on  about  600  families  had  been
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 thrown  out  of  work.  After  some  liti-
 gation  and  negotiation,  even  the
 transport  workers—about  600  fami-
 lies—offered  to  run  it  on  8  sound
 basis.  Even  the  Corporation  of  Mad-
 ras  applied  to  the  Government  for
 necessary  permission  to  run_  the
 tramways  themselves.  But  the  Mad-
 ras  Government  has  not  done  either
 of  them.  That  only  inculcates  a  spirit
 of  monopoly.  I  am_  sure  that  the
 other  Governments  which  are  think-
 ing  of  monopolising  or  nationalising
 could  think  in  the  same  way  and  that
 will  be  to  the  detriment  of.  the  pub-
 lic  interests.  When  the  income-tax
 is  not  paid  by  the  nationalised  trans-
 port  undertaking,  natturally  the  Gov-
 ernment  would  lose  money.  The
 Government  would  not  be  benefited
 by  book  adjustments  with  regard  to
 vehicle  taxes.  In  these  circumstances,
 I  would  urge  that  until  every  person
 who  works  in  a  nationalised  industry
 becomes  national-minded,  unless  dis-
 cipline  is  completely  recovered  and
 unless  so  many  other  factors  that
 make  a  nationalised  industry  success-
 ful  are  achieved,  it  will  not  be  rea-
 sonable  on  the  part  of  any  Govern-
 ment  to  hazard  on  things  like  this.

 I  heard  hon.  Minister  saying  this
 morning  that  as  far  as  possible,  oppor-
 tunities  will  be  given  to  co-operative
 enterprises  to  take  over  the  transport.
 I  am  afraid  that  even  in  that  sector,
 things  have  not  been  very  happy.  I
 have  seen  how  the  co-operative  ins-
 titutions  have  failed  in  their  work  in
 several  places.  Probably  they  have
 got  into  debts  which  they  will  never
 be  able  to  pay  back  to  the  co-opera-
 tive  banks.  We  have  seen  some
 manufacturing  concerns  started  on  a
 co-operative  basis.  Most  of  them  had
 to  be  liquidated.  Having  taken  these
 matters  into  consideration,  the  Madras
 and  the  Andhra  Governments  have
 constitutedtwo  separate  committees  to
 go  into  the  entire  matter  and  to  re-
 port  on  the  extent  to  which  co-opera-
 tion  tas  been  successful  and  also  the
 extent  to  which  the  weeding  out  pro-
 cess  should  be  undertaken  and  the  ex-
 tent  to  which  support  should  be  given
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 to  the  proper  working.  If  a  proprie-
 tor  is  there,  within  a  few  days  he  can
 form  a  co-operative  society  and  get
 it  registered.  What  was  run  by  one
 man  can  be  converted  and  named  a
 co-operative  institution.  There  will
 be  a  committee  only  in  name.  The
 whole  process  will  be  the  same  with
 the  result  that  the  co-operation  that
 is  expected  by  the  Government  would
 not  be  able  to  come  forward.  Accor-
 ding  to  the  Co-operative  Societies
 Act,  only  dividends  not  exceeding
 6३  per  cent.  can  be  paid  and  that  is
 not  an  attractive  proposition  to  any
 enterprising  company.  So,  some
 camouflage  will  be  laid  and  what  has
 been  run  by  a  private’  individual
 would  be  run  in  the  name  of  a  co-
 operative  society.  That  is  not  a  hap-
 py  state  of  affairs.

 I  have  very  little  to  add  to  the  dis-
 cussion  except  to  point  out  to  the  hon.
 Minister  that  though  sufficient  care
 has  been  taken  in  Schedule  VIII  for
 the  limitation  of  the  speed  of  motor
 vehicles,  there  must  be  greater  cau-
 tion  and  vigilance  exercised  over
 these  speeds.  We  find  these  heavily
 laden  trucks  or  passenger  buses  run-
 ning  at  very  high  speeds,  at  higher
 speeds  than  those  provided  here.  Any
 ‘relaxation  of  the  check  would  mean
 greater  loss  of  life  and  dislocation  of
 traffic.  I  have  seen  buses  trying  to
 overtake  cars  at  forty  or  fifty  miles
 speed  though  the  highest  speed  pro-
 vided  here  is  only  35  miles.  Without
 some  check,  there  is  every  possibility
 of  accidents  happening  more  _  often.
 ‘There  must  be  some  check  on  the
 transport  of  goods  also.  Starting  at
 8  or  9  in  the  night,  they  are  to  reach
 some  other  place  at  a  distance  of  one
 hundred  miles  or  more  by  the  next
 morning.  In  many  such  cases  the
 lorry  drivers  go  to  sleep  and,  the
 lorries,  in  consequence,  go  into  the
 ditch  and  the  occupants  go  te  the  hell.

 Mr.  Deputy-Speaker:  Why  does  the
 conclude  that  they  all  go  to  hell?

 Shri  Ramachandra  Reddi:  Probably
 gome  of  them  may  go  to  heaven;  I  do
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 not  know.  Therefore,  proper  check
 daas  to  be  maintained  in  regard  to  the
 speed  also.

 Shri  L.  Jogeswar  Singh  (Inner
 Manipur):  Mr.  -Deputy-Speaker,  I
 welcome  the  Bill  in  general.  It  will
 be  a  boon  to  the  eastern  parts  of  India

 business  of  the  railways.  It  is  a  false
 assumption.  It  will  supplement  rail-
 way  transport.  The  problem  of  trans-
 pert  is  very  badly  affected  due  to  a
 oumber  ef  bottlenecks  in  the  eastern
 parts  ef  India—Ascam,  Manipur,  Tri-
 pura  etc.  The  prices  of  the  commo-

 they  are  io  be  transported  by  air  be-
 cause,  sometimes,  the  railway  trans-
 port  takes  a  long  time.  So,  the  rail
 éxransport  sheuid  be  supplemented  by
 read  trangpart.

 So  far  as  nationalisation  of  road
 transpost  is  concerned,  in  my  State  of
 Manipur  I  doubt  whether  it  will  be
 successful  and  if  so,  how  far.  There,
 mext  only  to  the  hand-loom  industry,
 wead  transpert  is  the  most  essential
 industry.  Many  young  persons  are
 mpleyed  m  this  industry.  If  it  is
 nationalised,  I  think  that  some  peo-
 ple  may.  be  taken  but  the  rest  will  be
 ‘thrown  out  of  employment.  In  _  this
 eennection,  I  should  like  to  draw  the
 attention  of  the  Minister  to  one  as-
 ect  of  the  prablem.  The  private  en-
 serprise  is  very  helpful  in  providing
 employment  to  the  motor  drivers  and
 se  you  should  encourage  these  people.
 Uatil  the  whole  system  has  been  na-

 @ome  encouragement  from  the  Gov-
 ernment.

 In  this  connection,  I  would  mention
 he  mame  of  the  Manipur  Drivers’
 Union.  This  Union  is  rumning  side  by
 side  with  the  State  Transport.  It  is
 giving  very  good  service.  The  only
 @ificulty  is  this.  About  78  years  ago,
 there  was  no  difficulty  to  get  the
 ‘aatomodbile  parts,  ‘but  because  of  the
 non-availability  of  these,  it  is  fmding
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 it  difficult  to  rum  the  service.  After  the
 war,  the  Allied  forces  had  left  a  lot
 of  dumps  of  these  spare  parts  in
 Assam  and  Manipur.  This  Union  and
 other  Moter  Associations  and  private
 operators  used  to  get  their  spare  parts
 out  of  these  dumps,  but  these  have
 now  been  condemned.  As  a  result  of
 this,  the  industry  which  is  run  by
 private  aperators  is  declining  and
 these  people  are  not  making  profit  in
 the  business  and  thus  all  the  em-
 Pleyees  who  were  in  the  service  of
 those  private  operators  have  been
 thrown  out  of  employment.  I  would
 like  to  suggest  to  the  hon.  Minister
 that  Government  should  invest  a  .cer-
 taim  amount  of  money  to  help  these
 Private  aqperators.  If  this  is  done,
 then  the  question  of  the  employment
 of  a  large  section  of  the  populatian-
 will  be  solved.  Now  the  pasition  is
 that  the  present  State  transport  is
 being  run  side  by  side  with  private
 transport  and  it  cannot  absorb  all  the
 technicians  and  drivers  ete.  This  is

 Aazother  point  is  that  in  the  hilly
 regions  of  India,  the  only  system  of
 trangport  available  is  the  road  trans-
 port.  Where  the  rail  service  ‘is  not
 available,  you  will  find  that  the  trans-
 port  system  is  beimg  carried  on  by
 read  transport.  On  account  of  fhe
 scarcity  of  this  form  of  transport  the
 Prices  ef  essential  commodities  in
 those  parts  are  very  high.  Then
 again,  there  is  the  difficulty  of  export-
 ing  the.,produce  of  those  regions  to
 the  outside  world.  On  account  of  the
 non-availability  of  transport,  the
 cammodities  produced  in  those  parts
 cannot  be  exported  outside,  so  that
 the  economic  position  of  the  people

 xa@mnot  be  improved.  Thus  the  peaple
 aot  these  parts  are  suffering  an  account
 vaf  nen-nvailahility  of  read  transpart
 facilities.  I  wish  that  ‘Government
 shouid  give  a  subsidy  to  private  ope-
 raters,  so  that  they  will  be  able  to

 ‘vwarry  these  goods  at  a  reduced  rate.
 af  my  suggestion  is  accepted,  it  will
 Senefit  the  consumer  as  well  as  the
 men  who  re  running  the  dusiness
 there.
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 Another  point  that  I  want  to  men-

 tion  is  with  regard  to  compensation.
 This  question  has  been  discussed  in  the
 House,  and  a  number  of  Members
 have  spoken  about  it.  I  am  not  in
 favour  of  payment  of  compensation
 for  withdrawing  the  license  or  per-
 mits  issued  to  the  private  operators,
 but  I  am  in  favour  of  giving  compen-
 sation  to  those  whose  assets  have  been
 taken  over  by  the  authorities.  Here
 again,  I  ‘should  like  to  point  out  that
 in  my  part  of  the  country  a  number
 of  private  operators  have  now  ceased
 to  function  because  of  the  non-avail-

 -ability  of  automobile  spare  parts,  with
 the  result  that  the  economic  position
 of  the.  people  has  very  much  deterio-

 ‘rated.  So,  whenever  any  transport  is
 ‘to  be  taken  over  or  to  be  rum  by  the
 ‘Corporation  or  by  the  Transport
 ‘Authority,  compensation  to  those  peo-
 ‘ple  whose  assets  have  been  taken  by
 Government,  should  be  paid:

 Another  point  which  I  want  to  men-
 tion  is  in  regard  to  the  service  condi-
 tions  of  the  employees,  who  are  em-

 _Ployed  in  the  State  transport.  We
 have  State  transport  in  Manipur  State.
 There  is  no  provision  for  the  security
 of  the  service  of  the  people  employed
 in  that  organization.  There  is  no
 Scope  for  the  improvement  of  their
 Condition,  no  provision  for  insurance
 “and  provident  fund  and  other  benefits
 _which  are  generally  given  to  the  em-
 “ployeés'  of.  Government.  Their  ser-
 “vice  may  be  characterized  more  or
 léss’4s_of  a  temporary  nature.  There-
 ‘fore,  7६  should  be  considered  by  ‘the
 Ministry  that  as  they  have  taken  over
 that  transport  service*they  must  im-
 prave  the  service  conditions  of  the
 émployees  there.

 Another  point  is  in  regard  -to.  the
 eonductors..  In  these:..parts  of  .  the
 country,  where.  the  road  _  transport
 system  is  not  advanced,  these  conduc-
 tors  find  it  diffieuk  to  get  licenses,
 and  on  this.  accoynt  the  private  ope-
 rator..  egperiences  some  .  difficulty.
 Therefore,  I  ‘want  to  suggest  that
 “when  these  conductors  are  appointed
 ‘some  relaxation  should  be  made.  in
 their  conditions  of  service  such  .as

 28  NOVEMBER  956
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 ‘issuing  license  etc.  in  the  case  of
 those  areas  where  this  transport  ह.
 tem  is  not  so  much  advanced.

 Shri  N.  BR.  Muniswamy  (Wandi-
 wash):  Mr.  Deputy-Speaker,  I  shall
 be  very  brief,  because  many  of  the
 points  have  already  been  covered  by
 other  hon.  Members,  and  I  shall  only
 add  some  more  points  with  regard  to
 other  aspects  which  have  not  been
 raised  by  them.

 So  far  as  nationalization  is  concern-
 ed,  though  I  agree  on  principle,  as  a
 practical  proposition,  I  am  opposed  to
 that.  Any  nationalization  at  this
 stage  is  not  very  conducive  so  far  as
 the  road  transport  is  concerned,  and
 we  have  séen  how  after  the  nation-
 alization  of  the  railways,  people  are
 not  subject  to  discipline;  how  they
 are  care-free,  and  the  spirit  of  ser-
 vice  is  utterly  gone.  I  do  think  that
 nationalization  should  be  given  the
 go-by  for  the  present  and  taken  up
 later.  on.

 As  far  as  co-operation  is  concerned,
 the  principle  is  all  right,  but  when
 we  take  into  consideration  how  it  is

 ‘being  implemented  by  the  people  at
 the  time  of  running  this  transport,
 we  see  that  some  indiscipline.  comes
 into  existence,  and  there  is  a  good

 ‘deal  of  corruption  ete.  Therefore,  co-
 ‘operative  societies:  also  should  not  at
 ‘this  stage  be  given  any  priority.  It
 ‘has  been  stated  by  the  hon.  Minister
 ‘that:  co-operative  societi  would  be
 ‘given  priority  in  respect  of  giving
 “permits  for  transport.  I  wish  to  say
 “that  at  this  stage  it  is  not  advisable.
 “We  are  introducing  co-operation  in
 many  spheres.  So  far  as  land  reform
 is  concerned  we  have  introduced  co-
 operation.  With  regard  to  production
 -of  food-grains  and  other  things  we  are

 co-operation.  But  so
 far.as  transport  is  concerned,  I  think
 it  is  a  novel  method  to.  introduce  co-
 -operation.  I  can  undertand  transport
 being.  given  to  local  Boards  or  cor-
 -porations.  But  to  run  any  transport
 on  the  basis  of  co-operation  is  not
 advisable.
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 So  far  as  the  period  for  which  per-
 mits  are  given  is  concerned,  I  find  in
 this  Report  that  a  permit  is  given  only
 for  five  years—it  is  given  from  three
 to  five  years.  I  am  unable  to  under-
 stand  why  this  provision  of  five  years
 should  be  put  in.  It  must  be  for  a
 Minimum  period  of  ten  years.  My
 reason  for  that  is  this.  A  particular
 individual  or  a  concern  may  start  a
 business  for  running  a  transport.  He
 must  be,able  to  find  out  whether
 the  business  is  running  on  a
 profit  or  loss.  He  cannot  make  up
 what  he  has  invested  in  a  period  of
 five  years.  Therefore,  at  least  a
 minimum  period  of  ten  years  must  be
 given  in  case  of  nationalisation.  He
 might  also  by  that  time  be  able  to
 realise  the  money  that  he  has  invest-
 ed.  I  would  therefore  suggest  that
 an  amendment  increasing  this  to  ten
 years  instead  of  five  years  may  be...
 brought.

 As  regards  the  Board  I  have  one
 thing  to  say.  Under  the  provisions  of
 the  Bill  as  it  has  emerged  from  the
 Joint.  Committee,  it  becomes  an
 autonomous  body.  This  Board  con-
 sists  of  three  members  and  the  Chair-
 man  happens  to  be  a  judicial  officer.
 I  quite  welcome  this  provision  because
 there  is  some  reason  behind  having
 this  kind  of  an  outlook.  The  Board
 need  not  necessarily  consist  of  three
 members  presided  over  by  a  judicial
 officer.  I  only  insist  that  there  should
 be  jyrors.  There  should  be  at  least
 five  or  seven  jurors  or  assessors  as
 the  case  may  be.  They  will  be  able
 to  know  the  real  position  of  the  ac-
 tual  working  of  the  transport.  In
 that  composition  of  jurors  we  can  also
 include  respectable  persons,  persons
 who  have  had  experience  of  running
 ‘or  plying  motor  transport.  There-.
 fore,  my  suggestion  is  that  the  Board
 consisting  of  three  members’  should
 have  the  able  assistance  of  these
 ‘jurors,  five  or  seven  as  the  case  may
 be.  Ifthe  opinion  of  the  jurors  is
 unanimous  the  Board  should  neces-
 ‘sarily  give  effect  to  that  decision.  If
 their  opinion  is  divided,  the  Board
 -can,  if  they  like,  give  effect  to  the
 majority  decision,  or  else  have  their

 ‘own  decision  in  the  matter.

 28  NOVEMBER  956  (Amendment)  Bill  1388

 The  reason  for  my  insisting  in  hav-
 ing  these  jurors  is  this.  At  the  time
 of  giving  evidence  before  the  Joint
 Committee,  it  was  insisted  that  this
 Board  should  also  have  some  repre-
 sentation  from  the  workers.  They
 have  done  a  right  thing  in  rejecting
 that  proposal;  the  workers  need  not
 have  any  representation  on  the  Board.
 But,  at  any  rate,  the  jurors  I  visualise
 represent  the  operators  and  other
 workmen.  In  that  case  the  workers
 will  be  highly  satisfied  that  these
 jurors  will  put  forward  their  view
 point  before  a  verdict  is  given.

 The  last  point  to  which  I  wish  to
 refer  is  about  compensation.  Clauses
 65  and  68  visualise  several  principles
 and  methods  by  which  compensation
 has  to  be  given.  I  wish  to  add  cne
 more  thing.  Instead  of  giving  Rs.  200
 for  a  month  or  a  part  of  a  month  or
 Rs.  00  for  less  than  5  days,  I  wish
 to  add  that  there  should  be  a  techni
 cal  committee,  a  committee  of  experts
 who  can  give  the  real  value  of  trans-~
 port.  They  may  be  in  8  position  to
 give  either  the  market  value  or  the
 existing  value  of  those  transports.
 The  technical  committee  would  be  in
 a  better  position  to  advise  the  Board
 or  anybody  who  would  ultimately
 grant  the  money  in  compensation.
 That  tecl:nical  committee’s  opinion
 should  be  given  proper  weight.  In
 the  absence  of  a  technical  committee,
 to  give  compensation  on  an  ad  hoc
 basis,  as  is  visualised  im  one  of  the
 clauses,  is  not  quite  ‘‘preper,  and  it
 will  not  be  workable  in  thé  long  run.
 There  are  bound  to  be  certain  dis-
 crepencies  in  the  long  run.  There-
 fore,  if  a  technical  committee  is  ap-
 pointed  they  will  be  in  a  position  to
 ‘assess  the  real  value.  They  can  also
 ‘take  into  consideration  the  other  prin-
 ciples  that*are  enunciated  in  this  Bill

 Lastly,  I  want  to  say  that  I  am  very
 ‘glad  that  the  restriction  has.  been  re-
 laxed  by  which  a  particular  individual
 can  run  transport  to  any  length.  In
 addition  ‘to  giving  Hcences  to  firms  or
 concerns,  I  only  want  to  say  that  even
 private  persons,  who  may,  prima  facie,
 not  be  able  to  start  with  any  finance,
 if  they  are-able  to  manage  things  they
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 should  also  be  giver  a  icerrce.  Other-
 wise,  only  rich  persens  will  be  able
 to  get  licences  whereby  the  rich  will
 become  richer  and  the  poor  wiH  be-
 come  poorer.  You  must  also  ex-
 eourage  private  individuals  who  are
 ate  to  do  the  job.

 So  far  as  Madras  is  conerrred,  they
 heve  nationalised  transport  in  Madras.
 But  that  is  not  working  property.
 Even  for  a  smal  defect  in  2  running
 bus  the  driver  stops  and  gets  out
 saying  that  he  cannot  rum  it  ary  more
 with  the  result  that  the  passengers
 have  to  arrange  their  own  conveyance
 from  there.  When  we  nationalise,
 people,  are  not  very  sincere.  They
 work  more  or  Yess:  in  a_  nonchalant
 way.  That  is  the  reason  why  I  am
 opposed  to  nationalisation.

 Therefore,  Sir,  I  commend  this  Bill
 with  these  observations.  Barring
 nationalisation,  co-operation  and  other
 things,  I  entirely  support  the  Bill

 Shri  M.  K.  Moitra  (Culcutta  North-
 West):  Mr.  Deputy-Speaker,  Sir,
 in  spite  of  the  tirades  made  against
 the  propesal  of  natwnalisation  of  road
 transport,  I  continue  to  remain  an
 unabashed  protagonist  of  the  nationali-
 lisation  scheme.  The  need  of  the
 heur  requires  that  road  _  transport
 shauld  be  nationalised  from  now.
 What  is  the  positien?  Now  our  rail-
 ways  lift.  only  34  per  cent  of  the  total
 goods.  traffic,  that  is,  fairly  one-third.
 Qur  shipping  carries  only  about  40
 million  tens  of  goods.  The  Secand
 Five  Year  Plan  has’  envisaged  that
 there  will  be  a  rapid  increase  in  pro-
 duction  of  goods,  amd  an  apprehen-
 sion  also  has  heen  expressed  that
 due.  to  the  bottleneck  of  transport  the
 BProposals  of  the  Second  Five  Year
 Plan  may  be  handicapped.  It  is,
 therefore,  necessary  that  road  trans-

 The  Government  have  already  spent
 about  Rs.  300  crores  in  improving
 reads  during  the  First  Plan  period.
 They  are  going  te  spend  another  400
 crores  during  ‘the  Secand  Plan  period.

 28  NOVEMBER  1986  (Amendment)  Bill  390

 So,  te  earry  the  goods  and  to  com-
 Biement  the  railways  these  road
 tramsperts  should  be  nationalised.

 So  far,  lorries  and  metor  vehicles
 were  not  nationalised,  but  has  it
 attracted  capital?  If  we  look  into
 the  facts  we  will  find  that  in  India
 there  are  only  two  lorries,  including,
 ef  course,  bullock-carts,  for  every
 mile,  whereas  in  Great  Britain  there
 are  22  per  mile  and  in  the  United
 States  of  America  7  per  mile.  There-
 fore,  it.  is  necessary  that  Government
 should  now  take  the  initiative  and
 nationalise  this.  Bat  it  is  surprising
 that  while  placing  the  Bill  before  the
 House  the  hon.  Minister  was  pleased
 te  say  that  the  Government  have  not

 years.  Grave  doubts  have  been  ex-
 pressed  by  some  hon.  Members  that
 nationalisation  would  not  produce
 better  results  er  the  desired  results.
 But  if  nationalzsation  has  not  breugkt
 any  happy  or  desised  results,  it  is

 all,  ane  has  to  cross  ai  hurdle
 if  one  has  to  get  a  permit
 Seldom  does  a  man  having  no  uncle
 behind  him  to  back  him  or  ne  Min-
 ister  behind  him  no  Cangress

 although  West  Bengal  roads  have  get
 the  capacity  to  carry  mose  traffic
 and  there  is  need  for  more  traffic

 but  there  is  horrible  overcrowding.
 Therefore,  more  buses  are  mecessary
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 and  mere  taxies  are  necessary.  I
 wists  taat  the  Select  Committee  gave
 seme  attention  to  that  problem.

 their  respective  areas  is  rife.
 putting  forth  an  example.
 is  a  port  which  carries  the  total
 imports  ef  Bihar  and  Orissa  Now,
 the  Bihar  Government  will  only
 allow  as  many  lorries  as  are  allowed
 by  the  West  Bengal  Government  to
 cross  the  borders  of  West  Bengal  and
 enter  Bihar.  That  creates  an  un-
 healthy  competition  and  an  Inter-
 State  Transport  Board  has  been  estab-
 lished.  I  hope  this  Inter-State
 Transport  Board  will  be  given  the
 power  to  alow  movement  of  trans-

 State  to  amother  beyend
 and  that  the  power  will  not  be  left
 with  the  transport  authority  of  a
 particular  State.

 While  I  prefer  that  road  transport
 should  be  nationelised  at  ence,  I  am
 against  doubling  the  rate  of  compen-
 sation.  I  aisc  plead  that  some  sort
 of  provision  should  have  been  made
 in  this  Bill  for  the  betterment  of  the
 eondition  of  workers  and  conductors,
 ete.

 Shri  Raghavachari:  Mr.  Deputy-
 Speaker,  I  have  been  listening  with
 patience  to  the  whole  trend  of  dis-
 eussion,  but  I  feel  that  meny  of  the
 observations  are  not  quite  relevent
 to  the  consideration  of  the  Bill,  ard
 many  of  the  ideas  and  notions  men-
 tioned  by  the  Members  are  foreign
 to  the  Bil.  Take,  for  instance,  the
 question  of  nationalisation.  It  is  no-
 where  provided  in  this  Bit  that
 nationalisation  would  come—either  of
 passenger  transport  or  of  goods  trans-
 port.  Alf  that  the  Bill  contemplates
 is  that  under  the  Second  Five  Year
 Ptan,  the  Government  finds  it  inad-
 visabte  at  the  present  stage,  mostly
 for  want  of  necessary  funds  and  due
 to  the  proccupation  in  other  essen-
 tial  particulars,  to  nationalise  goods
 transport.  There  is  no  idea  at  alt  of
 doing  so.  That  is  @  statement  of

 50  miles

 Bil  Beyond  that,  there  is.  nothing
 im  the  Bill

 As  regards  passenger  trarsport,
 there  is  a  contemplation  thet  any
 State,  wherever  it  finds  it  desirable
 in  the  interests  of  pubtic  service,  mey
 take  over  the  services.  So  far  that
 aspect  is  concerned,  it  is  purely  with-
 in  the  State’s  powers  and  they  have,
 under  the  Constitution,  powers  to
 take  over  that  wing  of  the  transport
 system,  imside  the  State.  We  do  not
 want  to  burden  their  discretion  by
 trying  to  force  conditions  which
 make  the  running  of  that  wunder-
 taking  impossidie.  Ft  is  here  that
 the  question  of  compensation  rele-
 vantly  arises.

 The  House  knows  that  legally
 speaking,  if  a  permit  is  given  for  a

 He
 on  the  road.  So  there  is  nothing
 ta  compel  a  permit  being  issued  te  a

 that  constitutionally  and  legally  also
 that  man  really  has  no  right  to  ask
 fear  amy  compensation;  but  we  as
 Members  of  Parliament  and  ef  the
 werld,  must  take  a  realistic  view.

 Shrt  ्  ह  Nayar  (Chirayinkil):
 Does  it  amount  to  a  licence?

 Seri  Eaghavachari:  I  shall  come  to
 that  aspect  shortly.  We  should  take
 a  realistic  view.  A  man  has  _in-
 vested  some  money  believing  that
 he  wilF  get  a  particular  permit  and
 omce  he  gets  it,  he  could  run  his
 service,  because  he  has  imvested
 something  and  he  must  have  some
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 assured  profit.  The  witnesses,  some
 of  whom  were  economists,  who  gave
 evidence  before  the  Committee
 pointed  out  that  vehieles  could  run
 efficiently  for  a  period  of  about  eight
 to.  ten  years  at  the  end  of  which  it
 was  envisaged  that  vehicle  price
 charges  as  well  as  the  maintenance
 charges  and  running’  charges  could
 be  recouped  with  reasonable  profits
 also.  If  the  period  was  _  reduced,
 there  would  be  some  reason  to  feel
 that  there  is  some  loss  for  an  indivi-
 dual.  The  general  policy  that  is  un-
 derlying  this  legislation  is  that  in  the
 case  of  passenger  transport,  invari-
 ably  one  moreterm  of  permits  would
 be  extended.  Im  the  case  of  goods
 traffic,  as  I  already  pointed  out,  there
 is  no  idea  at  all  of  taking  it  over
 now.  Another  five-year  period  would
 be  given  in  that  respect.

 There  is  only  one  difficulty  that
 arises.  Supposing  in  any  particular
 small  bit  of  road,  passenger’  trans-
 port  is  to  be  taken  over  by  a  State
 because  of  public  need,  the  man  who
 has  invested  must  have  some  com-
 pensation.  Therefore,  we  thought
 that  if  a  further  extension  of  the
 period  for  a  permit  is  refused,  no
 legal  compensation  would  be  given.
 If  a  particular  period  has  already
 been  granted,  and  if  it  is  reduced  or
 modified,  the  man  _  concerned  has
 really  a  right  to  ask  for  some  com-
 pensation.  That  was  no  doubt  pro-
 vided  in  the  Act  by  doubling  the
 rate  of  compensation.  But  the  argu-
 ments  of  the  hon.  Members  who
 attacked  that  part  of  the  legislation
 is  that  invariably—we  know  it  from
 our  previous  experience—a  State  only
 refuses  to  renew  the  permit  and  it
 does  not  reduce  the  period  or  modify
 it  and  so,  under  those  circumstances,
 the  State  has  to  pay  no  compensa-
 tion.  In  other  words,  if  the  period
 of  the  permit  is  for  three  years  or
 five  years  and  at  the  end  they  refuse
 to  renew  it,  #ie  man  goes  without  a
 right  for  compensation,  and  that
 way,  the  State  can  defeat  this  opera-
 tor  without  giving  him  any  chance
 for  compensation.  Technically

 28  NOVEMBER  956  (Amendment)  Bill  7394

 speaking,  it  is  possible,  and  the  State
 would  certainly  be  wise  in  refusing
 to  renew  the  period  for  the  permit
 rather  than  reducing  it  and  then  ex-
 pose  itself  to  a  claim  for  compensa-
 tion.  But  the  question  is:  what  is
 it  that  the  operator  really  suffers
 from?

 17  hrs.
 As  I  have  already  pointed  out,

 technical  people  have  told  us  that
 the  life  of  a  vehicle  is  a  particular
 number  of  years.  If  a  man’s  permit
 is  not  renewed,  still  he  has  his  vehicle
 and  he  can  make  any  use  of  it.  It  is
 true  that  the  regular  use  to  which
 he  has  been  putting  his  vehicle  will
 be  stopped..-.

 Mr.  Deputy-Speaker:  Do  technical
 men  suggest  that  even  if  the  route
 was  not  allowed  to  them,  the  vehicles
 can  be  put  to  use?

 Shri  Raghavachari:  The  idea  is....

 Mr.  Deputy-Speaker::  If  the  hon.
 Member  can  conclude  within  3  or  4
 minutes,  the  hon.  Deputy  Minister  can
 begin  tomorrow.

 Shri  B.  K.  Das  (Contai):  He  was
 the  Chairman  of  the  Joint  Com-
 mittee.  He  can  continue  tomorrow
 and  explain  it  in  detail.

 Mr.  Deputy-Speaker:  Even  the  hon.
 Minister  will  continue  in  the  same
 strain;  he  would  also  explain  in  de-

 Shri  Raghavachari:  I  will  conclude
 within  five  minutes.  That  question
 was  actually  considered  with  the
 experts;  what  use  the-  operator  can
 make  of  the  vehicle  at  the  end  of  3
 or  4  years.  The  refusal  of  the  renewal
 of  the  permit  means  that  he  cannot
 make  use  of  that  particular  route  be-
 tween  a  particular  point  and  another
 point.  It  is  not  that  there  are.  no
 other  routes.  where  the  vehicles  can
 be  used;  ner  does.  it  mean  that  the
 vehicle  is  useless.  For  instance,  a
 passenger  bus  can.  easily.  be  conver-
 ted.  into  .a  goods.-traffic  vehicle.
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 Mr.  Deputy-Speaker:  Is  there  any
 guarantee  that  as.a  goods  traffic
 vehicle,  it  would  be  allowed  to  run?

 :
 hri  Raghavachari:  Yes.  As  I

 have  submitted  already,  the  policy  is’
 that  there  will  be  no  taking  over  of
 the  goods  traffic  by  the  State  in  the
 next  five  years  and  probably  even
 beyond  that,  Therefore,  free  permits
 can  be  granted  without  limitation  of
 mileage  or  routes.  There  are  plenty
 of  opportunities  for  goods  traffic,

 I  will  only  mention  one  other  fact.
 Suppose  there  was  a  compulsory  need
 to  acquire  these  assets.  In  India  we
 find  vehicles  of  alk  kinds  of  makes
 and  ages.  Some  of  them  are  road-
 worthy  no  doubt  under  a  certificate.
 But  the.  moment  the  question  of
 nationalisation  or  compensation  for
 assets  arises,  all  the  material  parts
 of  the  vehicle  might  disappear  except
 the  wheels,  the  body  and  the  engine
 case  and  they  might  be  sold  etse-
 where.  Only  the  junk  will  remain
 and  the  Government  will  have  to
 pay  for  it.  Also,  in  the  process  of
 determining  the  probable  value  of
 the  vehicle  for  purposes  of  compen-
 sation,  the  question  of  corruption  and
 all  that  kind  of  thing  will  arise.
 That  is  another  difficulty.  If  all
 makes  and  types  of  vehicles  are
 taken  over,  then  the  spare  parts  for
 all  those  types  must  be  kept  in  the
 Government  workshops.  So,  it  leads
 to  a  lot  of  confusion  and  difficulty.
 If  we  are  merely  going  to-  transfer
 the  junk  to  the  State,  indirectly  it
 means  that  the  tax-payer  has  to  pay
 for  the  whole  thing.  Therefore,  a
 realistic  view  should  be  taken  that  no
 man  should  suffer  and  his  investment
 must  not  lead  him  to  loss.  That  is
 the  whole  point  of  view  from  which
 it  was  looked  at  in  the  Committee.

 As  I  said,  there  will  be  plenty  of
 opportunities,  Small  individuals

 28  NOVEMBER  956  (Amendment)  Bill  3396
 should  be  given  compensation;  so  far
 big  people  have  been  given  more
 compensation  etc.,  all  those  big  prin-
 ciples  are  not  involved  in  this  matter.
 The  majority  of  the  members  of  the
 Committee  thought  that  the  present
 rate  of  compensation  might  not
 really  be  adequate  in  most  cases
 Still  there  is  a  principle  that  if  the
 period  of  the  permit  of  a  new  road-
 worthy  vehicle  is  reduced  in  the
 middle,  -the  owner  will  get  some
 reasonable  ‘compensation.  Govern-
 ment  is  also  mindful  of  the  employ-
 ment  potential  involved  in  these
 cases.  Every  vehiele  put  on  the  road
 means  employment  for  8  or  0  people.
 When  we  are  having  our  second  Five
 Year  Plan,  it  is  not  that  we  want  to
 throw  everybody  out  of  employment,
 but  to  encourage  employment.  There-
 fore,  a  wide  view  has  been  taken  so
 ‘far  as  goods  traffic  vehicles  are  con-
 cerned.

 Under  the  circumstances,  all  the
 criticisms  about  inadequate  compen-
 sation,  no  acquisition  of  assets  etc.
 are  more  sentimental  than  real.  Of
 course,  in  a  few  cases  they  might
 suffer;  but,  the  only  thing  is  from  a
 regular  and  ready-made  business,
 they  will  have  to  go  into  other  routes
 adventurously  and  develop  them.

 Shri  Alagesan:  Mr.  Deputy-
 Speaker,  I  am  happy  to  note  the
 universal  welcome  that  this  Bill,  as
 reported  by  the  Joint  Committee,
 has  received  from  the  House.

 Mr.  Deputy-Speaker:  He.  may  con-
 tinue  tomorrow.  We  might  disperse
 now  and  meet  again  tomorrow  at
 ll  aM.

 ‘17-06  hrs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Thursday,  the
 29th  November,  1956.
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